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LOK SABHA DEBATES

LOK SABHA

Wednesday, February 25, 1970/ Phalguna 6,
1891 (Saka)

The Lok Sabha met at Eleven of the Clock
[Mr. Speaker in the Chair]

OBITUARY REFERENCE

MR. SPEAKER : I have to inform the
House of the sad demise of Shri K.T.M.
Ahmed Ibrahim who passed away at
Tirunelveli petai in Tamil Nadu on the 30th
January, 1970, at the age of 72.

Shri Ahmed Ibrahim was a Member of
the Constituent Assembly of India during
the years 1946 —1950.

We deeply mourn the loss of this friend
and I am sure the House will join me in
conveying our condolences to the b:reaved
family, praticularly his brother Shri M.
Muhammed Ismail who is a Member of this
House, and to whom I personally convey
my condolences and deep sense of sorrow.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
Mr. Speaker, Sir, thz ranks of those who
participated in the labours of Constitution
making are steadily thinning out. Shri
Ahmed Ibrahim's passing away is* yet an-
other painful reminder of this. When we
think of the framers of the Constitution, it
is patural that the most famous names
should come to our mind. But the less
know have also contributed to its framing.
Shri Ahmed Ibrahim was a Member of the
Constituent Assembly throughout its term.

I did not know Shri Ahmed Ibrahim
personally. But I am told he was active in

2

associated with a large number of educational
and cultural organisations in Tamil Nadu,

Sir, I request you to convey the grief of
this House to the bereaved family.

DR. RAM SUBHAG SINGH (Buxar) :
Mr. Speaker, Sir, we were shocked to hear
about the death of Shri Ahmed Ibrahim who
was one of the Constitiution makers. You
know the contribution made by all the
Members of the Constituent Assembly who
framed the Constitution. The Constitution
is the main edifice of our nation and all the
programmes revolve around it. In  that
way, he served the country most and he was
also a great social worker,

I take this opportunity to convey on
behelf of ths Opposition our deep sease of
sorrow and grief not only to his fam’ly but
also to his brother, Shri M. Muhammed
Ismeil, who is here with us  This has been
a very alented family. Shri Ahmed Ibrahim
was in the Constituent Assembly and his
brother is present here with us.

Sir, I request you to convey on behalf
of the Opposition our condolences and deep
sense of sorrow to his brother and to the
other members of his family.

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode) : Mr, Speaker Sir, I join the
hon, Prime Minister and the Leader of the
Opposition in expressing our profound sorrow
and grief on the sad dimise of Janab K.T.M.
Ahmed Ibrahim Sahib.who passed away on
the 3Jth of last Month at Tirunelveli in his
native place.

Janab K T.M. Ahmed Ibrahim was a
person of exceptional abilities and had been
serving the country and the community for
the last 50 years, I had the privilege of
knowing him for quite a long time and 1 can
say that right from the student days, he had
taken active part in the freedom struggle
and the Khilafat movement and he was

preading the of Gandhi throuzhout

the Muslim League and also in the Mad
Legislature, He was also prominently

the country. He was a firm believe_r in the
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[Shri Ebrahim Sulaiman Sait]

cause of Hindu-Muslim unity and he worked
hard for the freedom of the country.

He was a Member of the Constituent
Assembly durinz 1946-1950 and nalso a
Member of the Madras Legislative Council
during 1946.52. As a Member of the
Constituent Assembly, he took a leading and
active part in shapimg the Constitution,
particularly on portions reélating to the
Fundamental Rights, the freedom of judiciary
and the rights and privileges for the minori-
ties and backward communities. Later on,
be served also in the Capacity of the General
Secretary of the Tamil Nadu Muslim Leagas
for 40 years. This shows what a great and
popular man he was and, in addition to this,
in educations! and secial fields also his
services are memorable. As a member of
the Anpamalai University Senate and also
as 2 member of the Madras State Text Book
Oommntee he served to keop up the highest

dards in ti in Tamil MNadu.
Such are the great qualities and services of
Ahmed Ibrahim Sahib. I request you, Sir,
to convey our condolences and Sympathy
on behelf on the Muslim League to all the
members of the bereaved family, particularly
10 his brother, Mr Mukammed Ismail who
is the leader of the Parliamentary Party of
the Muslim League in this House, Sir, may
his soul rest in peace.

SHRI P. RAMAMURTI (Madurai): T
bad known Mr. Ahmed Ibrahim for a number
of years in Madras. He was an extremely
amiable gentleman who is interested in
social welfare,  Apart from politics, he was
very much iotereted in social welfare aod
wherever people were found in distress, T
fave seen him running up there and trying
to do his best to alleviate the distress of the
peopel. Therefore, it is 8 personal loss to
me and I associate our Party in seading our
condolences to the bereaved family.

SHRI HEM BARUA (Mangaldai) ; I, on
behalf of the P.S.P., mourn the sad demise
of Ahmed Ibrahim Sahib and we join you,
the Leader of the House, the Leader of the
Opposition and other leaders also in convey-
iog our condolences to the memb of the
bereaved family. [ lope you will convey
our condolences 1o the members of the
bereyved family.

SHRI S. KANDAP?AN (Mettur) : 1,
on behelf of the DMK, joio in the centi-
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ments expressed and T request you to convey
our condolences to the members of- the
bereaved family, particularly, our colleague,
Mr. Muhammad Ismail.

SHRI RANGA (Srikakulam): 1 a'so
join you in mourning this untimely death of
Mr. Ahmed Ibrahim.

st o (qQ) : weww wdEy,
oY 73T w1 A o faddf aw & Aav
A Fr Trdw ¥ g 9T AY ATHATT
T Y § § 9od Aol qod 3w WY
W 3§ ArIA & arg Ngar 3§ gedle
1A g fs wT garer & 34 OYF
graeq afcare as agan §ir

=t waw fegrdt avadd (7wrum q1) ¢
weger w31ag, AL g 7 AT F FA
ag a1 fF a7 =o ww gun fag i 37
gwaaw 71 6 ag Ifs gqgT @
avE & A @7 F q97 &, 0zd fQedt
gAY Fr avE AFr @ ar 5@ fay AT
9T wAT AT 9, ©F T I 797 £
1T ¥ WF g¥gT gwe §11 30 AfwA
T AAT WA EF IH FAAL 9T HUAY
WIFATT WET T @ &, a7 & o wod
T ¥ W g9 g FY A1 o zardw
wgEg & F121 9T aga avF 95 Far
g

wfrgra faelg ofteg & @eea &
& ¥ 37 & Fynarg eagifa W@mooIAE
o wrf gEA Fazed § g ®
ggwidY grar gart fae eqnfas & Wi
% wvzar g fe wrg gRd wATAT T
¥ ¥ wac ofqr as of=r

Wt egai fag et (am7a) :
gene wazy, § = qwifgn I adigm
wgrgwa & faea o3 grdt o A owe
¥ @15 g¥gar swe s g AT
ofy wrgtafy wfoa o< g ol W
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F%@ § f Wi sak afeme a% gwd
M dxemd af=t Fr

MR. SPEAKER : The House may
stand in silence for a shortwhile to express
its sorrow.

The Members then stood in silence for
a shorewhile.

MR. SPEAKER: Now we take up

questions.

ORAL ANSWERS TO QUESTIONS

Reported Libellous Attack on India in a
North Vietnam Publication
.+.

SHRI K.M. KOUSHIK :

SHRI D. AMAT :

SHRI R.V, NAIK :

SHRI V. NARASIMHA RAO :

SHRI J, MOHAMED IMAM :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

{a) whether Government's attention has
been drawn to a publication brought out by
the North Vietnam Foreign Languages
Publishing House, Hanoi containing libellous
attack on India, a report of which was
published in several papers in India on the
Bth January, 1970 ; and

(b) if so, the reaction of Government
in this regard ? .

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH):
(a) The Government have seen the pamphiet
alleged to have been published by the North
Vietnamese Forgien Languages Publishing
House.

(b} The Government of the Democratic
Republic of Vietnam have stated that the
publication is a complete fabrication and
that-they have nothing to do with it. The
Governiient of India have no reason not to
accept this explanation.

*61.

SHRI NAMBIAR : All CI.A. publica-

tions, Sir.
SHRI PILOO MODY : C.LA. publica-
tions from North Viet-Nam ? He has got

up from the wrong side of the bed, Sir.

SHRI K.M. KOUSHIK : In view of
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the reply given by the hon. Minister, I
want to know one thing. North Vietnam is
interested in denying this. The allegations
extend to 10 pages of vituperative matter
concerning India. So, therefore it is very
patural that they have denied I want to
know in this connection whether the
hon. Mipister has any other material to
show that really the authorship of the
publication is not with North Vietnam or
whether he simply believed in the ipse dixit
statement of the Consul General of Hanoi
in Delhi 7

SHRI DINESH SINGHt I am not
called upon to establish whether the
pamphlet belongs to North Vietnam or not
belongs to North Vietnam. The hon.
Members have asked me about the pamphlet,
whether it was brought out by the North
Vietnamese authorities. We checked up
with the Vietnamese authorities,. We even
tried to obtain a copy ofit from the
publishing house in Hanoi. They said that
they had not published it, that they did oot
have any copy and Government have denied

that. What mote can we say in this
matter 7
SHRI LOBO PRABHU: Care for

India’s reputation.

SHRI CHINTAMANI PANIGRAHI :
On a point of order, Sir. The hon. Minister
has stated that North Vietnam Government
have stated that they are not responsible for
the publication. In view of this I want to
know whether any further question ariees
out of it or not.

SHRI K.M. KOUSHIK : In view of the
fact that the Consul General of Hanoi in
the first i denied the publication itse!f
and later having come to kmow that the
External Affairs Ministry of ours had a
copy of it, rescinded from his previous
statment of theirs and denied the authorship
of the publication and placed it at the doors
of the U.S. Will it not militate against our
commonsense to accept this explanation that
they e not the authors and more so, to
accept that U.S. was responsible for this in
view of the fact that 25 pages of it contains
vituperative matter against the U, 8. A. it-
sell ?

SHRI DINESH SINGH : The Ministry
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of External Affairs is not in possession of
this pamphlet. A copy of this was very
kindly lent to wus by the Swatantra party
and we had an opportunity of examining it.

SHRI PILOO MODY : That shows
your ignorance,

SHRI DINESH SINGH : We did try
to find out about it and I have already given
the information that has come to our
knowledge.

SHRI D. AMAT : May I know
whether it is a fact that the Government
has extended an official invitation to Madam
Binh, Chief * pokesman of N.L.F. at Paris
Peace Talks to visit our country and whether
Government's attentio + has been drawn to
the reaction of the South Vietnamese Govern-
ment in this regard ?

AN HON. MEMBER : It does not
arise out of the question.

MR. SPEAKER : This t  arise
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Oral Answers 8

consider its perverse and masochistic policy
of licking the boot that kicks it and biting
the fingers that feed it.

SHRI DINESH SINGH: The hon.
Member has not put any question, Some
suggestions only have been made by him.

SHRI PILOO MODY :
bope.

For action, 1

SHRI RANGA : Will Government
reconsider the position in the light of the
points raised by the hon. Member ?

MR. SPEAKER : How can Shri Ranga
give a different shape to the question ? Only
suggestions were made by him,

SHRI RANGA : It is for the bon.
Minister to say whether Government are
going to reconsider or not.

MR, SPEAKER : 1 think the hon.
Member should have asked a direct question

out of this printed matter. I am sorry. This
is not relevant.

SHRI DINESH SINGH : If I may say
50, the hon, Member would care to see that
there is an unstarred question which has
been d on this subject, today., If you
read that you will know,

SHRI R.V. NAIK : Since the Chinese
invasion of our country the attitude of the
Hanoi Government from 1962 to 1970 has
consistently and blatently been hostile and
aoti-India. They have branded us as
aggressors against Pakistan and Chine and
they have accused us of harbouring ex
pansionist ambitions against both the
countries. They say that we are stooges of
the U. S. imperiaists and modern revi-
sionists, They s*y thit we are war mongers
by our not agreeing to come some settle-
ment with Pakistan. Again, they say that
we are reaclionaries interested in supperssing
the aspirations and the economic freedom of
our people. Contrary to this, our relations
with South Viet-Nam have been very
friendly, and we have very good trade rela-
tions, and there are about 400 Indian people
in South Vietnam, some of whom had fled
from North Vietnam, In view of all these
facts, I would ask the Government to re-

tead of giving a suggestion.

SHRI RANGA : He had put the ques-
tion that way. I am only helping him.
It is for Government to say ‘Yes' or
‘No’".

SHRI J. MOHAMED IMAM : It is
well known that our present Government is
pow lesning more and more towards the
communists, and the fact that the hon.
Minister of External Affairs visited Viet
Copg at the time of the funeral of the
President of Viet Cong.....-

MR. SPEAKER : How does that arise
out of the main question ?

SHRI J. MOHAMED IMAM: It is
background material. The hon. Minister of
Foreign Affairs denies that the pamphlet
which is scurrilous and uncomphmentary to
India is fabricated ; has he made any attempt
to test its veracity through our own Consul-
General in Viet Cong......

SHRI P. RAMAMURTI : There is no
country called ‘Yiet Cong’.

SOME HON. MEMBERS : He means
North Viet Nam,
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SHRI J. MOHAMED IMAM : Has bhe
made amy attempt 1o find out how this
pamphlet originated 7 Now, it is very con-
venivnt for them to deny it. Secondly, is it
pot a fact, as alrcady pointed out, that
underground Wagas are being sent by China
to North Viet Nam...

MR. SPEAKER : How does it arise
out of the main question ? The hon. Member
has gone to Nagaland now. It is a far-
fetched thing.

SHRI J. MOHAMED IMAM : They
are recruited and sent there and they under-
go training in guerilla warfare there and
then they come back and create trouble
here. Al these are factors which are atten-
ded with danger. Can the hon. Minister
deny all this ?

SHRI DINESH SINGH : So far as the
first part of the question is concerned, I had
already replied to it when I Lad answered
an earlier supplementary question and said
that we had requested our Consul General
to ascertain facts and try to find out from
the publishing house in Hanoi whether such
a publication had been printed and whether
it was available, and they denied having
printed it, and said that naturally it was not
available with them.

st gew fagrA @l : wnl fadw
wNW 7 s & F o9 wwmw F
graeq ¥ =91 @R, Iad A
Iu< fagaam &1 Fg97 & % 983 g%t
swifeara a8 frar 1 ww ag ¢ 5 afe
gux fagearw ¥ sEwr geifed ag
fivar, Y frat feay, g 3w & #3 faa-
fea feaqrar <gr 2, 17 & QWaA §, A
S T AEE FT SEWE &0 fR &
q1g gark geaed feamwar =gy § | oW
gax fagaam sl gamu AE &; 9%
WY sI9F & AT WIS T A AW
TETET 9T gfee T@d) @, S aea ATH
g, oAl § @v ¥, 3w A faaf@
foq oy § M2l & @9 gRIl avarg
fanig gwd § 7 agr fadg weit o1 7 g3
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waH 9rel 7 9 gh d1EY 3L F fag
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it wewr fagrdl a@Ad : weqm
WERA T W9 W ST y g §
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TF 9 &

SHRI SRADHAKAR SUPAKAR :
Though Government have accepted the ver-
sion of the Consul-General of North Viet
MNam, may I know whether they have tried
to verify the statement made in the pamph-

MR. SPEAKER : I am sorry. The
main gquestion relates only to the publi-
cation, but the hon. Member is going to
matters relating to Nagaland. That does
not arise out of the main question......

SHRI SRADHAKAR SUPAKAR :
Have Government tried .o verify this fact
that the Naga hostiles are trained in North
Viet Nam ?

SHRI ATAL BIHARI VAJPAYEL : It
is a pertinent quuﬂop.



MR. SPEAKER : The question may be
asked by giving separate notice. How can
we take up all those questions now ? So

many questions may arise out of this, but
we cannot take them all up now.

SHRI BAL RAJ MADHOK : It be-
comes reprehensible because of this fact.

MR. SPEAKER : I do not allow it.

SHRI P. RAMAMURTI : Even if only
a few copies were circulated privately, will
the Ministry of External Affairs make
efforts, if necessary, through the Home
Ministry to find out who has published these
things and circulated them ?

MR. SPEAKER : That question had al-
ready been asked.

SHRI ATAL BIHARI VAJPAYEE :
But he did not replv to the guestion.

SHRI P. RAMAMURTHI : The hon.
Minister has said that to his knowledge this
was not circulated widely. Even if it was a
restricted circulation, will he find out who
printed and published it ?

SHRI NAMBIAR : If we are going into
these questions, then we shall go to the
root of the CIA agency working in India,
and we must get into the working of that
agency (Inrerruptions.)

MR. SPEAKER : 1 am not going to
allow any further questions on this now.
We have already spent about 25 minutes on
this.

SHRI JYOTIRMOY BASU: Let me
make a submission. I have been standing up
to catch your eye from the very beginning
and I have stood up far no less than ten
times. If you do not want us to ask any
supplementary qrestion or participate in any-
thing in the House, you can tell us so. This
is ot fair.. ...

MR. SPEAKER : I have already allow-
ed a number of supplementary questions. We
have spent about 25 minutes already on this
question,

SHRI JYOTIRMOY BASU: It does
not help me. I have been standing from the
very beginning.

FEBRUARY 28, 1970
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SHRI P. RAMAMURTI : Did you rule
out my question ?

MR. SPEAKER : I said that that ques-
tion had already been answered.

SHRI DINESH SINGH :
ing to add to my reply.

I have noth-

SHRI HEM BARUA : The hon. Minis-
ter has admitted that he got a copy of this
pamphlet from the Swantra Party. The
pamphlet must contain the names of the
printers and publishers, Did he try to
identify them from the pamphlet ?

SHRI DINESH SINGH : The hon.
Member makes the question sound so
simple as if the publisher bas put his name
there and it was readily available. It is in
regard 1o this that I had said that the
pamphlet purported to give the appearance
that it was brought out by the Publishing
House in Hanoi, We checked with them and
they said they had not brought it out.

st fa . weam wdEw, AW
frdea & fe =it vgfs w1 der gaw
a7 f& 341 qg FAvag ar dvo o wrfe
% afcdr gg «X § qar o141 T4
¢, ¥fe WAt waq A aFr gEw gl
faqr & 1 weft AR AR W @ gRA W

el A

SHRI P. RAMAMURTI : In answer
to Shri Vajpayee's question, the Minister
had said that to his knowledge this pamph-
let was not circulated on a wide scale.
Therefore, I asked this question : even if it
ismot on a wide scale and even if its cir-
culation was on a restricted scale, will the
Minister make inquiries and ascertain the
source of the pamphlet ?  This is a relevant
question.

st <fx Tra : Wt A AR H EW
R A FrAFO A F

SHRI JYOTIRMOY BASU: We are
convinced that this is an atfempt to create
disaffection between Afro-Asian countries by
interested parties like the USA. Did the
leaflet bear & scrial number which is given
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to each and every publication of that pub-
lishing House in North Vietnam ?

SHRI PILOO MODY : He should

know,

SHRI DINESH SINGH : We did not
find a serial on this pamphlet

SHRI JYOTIRMOY BASU : Then it is
a fraud.

Request to National Aeronauntics and
Space Ageacy of U. S, A, for
Carryiog Indian made Equipment
in Apollo Mission

+
SHRI MOHAN SWARUP :
SHRI P. VISWAMBHARAN :
SHRI LAKHAN LAL

KAPOOR :

Will the PRIME MINISTER be pleased
to state :

{a) whether Government have made a
representation to the U. S. National Aero-
nautic and Space Agency for taking Indian
made equipment for performing certain im-
portant experiments and be left on the
Moon in one of the Apollo Missions ;

(b} if so, whether Goveroment had any
talks in this regard with the Atomic Energy
Commissioner of U. S. A. during his re-
cent visit to India ; and

(¢) if so, the reaction of
Government thereto ?

THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) and (¢). Government
has made no representation as suggested by
the Hon'ble Member. However, in res-
ponse to an invitation from the National
Aeronautics and Space Agency of USA a
proposal for A Study of Cosmic Rays on
Lupar Surface” has been forwarded to that
Agency. The equipment to be used in this
study will be brought back and not left on
the Moon. The reactions of the U. S.
Space Agency are awaited.

(b) Mo, Sir.

*43,

the U. S,

=it sitgw eveq ;& ag AT Trgar
gfe ¥ e Far § WK 9 ST
fieg &1 ¥ Sar and qrew @0
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SHRI R. K. KHADILKAR : This con-
cerns the manufacture of small eguipment
which will be placed there under the shadow
of the module for the study of cosmic
rays.

SHR1 K. LAKKAPPA : Is he a moon
expert !

SHRI R. K. KHADILKAR : Ope Pro-
fessor in the Tata Institute of Fundamental
Research, Shri Biswas, in response to a
request has forwarded this suggestion and
it is under consideration.

SHRI P. VISWAMBHARAN : Dr.
Vikram Sarabhai, Chairman of the Indian
Atomic Energy Commission, said in Trivan-
drum on December 29 that Indian Scientific
Groups had proposed to NASA that Indian-
made equipment for performing important
experiments be left on the moon during
the Apollo Mission.

This shows that not only one person, but
groups of scientists have approached the
NASA. I would like to koow from the
Government whether they have sent these
proposals in consultation with the Govern-
ment of India. Secondly, the Minister said
that some equipment was to be taken there
and brought back but no less a person than
Dr. Vikram Surabhai says that this equip-
ment will be left on the moon. Which is
correct I would like to know.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
As my colleague has just said, we were asked
by the NASA whether we would participate
in this experiment in the lunar space mis-
sion, It is as a result of this that we invited
suggestions, and Prof. Biswas’s suggestion
was sent by us 1o NASA. The objective of
the experiment is to study the low energy
cosmic ray nuclei of elements carbon to
nickel, in the interval 4 to 50 Mev/nucleon.
The intensity, energy spectrum, charge and
composition and the spatial distribution of
these nuclei will be measured using the
lunar surface as a unique platform in space,
In this experiment it is proposed to use thin
stacks of I Isions and plasti
sheets as detectors of low energy cosmic ray
nuclei.

The équipthent has not yet beéh sesomi-
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led, and it will only be done after the
acceptance of the proposal. The latest in-
formation is that we can get the equipment
back from the moon.

SHRI PILOO MODY : 1 think the
Prime Minister sbould say this in Hindi.

MR. SPEAKER : 1 am so happy that
the House has started taking interest in the
moon,

SHRI AMIYANATH BOSE : The Prime
Minister should make some arrangement so
that a 1 is engaged to ble the

Members to understand the answer,

=it waw W wye : § ag mAd
sigar g fF s sawwa ggr ¥ I woR
WiT T EelF § ¥ IIFT A€ omeh Wi
¥ amqg @ & fag s v # &
T TEITT TR FT @ E a1 Igw! q@)

grE FT WICT WX FEU wdar a9
WAAT TF IYHY A9 ATEA |

SHRI R. K. KHADILKAR : After six
hours in the shade, the experiments will be
complete, and on the return flight the
equipment will be brought back for further
analysis.

Alrcrash During Republic Day Flypast
Rehearsal (1970)

+

*64. SHRIMATI ILA
PALCHOUDHURI :

SHRI PRAKASH VIR SHASTRI :

SHRI K. P. SINGH DEO :
SHRI SITARAM KESRI :

SHRI YASHWANT SINGH
KUSHWAH :

Will the Minister
pleased 10 state :

(a) the causes of the reported failure of
the engine of an Indian Air Force Plane,
side to be a Mig 21, which was taking part
in the Republic Day Qlypast rehearsal on the
afternoon of the 23cd January, 1970 ;

{b) thz approximate cost of the plane ;

(c) the condition of the Pilot ;

(d) whether it was due to this crash
that the fly-past by the Indian Air Force
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planes was cancelled on the 26th January,
1970 ; and

(e) if s0, the steps taken to prevent a
recurrence of such accidents in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRIM. R.
KRISHNA) : (a) to (e). A statement is
laid on the table of the House.

Statement

(a) A Court of Inquiry is investigating
the accident and its report is awaited,

(b) It ismot in the public interest to
disc'ose this information,

(¢) The pilot sustained multiple minor
injuries. .

(d) No, Sir. The fy-past was not
cancelled for helicopters, and Hunter aircraft
emitting national colours, but in respect of
of the remaining aircraft due to bad weather
along their routes.

(e) N VT dial es will be
taken, as called for, in the light of the
report of the Court of Inquiry.

SHRIMATI ILA PALCHOUDHURI :
Has Ft. Lt. Singh been given some recogni-
tion for his extraordinary valour in saving
the various populated arecas of Delbi by
diverting his plane to the Buddha Jayanti
Park 7 Secondly, it has been said that there
are carcases and picnic remains in the
Buddha Jayanti Park which attract birds,
and this accident occurred because a bird
was sucked into the jet hold. So, is the
area going to be cleared up before any such
rehearsal takes place in future ?

SHRI M. R. KRISHNA : The enquity
has just now been completed and it is under
the examination of the Command. It is too
early for us to decide anything about giving
recognition to the pilot. The third question
is about clearing that place. All the parts
which were lying in the park bave already
been collected and only on the basis of these
things an enquiry is being conducted.

SHRIMATI ILA PALCHOUDHURI :
Surely it is not too carly to give him some
it is idered to be valourous,

SHRI M. R. KRISHNA : All these
things will be decided only after the comple- -
tion of the scrutiny of the report.
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st sy Wi we o osq famm
gHeEAT § wur g awAAT F7 T odr /A
2 a1 A9 feE) 9% # SFEw e
N3fes @ gEem FNY A qzan
& 7 @1? gad @A & g7 sy Tgan
g fs ag ot far famal &Y dd@le d
TR famra fadost F sar gq&T wsa9e
frar & s =&Y 73 AvqQ A 73 & s
ff w98 9g¥ ot oF T 9T TF IH
FY famra gefear @ 39 &7

SHRI M. R. KRISHNA :I do not
think that there was anything to suspect
sabotage in regard to this plane. All the
40 planes had been taken out after full
examination had been made and I do not

think there was any outside hand in the
accident.

ot sEm AT weR o ¥ ogET
o gg 91 fF ag oY fga fama § faw
# gaear gk § 59 TeAIT A FE
THI & e Ad ¢ wifs @ @y
W ow & faam gdem @ gwR

g

SHRI M. R. KRISHNA : We have been
using it for sometime and all our pilots have
been tried on those planes. Even the pilot
who used this particular type of plane had
putin 91 hours of solo flying on these
planes. Therefore, I do not think there was
any reason to suspect that something was
wrong technically in the construction of
these planes.

it qwa fag Tt : w@r HEY
Y ag Fa@ X FIr w4 fe g Ay
warq ¥ qarar @ ¢ g g fs o
famral & #vaa #a1  ar feaan g9
@Y gar § ag war a7 gear 1 e
¥ & ag & ar & adi aawar s ag
A 97 g Y gfec ¥ araw qwar g
Fdifs @g #1 g I F1 wfewc 2 5
gart & &1 fre T2AT § fegar geard

g1 & g, & ag s wigen § v aar
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7 fawiT gt ¥ wgm qwar & ar mwer
qear 2?7 S| ar... ..,

qeuw AP U @A F A9
frafrar g sc 3§ ?

sit amawa fag goarg :  ag aram
szar ¢ fe sag g ¥ far-21 32 76F
qHAT A TFAE ) gfer & A a@iw
ag ST AT AX gare gad fey wgh
Fam e d fragger A a@d

3T 7% da1 fr mwdy ¥ fa wwe gan
27

SHRI M. R. KRISHNA : When defence
equipments are purchased, they are done
not in a day or two ; they are purchased
after prolonged examination and after gett-
when
the Air Force is satisfied about an enquip-
ment or aircraft, I think we shall have to
allow them to get the place which they
would like to use.

SHRI RANGA : The question was
whether he would get it examined or not.
He gives some general answer. Is there no
other Minister who could answer it ?

SHRI M. R. KRISHAN : I am prepared
to answer any specific question which the
hon. Mr, Ramga puts to me. About the
plane which met with this accident, I
explained that an enquiry was going on and
it was being conducted by technically
competent people in the Air Force.

SHRI RANJEET SINGH: I should
congratulate the Minister on his effort to
camouflage a hyper-Brobdigan untruth in
this way. He says that the fly-past was
cancelled owing to bad weather. Is it not a
fact that MIG 21s are all-weather fighter-
interceptors and they can fly in any weather
and at nightalso? Is it also not a fact
that on the very day that the fly-past was
cancelled which, he said, was due to bad
weather, the planes from the same squadrons
were flight-tested for any defect that might
be lying with them and so, actually, the fy-
past was cancelled because it was suspected
that all the MIGs were not fit and they
were grounded 7 Is this not a fact ?
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN) : I would like to clarify
the position. It is true that the MIGs can
fly even in indifferent weather. But to
organise a fly-past, it should be visible, and
if the clouds are such that they cannot fly
below the cloud l=vel, obviously there is no
point in arranging a fly-past,

The second thing which I would like to
say is...

SHRI RANJEET SINGH : The Hunters
could fly but the MIGs could not.

SHRI SWARAN SINGH : The second
important point is that the clouds that day
were very low, particularlv at the ridge.
Therefore, it was not safe to arrange the fly-
past, The third point is, it is true that
some helicopters and some Hunters did take
part partially in the fly-past. The reasons
for this was that the helicopters took off
from the Safdarjang airport itself where the
weather was comparatively better. The
Hunters also took off from a surrounding
aircraft where the weather was much
better...(Interruption)

AN HON. MEMBER : Airport.

SHRI SWARAN SINGH :
mirport. ([micrruption)

I meant

MR, SPEAKER : It is a slip of the
tongue.

SHRI SWARAN SINGH : The Hunter
aircraft took off from an airport where the
weather was better and therefore they could
come and take part in the fly-past, in the
colour show. The MIGs were at a certaip
airport where the weather was so bad that it
was dangerous to arrange that fly-past. They
should accept what 1 say. There was no
other defect. Tt is wrong to create a doubt
about the effectiveness or the technique of
our aircraft which are known to he very

good aircraft.
Closure of Tndizn Business in Kenya

+
SHRI K. LAKKAPPA ;
SHRI S. KUNDU :

Will the Minister of EXTERNAL
ATFAIRS be pleased to state ;

(8) whether it is a fact that fresh notices

*65.
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have been served on Indian traders in Kenya

stating that their trading licences would not
be renewed ;

(b) whether it is also a fact that they
have been given six months time to close
their busioess ;

() if so,
taken up their
Government ; and

(d) the reaction of the Kenyan Govern-
ment thereto ?

Oral Answert

whether Government have
cause with the Kenyan

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH); (a)
Yes, Sir.

(b) Those who have been served with
quit notices have been given 2 to 8 months
time to wind up their establishments.

(¢} and (d). Full details about the
persons likely to be affected by these
¢s is not available so far, Usually,

such persons are holders of British passports
and hence the responsibility of the British
Government. Our High Commission in
Kenya is in touch with our nationals and
necessary steps to safeguard their interests
will be taken as far as possible.

SHRI K. LAKKAPPA : It is an utter
disgrace that Indian nationals, whether in
Kenya or in any other forcign country, are
treated very badly, and time and again, we
have brought to the notice of this Govern-
ment the need 1o change our attitude and
to see that our embassies work in a better
way and a proper way to come to the aid
and help of the Indian nationals there.
Here is a case where the Indian nationals
are facing two problems in Kenya. Those
who hav. taken the citizenship of that
country, that is, Kenya, are also not treated
well, and people who are holding cards and
licences for trade and other things tempor-
arily are also not treated well.

T would like to point out that recently,
Jemo Kenvatta, the President of Kenya, has
mada a statement that the Indian nationals
will betreated well and all that. After
sometime, The Mboya, the ex-Prime
Minicter of Kenya, said openly ina state-
ment that the Tndians are mnot adjusting
themselves with the Kenyans and there is a
lot of harassment by Indians, and in that
statement, he has pointed out the worst
situation that has developed in Kenya. May
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I know whether the Government of India
bas appraised the situation and brought it
to the notice of our Indian High Commission
working there, and what steps have this
Government taken to see that bilateral
talks are held between these two countries
for the smooth functioning of our Indian
nationals there, whether they are traders or
are following any other profession 7

SHRI SURENDRA PAL SINGH : The
difficulties of the people of Indian origin
in East Africa have been discussed on the
floor of the House on many occasions and
Government have stated the position. It is
true that people of Indian origin in East
Africa and Kenya are facing difficulties,
Certain policies are being pursued by those
Governments, as a result of which they are
faced with many dfficulties and sometimes
they are forced to leave those countries.
The fact is that the polu:y pursuecl by Kcnya
is not discrimi y in ch
as these measures are not taken only against
people of Asian region, but against all
aliens and noo-citizens. In that sense Indians
alone are not the targets. In regard to
those psop'e who are I[ndian citizens, we
own full responsibility and our High
Commission there is giving them fullest
protection. But a large majority ol them
are British passport-holders, who technically
and legally come under the control of the
British Government. It s the British
Government who are not fulfilling their
responsibility properly. All the same, on
humanitarian grounds, we do everythings
possible to bave their difficulties removed.
We intercede on their behall and we take up
their cause with the local government as far
as possible. 'We cannot do very much more
then that.

SHRI K. LAKKAPPA : The latter part
of my question was not properly answered.
I am glad that of late Government have

lised their ibility and they sent
recently a goodwill mission to those countries,
May I know whether the goodwill mission
have reported to the Government and what
steps have been taken by the Government
to help the Indian nationpals in those
countries who are facing a lot of problems ?

SHRI SURENDRA PAL SINGH : No
report has come to us from the members
of the Indian delegation, If and when it
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does come to our notice, we will
study it and do whatever we can.

certainly

SHRIS. KUNDU : I would like to
koow from the Prime Minister whether
during ber last visit to Kcoya, the Indian
citizens there represented to her that in spite
of the fact that 40,000 Indian citizens have
acquired Kenyan citizonship, the Kenyan
Government is still discriminating against
them in maters of trade, commerce and
Government service ? Did the Prime Minister
assure them that after her talk with Me,
Kenyatta this sort of discrimipation would
not arise and is it a fact that later om it
was found that still this policy of discrimina-
tion was being pursued ? Secondly, though
the Government of India have opeped a
Consulate in Kenya, the Government of
Kenya has not reciprocated it so far. What
is the reason ? What steps are the Govern-
of India taking to see that they opsn a
Consulate here 7 Thirdly, is it a fact that
though the Indian mission consisting of
some Members of Parli which was
sent to Africa wanted to visit Kenya, the
Kenya Government refused to receive them
and therefore, they did not visit Kenya ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : The
hon. member referred to the wisit hy the
Prime Minister to Kenya. The last time the
Prime Minister visited it was during the
independence of Kenya. It was oot a

ion of discriminati at that time,
becanse Kenyan citizenship was just coming
into being at that time. Therefore, this
question that the hon. Member has put is
not quite correct. At that time there was a
feeling that if they took up the Keayan
citizenship then there might be some kind of
discrimination. ‘This is really a matter to be
sorted out by the people in a particular
country within the sovereign rights of that
particular country which deals with its
citizens. Therefore, in this matter we should
not give the impression that the citizens of
Kenya are really looking to us for any kind
of protection. This will make their position
more difficult in their country. Would we
wish Indian citizens to look to any other
country for their protection ? They have to
look to their own country. The suggestion
given in the question is a wrong one. Tt will
create great difficulties It/rr those people f
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there is a feeling that they are looking to
some other country for protection.

So far as the question of the people who
are non-citizens are concerned, it is a question
for the country of which they are nationals
to see on their behalf. This could be
viewed only on humanitarian grounds.
Though Professor Ranga has championed
their cause several times he has not offered
even one suggestion as to what we can do.

So far as the last part of the question is
concerned, it is not quite correct to say that
they had refused to receive the Indian
delegation. 1In fact, they had indicated that
they would very much like to receive the
delegation. But the dates suggested by us
were Dot suitable to them because some
other foreign leaders were visiting Kenya at
that time.

SHRI NARENDRA SINGH MAHIDA :
Is it not a fact that people of Indian origin
in Kenya have assisted in bringing up the
Kenyan nation ? Is it also not a fact that
people of Indian origin have helped Kenya
in the political field and helped them to
come to power ? If both these are facts, is
it proper for the President of Kenya to say
that Indians are like flies and that they
should be thrown out ? May I know from
the hon. Minister what he proposes to do in
the matter ...

SHRI JYOTIRMOY BASU : Sir,ona
point of order. No derogatory remarks
about the President of a foreign country is
1o be allowed in this House. MNow the hon.
Member has made some specific remarks
about the President of Kenya. They should
be expunged  (Jnrerruptions)

SHRI NARENDRA SINGH MAHIDA :
Itisa fact that Mr. Jomo Kenyatta has
made those remarks. I can prove it.

MR. SPEAKER : It is not a question
of proviog a fact. It would be much better
if you avoid reference to the name of the
President because it is not admissible under
our rules. You can refer generally to the
leaders of Kenya or the Kenyan Government
rather than bringing the name of the Head
of the State of Kenya.

SHRI RANGA : The hon. Member has
not said aoything derogatory about the
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President of Kenya. He simply asked
whether it is proper for the President of a
country to refer to Indians as flies. That is
all what he Fas asked. It is for the Kenyan
President, or anybody else in Kenya to say
that he has pever said that, He has not
made any allegation or chargz.

MR. SPEAKER : Why do you always
come to defend such questions ? I have said
that the Head of another State cannot be
brought in and that he can say either the
leaders of Kenya or the Government of
Kenya.

SHRI RANGA : The question is whether
it is true that he has made those remarks,

MR, SPEAKER : Why do you come to
his rescue ? I do not like it.

SHRI RANGA : Every member has the
right to defend another member, especially
when he is on strong grounds.

MR. SPEAKER : You are questioning
my ruling.

SHRI RANGA : I have every right to
make a statement here that what the hon,
Member has said is not wrong.

MR. SPEAKER : He is always coming
up with wrong causes. No, that is not
proper.

SHRI NARENDRA SINGH MAHIDA :
I did not mean any iosult to Mr. Jomo
Kenyatta. 1In fact, he has done a lot of
service to his country. My point is thar
facts are misrepresented. When Indians have
helped Kenya build as a nation, when Indians
have helped Kenya politically to achieve its
independence, certainly we have every right...

MR. SPEAKER: You are an old
parliamentarian and you know what a
question hour is. Why do you not ask a
straight question instead of referring to other
matters ?

SHRI NARENDRA SINGH MAHIDA :
When Shri Bhagat went to Kenya, he was
pot able to meet the President. In view of
that, may [ know whether any other Minister
would be sent to discuss these matters
amicably so that people of Indian origin in
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Kenya can have a better treatment from the
Government of Kenya ?

SHRI DINESH SINGH : We have had
occasion to answer maoy questions on this
subject and have had full discus ions in this
House. I do not think the hen. Member
has said anythiog new in this matter. The
role played by Indians in the development of
Kenya and orher countries in East Africa is
well known. It has been stated in this
House and it has been recorded elsewhere
too. It would not bz right to call them any
names, as the hon. Member has said. All
these questions have been specifically
answered so far as I recollect. Therefore in
this question about Shri Bhagat’s visit and
what followed that, 1 do not think there is
anything new - that thc hon. Member is
asking me. We are not proposing to send
any other Minister just now to discuss these
things.

SHRI MANUBHAI PATEL : We cannot
find fault with the African countries for the
policy of Africanisation. In their own right
they are doing that. But we are there to
protect our people, the Indian pationals,
there. It is not a legal question ; it is just
a human question. I think, this distinction
as to whether they are Kenyan citizens or
Indian citizens or British passport holders,
should not be there. May I know from the
hon. Minister whether these people, who are
refused trade licences and will be coming to
India as they are Indian citizens, will be
given certain facilities as they are facing lots
of troubles here ? For example, they are
finding difficulty about getting ships and
steamers. Only one ship a month is there.
The difficulty is not only in Kenya ; by the
end of February from Uganda 40,000
repatriates will be coming to India. I want
to know whether you will try to get more
ships for them. Secondly, they are  facing
lots of troubles with Customs even though
they come with their bag and baggage leaving
their property there. I want to know
whether there will be some human approach
and a lenient policy towards them. Thirdly,
will the Government solve their problem of
property on the lines of the British who have
taken over the responsibility and paid the
Britishers there who have gone safely from
there ? Then, the British do not issue
vouchers and that is why they are held up.
Will the Government of India take up the
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question with the British Government so that
they are issued vouchers and can go there ?

SHRI DINESH SINGH : I think, at
this stage it would perhaps be appropriate
for us to see what is our right and position
and what are the rights of other countries.
When we talk of sovereigaty and non-
interference, it equally applies to other
countries. The hon. Member has said that
we should look at these people as Indian
nationals. Then he says that. whether they
are citizens of Kenya or whether they are
British citizens, it does not matter. How
could we do it ? After all, we function
within certnin international norms.

DR. RAM SUBHAG SINGH: What
about those who are Indian citizens ?

SHRI MANUBHAI PATEL : They are
of Indian origin.

SHRI DINESH SINGH : We have got
to see what is the possibility and what is it
that can be done. If the hon. Member would
kindly put this in this manner, he will
perhaps be able to find an answer himself,
He has talked about our interfering in the
internal affairs of other countries.

DR. RAM SUBHAG SINGH : He has
not done that.

SHRI DINESH SINGH : When we refer
to people of Indian origin who have acquired
the nationality of another country, we have
to remember that they are the nationals of
that country.

SHRI MANUBHAI PATEL: 1 was
talking about Indian citizens coming to
India.

SHRI DINESH SINGH : There is no
difficulty about Indian citizens coming to
India.

SHRI ATAL BIHARI VAJPAYEE:
There are difficulties.

WRITTEN ANSWERS TO QUESTIONS

Agreement with U. S, S. R for
Parchase of MIGS

*62. SHRI J. H. PATEL: Will the
Minister of DEFENCE be pleased to s:utc :

(a) whether Government have eatered
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into an agreement with the Government of
U. S. 5. R. for the purchass of MIGS ;

(b) if so, the total oumber and the cost
per MIG ; and

(c) the time by which these aircraft will
be supplied ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to (c). We
bave in the past obtained MIG aircraft from
USSR in the flyaway condition. As the
House is aware we have regular programme
of manufacture of these planes in our
country. It will not be in the public interest
to disclose further details

Taking over Rapor, Harike and Ferozepar
Dams by Bhakra Contrul Board

*56. SHR1 RAM KISHAN GUPTA :
Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 4799 on
the 220d December, 1969 and state :

(a) whether formel decisions for takiog
over Rupor, Harike and Ferozepur Dams
from the Punjab Goverament and handing
them over to Bhakra Control Board have
been taken ; and

(b) if not, the reasons therefor 7

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO) : (a)
and (b). Under the Punjab Reorganisation
Act, 1966, the control of Rupor, Harike and
Ferozepur headworks has to be wilth the
Bhakra Management Board but ths Punjab
Government has been representing that the
control of these headworks be allowed to
remain with them. The matter is under
consideration of the Central Government.

Indo-Nepal Talks
*67. SHRI MAYAVAN :
SHRI NARAYANAN :
SHRI N. R. LASKER :
SHRI CHENGALRAYA
NAIDU :
SHRI RANJEET SINGH :

Will the Minister of FOREIGN TRADE
be pleased to state :
(a) whether it is a fact that Indo-Nepal
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talks held in New Delhi on January, 1970

had failed ;

1b) if so, the reasons therefor ;

() whether both the Goveroments have
agreed for further talks ; and

(d) if not, whether Government have
taken any initiative to continue the talks ?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT) : (a) to
(d). A statement is laid on the Table of
the House.

Ntatement

The Treaty of Trade and Transit 1960
defines the relations between India and
Nepal in matters of trade and transit. In
the memorandum of Understanding which
supplements some of the procedures envisag-
ed in the Treaty, it is provided that an
Inter-Governmental Joint Committee consist-
ing of officials of India and Nepal will meet
periodically to ensure that difficulties in
regard to matters of trade and transit are
resolved expeditiously and satisfactorily
for the mutual benefit of the two countries.

The Inter-Governmental Joint Committee
met in New Delhi from the Bth to 16th
January, 1970. The talks, which were held
in a cordial and friendly atmosphere, were
inconclusive and will be resumed when the
Committee meets next.

The talks related mainly to the dcflec-
tion of trade, imports into India of Nepalese
products not based principally on Nepalese
raw materials and duty free entry of cerain
Mepalese products based on Nepalese raw
materials, No date has yet been fixed for
the next meeting of the Inter-Governmental
Joint Committee,

Finalisation of Fourth Five Year Plaa
*68, SHRI SRADHAKAR
SUPAKAR :
SHRI PREM CHAND VERMA :
SHRI SHIVA CHANDRA JHA :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI P. C. ADICHAN :
Will the PRIME MINISTER be pleated
to state :

(a) whether the Fourth Five Year Plan
has been finalised ; and
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(b} if so, in what details it differs from
the draft Plan presented last year ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and (b). The Fourth Five Year Plan
(1969 --74) as revised will be considered by
the National Development Council shortly
and will thereafter be placed before Parlia-
ment.

Recommendation of Review Committee
of State Tradiog Corporation

*69. SHRI C. JANARDHANAN :
SHRI INDRAIJIT GUPTA :
SHRI RAMAVATAR SHASTRI :
SHRI S. M. BANERIEE :

Will the Mipister of FOREIGN TRADE
be pleased to siate :

(a) whether Government have considercd
the recommendations of the Review Com-
mittee of ths State Trading Corporation ;
and

{b) if so, the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b} The following decisions have been
taken on the important recommendations of
the committee :(—

(i) The recommendation for strengthen-
ing the Board of Directors has
been accepted. The post of
Financial Adviser has been up-
graded to that of Financial
Director.

(ii) Thie question of creaticn of a post
of Vice-Chairman to attend to day-
to-day matters and to coordinate
the work of the Board will be
examined later in the lizht of the
growth of the Corporation’s
activitics

(iii) The pattern of a holding company
working through its subsidiaries
has been accepted in principle.,
Specific action in this regard will
be taken as and when it is seen
that a well-defined sector or a
particular Division in which the
nature, volume and range of work
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justifies its organisation into a
subsidiary.

(iv) The recommendation that the
MMTC should mow or at a later
stage become the subsidiary of the
newly proposed holding company
has not been accepted as the
nature and volume of work of the
MMTC are such that it cannot

be efficiently managed as a
subsidiary of another holding
company.

(v) The recommendations for a regio-
nal set up for the Corporation's
foreign offices and for starting new
foreign offices bave been noted.
Decisions on individual offices will
be taken on receipt of specific
proposals from the Corporation,

(iv) The recommendation regarding the
conversion of some of the show-
rooms abroad into effective centres
for sales promotion has been
accepled in principle.

Study of the Production and Marketing
Technlques of other Countries

*70. SHRI YOGENDRA SHARMA :
SHRI ESWARA REDDY :
SHRI BHOGENDRA JHA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the steps taken by Government to
study the production and marketing techni-
ques of different countries participating in
Expo'70 to be organised in Japao ; and

(b) the details_thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (bl. Expo '70
is oot a trade fair. Its central theme is
“Progress and Harmony for Mankind™. The
Pavilions of the pa:ticipating countries will
project their cultural heritage and economic
progress. Production and marketing techni-
ques as such are not to be displayed in the
Mational Pavilions. However the Govern-
ment would take advant.ge of this opportu-
nity to study the technological and scientific
progress as represeated in the variguy
Pavilions,
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Kalagarh Dam Project on Ramganga

*71. SHRI JHARKHANDE RAI:
SHRI JAGESHWAR YADAYV :
SHRI SARJOO PANDEY :
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that Government
bad taken measures to speed up the work
of the Kalagarh Dam Project on Ram-
ganga ; and

(b) if so, the steps taken so far in that
direction ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L, RAO) : (a) Yes,
Sir,

(b) The following steps have been taken
to expedite the project :

(1) The outlay on the project in
1969-70 which had been earlier pro-
posed as Rs, 10 crores has been
raised to Rs. 14 crores.

(2) The design of the section of the
Earth Dam for the current year's
work has been suitably modified to
facilitate use of river bed material.
This would provide ready means to
bring up the height of the Earth
Dam to a safe level. For the con-
struction of the Earth Dam to the
originally designed section, it would
bhave been necessary to employ
more equip than was availabl
in serviceable condition on the
project, The revised section would
provide means to adhere to the
production target for the current
year.

(3) Arrangements have been made to
transfer tyres for Bottom Dumpers
from the Beas Project to the Ram-
ganga Project to enable the
machines to be put to
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the project to meet the requirements
of construction work in the follow-
ing two years 1971 .and 1972 so
that the project can be completed
as planned by June, 1973,
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Manufacture of an Atom Bomb
*73, SHRI NITIRAJ SING
CHAUDHARY :
SHRI NATHU RAM
AHIRWAR :
SHRI DEVAN SEN :
SHRI VISHWA NATH
PANDEY :

Will the PRIME MINISTER be pleased
to state :

utilisation and to give the maximum
desired production.

(4) The I. S. M., Washington, has made
pecial arreng ts for shif
of critical parts for the equipment
working on the project so that the
maximum number of machines
are availshle for work during the
year.

(5) Arrangements have been made to
ijmport additional equipment for

(a) whether, in view of Pakistan’s and
China's speeding up their nuclear power de-
velopment, India will revise her atomic
policy and manufacture zn atom bomb ;

(b) if 0, the details thereof ; and
(c) if not, the reasons therefor 7

THE PRIME MINISTER, MINISTER

‘OF FINANCE, MINISTFR OF ATOMIC

ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) to (c). Goverament fully appreciates the
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anxiety expressed by hon’ble Members in their
question, however, Government believe that
the present policy of developing our scientific
and technological capability in expanding
our programme for the peaceful uses of
atomic energy is in the best overall interest
of the nation. In this matter, as in others,
Government keep their policy under constant
review taking inco account the needs of our
national defence and security.
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Naclear Non-Proliferation Treaty

*75. SHRI M. L. SONDHI : Will the
Minister of EXTERMNAL AFFAIRS be
pleased to state :

(a) whether there are differences in the
approach of India aod the Super Powers to
the question of non-proliferation of nuclear
weapons ;

(b) what is Government’s evalvation of
the nuclear doctrines revealed at the SALT
talks in Helsinki and elsewhere ; and

{c) whether Government is satisfied with
the existing balance of mutual responsi-
bilities and obligations between India and
the Nuclear Powers ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : Yes,
Sir. Government's views on this matter are
well known.

(b) The Strategic Arms Limitation Talks
held between the officials of the Govern-
ments of the United States and the Soviet
Union in Helsinki in November/December,
1969 are bilateral and secret. The objective
of the talks is to explore possibilities of
limiting the nuclear first-strike capacity of
the super-powers, the motive being to stabi-
lise the existing balance of the nuclear
armoury between the two powers which, it
is hoped, would be a preventive measyre
against nuclear war. Government is not
aware of the details of the discussions held
at Helsinki.

(c) No, Sir. Government have been in
favour of a simultaneous horizontal as well
as vertical nonm-proliferation of nuclear
weapons, the ultimate objective being geoeral
and complete disarmament. The present
stock-piling of nuclear weapons by the nu-
clear weapon states nurtores the arms race
which constitutes a threat to world peace.
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Purchase of Heavy Machines by
U.S.S.R.

*76. SHRI SHRI CHAND GOYAL :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether U.S.S.R. propose to buy
heavy machines from India ; and

(b) if so, the prospects of the same ?

THE MINISTER OF FOREiGN TRADE
(SHRI B. R. BHAGAT) : (a) Yes, Sir.

(b) There aie prospects of exporting
machipery and equipment manufactured at
industrial enterprises set up in India with
Soviet Assistance such as cranes, excavators
etc. to U. S. S. R. from 1970-71 onwards.

Opposition for Creation of Surpluses for
Export through Restraints on Domestic
Consumption

*77. SHRI DHIRESHWAR KALITA :
SHRI K. HALDER :

Will the Minister of FOREIGN TRADE
be pleased to state :

(8) whether it is a fact that the President
of Federation of Indian Chamber of Com-
merce and Industry opposed the creation of
surpluses for export through restraints on
domestic consumption : and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT) : (a) At
the Board of Trade meeting held on 15th
December, 1969 the President oi the
Federation of Indian Chambers of Commerce
and Industry suggested that long term ex-
port planning should be based on production
increases rather than mere tightening of the
belt.

(b) Government do recognise that in-
crea<ed production is the kev to increased
exports but in the short run, due to short-
ages, it may sometimes be necessary to re-
straint demestic consumption to the extent
possible to maintain exports and earn foreign
exchange.

Development of Backward Areas in
various States

*78. SHRI R K. BIRLA : Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that certain areas
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in cach State have remained backward des-
pite the Four Five Year Plans ;

(b) whether it is also a fact that the
Centre is accusing the States and vice-versa
for neglecting these areas ;

(c) if so, whether the Central Govern-
ment propose to appoint a high-powered
commission to fix the responsibility
for the backwardness and to decide the
priorities for bringing these areas at par
with other developed areas ; and

(d) if so, when such a commission will
be appointed, if no commission is to be
appointed,  in what way Government are
contemplating to ameliorate the condition of
these backward areas either in cooperation
with the State Governments or at their
own ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) To some extent, differences in the levels
of development between different areas are
due to variations in their physio-geographical
conditions and resource endowments. But
lack of adequate infra-structure facilities is
also one of the main causes of the backward-
ness of certain pockets and it is one of the
important objectives of the Plan to remove
the imbalances in development of infra-
structure facilities.

(b) The relationship between the Central
and State Governments in promoting econo-
mic development is one of joint partnership
which is based on a continuing studies
evaluation and frank exchange of views.

These are not to be mistaken for accu-
sations,

(¢) No, Sir.

(d) In the Draft Fourth Plan, States
have been requested to pay special attention
to backward pockets by adopting develop-
ment schemes specifically suited to local
needs, potentialities and priorities. In this
connection, attention is invited to pages 17
to 19 of the Fourth Five Year Pian 1969-74—
Draft, a copy of which was placed on the
Table of the House in April, 1969.. They
have also been asked to identify the most
backward districts which would qualify for
financial concessions and incentives in terms
of the Reports of the Pande and Wanchoo
Working Groups and the decisions taken a
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a meeting of Chief Minister’s held by the
Planning Commission.

Separate Fleets for Arabian Sea and
Bay of Bengal

*79. SHRI SRINIBAS MISRA :
SHRI BAIDHAR BEHERA :
SHRI J. AHMED :
Will the Minister of DEFENCE be
pleased to state :

(a) whether there is any proposal uoder
consideration to have separate fleets for
Arabian Sea and the Bay of Bengal ;

(b) if so, the stage at which the pro-
posal stands at present ;

(c) whether Government propose to
strengthen the Navy with the purchase of
small submarines to patrol the coastal water,

factured by cc cial firms for pri-
vate sale ; and

(d) if oot, the arrangements being made
to procure the small submarines ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (b).
The Navy is divided into three Commands
under Operational Control Authorities. who
are responsible for all Naval operations in
their respective areas of sea jurisdiction. The
principal units of the Navy are, however,
organised as one Indian Fleet.

(c) and (d). Various steps are being
taken to modernise and build up the Navy
to fulfil its role in both in the Bay of Bengal
and Arabian Sea.

Adulterated Milk Sapplied to Jawans
by a Contractor

*80. Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that on investi-
gation by the Central Bureau of Investigation
it was found in the last week of January,
1970 that milk used to be supplied to our
Jawans by a contractor was found to be
adulterated ;

(b) since how long such a practice was
going on undetected in that area :

(c) if so, what is the punishment
awarded to this contractor for this criminal
act ; and

(d) whether similar investigations bave
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been made in other military camps and
establishments and if so, with what results ¥

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) No, Sir.
It is however correct that on the 13th
January 1970, the C. B. 1. took samples of
milk from the Military Farm Depot at
Calcutta. The test reports thereof of are
still awaited from the C. B. L.

(b) and (c). Do not arise.

(d) A case of alleged supply of sub-
standard milk at Samba on 13th June 1967
was reported by the SPE Ambala. The case
was investigeted and finally dropped on the
advice of the Central Vigilance Commission.

Another case of alleged acceptance of
sub-standard milk at Jamnagar was investi-
gated in 1969 and the allegation was found
to be incorrect.

Tariff for Inter-State Supply and
Sale of Power

*g1. SHRI S. K. TAPURIAH: Will
the Minsster of IRRIGATION AND POWER
be pleased to state :

(a) whether his Minist-y has directed the
State Governmsnts and State Electricity
Boards to abide by the accepted recommen-
dations of the Committee set up in 1966 to
fix up tariff for inter-State supply and sale
of power ; and

(b) whether some States have refused to
cooperate in this matter and it has stood in
the way of rural electrification ?

THE MINISTER OF IRRIGATION
AND POWER (DR.K. L. RAO) : (a) and
(b). The recommendations of the Com-
mittee appointed by the Ministry of Irriga-
tion and Power for formulating guidelines
for fixation of tariffs for inter-State supplies
of power were considered by rep ives
of State Governments and State Electricity
Boards at various regional meetings and
eventually at the Conference of State
Ministers of Irrigation and Power he'd at
Nainital in May, 1969. The accepted
guidelines are briefly as follows :

(1) The cost of inter-State supply
should be based on the pooled cost
of generation (including the cost of
power purchased, if any) and the
appropriate cost of transmission of
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the Grid from which the selling
Board supplies power. .

(2) Tariffs for categories indicated
below should be based on the cost
of supply and should include profit
element as follows : —

(&} Long-term supply for
a period of three

years and more 3%
(b) Temporary power
supply for purposes
below 3 years :
(i) Up to one year ...1%
(ii) Up to two years  ...2%
(iii) Up to three
years 3%
(c) Seasonal supply 3%
(d) Exchange of power
between inter-connec-
ted systems leadiog
to integrated opera-
tion of Regional
Systems 3%
(e) Distress power No pro-
supply fit ecle-
ment.

In respect of restricted power supply
during peak or off-peak hours, the tariffs
should be negotiated between the purchasing
and selling Boards.

(3) A two-part tariffl may be adopted
in the case of categories (a) and (b)
and energy charges only in respect
of the other categories.

{4) No duty or tax should be levied on
inter-State sales of power.

(5) Disputes arising out of different
interpretations and  calculations
may be referred to the Central
Electricity Authority whose decision
shall be acceptable to both the
parties.

The accepted guidelines have been com-
municated to all State Governments and
State Electricity Boards by Resolution dated
2Tth  Novsmber, 1969 notified in the
gazetic of India and objection has been
received so far from any of the State-
Governments|State Electricity Boards.

Power Shortage in Delhi

SHRI CHANDER SHEKHAR
SINGH :

52,
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SHRI N. R. DEOGHARE :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have seen the
press reports published in the Hindustan
Times of the 24th December, 1969 wherein it
has been stated that there was great shortage
of power in the Capital during December,
1969 ;

(b) if so, the reasons therefor ; and

(c) the steps taken by Government to
meet the shortage of electricity in Delhi ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) to
(c). The Press Report referred to a likely
power shortage in Delhi as a result of the
shut-down of Unit No. 2 (62.5 MW) of the
Indraprastha Power Station of Delhi Electric
Supply Undertaking oa 21st December, 1919
for repairs of the boiler and also referred to
measures taken by the Delhi Electric Supply
Undertaking authorities to increase the local
power supply in the near future viz ; repairs
of unit No. 3 and installation of an additio-
nal unit of 55 MW at the Indraprastha
Power Station.

Unit No. 2 was put back into commis-
sion after repairs on 25th December, 1969.
It was again shut down on 27th January,
1970 due to failure of hydraulic oil pressure
and after repairs and trial tests it was re-
commissioned from 21st Febroary, 1970.
During the period it was shut-down, the full
demand of Delhi was met by power supply
from the other generating units of Delhi
Electric Supply Undertaking and from the
Bhakra Nangal System. There was no load
shedding in Delhi during the periods of shut
down of Unit No. 2.

The repairs of Unit No. 3 of €25 MW
which was shut down for major repairs on
24th July, 1969, are expected to be comple-
ted by May-June, 1970, In respect of the
erection of the additional unit of 55 MW in
the Indraprastha Power Station, there has
been substantial progress and the unmit is
expected to be commissioned by September,
1970,

Invitation to Foreign Minister of Pro-
visiooal Revolotionary Government
of South Vietmam

*83. SHRID.N. DEB;
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SHRI R. R. SINGH DEO :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention has
been drawn (0 a press report stating thar the
Foreign Minister has invited the Foreign
Minister of the Provisional Revolutiopary
Government of South Vietnam to visit India
as a State guest ; and

(c) if so, whether 1t is in consonance
with the policy of non-alignment ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
The Foreign Minister has already stated in
Parliament that he bad mentioned to
Madame Binh when he had met her in
Hanoi that she would be most welcome to
come to India so that we would have an
opportunity to discuss further with her the
situation in Vietnam.

(b) In view of India’s position as Chair-
man of the International Control Commission
it is desirable for India to have close con-
tacts with all parties in Vietnam. This is in
consonance with the Government of India's
policy of non-alignment.

Setting up of an Agency to Undertake
Import of Cotton

*84. DR. RANEN SEN :
SHRI VASUDEVAN NAIR :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government have taken
#teps to set up in the public sector an agency
to undertake import of cotton from the year
1970-71 ; and

(b) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir,

(b) The Official Committee which was
set up to work out details of the Public
Sector Agency has now submitted its report
and action to establish the public sector
agency is being processed.

Deputation of Departmental Officers
to Expo. 70

*85. SHRI RAM CHARAN : Will the
Minister of FOREIGN TRADE be pleased
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to refer tc the reply given to Unstarred
Question No. 34t7 on the 10th December,
1469 and state :

(a) the total pumber of departmental
officers selected and likely to be deputed to
Expo. 70 Osaka, Japan ; and

(b} the number of Scheduled Castes and
Scheduled Tribes officials out of them selected
o be deputed to Japan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Thirtyfour.

(b) Three.
Nagas Captured on Reture from China

*86. SHRI N. SHIVAPPA :
SHRI Y. A, PRASAD :
SHRI RAMACHANDRA
VEERAPPA :

Will the Minister of
AFFAIRS be pleased to state :

(a) whether it is a fact that more than
300 Nagas were captured, some of them with
Chinese arms and instruction books, on
return from China and held in custody
under the Preventive Detention Act and 200
of them were released before the Prevention
Detention Act lapsed on the 31st December.
1969 ;

(b if so, the reasons therefor ; and

(c) whether Government propose to
have a c judiciary of Nagaland and
Assam for the trial of Naga rebels ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). 274 Underground Nagas trained by
China were, after their capture, detained
under the Preventive Detention Act. Another
76 Nagas who were intercepted on their
way to China were also detained under this
Act. They were all set free on the expiry
of the Act. However, 134 persons from
amongst them who were wanted in a case
filed against them at Kohima were rearrested.
Since the State Government had some
difficulty in proceeding against these persons
in Nagaland, on an application from the
State Government, the High Court of Assam
and Nagaland have passed interim orders
transferring the accused persons to the
jurisdiction of the District Magisirate,
Nowgong.

EXTERNAL
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Presence of Forelgn Navy in
Indian Ocean

*87. DR. SUSHILA NAYAR :
SHRI YAMUNA PRASAD
MANDAL :
SHRIMATI SAVITRI SHYAM :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that some foreign
Navy are still present in the Indian Waters -
and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) and (b).
We control the entry of foreign warships in
our territorial waters. They are received at
Indian ports with the approval of Govern-
ment. However, the presence of foreign
naval vessels in the [ndian Ocean area
beyond our territorial waters has beun
noticed. As indicated earlier on the floor
of the House, Government would like the
Indian O:ean area to remain free of tensions
and a zone free of nuclear weapons.
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Inquiry into cost Structure of
Nuclear Weapons

*89. SHRIS. M. KRISHNA :
SHRI BAL RAJ MADHOK :
SHRI S. 8. KOTHARI :
Will the PRIME MINISTER be pleased
to state :

(a) whether the Government have insti-
tuted an enquiry into the cost structure of
nuclear weapons ;

(b) whether this study has been under-
taken at the instance of the Chairman of
the Atomic Energy Commission ; and

(c) if so, the reasons advanced by the
Chairman to institute this study ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) No, Sir.

(b) and (c). Do not arise.

Loktak Project

*90. SHRI M. MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

{a) whether any progress has been made
in the work of Loktak Project :

(b) when the work of the Project will be
taken vp ;

(c) the total amount sanctioned for this

Project ; and
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(d) the proposed period to be taken in
completing the project ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (@
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Detailed investigation have been completed
Arrangements for the construction of

Year Total GNP Per Caplta GNP
(Rs, crores) (Rs.)

1966-67 16,233 3235

1967-68 1,622 342.6

Similar figures for 1968-69 are not yet

approach roads, colony buildi and
provision for construction power etc. have
been finalised,  D:tailed design of the
project is in progress,

(b) The actual construction of the project
will be taken up immediately.

(c) An amount of Rs. 1090.9 lakhs has
been provided for the project under ths
Fourth Plan.

{d) The project is expected to be com-
pleted by the end of the Fourth Plan.

Gross National Product and
Per Capita lncome

401. SHRI JYOTIRMOY BASU : Will
the PRIME MI_NISTER be pleased to state :

(a) the Gross National Product and
per capita income in India, year-wise from
1066-67 to 1968-69 at constant prices ;

(b) the India's position among developed,
other developing countries and countries with
so-called centrally planned economies ;

(c) the compound rate of growth in
Gross National Product and per capira
income in each of the above categories of
countries between 1966-67 and 1968-69 ;

(d) the compound rates of growth in
(i) cereal, (ii) agricultural and the (iii) indus-
trial production in each of the above
categories of countries including India
between 1966-67 and 1968-69 ; and

(e) the share of (i) agriculture (ii)
ised y and mining (iii) small
scale industry and (iv) service in the total
national income in each of the above
categories of countries inciuding India, year-
wise, from 1966-67 to 1968-69 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
! NING (SHRIMATI INDIRA GANDHI) :
" {a) The figures of total and per eapita eross
! national product (GNP) in India for the
years 1966-67 and 1967-68 are given below :

availabl The corresponding figures of total
aod gper capita net nDatiopal income at
1960-61 prices for the years 1966-67 to
1968-69 are, however, given below :

Year Total net national Per Capita met
income (in Rs. national income
crores) {in Rs.)
1966-67 15,173 3024
1967-68 16,525 3213
1968-69 16,830 3193

(b) India’s position among developed
countries and other developing countries in
terms of per eapita national income during
1963-64 for which comparatively fuller
statistics are available is given below :

Average per capita
national income
(inUS §)
Developed countries 1366
Developing countries 128
of which India 78

Comparable estimates in respect of countries
with centrally planned economies are not
available,

.c) to (e). The required figures by the
given categories of countries are not avai-
lable. The corresponding figures in respect of
India are given below to the extent they are
available :

Compound rate of
growth between
1966-67 and
1968-69

Net Nstional Income 5.3%

Pet capita met national

income 2.8%
Cereal production 13.1%
Agricultural production 9.8%,
Industrial  production

(between calendar years

1966 and 68) 2.8%
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Sectors Percentage share in
total net national
income
1966-67 1967-68
Agriculture 47.8 51.9
Organised  industry
and mining 96 B84
Small scale industry 56 52
Service 309 23.0
Other sectors 6.1 55
Total 100.0 100.0

wea sdw & ford farard afedrond
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Value of Exports and Imports

403. SHRI JYOTIRMOY BASU : Will
the Minister of FOREIGN TRADE be
pleased to state : -

(a) the total value of export,’ fraditional
and non-traditional items separately, to
USS.R, Poland, German Democratic
Republic, Czechoslovakia, R ia, Bulgaria,
Hungary, Albania and Yugo:lavia in Europe,
Cuba in Latin America and Peoples’
Republic of China, MNorth Korea, North
Vietnam and Mongolia in Asia during
1967-68, 1968-69 and 1969-70 ;

(b} the value of principal items exported
during the above period, yzarwise ; and

(c) the valuz of imports from each of
the above countries during the above period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). A statement is

laid on the Table of the House. [Placed in
Library. See No. LT—2588/70]
Complaint Against Messrs. Diamond

Drum and Bucket Factory, Bombay

HRI GEORGE FERNANDES :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have reccived
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Written Answers 50
Indlans in Ceylon

407. SHRI MANGALATHUMADAM :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the main points discussed with the
leaders of Ceylon and others in Ceylon by
our Minister in-waiting who accompanied
the President during January, 1970 regarding
the Indians in Ceylon ; and

(b) whether the Kachhativu
also discussed ?

issue was

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The further strengthening of Indo-Ceylon
relations was the principal focus of
discussion,

(b) No, Sir.

Sclentific Jourmals Broaght Out by
Defence Research and Development
Organisation

408. SHRI N. R. DEOGHARE : Will
the Minjster of DEFENCE be pleased to
state :

(a) the nsmes of the scientific journals
brought out by the Defence Research and
Development Organisation ;

(b) whether these publications are useful

any comp }:4 of
export quota by Messrs. Diamond Drum and
Bucket Factory, 168, Bapty Road, Two
Tanks, Bombay :

(b) if so, the pature of the complaint ;
and

{c) the action taken thereon ?

THE DEPUTY MINISTER IN. THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b} The pature of the allegations made
in the complaints were :

(i) misuse of import licences ;

\ii) misuse of advance quota of GP
sheets : and

liii) non-fulfilment of the export of the
export obligation on the basis of
which the firm had obtained the
advance quota.

(c) appropriate action will be taken on
completion of the enquiries which are in

progress.

for students ;

(c) if so, whether these publications are
popular among the Universities and Colleges;
and

(d) if not, the steps whizh are being
taken to popularise these publications ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Defence Scientific Informa-
tion and Documentation Ceotre, Delhi,
brings out the following scientific journals
on bebalf of the Defence R and D
Organisation :

(i) Defence Science Journal,

(ii) R and D Digest.

(iii) Popular S and Technology
(Ad-hoc) publication.
(i) Defence Science Jourmal.—pub-

lishes original research papers in
basic and applied sciences and
covers almost all branches of scienc
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and technology related to the pro-
blems of defence.

(i) R and D UDigest,—parrates the
unclassified work and achievements
of R and D Labs/Establishments
and their application to the
problems of defence.

(iii) Popular Science and Technology
(PST).—was started to popularise
and stimulate interest in science
and technology particularly on
topics of interest to defence. It
endeavours to convey information
in simple language and is illustrated
to bring out clearly the scientific
ideas. This is a priced publication.

(b) These publications are brought out
with a specific cim of helping R and D
workers in carrying on their defence oriented
rescarch projects and to bring to the notice
of the Service Officers, in simple language,
the attainmeat of modern science and
technology. School and College students
may also read these journals with advantage,

(c) As stated abowe these publications
are not meant for Universities and Colleges
but some copies are made available to them
when specially requested.

(d) (i) On the recommendations of
the Estimates Committee of
Parliament, steps have been
taken to popularise the PST
Journal by displaying . them
in the railway bookstalls and
with other recoguised book
sellers.

(ii) Though primarily meant for
Services and R and D Personnel,
some copies of the R and D
Digest are distributed to the
Universities, National Labora-
tories, Research Institutes and
Mational Cadet Corps, who are
interested in the type of work
being done in Defence R and D
Estts,/Labs,

Pablications Brought Oat by Directorate
of Military Regalations and Forms

409. SHRI N. R. DEOGHARE : Will
the Minister of DEFENCE be pleased to
state :

(2) the names of the publications
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brought out by the Directorate of Military
Regulations and Forms ;

(b) the number of each publication
printed annually during the last three years ;

(c) the number of each publication sold
annually during the last three years ;

(d) the percentage of each of the unsold
publications ; and

(¢) the reasons for the high percentage
of unsold publications and the measures
taken to remedy this ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to (). A
statement is laid on the Table of the House,
[Placed in Library. See No. LT—2589/70].

Irrigational Facilities in Chhota Nagper
and Santhal Parganas by Bibar
Goveroment

410. SHR1 KARTIK ORAON : Will
the Ministar of IRRIGATION AND
POWER be bleased to state :

(a) whether Government are aware that
Chhota Nagpur and Santhal Praganas areas
are getling step-moterly treatment by the
Government of Bihar so far as irrigational
facilities are concernsd ; and

(b). if so the total irrigated area out of
the total cultivable area in this region and
the total irrigated area out of the total
cultivable area of the rest of Bihar ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) and (b). Water and technologi
cally favourable sites for their exploitation
are not uniformally distributed and the
possibilities of irrigation development would
thus vary from region to region. Further,
“Irrigation™ being State subject, the outlays
oa irrigation projects have to be accommo-
dated within the owverall ceilings and the
sectoral outlays of State Plans. Subject
to these limitations, irrigation projects in
the States are geared to securing a balanced
development of the regions within the
States, meeting the requirements of food
production and in particular, catering to the
special needs of backward and drought
affected areas,

The cultivable area and the frrigation
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potential at present from major and medium
irrigation projects in Chhota Nagpur and
Santhal Parganas, and the rest of Bihar are
as follows :—

(Lakh Acres)

PHALGUNA 6, 1891 (SAKA)

Cultivable Irrigation potential

area from major and
medium projects
Chhota Nagpur
and Santhal
Parganas 55 3.21
Rest of Bihar 188 20.79
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been spelt out in the Draft Fourth Five Year
Plan 1969-74 Pages 17-19, a copy of which
was placed on the Table of the House in
April, 1962.

Taking Over of Sick Mills of Kanpur

SHRI S. M. BANERJEE :
SHRI INDRAJIT GUPTA :
DR. RENEN SEN :

SHRI VASUDEVAN NAIR :
SHRI RAMAVATAR SHASTRI :

Will the Minister of FOREIGN TRADE
be pI d to state :

413.

Alleged Disparities in States Plan Outlays

411. SHRI MADHU LIMAYE : Will
the PRIME MINISTER be pleased to state :

(a) whetker Government’s attention has
been drawn by the Planning Commission to
the large disparities in the (i) State-wise per
capita income, (ii) State-wise per capita
Plan outlay, (iii) State-wise per capiia
Central assistance, and (iv) Centre’s own
Plan outlay State-wise per capita in the last
18-19 years ;

(b) if so, the details of these outlays and
disparities ; and

(c) the fiscal, economic and other
measures proposed to reduce this inequality ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDH]) . (a)
and (b). Outlays on State Plan are not
determined on per capita considerations.
Disparity in per capita incomes, however,
has been taken into account while distribut-
ing part of the Central assistance to those
States whose per capita incomes are below
the National level.

The outlays in the Central Plan are for

(a) whether there is any proposal to
take over the sick mills of Kanpur and to
solve the problem of industry and employees;
and

(b) if, so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a8) An Authorised
Controller has already been appointed for
the New Victoria Mills, Kanpur. There is
no proposal under the consideration of the
Cential Government for taking over the
management of other mills at Kaopur.

(b) Does not arise.
Nationalisation of Foreign Plantations

414. SHRI K. M. MADHUKAR :
SHRI INDRAJIT GUPTA :
SHRI YOGENDRA SHARMA :
SHRI VASUDEVAN NAIR :
SHRI C. JANARDHANAN ;
SHRI P. C. ADICHAN :
SHRI HIMATSINGKA :
Will the Minister of FOREIGN TRADE
be pleased 10 state :
(a) the total investment made by the
foreign plantation owners in tea and rubber
1 ions in India ;

the development of a basic
framework for the country as a whole and
as such are not divisible Statewise.

A statement showing the per capita
income Statewisc as worked out by the
Central Statistical Organisation, Government
of India, is placed on the Table of the
House. [Placed in Library. See No. LT—
2590/70]

(c) Measures proposed to be undertaken
to deal with the regional disparitics have

(b) what was their net profit from these
plantations for the last three years ;

(c) whether there is any proposal to
nationalise these foreign owned plantations ; .
and

d, if so,
direction ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Foreign Investnint ip

the steps taken in that
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Plantations industry amounted to Rs. 1.8.7
crores at the end of March, 1967, the latest
year for which complete data is available
with the Reserve Bank of India. This
amount represents investment by Branches
of Sterling Companies amounting to
Rs. 113.7 crores,

(bt The total net earnings of profits
accruing to non-residents from the planta-
tions industry amounted to Rs. 6.2 crores,
Rs. 3.7 crores and Rs. 6.7 crores during the
years 1964-65, 1965-66 and 1966-67 respec-
tively.

(¢) No, Sir.

(d) Does not arise,

Manufacture of Tractors by Bharat
Earth Movers

415, SHRI G. Y. KRISHNAN : Will
the Minister of DEFENCE be pleased to
state ;

(a) whether Government have under
consideration a proposal to entrust the work
regarding the manufacture of tractors for
the d pment of i ive agricul to
the Bharat Earth Movers ; and

(b) if so, the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) and (b). One of the
three modeis of Crawler Tractors taken up
for manufacture by Bbarat Earth Movers

FEBRUARY 2 , 1970
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of the obligation of such mill proprietors ;
and

(b) the names along with dates, when
each factory was taken over ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The management 0.
21 cotion textile mills has been taken over
by Government under Section 18A of the
Industries (Dev. and Reg.) Act., 1951.

(b) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT—2591/70]

Reopenlog of taken over Textile Mills

417. SHRI ABDUL GHANI DAR:
Will the Minister of FOREIGN TRADE be
pleased to siate :

(a) when Government propose to reopen
the taken-over texiile mills ;

(b) if so, whether any compensation
was given to the employees of these mills ;
and

(c) if so,
employees ?

how much to each mill

THE DEPUPY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Out of the 21 cotton
textile mills, the management of which has
been taken over by Government under
section 18A of the Industries iDevelopment
and Regulation) Act, 1951 to date, 19 have

Ltd. under the Technical Collaboration of
M|S Komatsu Manufacturing Co. of Japan,
i e. D50-A-15 Crawler Tractor, is inter-alia
intended to meet the requirements of inten-
sive develof of agricul also. This
is & 90 Horse Power Crawler Tractor suited
for land reclamation, ploughing, horrowing,
etc., with the help of different attachments.
During 1969-70, Bharat Earth Movers Ltd.
are likely to produce 125 Nos, of this
model but their manufacturing programme
envisages an ultimate aonual production
rate of 300 Mos. of D50 Crawler Tractors.

Textile Mills taken over by Government

416. SHRI ABDUL GHANI DAR :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) how many textile mills have been
talen over by Government due to failure

already pened. The 2 mills
are expected to re-open shortly.

(b) Mo, Sir.

{¢) Does not arise.

Establishment of ‘Instant Tea’ Industry

418. SHRI MANIBHAI J. PATEL:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that Government
have granted permission for the establish-
ment of ‘Instant Tea' Industry and if so,
the location where it is proposed to be set
up;

(b} whether the firm which has been
granted permission has no experience in tea
business ;

(c) whether the products will be only
exported ;
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(d) whether Government propose to
allow some other industries also to establish
such units as would only export their
products and if so, what are those indus-
tries ; and

{e) what are g liy the
on which such permission is granted 7

iderations

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir. An instant
tea plant has been set up at Munpar in
Kerala State and another at Cholady in
Tamil Nadu.

(b) Both the firms coocerned have
expericnce in tea or instant tea business,
So far as this country is concerned, it is a
new product and the Techmical know-how
has be:n obtained by them from their
foreign collaborators.

(¢} Yes, Sir.

(d) Apart from tho two firms which are

ged in the of instant tea,
the proposal of another firm of M/s. Coca
Cola Export Corporation, New Delhi to
set up a factory at Annamalai, Tamil Nadu,
for the manufacture of “beverage base and
concenirate from green tea leaves” has
been approved. One of the conditions
stipulated is that their entire production will
be exported.

(e) Apart from the question of reputa-
tion of the firms and the foreign exchage
involvement, the main considerations, are
the availability of technical know-how for
the manufacture of the product and the
demand for the product in the overseas
markets.

Production of Wool from Homan Hair

519. SHR! MANIBHAI J. PATEL:
Will the Minister of DEFENCE be pleased
10 state :

(a) whether the experiment at the
Defi Lab ¥ to reg wool out
of the human hair has been successful ;

(b} whether it is a fact that a plant to
produce wool from human hair has already
been undertaken ; and

(¢) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir. Defence Re-
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search Laboratory (Materials) at Kanpur
has been able to produce a kind of fine wool
from buman hair.

(b} and (c). A present only Laboratory
scale technique has been developed and the
stage has not yet been reached for commer-
cial scale production.

Improvement in Handloom Indestry
of Manipor

420. SHRI M. MEGHACHANDRA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the so far adopted by
Government towards improving the hand-
loom industry of Manipur in the year
1969-70 and the market so far maintained
for the sale of the Manipur handloom
products ; and

(b) whether Government are selling the
handloom products at State Emporia in a
number of cities in India 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI

RAM SEWAK): (a) A Statement is en-
closed.
(b) No, Sir.
Statement

The following measures have been
adopted by Manipur Government :
(1) In order to standardise Handloom
d the Sch for (i)
qunlit)f control and (ii) evolving
new designs based on traditional
designs have been introduced.
(2) Following ﬂnl.nml sssistance was
provided :

(i) Rs. 60,000 for working capital
requirement to 20 weavers’
societies ;

(ii) Rs. 15,000 for opening sales
depots to 11 societies ;

(iii) Rs. 20,000 for purchase of
improvad type of equipments
to 26 societies ;

{iv) Rs. 1,000 to one Apex Society
as transport subsidy on yarn ;

(v) Rs. 50,000 as rebate on sales
of handloom cloth to 30
societics.
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{vi) Rs. 16,200 as ial
subsidy to 12  weavers
societies.

(3) 24 skilled weavers of Tribal Areas
have been given financial assistance
for improving their small handloom
industries.

(4) Handloom products are procured
by the State Handloom Apex
Society for sale through affiliated
bodies of the All India Handloom
Board,

(5) 11 weavers’ societies have opened
sales depots for selling handloom
products inside Manipur,

(6) 120 unskilled weavers are uonder
training in 8 weaving training
centres.

Opening of Manipur-Handloom
Emporiom at New Delhi

421. SHRI M, MEGHACHANDRA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the progress so far made in the
opening of the Manipur Handloom Em-
porium at New Delhi ; and

(b) when the said Emporium will be
opend and what is its location ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). The building
for the Manipur Emporiom at Irwin Road,
New Delhi is now under construction and
it is likely to be opened in March-April,
1971,

Crisls in Textile Industry in Tamil Nado
422. SHRI A, K. GOPALAN :
SHRI UMANATH :
SHRI P. RAMAMURTI :
SHRI1 K. RAMANI :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government are aware that
the textile industry in Tamil Nadu is facing
a serious crisis ;

(b) if 50, the reasons therefor ;

(c) whether it is a fact that the Tamil
Nadu Govenment has requested for a

p t of staple fibre to the sick
mills as a measure of assistance to revive the
textile industry in Tamil Nadu ;
(d) if so, the action taken thereon ; and
(e) if not the reasons, therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The Textile Industry in
Tamil Nadu is not facing a serious crisis.

(b) Does not arise.

(c) Yes, Sir.

(d) and (e). There being no control on
sale or distribution of staple fibre, the State
Government's request was not found feasible,
However, Government have since decided to
import a specific quantity of staple fibre to
supplement supply of cotton and this will be
allotted to the mills in the country.

Setting up of a Raw Material’s Bank

'423. SHRI D. N. PATODIA :

SHRI R. K. BIRLA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that Government
are considering a proposal to set up a raw
materials bank for supplyiog industrial raw
materials to export industries at international
prices ;

(b) if so, whether any decision in this
copnection has been taken ; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b) and (c)}. Do not arise.
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425.
Minister of FOREIGN TRADE be pleased
to state :

(a) the total bil
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units at present for converting wool, nylon
and staple fibre into tops, item-wise and
unit-wise ;

unauthotised combing units in the country
and if so, what is their number ; and

the Fourth Plan and to whom the combing

Statement
Name of the Installed capacity
comber (in million Ibs.)
A. Wool Combers
1. Wool Combers of India
Ltd., Calcutta. 13.0
2. Modella Wollens,
Chandigarh. 4.5
qeas qETT 3. R.K. Wool Combers,
(n) afe af, ar <@ v d Ludhiana. 37
4. Pear] Woollen Mills,
. Ludhiana. 3.0
aifers smge weatAm H FTARR 5. Dhruva Woollen Mills,
Bombay. 1.5
6. Foreign Import Export
Association, Kotah, 1.5
7. Doon Valley Combers,
Dehradun. 3.0
8. All India Wool Com-
bers Coop. Society,
Ludhiana. 1.2
Unauthorised Comblng Unlts 9. Asian Combmg Mills,
Ludhiana. 0.8
SHRI R.K BIRLA : Will th: 10. Panipat Wollen and
General Mills, Kharar. 08
ity in the Total : 330
B. Synthetic top Makers :
1. Wellman India,
Bombay, 56
(b) whether it 1s a fact that there are y 1.5
2. Commonweslth Synthe-
tics, Ludbiana. 1.0)
i . 3. R.K. Synthetics,
(c) the estimated combing capacity for Bombay. 1.00
Total : 3.56

capacities are to ‘be given during the Fourth
Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) A statement is
attached.

(b) According to the repliminary infor-
mation received from the Excise authorities
17 combing units are alleged to be unautho-
rised and some of them claim to have come
into existence prior to imposition of control
on installation of combing machinery. These
cases are under scrutiny.

(c) The matter is under review,

Alleged Trainlag of Hostile Nagas by
North Vietoam
426, SHRI K. M. KOUSHIK :

SHRI MOHAN SWARUP :
SHRI RAM KISHAN GUPTA :
SHRI SARDHAKAR SUPAKAR:
SHRI D. N. PATODIA :
SHRI D. AMAT :
SHRI R. V. NAIK :
SHRI V. NARASIMHA RAO:
SHRI HEM RA7J:
SHRI LAKHAN LAL KAPOOR :
SHRI J. MOHAMED IMAM ;
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SHRI K. P. SINGH DEO :

SHRI HIMATSINGKA :

SHRI MANGALATHUMADAM :

SHRI N. K. SANGHI :

SHRIMATI SHARDA
MUKHERIJEE :

SHRI BR1J BHUSHAN LAL :

SHRI RAM SINGH AYARWAL:

SHRI RAM SWARUP
VIDARTHI :

SHRI BANSH NARAIN SINGH:

SHRI KANWAR LAL GUPTA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to a press report which appeared
in several papers on the 8th January, 1970
stating that the North Vietnam extended
training facilities to the hostile Nagas ; and

(b) if so, the reaction of the Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The matter was taken up with the
DRVN Government who have categorically
denied this. Government of Iandia accept
this position,

Provisional Revolutionary Government
of South Vietnam’s Delegation’s
Visit to India

427. SHRI K. M. KOUSHIK :

SHRI DHIRESHWAR KALITA :

SHRI D. N. DEB :

DR. RANEN SEN :

SHRI INDRAJIT GUPTA :

SHRI BHOGENDRA JHA :

SHRI D. AMAT :

SHRI V. NARASIMHA RAO :

SHRI J. MOHAMED IMAM :

SHRI RAMAVATAR SHASTRI :

SHRIMATI SHARDA
MUKERIJEE :

SHRI E. K. NAYANAR :

SHRI D. N. PATODIA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a delegation of the Pro-
visional Revolutionary Government of South
Vietnam visited India during December, 1969
and January, 1970 ;
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(b) whether, during the course of their
stay in New Delhi, they called on the Prime
Minister, the Foreign Minister and several
officials of the External Affairs Ministry ;
and

(c) if so, the details of discussions held
with the delegation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) A
group of six persons sponsored by the
Provisional Revolutionary Government of
South Vietnam visited India from December
13, 1969 to January 9, 1970 at the invitation
of two private Indian organisations,

(b) Mr. Van Tien was received io his
personal capacity by the Prime Minister and
the Foreign Minister and some officials of the
External Affairs Ministry.

(c) It is customary not to divulge the
details of such discussions.

Visit to India by Wives of American
Servicemen Missing in Vietnam

428. SHRI MOHAN'SWARUP :
SHRI SRINIBAS MISRA :
SHRI MANGALATHUMADAM:
SHRI HIMATSINGKA :
SHRI RAM SINGH AYARWAL :
SHRI HUKAM CHAND

KACHWALI :

SHRI K. HALDER :
SHRI S. C. SAMANTA :

Will the Minister ‘of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that wives of
four American Servicemen missing in
Vietnam visited India during the second
week of January, 1970 ;

(b) if so, whom they met and the result
of the meeting ;

(c) whether their visit was sponsored by
the American Government ; and

(d) whether the application for the visa
by these four women was sponsored by the
American Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) They met the Prime Minister and the



(-] Waitten Answers

Foreign Secretary. They were informed that
such assistance as was possible would be
given to them on humanitarian grounds.

(c) The Government of India have no

information regarding US  Government
sponsorship.
{d) No, Sir.

Ban on Display of Pictures of Netajl
Subhash Chandra Bose in Defence

Establishments
419, SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of DEFENCE

be pleased to state :

(a) whether it is a fact that immediately
after the dawn of Independence Government
had issusd an order banning the display of
pictures of Metaji Subhash Chandra Bose in
Units, Formations and Traiuing Establish-
ments of the Armed Forces and Auxiliary
Arms ;

(b} if so, the reasons therefore ;

(c) whether it is also a fact that the said
order has so far neither been withdrawn nor
rescinded inspite of requests made by some
organisations and individuals ;

(d) if so, the reasons therefor ; and

(e) whether Government propose to
consider the question of withdrawing or
rescinding the order in question 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
{(SHRI SWARAN SINGH) : (a) No, Sir.
With the exception of Mahatma Gandhi, no
photograph of any other non-official person,
is permitted to b: displayed in Units,
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rators posted on the Sino-Nepalese border
have been sent back to India and replaced
by the Nepalese personnel ;

(b) if so, when they came back to India
and what was their oumber ; and

(¢} how many more Indian Wireless
Operators are on the Sino-Nepalese border
and when they are also likely to be relieved
and return to India 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Under the agreement arrived at between the
Government of India and Nepal, Indian
personnel whose services had been loaned to
Mepal for manning wireless communications
in the check-posts on the Sino-Nepalese
bordsr are being replaced by WNepalese
personnel gradually.

(b) and (c). The replacsment commenced
in December, 1969 and so far Iadian person-
nel from eight check-posts have been
withdrawn. The process is expected to bhe
completed by the end of this year.

Strengthening of Indo-African Ties

431, SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that a scheme far
strengthening Tndo-African ties, economic
relations, collaboration in trade and com-
merce, extension of credit facilities and
1 know-how etc., is under the consi-

b

Formations and Training Establi

{b) to (e). Do not arise.
Withdrawsl of Indian Wireless Operatiors
430, SHRIMATI ILA PALCHOU-
DHURI:
SHRI ESWARA REDDY :
SHRI DHIRESWAR KALITA :
SHRI BHOGENDRA JHA :
SHRI RAMAVATAR SHASTRI :
SHRI K. M. MADHUKAR :
SHRI ARJUN SINGH
BHADORIA :
SHRI BAL RAJ MADHOK :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
(8) whether any Indian Wireless Ope-

deration of Government ;
(b) if so, the details thereof: and

(c) when it is likely to be finalised and
become effective ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH]) : (a) to
(¢). Theq of strengthening India’s

lations in the c ial, ic and
technical fields with african and other
countries is under Government's coastant
review and all such steps as are feasiblc are
taken in consultation with lndia’s represen-
tatives abroad It would be difficult to
spell out the details of the varipus proposed
measures,
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Expert Panels to Assist Forelga
Ministry

432. SHRIMATI ILA PALCHOU-
DHURI
SHRI JANESHWAR MISRA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that a proposal
to set up Panels of experts to assist his
Ministry is under consideration of Govern-
ment ;

(b) if so, the
the setting up of Panels ;

(c) when the proposal is likely to be
finalised ; and

(d) the details in regard to (i) the num-
ber of Panels to be set up : (ii) their consti-
tations and functions separately ; and
(iii) the sources from which members of the
Panels will be drawn ?

which itated

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes. Sir.

(a) The Ministry has been comsidering
the question of enabling the Policy Planning
Division to have the benefit of the views of
outside scholars and experts in the field of
foreign relations. This is in keeping wiih
the recommendations of the Pillal Committee
Report which was placed before Parliament
on 23-11-1966,

(c) The panels will be finalised very
soon.

(d) These panels are intended to be in-
formal groups of experts who would give
their views to the Ministry on various inter-
national questions. The members will be
drawn from academic and other specialised
institutions in the country and from among
retired officials with expert knowledge of
international relations. To start with, a few
panels on subjects of special interest to India
are being set up.

Machioery end Parts of Equipment
Stolen from Farakka Project
433, SHRI K. LAKKAPPA :
SHRI SRINIBAS MISRA :
SHRI A. SREEDHARAN :
SHRI HIMATSINGKA :
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SHRI SHIV KUMAR SHASTRI :
SHRI ATAM DAS :

Will the Minister of TRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that several
lakhs of worth machinery and parts belong-
ing to the equipment of the Farakka Project
has been stolen recently ;

(b) if so, the actual loss of the
property ;

(c) the steps taken to safeguard the
property ;

(d) whether this loss of vital parts of
the machinery had any adverse effect on the
project ; and

(e) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Some vital parts have been
found missing during the last few months
from certain equipment, rendering it immo-
bile.

(b) The actual loss is being assessed.

(¢} The matter has been reported to the
Police Department of the West Bengal
Government for necessary investigations.
The Chief Minister and the Deputy Chief
Minister, West Bengal have also been
apprised of this position.

(d) The progress of the construction of
Farakka Barrage has been slowed down.

(e} The details are being worked out.

Ordnance Production Board

434. SHRI RAM KISHAN GUPTA :
Will the Minister of DEFENCE be pleased
to refer to the reply given to Unstarred
Question No, 419 oa the 19th November,
1969 and state :

{a) whether Government have examined
the question of blishing an Ord
Production Board ; and

b} if so, the result thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes.

(b) Final decision about jt would be
taken shortly,
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Expenditure on “Sun House” in London

435, SHRI RAM KISHAN GUPTA :
Wi'l the Minister of EXTERNAL AFFAIRS
be pleased to state :

{a) whether it is a fact that a huge
amount was spent on sun-house in London
belonging to Government without proper
sanction ;

(b) if so, the amount spent and reasons
for not taking sanction ; and

(c) whether the Comp aod Auditor
General of India has raised any objection ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir. The work on essential repairs of “Sun
House™ estimated to cost £4300 was under-
taken with the concurrence of the Financial
Adviser in London. The expenditure in-
volved was subsequently regularised by
Government. :

(b) The actual expenditure incurred
amounted to £6225. As no repairs were
underiaken after 1957-58 and as the official
surveyors advised carrying out of essential
repairs without delay before the onset of
winter, i* became imperative to take the
work in hand.

(c) Yes, Sir. This appeared as a para in
the Audit Report (Civil) 1969, which was
considered by the Public Accounts Commi-
ttee in their meeting held on 31st October,
1969.

Nationalisation of Foreign Trade

436. SHRI MAYAVAN :
SHRI NARAYANAN :
SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NATDU :
SHRI DHANDAPANI :
SHRI HIMATSINGKA :
SHRI SAMINATHAN :
SHRI BANSH NARAIN
SINGH :
SHRI RAM SINGH
AYARWAL :
SHRI KANWAR LAL GUPTA:
SHRI BRI) BHUSHAN LAL :
SHRI RAM SWARUP
VIDYARTHI :
Will the Minister of FOREIGN TRADE
be pleased to state :
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(a) whether it is a fact that éovemrnent
have worked out a programme for taking
over import a~d export trade :

(b) if so, when the final decision is likely
to be taken ; and

(c) the main features of the programme
chalked out by Government in this re-
gard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). It is the policy
of the Government to extend progressively
the scope of activities of the State Trading
Agencies in the import and export trade. In
accordance with this policy, import and ex-
porl of a ber of ¢ dities has bzen
canalised through STC and MMTC. Such
canalisation is proposed to be extended in
future to such new items as are found suit-
able for State Trading.

A statement showing items whose im-
port or export is canalised through the STC
and MMTC is laid on the Table of the
House. ([Placed in Library. Ses No. LT-
2592(70.]

Power Plant for N. E. F. A.
437, SHRI MAYAVAN :

SHRI N. R. LASKAR :
SHRI NARAYANAN :
SHRI CHENGALRAYA

NAIDU :

SHRI DHANDAPANI :
SHRI SAMINATHAN :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that Government
are considering a proposal to set up a power
plant in NEFA ;

{b) if so, whether the project report has
been prepared ;

(c) if so, when the final
likely to be taken ; and

{d) the cost of expenditure involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). A hydro-electric pro-
ject in the Kameng District of NEFA is
under de‘ailed investigation at present. The
project report will be prepared after the
detailed investigations are completed,

decision is
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{c) and (d). Details of cost etc. will be
koown after the project report is prepared.
Final decision regarding the implementation
of the Project will then be taken after con-
sidering the project report.

Libellous Assertions about certain
Parts ot India
438. SHRI MAYAVAN :
SHRI NARAYANAN :
SHRI N. R LASKAR:
SHRI CHENGALRAYA
NAIDU :

SHRI RANJEET SINGH :
SHRI DHANDAPANI :
SHRI SAMINATHAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that his Ministry
has examined letters written by some M.P’s
containing extracts from a “Purported Pam-
phlets” published in 1967 containing certain
fairly tendsntious, fals: and <lanted asser-
tions about certain parts of India ;

(b} if so, the details of the examination ;
and

(c) the action which has been taken
against the persons held respoasible ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Ycs, Sir.

(b) The Government of DRVN havs
denied having published any such pamphlet.
Enquiries made by our Consulate General
in Hanoi have not eatablished any evidence
of such a pamphlet having been published in
Hanoi

(c] Does not arise.

Exchange of Letters among Prime
Ministers of Tndia, U. 8. 5. R.
and Pakistan President
439. SHRI NARAYANAN :

SHRI MAYAVAN :
SHRI N. R. LASKAR :

SHRI CHENGALRAYA NAIDU :

SHRI DHANDAPANI :
SHRI SAMINATHAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
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(a) whether it is & fact that the
U. 8. 5. R Prime Minister had written a
letter to the Indian Prime Minister on the
occasion of the Fourth Anniversary of the
Tashkent Declaration ;

(b) if so, the contents thereof ;

{c) whether the Prime Minister of India
also wrote to the U. S. S. R, Prime Minister
and President of Pakistan ;

(d) if so, the details thereof ; and

(e) whether any reply was received from
President of Pakistan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURENDRA PAL SINGH): 1a)
aod (b). Yes, Sir. The text of the letter
is placed on the Table of the House.
[Placed in Library. See WNo, LT—2593/7h)

(c) to (e). The texts of the messages
from the Prime Minister to Chalirman
Kosygin and President Yahya Khan and of
the latier’s reply are also placed on the
Table of the House. [FPlaced in Library. See
No. LT—2593/70]

Criteria for Selection of Industrially
Backward Districts

440. SHRI MAYAVAN :
SHRI NARAYANAN :
SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU : '
SHRI DHANDAPANI :
SHRI SAMINATHAN :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that the Planning
Commission has laid down the criteria to be
adopted for the selection of industrially
backward Districts in copsultation with the
financial institutions and the States ;

(b) if so, whether the Planning Com-
mission had already addressed to the State
Governments in the matter ; abd

(c) if so, the final decision taken in this
regard ?

THE PRIME MINISTER, MINISTER

‘OF FINANCE, MINISTER OF ATOMIC

ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :

(l) The Planning Commission, in consulta-
tion with the financial iostitutions, bas
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evolved criteria which are to be aflopted by
the State Governments as guicelines for
selection of industrially backward districts,

tb) Yes, Sir.

() Replies from a number of States and
Union Territories are still awaited.

Asian Common Market

SHRI NARAYANAN :
SHRI MAYAVAN :
SHRI N. R. LASKAR :
SHRI CHENGALRAYA

NAIDU :

SHRI DHANDAPANI :
SHRI P. C. ADICHAN :
SHRI HIMATSINGKA :
SHRI SAMINATHAN :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that Nepal has
suggested to India a Common Market con-
sisting of Inda, MNepal, Pakistan, Afghani-
stan, Burma and Ceylon on the lines of
European Common market ;

(b) if so, the reaction of Government
thereto ;

{c) whether the proposal has been
accepted by all the concerned countries ;
and

{d) if so, when the final decision is likely
to be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) There has been a press
report about a statement said t0 have been
made by the Nepalese Ambassador about a
common market between Iadia, Nepal,
Pakistan, Afghanistan, Burma aod Ceylon
on the lines of the European Common
Market. No such proposal has, however,
been received from the Government of
Nepal.

(b) to (d).

Lifting of U.'S. Embargo oa Arms
Supply to Pakistan

441,

Do oet arise.

SHRINARAYANAN :

SHRI MAYAVAN :

SHRI N. R. LASKAR ;

SHRI CHENGALRAYA
NAIDU :

442,
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SHRI RAGHUVIR SINGH
SHASTRI :

SHRI ATAM DAS :

SHRI SHIYV KUMAR SHASTRI:

SHRI DHANDAPANI :

SHRI A. SREEDHARAN :

SHRI SHIVA CHANDRA JHA :

SHRI K. P. SINGH DEO :

SHRI 5. M, BANERIJEE :

SHRI G. Y. KRISHNAN :

SHRI SAMINATHAN :

SHRI SITARAM KESRI :

SHRI DEVEN SEN :

SHRI SHRI CHAND GOYAL :

SHRI HEM RAJ :

SHRI RAM GOPAL SHALWALE :

SHRI JANESHWAR MISRA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is fact that U. 5. Govern-
ment has decided to withdra its embargo
on arms supplies to Pakistan |

(b) if so, whether this move will help
Pakistan to prepare fully against India as
all the countries, U. S. S. R.,, China and
now U. S. A. will resume the arms sapply
to Pakistan ;

(c) is so, the manner in which Indfa
will face the challenge created by the
decision of U. S. A ; and

fd) whether in view of this, U.S. S, R.
has been asked to stop the arms supply to
Pakistan 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
As far 8s the Government of India are
aware, the policy of the U. S. government
rezgarding the existiog embargo on arms
supplies to Pakistan is still unider review.

(b) to (d). - Do not arise.

Shift in Fereliga Pelicy

SHRI NARAYANAN :
SHRI MAYAVAN :
SHRI SHR1 CHAND GOYAL :
SHRI N. R. LASKAR :
SHRI CHENGALRAYA

NAIDU :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether India is copsidering some
shifts in India’s foreign policy during the



% Writien Answers

1970, while keeping the two factors in view
Pekiog’s approach to Sino-Indian relations
and the non-aligned preparatory conference
in Dur-es-Salemm in April ;

(b) if so, whether there has been some
shifts in Peking’s approach towards U. 8. A,
and U, S. S. R. for betterment ; and

(c) if so, what steps are being taken
towards them 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Government of India take fully into
account in the conduct of her foreign policy
all changes and devclopments in  the
interpational situation. However, neither
in regard to Peking's approach to Sino-
Indian relations nor in connection with the
proposed pieparatory conference of non-
aligned nations have any developments
taken place which would necessitate a shift
in India’s [oreign policy.

(b) and (c). Government have wpoticed
that talks have been taking place between
China and U.S. A, and China and the
U.S8.8 R. These developments are under
careful observation and their implications
for our country and the world generally
under study. India has always stood in
favour of the solution of problems between
countries through peaceful discussion and
negotiation,

Labour Problem in Farakka
Barrage Project

444, SHRI SRADHAKAR
' SUPAKAR :
SHRI M. H. GOWDA :
SHRI HEM BARUA :
SHRI S. KUNDU :
SHRI J. K. CHOUDHURY :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

{a) whether there is serious setback in
the progress of the construction of Farakka
Barrsge on account of labour troubles ; and

(b) if so, the steps taken to solve the
labour problem in the Farakka barrage 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
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POWER. (SHRI SIDDHESHWAR FRASAD):
(a) On account of labour trouble and eo
slow tactics by the staff the progress of the
construction of Farakka Barrage has been
slowed down.

(b) The workers have put in a list of
demands. These have been considered and
accepted as far as postible. However,
conditions are still not conducive to cfficient
execution of works.

U. N. World Youth Assembly
445. SHRI C. JANARDHANAN :
SHRI CHANDRA SHEKHAR

SINGH :
SHRI BHOGENDRA JHA :
SHRI RAMAVATAR SHASTRI :
SHRI K. M, MADHUKAR :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that U. N. is
convening a World Youth Assembly ic
connection with its 25th anniversary celebra-
tions this year ;

(b) whether Government propose to
send a representative youth delegation from
India to attend the Assembly ; and

(c) if so, what would be the criteria for
the selection of representatives ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Sir, Yes.

(b) and (c).
sideration.

The matter is under con-

Diplomatic Recognition to German
Democratic Repablic

446. SHRI C. JANARDHANAN :
SHRI DHIRESWAR KALITA :
DR. RANEN SEN :
SHRI BHOGENDRA JHA :
SHRI K, M. MADHUKAR :
SHRI RAMAYATAR SHASTRI :
SHRI BADRUDDUIJA :
SHRI K. HALDER :
SHRI JYOTIRMOY BASU :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
(a) whether Government propose to
grant diplomatic recognition to the German
Democratic Republic soon ; and
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(b} if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Government have on several
occasions stated that relations between India
and the German Democratic Republic are
developi:g satisfactorily and that it is their
desire to continue to strengthen them.

Recommendations of Barocosh Committee
on Tea Industry

447, SHRI C. JANARDHANAN :
SHRI DHIRESWAR KALITA :
DR. RANEN SEN :
SHRI RAMAVATAR SHASTRI :
SHRI VASUDEVAN NAIR :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government have examined
the recommendations of the Barooah Com-
mittee on Tea Industry ; and

(b) if so, the decisions taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK; : (a) and (b). The recom-
mendations of the Barooah Committee on
the tea indu-try are still under examination.

Release of Dr. T. Mascurenhas from
the Portuguese, Jail

SHRI C. JANARDHANAN :
SHRI ESWARA REDDY :
SHRI INDRAJIT GUPTA :
SHRI ISHAQ SAMBHALI :
SHRI JAGANNATH
JOSHI :
SHRI P. C. ADICHAN :
SHRI RAMAVATAR SHASTRI :
SHRI RAM GOPAL SHAL-
. WALE :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether any further attempt has been
made by Gevernment to- secure the realese
of the Goan patriot, Dr. T. Mascarenhas,
who is languishing in the Lisbon Jail ;
and

(b) if so, what is the present position ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

448.

RAO
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{SHRI SURENDRA PAL SINGH) : (a) and
(b). Government of India continue to make
every effort to secure the release of Dr. Talo
Mascarenhas through the intermediary of
friendly countries snd other agencies. It

would mot be advisable to disclose the
details of th: ch Is being utilized
Government, however, are hopeful that

their efforts to secure Dr. Mascarenhas®
release will meet with success.
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(@) =1 mgde JgEEy, 1966 #
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(m) o, adf

Officers Retiring after Completing Age
of Filty Years

450, SHRI NITIRAJ SINGH
CHAUDHARY : Will rhe Minister of
DEFENCE be pleased to state :

(a) whether the officers of Armed Forpes
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whe were to retire till the 31st December,
1968 and retiring after the 1st January, 1970
were/are allowed 1o serve till they complete
fifty years ; and

(b) if so, why officers who retired in
1969 were not allowed to serve till the com-
pletion of fifty vears of age ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and \b).
The question evidently refers to the recent
revision o’ the minimum age ol retirement
in respect of Army officers of and above the
rank of Lt.-Col. (other than those who are
appointed as Lt.-Col. by time scale) belong-
ing to the Armoured Corps, Infantry, Artil-
lery, Engineers and Signals. In accordance
with the orders effective from 1-1-1970, these
officers are eligible to serve upto a minimum
age of 50 years, Such orders are not nor-
mally given retrospective effect,

The policy in regard to the minimum
age of retirement of officers in the Navy and
the Air Force remains unchanged.

Prime Minister’s Meeting with
Journalists

451, SHRI N. K. SOMANI :
SHRI MEETHA LAL MEENA :
SHRI PILOO MODY :
SHRI R. K. AMIN :
SHRI R. P. SINGH DEO :

Will the PRIME MINISTER be pleased
te state :

(a) whether Government's attention had
been drawn to a report in the March of the
Nation Weekly of the 10th January, 1970
stating that some of the top journalists were
invited by the Prime Minister who took
exception to some of their writings ; and

(b) if so, the reaction of Government in
this regard ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and (b). The Government is aware of
the report referred to in March of the
Narion, It is wrong to say that the Prime
Minister took exception to some of the
writings of the journalists whom she met in
Bombay on December 29, 1969,
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aF 1965 ¥ fsdt 7% aiwez ®AT W
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sfawwm st e am W@ ga-
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Production of Nuclear Weapons

456. SHRI M. L. SONDHI :
SHRI D. N. PATODIA :
SHRI BRIJ BHUSHAN LAL :
SHRI RAM SINGH AYARWAL:
SHRT RAM SWARUP VIDYA-
RTHI :
SHRI KANWAR LAL GUPTA :
SHRI BANSH NARAIN
SINGH :
SHRI RANJEET SINGH :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government’s attention has
been drawn to an article by Professor S.
Swamy in ‘SHAKT!" July,fScptember 1969
issue according to which ‘he options before
India aie either to produce nuclear weapons
or to accept second class status implied in
superpowers concept of equilibrium ;

(b) if so, Government’s reacli~n thereto;
and

(c) whether Government accept
superpowers’ concept of equilibrium ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
{a) to ic). The views of the Government

the
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of India on the subject bave been made
clear in the House from time to time.
Trade Relations with Nepal

458, SHRI M. L. SONDHI :
SHRI D. N. PATODIA :
SHRI N. K. SOMANI :
SHRI K. ANIRUDHAN :
SHRI RAGHUVIR SINGH

SHASTRI :
SHRI DEVEN SEN :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether any serious difficulties have
arisen in foreign trade relations of India
with Nepal ;

(b) if so, the steps taken to remove the
difficulties and restore mutual confidence in
view of the close ties between rthe two
couatries ; and

{c) the reasons for the failure of talks
which India had racently with Nepal regar-
ding transit facilities and trade matters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). The Treaty
of Trade and Transit 1460 defines the relation
between India and Nepal in matters of trade
and transit. In the Memoradum of Under-
standing which supplements some of the
procedures envisaged in the Treaty, it is
provided that all Inter-Governmental Joint
Commititee consisting of officials of India
and Nepal will meet periodically to ensure
that difficulties in regard to matiers of trade
and transit are resolved expeditiously and
satisfactorily for the mutual benefit of tne
two countries.

The Inter-Governmentz| Joint Committee
met in New Delhi from the 8th to 16th of
January. 1970. The talks, which were held
in a cordial and friendly atmosphere, were
inconclusive and will be resumed when the
Committee meets next.

The talks related mainly to the deflection
of trade, imports into India of MNepalese
products not based principally on WNepal:se
raw materigls and duty free entry of certzin
Nepalese products based on Nepales raw
materials, No date has yet been fixed for
the next meeting of the Inter-Goveramental
Joint Committee.
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Thumb Rockét Base

459, SHRI BENI SHANKER SHARMA:
Will the PRIME MINISTER be pleased to
state :

(a) when the Thumba Rocket Base was
started ;

(b} the progress so far made in rocketery
by the country ; and

{c) the details of the programme chalked
out in this regard, if any ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a] The Thumba Rocket Launching Bass

operation-! on No 21, 1963,

(b) The Range has been active in con-
ducting firings of indizenously developed
rockets as well as in collaborative scientific
programmes. Rockets fired from the Range
have reached an altitode of 300 km,

{c) Details of the programme are con-
tained in the Annual Report of the Depart-
ment of Atomic Energy available in the
Parliament Library. A four-stage satellite
launch vehicle is being developed at the
Space Science and Technology Centre ; and
a new range is being estblished on the east-
coast at Sriharikota in the State of Andhra
Pradesh.

Non-Aligned Meet at Dar-Es-Salaam

450. SHRI BENI SHANKER
SHARMA :
SHRI D N. PATODIA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a} whether non-aligned preparatory con-
ference will be beld in Dar-Es-Salaam in
April, 1970 ;

(b) whether Indian delegation to the
said Conference has been chosen ;

(c) if so, the details thereof ; and

{d) the line proposed to be taken by
India at the said Conference ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (&)
Yes, Sir.

(b) Not as yet, Sir.
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(c) Does not arise.

(d) This will depend on the matters
coming up for discussion at the Con-
ference.

Decrease in ladia’s Fore'ga Trade

461. SHRI1 S. K. TAPURIAH : Will
the Minister of FOREIGN TRADE be
pleased 1o state :

(.) whether it is a fact that India's
share in world trade has been decreasing
throughout the sixties and its place has come
down considerably during these years;
and

(b) whether Go are idering
of making available increased finance to
“small exporters and” give them proper incen-
tives for 1apid export promotion ?

THE DEPUTY MINISTER N THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes. Sir. India’s share
in world exports has been declining since
1951 and her rank according to the value of
of exports has fallen from 16 in 1961 to 22
in 1968.

{b) The Committee constituted by the
Small Scale Industries Board have mads
some recommeadations, which are being
examined by the Ministry of Industrial
Development. ’

Traffic Agreement with Yogoslavia

462. SHRI 5. K. TAPURIAH : Will
the Minister of FOREIGN TRADE be
pleased to state :

(2) whether India and Yogoslavia have
signed a new trade agrecment ;

(b} the items to be exported by each’
country and whether some new items have
also been added to the last list ; and

{c) what is our balance of trade with
that country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). A Trade
Frotocol was signed in Belgrade on 3Ist
December, 1969 extending the validity of the
existing Trade and Pavments Avrecment
between India and Yugoslavia. Copies of
the Protocol have alteady been placed iu .he
Parliament Library,
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(c) In 1969 our actual exports upto Sep-
tembzr was Rs. 217,32 million against actual
imports from Yugoslavia for the same period
of Rs, 53,84 million, resulting in a favour-
able balance of trade of Rs. 163.4
million.

Import of 7 O'Clock Blades

*63. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that sole agency
for import of 7 O'Clock Blades has been
given to the son of Shri T. T. Krishama-
chari, former Finance Minister ;

(b) if so, the reasons therefor ; and

{c) the total amount of foreign exchange
spent for the import of this blade ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). Safety razor
blades are not licensable for import by any
category of importers since July, 1957.
Government have no information whether
the sole agency for import o: 7 O'Clock
Blades has been given to the son of Shri T.T.
Krishnamachari, former Finance Minster.

Survey of Ganga-Cauvery Link Project

464. SHRI CHANDRA SHEKHAR
SINGH :
SHRI BHOGENDRA JHA :
SHRI RAMAVATAR SHASTRI :
SHRI K. M. MADHUKAR ¢

Will the Minister of IRRIGATION
AND POWER be pleased to state -

(a) whether it is a fact that Government
propose to begin the :echnical survey of the
Ganga-Cauvery Link Project during the next
financial year ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). Only office studies are
propo:ed to be carried out duting 1970-71
and in the immediate future.

Ralsing Status of Tndi
in Hanol

Mission

465. SHRID. N, DEB:
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SHRI MAHENDRA MATHI :

SHRI D. N. PATODIA :

SHRI R. V. NAIK :

SHRI J. MOHAMED IMAM :

SHRIMATI SHARDA
MUKERIEE :

SHRI E. K. NAYANAR :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to the leading article in the
Soigon Post of the 27th MNovember, 1969
about the likely repurcussion on Saigon
Indians in the event of India raising the
status of its Mission in Hanoi ; and

(b) if so, the reaction of Government in
this regard ? .

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The Government are unable to accept
the insinuation in the article that our efforts
1o improve and strengthen our relations with
the Democratic Republic of Vietnam will
adversely effect the interests or the security
of the Indian Community in Saigon.

mrdE ¥ gg faom
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Carrying of Soviet Machioery and Heavy
Equipment to Pakistan over Land Route

468. SHRI N. SHIVAPPA : Will the
Minister of EXTERNAL AFFAIRS be
pleased Lo state :

(a) whether Government’s attention has
been drawn to the canying of Soviet machi-
nery and heavy equipments 1o Pakistan
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through new Pak-Soviet over-land route
vig Khandhar ;
(b) whether Government has expressed
her concern over the matter to USSR ; and
{e) if so, the reaction of the Govern-
ment of U, S. S. R. in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
According 1o repurts, some Soviet textile
machinery meant for Pakistan was trans-
ported overland from the Soviet-Afghan
border into Pakistan yjg Kandhar,

{b) No, Sir.
{c) Does not arise

Tadian Photographers Beaten up In
Nepal

469. SHRI N. SHIVAPPA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that two Indian
Photographers were badly beaten up at
Patan, a Southern Suburb of Kathmandu.
when they tried to take photographs of a
d=monstration in protest against the U. S.
Vice-President ;

(b) if so, the details thereof ; and

(c) the reactions of Government in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). We have seen a report in the States-
man of 6th January regarding an alleged
assault on two photographers during an
anti-US demonstration in Patan (Nepal) at
the time of the visit of US Vice-President
Agnew,

(According to our information, the
photographets were commissioned by UPI,
an American News Ageacy, to film - the
Vice-President’s visit and were manhandled
during the demonstration. The demonstra-
tors are also reported to have taken away
their cameras which were, however, later
restored to them).

(c) As the local police had taken action,
no further intervention was comsidcred
DECESSary.
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Russian Bid to Equate Iodia with
Pakistan

470. SHRI N, SHIVAPPA :

SHRI C. C. DESAI :

SHRI PILOO MODY :

SHRI R. R. SINGH DEO :

SHRI H. AIMAL KHAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(@) whether Government have recently
received a message from the Soviet Premier,
Mr. Kosygin, equating India with Pakistan
in the Soviet Union’s policies towards the
sub-Continent ;

(b) if ~0, the details of the communica-
tion received from the Soviet Premier : and

(c) whether the attention of Government
has been drawn in this regard to report in
the Statesman of the 21st January, 1970 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). The Government received a message
from the Soviet Premier, Mr. Kosygin, on
the occasion of the fourth anniversary of
the signing of the Tashkent Declaration. A
copy of this message is placed on the Table
of the House. The Government have also
seen in this regard a report in the Statesman
of 21 January 1970, The Soviet Govern-
ment are fully aware of the many initiatives
taken by the Government of India to imple-
ment the Tashkent Declaration in contrast
to the unresponsive attitude of Pakistan.

Statement

MESSAGE FROM CHAIRMAN A.
KOSYGIN TO THE INDIAN PRIME
MIN!STER

“On the occasion of the Fourth Anniver-
sary of the signing of the Tashkent Declera-
tion I send friendly greetiogs to you, to the
Government and people of India on behalf
of the Soviet people, the Government of
USSR and on my personal behalf.

BEvents of the past four years have con-
firtoed the ocorrectness and far-sightedness
of the decisions taken in Tashkent by the
leaders of India and Pakistan, The Tashkent
Declaration showed the only possible way
of the settling controversial issues between
staies, i. e., refusal to the use of force and
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the solution of these issues at the negotia-
tions table.

The practical measures already taken in
the direction of lization of the pr
of the Tashkent Declaration are highly valued
in the Soviet Union  Further steps in the
normalization of the Indo-Pakistan relations
will be welcomed by the Soviet peopleas
well as by the peoples of other peace loving
countries,

We understand that it will be necessary
to overcome a lot of difficulties on this way
including the artificial ones created by those
who are not interested in the preservation of
peace and stability in this region.

I express the confidence that the Govern-
ments of India and Pakistan which are
friendly to the Soviet Union will in future
also be guided by the spirit of the Tashkent
Decleration in the interest of the peoples of
their countries and for the consolidation of
the universal peace.”

Use of Kaveri Basin Water

471, SHRI N. SHIVAPPA :
SHRI C, C. DESAI :
SHRI PILOO MODY :
SHRI R. R. SINGH DEO :
SHRI H. AJIMAL KHAN ;
Wil the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the outcome of the talks between the
Governments of Mysore and Tamil Nadu
on the direction given by him with regard to
the use of Kaveri Basin water ;

(b) whether Government propose to give
the technical clearance to the construction of
the project at Garur in view of no-objection
by the Government of Tamil Nadu ; and

(c) if so, when the technical clearance is
likely to be given to the Hemawati Irrigation
Project ? )

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR P:1ASAD):
(a) to (c). In the light of the discussions,
cercain proposals on the further action to be
taken in regard t0 new projects in the
Cuuvery basin have been forwarded to the
State Governments for their consideration.
The clearance of any individual new projects
in the basin will be considered only on the
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receipt of the reactions of all the State
Governments in these proposals.

Trade Agreement with Poland

DR. SUSHILA NAYAR :
SHRI YAMUNA PRASAD

MANDAL :

SHRIMATI SAVITRI SHYAM :
SHRI GADILINGANA GOWD :

Will the Minister of FOREIGN TRADE
be pleased to state : )

(a) whether any agreement has been
made with the Government of Poland for
the supply of Indian Iron ore and railway
wagons to that country ;

(b) if so, the terms of the agreement ;
and

472,

(c) the foreign exchange likely to be
carned as a result thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (¢). During the
year 1969-70 the MM, T.C. concluded »
contract for supply of 1.5 lakh tons of Iron
ore valued at approximately Rs. 2.40 croras.
Megotiations for the supply of Iron ore to
Poland during the year 1¢70-71 are in
proaress.

STC have entered into a coatract with
Kolmex of Poland for supplying 500 railway
wagons to Poland valued at Rs. 2.6 crores.
Prototypes will be supplied in 1970. Bulk
supplies will be made in 1971,

Exodus of Indians from Uganda

473, DR. SUSHILA NAYAR :
SHRI YAMUNA PRASAD
MANDAL :
SHRIMATI SAVITRI SHYAM :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether Government have seen the
Press report in the Hindustan Times of the
2ird January 1970 wherein it has been stated
that Uganda had decided to expel Asians
from their country ;

(b} if so, the number of Indians who are
residing there ; and

(b) the steps takem by Governmeat to
give help to those Indians who want tp come
o Indis ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{(SHRI SURENDR PAL SINGH): (a) to
(c). The Government have come across
press reports to the effect that a large
oumber of Asians who are not citizens of
Uganda r-ay have to leave that country in
terms of its Trade Licensing and Immigration
Acts.  According to our information the
total number of people of Indian origin in
Uganda is 85,500. Out of these 1600 are
Indian nationals, Most of the persons likely
to be affected by these measures are holders
of British passports. Goveroment of India
are extending liberal custorns and other con-
cessions to the Indian from East Africa who
are compelled to leave the countries of their
domicile and wish to come to India for
permanent settlement,

Talks with General Ne Win

474, DR. SUSHILA NAYAR :

SHRI YAMUNA PRASAD

MANDAL :

SHRIMATI SAVITRI SHYAM :
SHRI CHINTAMANI PANI-

GRAHI :

SHRI HUKAM CHAND

KACHWAI :

SHRI ATAM DAS :
SHRI SHIV KUMAR SHASTRI :
SHRI SITA RAM KESRI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state : .

(a) whether it is a fact that the Cbair-
man of the Revolutionary Council of Burma
visited India during January 1970 :

(b) if so, the object of his visit ;

(c) the nature of discussions held with
the Iadian leaders ; and

(d) the decisions arrived at ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) This was a goodwill visit,

(c) The discussions were friendly and
informal and of a general nature.

{d) A copy of the Joint Statement is
placed on the table of the House.

Statement

On the invitation the President of Indip,
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8 V.V. Giri, His Excellency General
Ne Win, Chairman of the Revolutionary
Council of th: Union of Burma, accompanied
by Madame Ne Win paid a friendlv and
informal visit to India from I5th and 22nd
January, 1970. During their stay they also
visiled Agra und Gaya.

2. The Chairman of the Revolutionary
Council of the Union of Burma and the
Prime Minister of India availed themselves
of the oppotiunity to discuss matters of
common iaterest to the two countries. The
Chairman also received and held discussions
with the Ministess of External Affairs and
Foreign Trade and supply of the Govern-
ment of India.

3. The discussion. covered international
issues which revealed a close indentity of
views as the policies of the two countries
are governed by common objectives. One

bject discussed was regional i
co-operation  The Chairman and the Prime
Minister reiteratcd the interest of the two
countries in each other's well-being,
sovereignty, indupend and territorial
integrity.

4. Bilateral relations between Burma
and India in the fields of trade, industrial
collaborat'on and cullural exchange were
also discussed. It was noted that there had
been further progress in regard to the settle-
ment of various problems concerning persons
of Indian origin in Burma. The dlscussions
revealed a keen desire to co-operate with
each other in economic development and to
foster and strengthen the cordial and friendly
relations existing between the two countries.

5. The Chairman of the Revolutionary
Council of the Union of Burma expressed
his gratitude for the warm and affectionate
welcome accorded to him and Madame
Ne Win duriug their visit,

Extradition of Dr. Dharma Teja
and Smt. Teja

475. DR. SUSHILA NAYAR :

SHR1 YAMUNA PRASAD
MANDAL :

SHRIMATI SAVITRI SHYAM :

SHRI P. VISWAMBHARAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the progress so far made by Govern-
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ment in obtaining extradition of Dr, Dharma
Teja and his wife to India ; and

(b} when they will be brought in this
country ?

THE DEPUTY MINISTER, IN THE
MINISTRY OF EXTERNAL AFFAIRS
{(SHRI SURENDRA PAL SINGH) : (a)
and (b). There has been no further pro-
gress in the case of the extradition of Dr.
Teja and his wife. The position was
explained in the Lok Sabha in answer to an
unstarred question No. 2418 on the 3rd
December, 1959.

aryT wy fawsiae &1 sEw@
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Mao Badge Prescated to Miaister of
Defence by Naga Youth Leader

478. SHRI S. M. KRISHNA :

SHRI P. VISHWAMBHARAN :
SHRI A. SREEDHARAN :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that he was
presented with Mao badge by two Naga
Youth leaders accompanying Nagaland
Republic Day contingent ;

(b) if so, whether be accepted these
badges ; and

{c) whether these badges are preserved
as a souvenir ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) No Mao
badge was presented to the Minister of
Defence by any Naga Youth leader of the
Nagaland contingent which visited Delhi in
connection with Republic Day celebrations
1970.

(b) and (c). Do not arise.

Iespection of Bhandardara Dam

479. SHRI S. M. KRISHNA :
SHRI 5. KUNDU :
SHRI J. AHMED :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that Government
have inspected the Bhandardara Dam in
Maharushtra during the last week of
December, 1969 ;

(b) if so, the reasons of -this surprise
vigit ; and

(c) the details of investigations in this
regard 7

THE DEPUTY MINISTER, IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRASAD):
{a) Yes, Sir, The Union Minister for
Irrigation and Power inspected the dam in
the last week of December, 1969,

(b) Sprouts were noticed downsteam of
the Bhandardara Dam in September, 1969,
A velocity jet was seen coming through the
drain bole in the downstream face of the
dam connecting to the plumb bob well.
Yertical cracks were also noticed in mortar
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joints exteading to a maximum of about
40 ft. on the downstream face of the dam
in the deep gorge section. As the profuse
leakage and the condition of the dam were
causing concern, the Union Minister of
TIrrigation and Power inspected the dam and
held discussions with officers of the Central
and State Governments,

(c) Investigations are being carried out
by the Government of Maharashira to
locate the path of leakage of water and also
to drain and reduce uplift pressures. These
investigations comprise drilling holes, observ-
ing water loss amd grouting to secal the
passage around the drill hole,

An experts Committee have been meet-
ing frequently, once fo twice 8 month since
November, 1969 to review the latest results
of investigations and of test remedial
measures.

The services of two Experts from the
United States Bureau of Reclamation were
also arranged for. For exchange of
Rs. 14,25,200 has been released to Govern-
ment of Mah htra for the prc of
special drilling and grouting equipment.

Improvement in Press and Information
wing of Prime Minister’s Secretariat

480. DR. P. MANDAL : Will the
PRIME MINISTER be pleased to state :

(a) whether Government propose to
improve the working of the Press and
Information office in the Prime Minister’s
Secretariate in consultation with the Press
Information Bureau ;

tb) the grounds of deterioration in
working of the Prime Minister's Press Office
since the exit of Mr. Verghese ; and

(c) whether the Press Correspondents
have complained to the Prime Minister of
discrimination by the officials of her own
Secretariate 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) to (c). There is no proposal before
the Government to change the working of
the Information Cell in the Prime Minister’s
Secretariat. The office of the Director
(Information) in Prime Minister’s Secretariat
works in close and constant touch with the
Press Jaformation Buresu aod gther mediy
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units of the Ministry of Information and
Broadcasting and the External Publicity
Division of the Ministry of External Affairs.

The Prime Minister’s Secretariat has
not received any complaints and there is
no reason to think that there is any discri-
mation in dealings with the Press, or any
deterioration in work.

Allegations against Management of
S.T.C.

481, DR. P. MANDAL : Will the
Minister of FOREIGN TRADE be pleased
to state :

{a) whether the weekly Century of the
20th December, 1969 published a report
crittcising the new management of the State
Trading Corporation ;

(b) whether Government have studied
the allegations made in this review ;

(c) whether the new State Trading
Corporation Chairman and his Lever team
and trying to wreck the public undertaking
from within ; and

(d) whether the Ministry is getting
enough co-operation from the Chairman
regarding the management of personnel etc. 7

THE DEPUTY MINISTER, IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (bi. The weekly
“Century” in its fssue dated the 20th
D ber. 1969, published an article con-
taining certain allegations against the State
.Trading Corporation regarding responsi-
bilities, decision making, changes in signa-
tions, recruitment, promotions etc. However,
in its issue dated the 3rd January, 1970,
this weekly published 2 note that the article
referred to had appeared through inadver-
tance and that the journal had no knowledge
of the points alleged in the article.

(b) Government do not agree that the
Chairman of the S. T. C. and his officers
are trying to wreck the Corporation On
the other hand, certain modern management
practices have been introduced in the Cor-
poration which arz intended to iroprove the
efficiency of its working.

(d) The S.T. C. is an
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lack of cooperation from the management of
the 5. T. C.

Demarcation of Indo-Burma Boundary

482. SHR] M. MEGHACHANDRA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the baundary demarcation
between India and Burma is being revised
in the Manipur Sector ;

(b) whether it is a fact that boundary
posts are getting planted much inside the
Ukhrul Sub-division even near Shiroy ;

(c) whether the Government have made
any enquiry ; and
(d) if so, the position in this regard ?

THE DFPUTY MINISTER, IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). No, Sir.

(c) and (d). Do not arise.

Improvement of Power Supply in Manipar

483, SHRI M. MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the steps taken to improve ‘he power
supply in Manipur in the immediate future ;

(b) whether the adeguate increase in
supply can be made during the 1970 ; and

(c) if not, when the said increase will
come 7

THE DEPUTY MINISTER, IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). Four diese! genera
ting sets aggregating 2.630 kw are being
purchased from Assam State Electricity
Board for in-tallation in Manipur. These
are expected to be cc d during
1970-71.

Adequate supply of power to the extent
of 15 MW will be available to Manipur on
completion of the scheme for Bulk Power
Supply from Assam to Manipur by 1973-74.
Besides, the Loktak Hydro-electric Scheme
in Manipur which has been taken up in the

Corporation and the management of person-
nel is a matter which is under the
Corporation’s own purview. As far as
broad policies are concerned, there is na

Central Sector for implementstion is also
expacted to be cowpleted by 1¥73-74 when
additional supply of 25 MW would be
svailable to Manipur,
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Prime Minister’s visit to Madras in
an 1. A. F. Plane

484, SHRI D.N. PATODIA : Will
the PRIME MINISTER be pleased to state :

(a) whether it is a fact that some
Members of Parliament had pointed out that
the Prime Minister had gone to Madras on
8 Secret Mission in an [. A F. plane on
the 5th November, 1969 ;

(b) whether it is also a fact that the
concerned member had given reference to
an official file as a testimony of her claim :

(c) whether it is further a fact that the
impugned file has become ‘Untraceable’ and
if so, whether any fuller enquiry has been
made to find out the circumstances leading
to the sudden disappearance of the file ; and

(d) if so, the findings thereof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) to (d). Some Members of Parliament
had stated that the Prime Minister had gone
to Madras inanl A.F, plane on Ist
November, 1969 and had quoted the number
of some official file in that connection.
However, the fact is that the Prime Minister
did not visit Madias at all during November,
1969, The question ol using an Indian
Air Force or some other plane for the
purpose does not, therefore, arise. Nor is
there any question of the existance
of a file on the subject, or an enquiry being
beld into its alleged disappearance,

Pakisian Entry into Non-Aligned Summit
at Dar-Es-Salaam
485. SHRI D. N. PATODIA :
SHRI N. K. SANGHI :
SHRI1 JANESWAR MISRA :
Will the Minister of EXTERNAL
. AFFAIRS be pleased to state :

(a) whether it is a fact that Pakistan is
being sponsored by some countries for
inclusion in the non-aligned Summit Con-
ference to be held in Dar-e¢s-Salaam in
April, 1975 ;

(b} whether Government have been con-
sulted by the organisers of the with
regard to Pakistan’s admission to the non-
aligned summit ; and
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(c) if so, the reaetion of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) As
far as Govern..ent are aware, Pakistan has
not been invited to the Preparatory Con-
ference o be held in Dar-es-Salaam.

(b} and (c). Governmesnt would be happy
to welcome Pakistan aod other countries to
the Non-Aligned Conference so long as they
qualify in terms of the agreed criteria for
participatioa in suck Conference,

Written Answers

Fall in Exports

486. SHRI D. N. PATODIA :
SHRI G. Y. KRISHNAN :
SHRI ABDUL GHANI DAR :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether itis a fact that there has
been a steep fall in the rate of increase in
exports during the first eicht months of the
current financial year ;

(b} if so, the extent of fall recorded
during the above period as compared to
the corresponding period during the earlier
year : and

(<) the causms for ths same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). The rate of
growth of exports in 1969-70 over the cor-
responding periods of 1968-69 steadily de-
celerated to 0.99% upto April-November,
1969 from 13 5%, for 19¢8-69 as a whole.
However, in December, 19.9, there was an
improvement as a result of which the 1otal
exports during the first nine months of
1969-70 showed . an increase of 1,569 over
the same period of 1968-69. A statcment
showing the monthly trends in expports is
laid on the Table of the Hose. [Placed in
Library. See No. LT-2594/70.]

{c) The main causes of the decline in the
rate of growth of exports are :

(i) a sharp decline beth in the quantum
and unit valuc of tea exports ow-
ing to world trading condirions as
well as abatement of the b Y
which had characterised the exporis
of d2veloping countries in 19(8-09;
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(ii) Shortfalls in the production of  Fawré gfawr Tfga wiw &= 1 forra

certain agricultural products such
as oil-seeds ;

(iii) losses in production and export due
to industrial unrest ;

(iv) Greater domestic absorption of in-
dustrial as well as argicultural
products in consequence of the
economic recovery :

(v) rise in domestic costs and prices ;
and

(vi) shortages of certain article raw
materials such as steel.

Pak President to discuss Kashmir with
Soviet Leaders during His Tour to
U.S.S.R.

487. SHRI D. N. PATODIA :

SHRI RAMCHANDRA
VEERAPPA :

SHRI Y. A. PRASAD :

SHRI R. R. SINGH DEO :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact the Pak. Presi-
dent is reported to bave stated that he
would discuss the Kashmir issue with the
Soviet Leaders during his visit there and
try to find out a solution of the problem.

(b} if so, whether Government being a
signatory of the Tashkent Agreement have
ascertained from the U. S, S, R. Govern-
ment whether Pakistan has put forward any
specific proposal in this connection ; and

(c) if so, \be details therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government have seen press reports to the
effect that President Yahya Khan stated on
Janvary 3, 1970, that he would take every
opportunily to raise every issue of interest
to Pakistan, including Kashmir, during his
forthcoming visit to the U.S.S.R.

(b} and (c). No, Sir, The visit has not
yet taken place. Moreover, Government's
stand in rcgard 1o Kashmir is very clear. The
only issue to be settled in Kashmir is the
situation arising out of Pakistan’s illegal
occupation of a part of the State, which
cun best be settled peacefully and bila-
terally,

48%. =t swogrAlT wWves! : a4r
few€ aur faga 7= gz qar A FU
war fF

(%) w1 fa=rg giaur Wea oy &=
¥ fawm & fadr g9 gt Qo §
wE dysrar arfas & af g

(7) 7ar gv wfaem & faa €
a2t ggraar WY 9T N FY FEAEAT
g, 9R

(n) w1 9em AvwaAr W omg fag@
usat &t wrafaear 3 w1 faga  fear
wr g ?

faurf au fama wenwn ® 39-
wat (7 FegmaT swwm) : (%) S o
¥ 7ale #§ gea o asgw faard d9
& fa7 857 #01% v w7 ofcagy afos-

fewr a1 fag ¥ 974 sdg w3 7f
wal & forr

(@) fovg &% 3 goog Nt a@
et ofedisAr i ged  sgsfos
e fasie sl & fad 350 arer
T A GRITATHYE A 1 ¥ Fg A
afiaaTal #Y ggraar & seaEy 9T iy
faarr svg &

(m) fa=rd «tx faaar ofeqtaand
sy F Dem F AW R ) usdl § g
& ggrar &1 fagwaw 60% swaedr
% wrare 9z, 107 sfasafs 9@ & "y
a3, 10% wfasafeq wig & waw & sfa-
safaq &4 & mare 97, 10% & Aw-
ardl § 9 Wy Y ggg fawrd ek
faws eNal & wrare 9T Wk 10%
usal ¥ falle  gweardl & wree Q%
fear smar g



W8 Written Answers
it =aTaTe & AT

489. &Y wETHAIT WrEA @ FAT AX-
fow smyqie weft ag @ary # F0 47
fe:

(%) w1 T ad & fayr dfws
sarqre & g7 nq ag F g§ wifr #)
tiezna & gu fwifea o § |

(@) #a1 §5 7% sqQr W -
fog < 91T AT FT G FH HT
famir g ; W

() v Teg smarx faa & Fai-
a7 §g oq 2 F @aF A1 @ far
27

agfes sarqre wwrerm § Ig-we
(ot o §a6) : (%) a9 1970-71 & Fra
faafa sl &, @Y 19¢9-70 & frafq
wgiaal #t sara # w@ T gfAa fFg o
&, wfaw s 3 ¥ faq graar saw &
qome fear Arw@r |

(@) @ar (). sit g )
S-wader amt

4 0. =it weTEET WA ;AT q1-
fa® € 7+ ag TN 1 Far w7 5 ¢

(%) war g7%1T F1 7 W gudsr
& wfafafedt & @ aaf # gf ama
& afort &1 aEED §

(@) 7ar A1 2w¥ & avarsl & g
T WL gNT gy § ; Wi

(v) faeg vadifa § 9% 91 9w
q§A 1 gearEEr & 7

fifaw-wd wenwm § Iu-a (o
gtam= fog) : (%) o 7t

(@) st7 (9). ®aos, AIFIT 4§
g F oang ¢ fF QAT AT & arw &
graEl § gare @ #T gEArEAr g an
waFr fasg TwAIfa 9% w81 THRE OFAT |

PHALGUN ¢, 1891 (SAKA)

Written Answers 106

qaif IwY W # aiet & wdom & fay
fafaai «t qin
492. =t afxsrame . av faak
aqr faga #=it ag sa7 & FOU FO
fa:

(F) s ag aa & fF 9o w3w &
qagd fawg a7 & s9r Ry F @@t
fadt & ats & afiasw & fay 3
FUg 300 &t ufw F qin &} 4 ;

(@) afz &, @ 39 9 FIWC N
&t sfafwar & ; Wi

(n) 331 gax  afqar Afar aig,
oY fe Fzar w@r &, 1 Aewa & fAy
wYi@d 1.60 F07 9% W F a7 qgag
grafz ?

faad aw fawa ammmg § ao-Ae
(st fagmz we) (%) WX (7).
faasaz 1969 &, 3ar WT & ya@F
IT-ge7 w7t & wrg facta af § ag
fraaq 14 % fag st g9 w¥w
afaat dfear aiv a¥w wgeqy aie @
auRd F faw 3 &0z v 1 agrEar
& fag srgqr & ot

arg fad=ag wat =1 usy Y gy
Hafrafam eai S ow o & ®r §
g9 ¥ w1 Faifag fem @ 20
graar § gfeafaa et & fag =g
|ErAAT ST gETAl AY W & =g f
fwdt @1 arg ggraar sat F fag
IO GIW GIFTCH AT a9 § 2.9
FAg oo N FNT Agmar & Ay
fraffea &Y 7§ & Frad faarf aar are
frawar wrat & geewg & fag 40 are
w7 w1 I§q arfad g
guf gt AW ¥ fgyer & ak &

SUTT WENT WT qwrsy

403, it wfaer sty : Fa1 quw
#ot 7 qory ) gor w30 fie

(%) =1 g9 w94 & aad), 1070



107 Weltten Answers

S g § IO e ¥ off fae
& R ¥ yag foalqe & ag ovwmr &
4t 5 3ot w3w ¥, falwst @@ gz
;W ¥, fagdow &1 g fer - o
u

(&) TIFIT G T qrae F Aty
guaeffa dYamr § 341 Fea ISy Wiy ?

wu™ WY, faw W), ag ke
wt, aur A wet (silwat g
atd) : (7) A AR ¥ g8 oam w
wgdY fawar suaa #Y 5 30 & wiw W
foadi 9oz wdw = faafqe wmfrs &
aar weE aga @ &7 Wt as fagd g
iR az am wdm N fF g%
w2w ¥ gdf faal w1 afew fasi & awr-
T WA AT IO 93 W WF g
wfes fawfaq usal & aase w41 §9
guy ¥ 7EAT ) qHFAT | oY @R
s (eruAfaF) oF 9F gy Sar-
gq qar wifas fasrg & sEwA o
A 1 wieF sga@ifaar  (wifa-
§7E) UF A AT A wrEwwar el

(@) s w2 afga st staa &
vy wfqsafch 17 T170 TS w FAg
ggigar & frato d agw gt 10 gfama
&7 qud (3Tw) faar s g% & 1 @odf
Y CF AR (F0F A wE arEy)
NEm T voia e 6N & ¥ 3
wiq fawm & fac faly w1dwa daie
w1 W A AaArs A AP gw
@y & fau wraws fraaT s vy
g FTFAE !

wreat W awl ¥ mafowar

494. st afixer wa'T : ¥ GAfae-
wid 9o 43 aEA B Fav T

(%) %41 9g &9 & f& mta YT ant
IR & My ¥ sUT gur § faaw

FFBRUARY 25, 1970

#r.men lllmn m

swaa quf T AR gag |y w
ArfeFar wgE £330 ; WX

(&) 7ar ag+it ag @ % anf aeFw
qrAYy sarofedt &Y 9% gru ey

s ¥ s gd gft s ogm-
T Y 7

Hifre-s1d weweg § gg-Aet (st
gt fag) : (F) oY 9% @IE A
anf & @ doufgst §1 amfaar
TEIT HH FY TIG0 GFE H1 §, A R
arvg §1

(&) =7 wrdtg afegst $t avfedi
&1 afg-qfy o1 9e7 ot aaf § Se o
g, AT &al 1 gewrd & faarudE &0

Death of Workers of Border Roads
Organisation doe to Land Slide at
Pedong

496. SHRI A, SREEDHARAN :
SHRI HIMATSINGKA :
SHRI YASHWAN1 SINGH
KUSHWAH :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that thirty workers
of the Border Roads Organisation died due
to land-slide at Pedong on the 24th January,
1970 ; and

(b) if so, whether Government have paid
adequate compensation to the families of
the deceased 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Yes. Thirty
personnel (including one officer) died due to
the land-slide near Rishi Bridge while woik-
ing on the Pedong-Rishi Road.

(b) Instructions have been issued for
immediate finalisation of claims to compen-
sation admissible to the families of personnel
under the Workmen's Compensation Act.
Meanwhile, the next of kin of the deceased
subordinates have been paid out of the regi-
mental fund at the rate of Rs. 600 per
family. The next of kin of the deceased
officer is being paid Rs. 1,000(-.
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agrarT fawral & st WY s ad fear
&

(n) #3r gAd ¥ wfegsw wfEwd
wfgten fawm & §;

(a) anragsitas & f& 10 aqd
9z® agi A% 0¥ A 7 0 A sz WA
as A ¥t o g 2, oix afy i, A
gFEl 7 earfig w93 & go6TT A FA
fegar g4 @5 FEr geT; MT

(=) wrea fafaa 598 & giasiq &
T fasd ¥ #ar sz § A3fE ga¥ Aa
F ®7¢ &1 737 9 wta g7

sifits smar wewma & IgwE
(st Tw %) : (F) ¥ (7). T AR
FoT ST AAFN F Mega @ fagw §
gt gwrEl e AW EF w|wWH
wiwfs @ ¥ gdfas weEd ¥ fag
AT GHIT A FIA, T&F T JZUT
¥ 3 gaga 3@ ewifad fv 8 1 Wa-
o7 &l & e ¥ w1 gEeT fawy
ai% ) @) | 79 FA9 FS feaq vam
w4 oF JORTL wfassA & & ¥ F9war
ST TZT & AIT TFT 939 TF Ao Tho
age wfysdt & a7 &1 F®T aqar
ggua fega wada el w1 1967 ¥
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ey arare fanw #Y seom s fRar
a1 a1 | usg s fare A qa ¥ 9
# o FHIRY FUHET IE WA fa2an
Frafag & ©1 & qaa fzar 31 o7 qaw
w@l § 6§ o7 #1¢ afar wifas
14 A HT W@

(%) s & i, I q91 HIL-
g, 797 g9 §, ¥ wwafaqg geal
¥ gFEF wrdlg geA & geq  sfawi
agff &1

Ia qXm & Fawrd & waw

498. =it wirsax ame : w1 faw§
aqr fama =74 4 Fa13 Y FaT SO
fs :

(¥) Seaz 93w ¥ yqq T GIA€iT
gt § w4 @ faar F ameT guasy
4T MY

(=) saa avgaral § @vqq @ A
guar § g@e mw F fra¥ sfws
faari & g9 suwew vl 7;

(w) <Yt gaadfas arwAr § gRa-
gvz oYt g g & qif fast § faard
& q7 937 F A 371 QYA §;

(%) &1 fa=ard Qlaard feg drar
s g% fog gf 2 wix 37 afei aw
EqTAT & A §4T § AGT T QAT WY
o fear aar &

(%) 7ar waatEY W% g faet
Y @r T 97 feqw wmaw: weter W)
aYL ¥ @19 arf 4 9T Fors fawrk
TAAT AT F & $1€ faar §; W

(3) afz gt, @t 973 Qaar v aw
T FT FIAM?

faarf 31 faw 7 wearem ¥ Iqw
(et fagsaz warx) : (8) ¥ (=@).
@7 dqadfs S F v I@T
B H 4 AR 52 wew faard
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aftemrd gra & &t a4t | @ af@raami
¥ 225 @ uFs FY fa=r w@aaar
wegwt g€ ot fw g@ mafy o 2w &Y 929
aa weaw fg=ii afedyaqme & sewa
& TFIAT F1 aq97T 13 gfvwa arg

(n) yafs #T @ =gl = wgd
qiaar & S q@ 773 F winfg I
SRT FTFIT q27 qur As7A Faard yae
% freafafas exral & saifag @ &1
faar sz wfr g . —

frmrmye ovy F21;

faratr ovg Agy;

T o A8 AR

gzar gty

ITT w2 ¥ qif faaf ¥ : -

N0 T AT ;

HEUYT 9F7 AT

sYrEY avg 427 ; W

g 37EsE ¥ #7 98¢ F7 gFeq9r |

(7) =ams (vmadd fax &),
WAt (Trwe fay F), sl
gegeta (mangT fasn) 5 &g & Wk
muamge (fasfgz faer) & dar 3@ 91
stz o\ (Tenaaig famr) & ziw A 92
1968 & 23 oY7 asay fgarg G2t &

& arq #2819 $17 219 § ¥ f=ar q37
L

BANS 99 d7E A4 1969 F war T
wfasan a1g F1 GAGATF ©T §F gFTIAT
fear | veg awwI F glag fear 3 fs
W SR ¥ ®E ! FAIGI FT e
§T «AAT 3 GIT aF Iz AWA F A1
frar ardar

() w¥t (7). wsw atw1T 7 gfam
fem & 5 arg =t Y emag's ¥ M
9Br3 faarg e AIGH XA &7 geAT

R
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aws (eue siwm) # dar Al 9T B0F
ferar€ o

499, «t wivaT qraa : Fqr fowrd
aar femn @ 5z AR AN FAFW
fF :

(%) weaT w2w ¥ voaten fok
zans & wm A&t g geiF fawd
arstar # qu FA F PREAT €AT AT
wr¥ & geaEar § fag faard s dR
wer arar & S 9w QA #@ wgaifAe
a4 e

(=) o3 dYaar &1 w3 a5 fFaar
14 fEar 91 37 3 wie 9@ oT feadr
wfir &= &% 71 3 2; 6

(1) 97 draar & feadt weg qfw
# faai€ @7 A gewraar &7

faurf a1 few g wentwa & god
(=t fegmar mam) : (%) @k (|).
afeqn F% A1 BT At S8 @t 18
w14 QU @ 0 & 0T T afiaq Fw
qIFAT, 1969 ¥ HoT G ARG 9T AW
r &1 3q afedysar F [o-1 ) gqar-
faa arra 164 @re &9 g 1 wieg gEAT
F ggmT w7 At aT feevay, 1969 &
o7 a5 105 A9 TIT 3qY gy |

() 60,000 g¥s.

T waw ) fawet wr gend

500. st Wi mew : Fa1 fgand
aar faga #=N @g F@F N FU FA
fF

(%) 7a @7 dwadfa drgaml &
fuA lgAIE Sea AW w fraar
faast a=rg &1 Td;

(&) seaz s & fae firer qdf fareii
g1 gRaewy & foq fer a4 &1 g4
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ftamafe & Hua feadt gond fed
WY ® eI §; MT

() zar gewrw fa=re 999 dYaar
F v wiy waret & foadr nfas faas
&d ot faoret oY a0 & wd) w9 57 37

fowrf awr fagas wewem ¥ av-
R (st fagrar waw) @ (%) IO
sy # grdiael & g S
fareit &) e Frsaffn & :

qqn QY 24320 w19 gfaz
fedta Armar 40120 wia gfrez
qatz gtwar 3840 mre gfre
19¢6-67 & 101020 are gfae
1968-69

(@) /YT (7). wut wq@w & w99
Qrar & g sfra s 7§ faar mar

B

3w fagaaw gra afesrt sdanfal
w1 §fe st

501. = g Ju A

o vw fag woEm:
s} tavren faend:
<t @ A Tag:
st waT o e

(%) a7 aifaw w1d 7= 9g T@d
= For wIA v :

71 ag g9 ¢ fF s faggema &
g afgwifeal 7 afsam =1 @fF
wfersm 3% wr qudw fear §; WiT

(=) afz g, & sarawwic st faare
gea< famamia % sfa wot Afa & wr
qfead #3177 &7

wife o1q wevreg ¥ Igeen (st
gana fag) : (F) 9T 91 59 aX
# Y ArAw Ad &

(&) s 7 93ar |
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Winding up of International Control
Commission in Cambodia

502. SHRI V. NARASIMHA RAO :
SHRI K. P. SINGH DEO :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether India has accepted Cam-
bodia’s suggestion to wind up the Inter-
national Control Commission in Cambodia ;
and

(b) if so, the reasons for the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). The International Commission for Super-
vision and Control in Cambodia of which
India is Chairman unanimously passed a
resolution on the 31st December, 196% to
adjourn sine die, The Commission was
compelled to take this action in accordance
with the wishes of the Royal Cambodian
Government after ascerlaining the views of
the Co-Chairman, and haviog in mind that
no satisfactory solution had been found for
its financial problems.

Manuefacture of Cyclone Warning Radars
by Bharat Electronics Ltd.

503. SHRI V. NARASIMHA RAO :
SHRI G Y. KRISHNAN :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the Bharat Electronics Ltd.
propose to have manufactured cyclone warn-
ing radars ;

(b) if so, the cost of a radar and its
annual production ;

(c) the places where the radars will be/
have been set up and when ; and

(d) the amount of foreign exchange
involved each radar ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
L. N. MISHRA) : (a) Yes, Sir, Proposals
are in hands for the manufacture of Cyclone
Warning Radars in Bharat Electronics
Lid.

(b) The project is still at the develop-
ment stage and the cost estimates and pro-
duction programme for the Cyclone Warning
Radars have yet to be finalized.
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(c) Radars to be manufactured by BEL

are proposed to be installed at the following
places :

(1) Calcutta,

(2) Bhubaneshwar,

(3) Masulipatam,

(4) Madras,

(5) Nagapattinam,

(6) Goa, and

(7) Bombay.

(d) A precise estimate of the foreign ex-
change requi ot will be available only
after the cost estimates are finalised. How-
ever, on & rough assessment, the foreign ex-
change requirement per radar is expected to
be of the order of Rs. 6 lakhs,

Manufacture of Artificial Evelashes

504, SHRI V, NARASIMHA RAO:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether India has
facture of artificial evelashes ;

(b) if 8o, the cost of a pair of evelashes
as compared to an imported pair ;

(c) the total amount spent
import of evelashes during 1959 ; and

(d) the names of the concerns which are
manufacturing evelashes in India ?

started manu-

on the

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b) Does not arise.

(c) Import of artificial evelashes is not
recorded separately and information required
is, therefore, not available.

(d) Nil.

All Tndia Released Emcrgency Commlissioned
’ Officers’ Assoclation

505. SHRI V. NARASIMHA RAG:
‘Will the Minister of DEFENCE be pleased
to state :

(a) whether the All India Released
Emergency Commissioned Officers’ Asso-
ciation has demanded rehabilitation of
nearly 3,000 young army officers ; and

ib) if so, the reaction of Gover in
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) and (b).
The Association has made various suggestions
for rehabilitation of Emergency Commis-
sioned Officers, which are under consi-
deration.

Civillans in Defence forces

506. SHRI HEM RAJ: Will the
Minister of DEFENCE be pleased to state :

(a) the number of civilians who joined
the Defence Forces in emergency of 1965 as
Junior Commi- sioned Officers and whose lien
was kept in the Civil Services ;

(b} the number of such Officers who
have been released and number of such
Officers who have not been released and the
reasons therefor ; a~d

() whether it is a fact that the chances
of such unreleased Officers for promotion
and gradation are being spoiled due to their
non-release 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARN SINGH : (a) to (c'. The
information is being collected and will be
laid on the Table of the House.

Enh d Rate of Pension for Officers
Retiring before March, 1968

507, SHRI HEM RAJ: Will the
Minister of DEFENCE be pleased to state :

(a) whether itis a fact that the Military
officers who retired on the Ist March, 1968
and thereafter have been given enhanced
rates of pensions ;

(b) whether it is also a fact that those
officers who rztired before the 1st March,
1968 have been deprived of these pensionary
benefits :

(c) if so, whether Government propose
to extend these benefits from the Ist March,
1962 ; and

(d) if not, the reasons therefor ?

THE MINISTER OF DEFENCE AND
STEEL AND HFAVY ENGINEERING
ISHRI SWARAN SINGH): (a) No, Sir.
However, Government have sanctioned
service pension at higher rates to service

this regard ?

1 (below the rank of officers) who
MndonotaﬁulhemMuch,lM
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(b} to (d). The question does not arisz
in the case of officers. In respect of Service
perssonnel {other than officers), the higher
rates of pension have not ben given to those
who retired before 1.3.68 because retired
personnel are governed by the rules and
ordets in force at the time of retirzment.
This is the rule and p both on Deft
and civil sides,

Rehablilitation of Qustees of Beas Dam

508. SHRI HEM RAJ: Will the
Minister of IRRIGATION AND POWER be
pleased to state :

(a) the number of families who have
been displaced from their land the construc-
tion of the Beas Dam till the end of January,
1970 ;

(b) how many of them have been
rehabilitated upto January, 1970 ;

(c) the number of families that will be
displaced upto July, 1971, Julv, 1972 and
end of 1973 and the extent of land that will
be acquired in thess years ; and

(d) the arrangements which will be made
to rehabilitate these famulies in Rajasthan in
the years from 1970 to 1973 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION "AND
POWER (SHRI SIDDESHWAR PRASAD) :
(a) 1097 families have been displaced till
the end of December, 1969.

{b) 203 families have since been allotted
land in the Rajasthan Canal Project area.

PHALGUNA 6; 1891 (SAKA)

(c) By June, Between June,
1971 1971 and June.
1973
Approximate number

of families that will
be displaced from

Pong Dam, 12,000  #,500
Extent of land that
will be acquired
from the Reservoir 39,000 27,000
area. acres acres

(d) The Oustee families shall be rehabili-
tated in Rajasthan Canal Area where land
for agriculture (except to artisans, landless
tenants and labcurers) and Abadies will be
allotted to them. Besides rehabilitation
grants, oustees will be given transportation
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cha:ges in respect of themselves, their
families and live stock. Drinking water
diggies and subsidised shelter vda-
tions are being constructed for them in their
new place of settlement. About 2500 houses
and requisite oumber of diggies are likely to
be completed by March/April, 1970,
Temporary transit camps and certain other
facilities regarding schooling, medical, grant
of loans improved seeds and fertilizers have
also been agreed to bs provided to the
oustees who settle in Rajasthan Canal Area.

Import into India of third Country
products throogh Nepal

509. SHRI MADHU LIMAYE :

SHRI BADRUDDUIJA :

SHRI K P. SINGH DEO :

SHRI K. HALDER :

SHRI MANIBHALI J. PATEL :

SHRI JYOTIRMOY BASU :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) Whether any progress has been made
in Indo-Nepalese discussion about curbing
the import into India of third couatry
products through Nepal or Nepalese
“Products™ made mainly out of third country
raw materials ;

th) the details of the understanding in
of alleged wiolati of November

1968 agreement by Mepal in regard to
tainless steel prod and synthetic fabrics
and yarns ; and

(e) whether before finalising the details
of the new treaty/agresment which must
replace the ol:l one, Parliament will be taken
into confidence or it will be faced with an
accomplished fact ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a)and (b). The Treaty
of Trade and Transit 1960 defines the
relations between India and Nepal in matters
of trade and transit. In the Memorandum
of Understanding which supplemen's some
of the procedures envisaged in the Treaty,
it is provided that an Inter-Governmental
Joint Committee consisting of officials of
Jndia and Nepal will meet periodically to
ensure that difficulties in regard to matters
of trade and tramsit are resolved expedi-
tiously and satisfactorily for the mutual
benefit of the two countries,
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The Inter-Governmental Joint Commiitee
met in New Delhi from the 8th to 16th of
January, 1970.  The talks, which were held
in a cordial rnd friendly atmosphere, were
inconclusive and will be resumed when the
Committec meets next.

The talks related mainly to the deflection
of trade, imports into India of Nepalese
Products not b.s=d prin-ipally on Nepalese
raw materials and duty free entry of certain
Nepalese products based on MNepalese raw
materials.

It m'ght be mentioned that HM.G. of
Nepal amznded their Gift Parceis Scheme in
November 1969, reducing the number and
value of percels which could be imported by
an individual. It is learnt that under the
pew procedure only Nepalese citizens can
receive gilt parcels and thes= will be limited
to Nepali Rupees 200 for «xch parcel. Only
“manufactured coosumer goods” can be
received and the number of narcels will be
limited to two per year.

In respect of synthetic fabrics and
stainless manufactures—which are manu-
factured in Nepal from imported raw
materials, it had been agreed in November,
1968, to regulate their exports to India with
a view to limit them to the level of 1967-68.
In the absence of agrecment on actual
quantities forming the level of 1967-68,
thzre have bheen no imports either of
synthetic fabrics or of stainless steel
manufacturss since July 1969,

No date has yet been fixed for the next
meeting of the Inter-Governmental Joint
Commitlee,

(c) In accordance with normal Parlia-
mentary practice. honourable members have
many opportunities, formal snd informal,
to discuss matters of trade between India
and Nepal.

Civillan Defence Employees facing
Charges in Conoection with 19th
Scptember, 1968 Strike

510. SHRI MADHU LIMAYE :
SHRI S. M. BANERJEE :

Will the Minister of DEFENCE be
pleased to siate :

(a) the number of employees in Defence
Ectablishmenis facing charges ic conpection
with the 19th September, 1968 strike in
different courts in the country ;
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(b) the number of civilian defence
employees who have not been reinstated
so far or ogainst whom suspension orders
have not been revoked ;

(c) the number of employees in whose
case there has been break in service, with-
holding of promotion or increments or any
other disciplinary action ;

(d) the names of the defence union
whose recognition has not been restored ;
and

(¢} whether Government propose to
cancel these proceedings, withdraw the court
cases and completely restore the sfatus quo
antl ; and if not, the reasons for continuing
this policy ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (c). Information is
being co’lected and will be laid on the Table
of the House.

(b) 113
(d) Nil.

(e) There is no proposal to cancel any
Departmental proceedings, withdraw the court
cases and completely restore the sratus quo
ante. The action taken against the con-
cerned employees was due to their own
irresponsible conduct in participating in an
illegal strike. Nevertheless, as a measure of
leniency, Government have already announc-
ed, from time to time, various relaxations
in the action initially taken against the
employees.
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Rise in the Prices of Nylon Yarn

511. SHRI MADHU LIMAYE : Will
the Minister of FOREIGN TRADE be
pleas=d to state :

(a) whether Government have received
communications drawing their attention to
the steep rise in the prices of nylon yamn ;

(b} whether it is a fact that excise duty
was reduced by Government on these yarns
in the last budget so that the benefit could
be passed on to the consumers ;

(c) whether it is also a fact that instead
of passing on the benefit of reduced excise
duty to the consumers, the nylon spinners,
specially the four big monopoly spinners,
pushed the prices up putting the consumers,
especially the small consumers, to great
difficulty ;
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(d) whether Government propose to
impose any price control on prices of
indigenous yarn and issue directions in regard
to distribution arrangemen: for the benefit
of small consumers ;

(e) whether Government, as a beginning,
propose to take over half the production of
the four monopoly spinners and distribute it
to the consumers at reasonable prices on its
own ; and

(f) if not, the reasons for not takiog
these measures ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). Yes, Sir.

(c) Since the presentation of the last
Budget, there have been fluctuations in the
prices of nylon yarn. These fluctuations
show that the spinners did not pass on in full
to the consumers the benefits of reduction in
excise duty in the last Budget.

(d) to (f). The question of fair prices
to be charged for man-made fibre/yarn
including nylon yarn is already under
reference to the Tariff Commission. The
necessity and feasibility of statutory control
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oa production prices and distribution of
nylon yarn can be considered on receipt of
the Commission’s report.

Foreign Tours of Foreign Trade Miaister

513, SHRI SHIVA CHANDRA JHA :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that he recently
visited the United States and other foreign
countries ;

(b) if so, when and the purpose of his
visit ; and

{c) the specific achievements, if any from
his foreign tour from the foreign trade point
of view 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). The Minister
of Foreign Trade visited Yugosalavia and
and U. S. A. recently. Particulars of these
visits are given in the attached statement.

Statement

Country visited Dates of visit Purpose of visit Specific Achievements
Yugoslavia _ 29.12.1969 To participate in The existing payment ar-
to 3.1.1970 the Mipisterial rangements between the two
level Joint Meet- countries have been extended
ing of the Indo- for a further period of two
Yugoslav Trade years and the target for
and Economic trade exchange during 1970
Commission. has been raised by 259 over

last year's level.

U, 5. A, 2i.1,70 to To hold compre- Talks were held at Minsterial
2.2.70 hensive  trade level on trade development
talks with the as well as on larger issues
U. S. authorities of International Trade such
and U. 8. busi- as the General Scheme of
nessmen. Preferences. Discussions were

also held with leading busi-
pessmen in different centres.
As a result of these talks, it
is hoped that co-operation
between India and United
States would be strengthened
to enable us to increase our
exports to that country sub-
stantially during the Fourth
Plan period and ako cur

exports to third countsics.
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514. SHRI SHIVA CHANDRA JHA :
SHRI B. K. DASCHOWDHURY:
SHRI R. R. SINGH DEO :
SHRI Y. A. PRASAD :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

{a) whether 25,000 Indians working in
Malaysia have buen given renewed working
permits in that country ;

(b) if so, the details thereof ; and
(c) the reaction of Government thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
apd (b). Government are aware that to
the eod of 30th January, 1970, 26,437 work
permits issued to non-citizens have been
renewed by the Malaysian Government. No
figures relating to persons of Indian origin
are separately availabile.

{c) Government have taken note that
the Malaysian Government are taking effec-
tive measures to solve the problem.

Statement of Shri K. G. Bose regarding
Farakka Project Employees
515. SHRI BADRUDDUIJA :
SHRI1 K. HALDER :
SHRI JYOTIRMOY BASU :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

{a) whether Government's attention has
been drawn to press statement by Shri K. G.
Bose, President of the Central Government
Employees Coordipation Committee, issued
on ‘the 14th January, 1970 in Calcutta
alleging that the Farakka Project authorities
have started a systematic campaign to malign
the workers and employees of the Project
to disrupt their legitimate struggle for job
security ; and

(b) if so,
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) The allegation that the Farakka
Barrage Project authorities have started a
syslematic campaign to malign the workers

Government’s  reaction
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and employees of the Project to disrupt
their legitimate struggle for job security is
entirely incorrect. The workers have put
in a list of demands. These have been
considzred and accepted as far as possible.

The Government have under considera-
tion wvarious steps to assist alternative
employment to the employees and workers
on the Project who might be rendered
surplus on completion of the Project which
will be after some time. The workers of
the project have been informed from time
to time of the actions being taken in this
regard.
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Use of Imported Cars by Ministers

516. SHRI P, C. ADICHAN :
SHRI S. K. TAPURIAH :
SHRI RAM SWARUP
VIDYARTHI :
SHRI BANSH NARAIN SINGH:

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether in the light of the demands
for austerity in Government expenditure
made at the Bombay Session of the
A.I C. C, Government have taken any
decision for reducing expenditure on ameni-
ties for Ministers and high officials of
Government includiog replacement of foreign
made cars by Indian made cars ;

(b) if so, the details thereof ; and

(¢) the number of foreign made cars in
use by the Central Government Mmmers,
Officers and Depar includi
dent offices and how they are proposed to
b2 replaced by Indian made cars.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). The informa-
tion is being collected from the concerned
Ministries and will be laid on the Table of
the House.

9 whw Ja7 a1l & Arcaw § wAEA
wien wfewTil w1 wat

517. sit W wxeq fawvdt ;
=t #n Arvaw fag -
a1 sfavar w9t ag T & Far
3 :
(%) 7a1 ag &9 § P wxdta &1 &
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9 &\F Ja7 s F qrenw ¥ 9fy Ay
gwigA-gred wfawfal & wdf 9 ar
W Eax o wmog sd s wfe-
Fifedi #Y Far-ge foar ar w@r ¢ ; o1

(=) afx gt, &Y sa1 Rar-ywa wOE
wie e wfawifaai Y fAafaa sd-
o= i wfesfEl sar g sfwa
¥ ¥ arg frafag st 39 & e @
g A st @ & ?

sfatar i graw aqr wd §a-
Frafenr woft (o) v Fg) @ (F) ot gt
%8 IefEard Y go dYo o o grA
smatfaa Frfaa adveT st ¥ar a7 At
T wrafaa guEeey ¥ WTNIT 9T E@rdy
HHET II FY Arar g

() 37 wrardY s o aFEd
FY i fargiq gt el qz 8ar § sod
i & o saw fear oo, s el
TegEl & Ay ¥ eard) s & o
WY& 1 737 37 fo dho o & FATH
frgaa frar o 7@ § s fordld @ v
/Y 93 &7 T 78 o oan, @ 9
far Fasgta €Y do7 wuq &y fear a1, 97g
T T F gg 77 $o dlo o
Y ol wlgE 39 & fay fawd &
3eeq § 972 g3 wiwww & M gw=
e

Tt dfw gl & fal s
T AT

51+« «t viw exeq faardt
it &3 aroaw fag :
w1 aXfsw-wrd WA gg Faw w
T &4 fw
(F) #a1 aFT & waE garg,
1968 & “fzmgenia” & gwifiws g7 gw-
ar¢ #¥ gz faargr mar & 5 @rgardy
ey ¥ grarT ¥ w9 dfw
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ITFTW T AN W FaT @ gaar
&fan # grar & s 9T 3

(@) afeg, &1 *m a8 wirem
Ft awifas ww F FRw

() #ar g faRe) & off@m
# gwdfas 9 FT gE@AAT HE@ H
qEEA W E 5

(9) a1 gTFIT &1 qrfeara 3 0%
T ATHIT G T IqF A9 qOMATAE
ad® ¥ agiq A o1 faqrT § ; A

(¥) afz agl, 7t g% am snig § ?

qifme-w1d e § Ig-ae (o
& o fag) : (F) @R 7 qe"rd
wq1 39 &, o gearenF  ®9 § Y ALY
2

(@) & (%), o571 agf 98
Afrral gror e el & q57 & 39T

519, =t T weq faare

o W arorgw fag -

a7 ST Ay 18 faasaw, 1968 &
aaTifed w7 Gegr 4984 IO F GAW
¥ gz aA F T HOY 6

(%) 7ar g wfEt qur @A
Tt & afer gfeFfal gnr d9g
gEEdl ¥ qreg 9%f % g9l I F ey
¥ fafasr sareray o s fed o fadey
#Y o wfy gur 02w 9 @A ;

(=) afexal g1 g9g gaedl § 9
ol & ga€ faar famsg k7 o & fag
w7 FTHATE FTX FT AHC FT w4 Y
Wt

(7) 71 IA¥Y 5@ A ® AAFA
¢ f geafag wareat & sovEa-agam
gaz-gzea] & gror 96} F IAT AR
T3 ¥ 2 E aif 9w safeqal =Y
faa% feeg fawrga &) af &, Araem
femrama¥ ?
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autA "o, frer v, wg i o
aqr Avemr wNr sfwat giro widd)
(%) 7 (@), w¥7 fawx . 9T gdwm
SRl ¥ §1q Ig@ gaA § 1 FiAA
AR &1 IZe7 ag } s guaew srAHTd
# g qx faw o5t F1 gev A fzan
AT A% AT O e ¥Ar Tfgw ) wew
et # geafon (WeaErea) FaT ar
ifge

(w) afe madT e F oA &
IALA A wifaq o famagar
af fafise gezia 37 9T AA@ws gg-a1g
F a1 andr 2

faa<m
wrateg-faar-fafy ave faw-geas
41. srfea-guar wean wwafon ga<:

(i) wfa-gar—(%) dag azEdl,

mFEgEr W |@sdAl, gEafas
fasrgl am 9Far & FeE
sfsqal & srea Twed o= w1 afy
g sy ¥ fagr @r % ar
araTemagT Ifaa w7 ¥ wifa
gaar & =rfgn
(@) g Y Tx g ¥ fed
e wY W fgar san 2
A ax F g FE A
Farag & wifgy fF Iwa
9% @ §EAG HAWT  F)
Al s a9 ™
T &1 §ha w2 fr@me
mifir & yam ¥ o af
2 s 98t | 9@ 9g¥ wArEg
oiues & mifer s gear
h af@ & YA
&t WY ag gaar faar Sifgy
fF o1 eqrareafa &1 fgar
LEIEE

FEBRUARY 25,1970

Written Answers 128

(i w=ifra gar—(%) afy afam
IT AT F faass ) sigwr
@ @ gvag eafsy (7=) =
grafir gat = fear snw .
(@) faq ga-g@E@ o5t
&Yer g A8 fear ar awar
9 gueT 9a1 w1 IfaT wwa-
fon 99T asera ¥ BAT
arfgy |
(m) o N wd-grwrd o Fredy
ot % 18 ¥ FratEg §
Yar AT Y W AT
oI Y g faganar 1
o 7% At weafer g m
sTey (AatET) gea dam
wT 31 Ffga
42. day agedt & @I o¥ wagT
ooz zed A wrg g4} #¢ gew
srafgsar 3 Sfzq ¢ @ W F oA

& O FTAWAAT eI AT a1 FgEA
gfag & wgsvas & w =nfew

fadw feam areita graal 8§

sl &) qer & s

520. sit T vy faundt ¢

&t 4w Aeaw fax :

T akfere-wTE WAY Ag AR EY
ELIR TR T

(%) w1 faRelt mav 7 sfea§ qan
a7 & W F @ gy foasmgar s
Frefez ¥ gvwry &1 faa fewey
Aty fagat - §  fadea: $odz qar
qa0® 94 a8 Y § w10 w2 G wig-
ifdl aar FHarfeal o g den &
wHY 577 w1 ;

(=) w71 g faw ar @@ fafweT wai
# ot w9 & wr fawx 2

() 737 ag w9 § 5 fadwed sl
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frarl & vt sy Wit s
WX AT Atey F, AT ¥ g9 amg ard
arar & fafwr fren & fade sequ’
A e MR I ST T O
I E Wl

(=) afz gi, & 3ar = 5t fa=ic
weT § g@ gwre el & W a3 sfa-
T AT F AT afk afl, A ®
¥ F@ & 7

qRfime-wrd wemem §  Ig-weo (st
gt o fag) : (F) Fidgawar
wigsgFaral ¥ wgev, gurd fegal #
siaifeal Y den wiw AR @A N
g e & widt & | @t gAE @
asar g, fogsgam qE andY @ daw
few gui Iswrayn &, 1958-59 ¥ &4-
atfeat # ot geqr 1340 =), 98 wToY
SEIFT 749 & wAT A o1 A w14y @
t oy ed & sdgd & dgwan
wwirgr feafs gt famal & e &9
wH &Y gengar 9T fqur fHar ar @
g

(@) gfs @Y 1 &<, 967 o7
feaar aife a1} gare § 73 @ &, W
W W FH FAT gEA Ag 2, g dar
f& ST wgr mr §, wem FAw ¥, a@i
a% r9d g1 G%ar §, a9q & wnar g |
ofe & gorg gy f&¥ @ & qq wag
a% o wfas a1

() w Fawl & W@ wrEaTET
sasifeal «Y, s wiaa aed F, (1) ard
(fir-ades) waara fanw 91T (2) wam
sqriay fawa & s, 98 giasme’
& wr St WA SRR AW A
wredy afees) A fredt 2 fadal 32
F3ad F wdaw S QU A F
geman ¥ wgt qdwte fga ¥ g
sHaIfedl w1 ewAtacy  fFar e g,
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I% T gfawrd & ot § 1 o Frelh
IR WA |9 1Y §, oA afong Wk
gea oft, faaifeg Saraf oz sfreat &
uefl §, faai ga% fawy graedt afyaw
ot mfas §

(%) wgars o wEE AEE
gawdt gfamrel & qiad ¥, qua awg 9
WA GIFIT g1 Y qraeg fraq Iy
E &, AR QFA §F FeATAT & FH-
ST §T § | 99 §F qay ¥ T 6AET
U AAT F WE yEdrd g5gT H A F
T TR 94T |

IuT g & fad frww oA

521, =it T wrew fayerdt :
=it o qreraw fag -

T wN qe 4 J9 S
sar fw

(%) wam, fgdta qur gg daadia
AFATEY # 39T R F fag minw N
g fawre FraaraT w7 sgyer A &

(w) Sa-5¥7 @ drwad g0 @
w §

(m) 3z 37dwa MeAn fEifa
gug & wWae g #1 af 6

(7) Fav swT s & fagdew &
& Tu7 Iy fawrg sl & AmA ¥ [
& e wafeeite qoai & @aT 9T @7 A
#fez & mewrT &1 faa =14 99 adfa
dYen § 58 wsy ¥ wfafea dwd
g & ® 8 AT

(%) afz g, o« ?

wan wot, faw weh, wg s
a0 aum damr W (fwaEr g
wist) : (%) & (7). dvsar g @9
sigwal ¥ afesqm w1 wgAaT sIaL?

Y CO

fogs At § UWG GHRAGBT]
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A dare s ¥ (o dvorsd A
gty afweor qar swafas @ o1 faaeo
|91 929 9% @I war g [weea §
e war | ¥ed dear LT-7595/70]

(v) <Mt droar ¥ mfew &Yo@
Ay WF ST G T qMT A
o1t 2 )

(%) o= & adf 5ar 1

Assistance provided by Centre to Uttar
Pradesh and Tamil Nadu for Power
and Irrigation Purposes

522, SHRI1 BANSH NARAIN SINGH:
SHRI RAM SWARUP
VIDYARATHI :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the amount of annual assistance
provided by the Centre to Uttar Pradesh and
Tamil Nadu reparately for the supply of
power for irrigation purposes to farroers at
cheap rates ;

(b} the per capita ratio thereof in Uttar
Pradesh aod Tamil Nadu ;

{c) whether Government propose to
provide the assistance to both the States on
per capita ba:is ;

(d) whetler it is a fact that the assis-
tance under this hcad is provided on political
considerations and not on the basis of
actual requirements ;

(e) whether it is also a fact that Govern-
ment and their autonomoeus bodies such as
Life Insurance Corporation are not advanc-
ing adequ.te loans under this head to Uttar
Pradesh ; and

(f) if not, the amount of loans adva ced
under this head to Uttar Pradesh and Tamil
Nadu by the Centre and their various
autonomous bodies separately during the
years 1967, 1968 and 1969 ?

THE DEPUTY MINISTER, IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The subsidy
scheme of the Government of India which
was in force up to 31st March, 1969,
envisaged the subsidising of rates of electri-
¢ity for agricultural purposes which were in
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excess of 12 peise per umit, the subsidy
being shared equally between the Centre
and the State Governments concerred. The
scheme was availed of by the Government
of Uttar Pradcsh in 1968-69 when an amount
of Rs. 2,22,500 was sanctioned as the share
of the Central Government. In respect of
Tamil Nadu, the scheme was not applicable
as the electricity rates for agricultural pur-
poses were below 12 paise per unit in that
State.

Earmarked Central loan assistance within
the State Plan ceilings was provided up to
1968-69 for rural electrification schemes.
The total assistance in this 1egard amounted
to Rs. 4508.26 lakhs for Tamil Nadu and
Rs. 431356 lakhs for Uttar Pradesh, the
per capita assistance being Rs. 8.25 and
Rs. 6.71 respectively

Written Answers

(c) From the beginning of the Fourth
Plan, no earmarked Central assistance is
being provided for rural electrification
schemes and outlays in this regard in the
State Plans arc mace from the Plan
resources of the State Governments inclusive
of overall assistance to them.

(d) Does not arise in view of what has
been stated.

(e) and (f). The Life Insurance Cor-
poration provided loans for supplementing
the resources of State Electricity Boards for
power development plans including rural
electrification schemes as a whole, against
mortgage of the properties of the State
Electricity Boards The amounts of loans
advanced by the Life Insurance Corporation
to the State Electricity Boards of Tamil
Nadu and Uttar Pradesh are given below :

1967-68  1968-69 1969-70
(Rupees in crores)
Tamil Nadu 200 5.25 6.60
Uttar Pradesh 1.50 3.00 3.00
aws i frafa
523. =0t IemEATT Wredl ;o Fav

Rfere sarar 9 qg FaTr A FA S
fe:

(%) sarag @s 3 feag ael ¥
oas & fqaty ¥ wd) gy af @ Fead
Fotgeq fadw g &1 g Aty
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(=) afz zi, &t @% a7 w10 §
9T I3 W1g # FHY Gadr 79477 ST
Far & ;

() @ ag ¥ g9 & fF @wT UF
wU fagt § @ dwrd o€ gww N
e g ;

(9) afz gi, 3y 3@ A& F1 A
& fax gemTy sm wFTIET S 8 ;

($) #11 azF7 4 awF ¥ fagia
# 7grd ¥ fao € afedraar §are A
LA 1

(=) afz gf, aY saF1 aqter v & ?

ife e aewrma § 5w
(sh vw Gaw) : (% T (|). g
:9 8-69 # wrw=x T frafal § ag * 967-
68 & gu faatal Y gam & saww 4 w0
wo &t gEEt froar @ o aws §
frafel & aré firrrge gua gadw ST
¥ aws ) e a1 wwa qf A
wiat & sifawta & sieg gl whw
o 9T wws F  gfaerdr g A
%9 g7 a5 mEfas aws I A7 § w7
w fam &1 os faaow g & faad
fama di7 gt ¥ go wws & frafa fay
T §

(m) = (=) fasrz & fage qfemm
#aws #t w1 aewdr Ad gf & faew
A€, 39T N AWF F awifagyy iy w5
Timd & fao Frafs fAadag wide ' a-
T AWT AT WHE FeNIAT F ANT FY
217 aiy faglal &1 faframs wf ma-
agm@ d@rar 9 qgarw  |\EGT F 1 ogaEr
T A FrEAE gE F Qg

(%) agr \@). awF F1 fafa agm
% fau fasafafes soig Y of & :

(') awe & "wzeaqa F4v ghvsra-

qig g€, faa a€i & sfear
aws ¥ frafa fr wafa 78 &,
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* fad wgmam aE geal &1
faatem ;

(?) ortem F& 9T www ¥ Fraly 9T
% ; wa faofad & wgafy
Faw way fawa wze qr@-99 &
IR 9T 2Y 9t &
(3) wridhe ows & fadd e
# g7 wder dar &A@ fag
AWF & Aadrd-gqd ey
AN FEA1T ; O
(4) oftsga gws & frgls o
sfawrfasw ax 3
S -1 & 25-2- 970 # qY I
arx aarfsa 957 @ 523 & W (F)
71 (@) ¥ IuT § fafgez faawa

ag T
(71 ®o) maAFERT TEAIY
1966-67 1594.63
1967-68 1618.00
1968-69 1549.51
1969-70 120270

(Ag-Aq%3T, 1969)

sy § faarelt w1 ama

524. &t wgrvw fag wreat : Fr
faurf am faga &9 a7 7a/ F FOT
&1 s :

() #ar 9z g« § f5 agqe & fawar
477 F Avrg agd wfgs § atr daa
aqr 97 fawdl £ @y S aga s@Rr
g9

(@) afr gi, a1 sg F afaw
wiwgtg fags fre & qige Ay F am
Frem § 7

fan€ aut faga sexwg § g

(*t fegsar maR) : (%) W2 (7)-
azrg & @ grr el faws $)
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sa (75 qA e 11548 afegfe &
§17) 6T Ay @R F2 gro Fear-
fea famsit #Y @3 (20 & 2° 9% wfa
gfaz % d9) ufas § faed geq wiTw
¥ §—mfaw g0, FT agum feafaai,
qrdt #Y 7 5% P ¥ fag wgfamd wi
97 599, AT ¥99 WYX JUFIW DI A
9T AN | AT TF @A § WIT-HOT FTH
ag JAY, & @R gzaw’ fuei & |
oYz weaa: wfew sy fee & dare @
A 9T IAF @ wrEar famendy av
qT §AT g A |

Ziek ¥ AT gt wree frgwee
' w faim

525. «t agow fag W @
IR Wl O T FY SO F 06 ¢

(%) TrF & 1Y ol meE fogee
weaT & fmfg & a § wa gw feadr
safrgé ¢ ; AR

(a) s@ew & shaw gar wy-
9T &g 79 g &y I §) @waw
?

ng™ /A, faw aelt, ag afes de
au grar WAy (sitwen gfaer o) -
(%) sm@r & sy & fF foogeT ®Y
At F fad frnfads v @, 1970
A% 9 FT G Y ATAAT | JE W W
Y iy 2 fR fngzrafa, fowe &
feen qur $9a fadway, 1970 a% fAfg
&2 @ gHir

(=) smar &Y at ¥ fs fegaa-
ggfa &1 srw-w14 Qa1 &) @1 9T fauws
feqeav, 1970 & wifawar s T &M
2%l TE% 91 97 WREARAT qdgu
% fa8 samsE g F@ar
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feitaz cagw & wgHwA 1
w formt

526. st smow fag et @ v
wa™ WA gE A W Far s fE

(%) afasang & Fagaw § foosex
e 7% & fmfn #14 § ww a%
feae gafa g€ 2 ; oz

(®) 7z ¥ @z fawr fogee
AFAE F1 HIEUM w9 F and @
wraar ?

ser WA, faw wed, ang wiem @t
aar diwr WA (swet gfRr i) :
(%) ast (&). #77 N wmar § fag
A FiT-9TAE $I0 F S GO
fear s g1 2 qm & 59 A
ufaw &y faar a1 g&r & $faad-
wrdl am mgrma gfamal & faaia
ardY 21

war Y ey & ohfaadr gEl
%1 gaar fegeay, 1570 # fear ad
=y o wiee fgzv frogey wr faglg
sAaT 12 7@ § g€ FE @i ) s

21
8th Guards Indian Army

527. SHRI GEORGE FERNANDES :
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government have received
a copy of a statement made by Shri K.
Envey, former Development Minister of
Manipur, on the atrocities committed by the
officers and men of the 8th Guards Indian
Army ;

{b) if so, the details thereof ; and
{c) the action taken thereon 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to (c). Yes,
Sir. The statement contained allegations
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that army personnel had inflicted inhuman
torlure on civilians in a village in Ukhrul.
A combined team of semior officials of the
Manipur admivistration and local army
officers who cngquired into the incident
reported that the allegations did not have
any basis. '

Defects Noticed in Tarapore Atomic
Plant Switch-Yard

szk/ékl GEORGE FERNANDES :
SHRI SAMAR GUHA :

Will the PRIME MINISTER be pleased
to state :

(2) whether any defects have been
noticed in the Switch Yard of the Tarapore
Atomic Plant ;

(b) if so, the details thereof ; and

(c) the steps being taken to set
defects right ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF
ATOMIC ENERGY AND  MINIS-
TER OF PLANNING (SHRIMATI
INDIRA GANDHI): (a) and (b). Yes,
Sir. Some defects developed in the 220 KV
isolator as also in the insulators of the switch
yard adjacent to the Tarapore Station, which
is owned, operated and maintained by the
Maharashtra State Electricity Board.

(c) The Maharashtra State Electricity
Board have undertaken the necessary pro-
grame of repairs.

the

Death of Test PHot of Hindustan
A ties in an A# b

529. SHRI K. P. SINGH DEO :
SHRI BAL RAJ MADHOK :

Will the Minister of DEFENCE be
pleased to state :

(a) whether a test pilot of the Hindustan
Aeronautics Ltd, was killed in a crash of
an HF 24 Jet Aircraft while on a routine
flight recently ;

(b) if so, whether Government have
enquired into the causes of the crash;
and

(c) if so, the result thereof and the
action taken by the Government in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.
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{b) An Investigating Board has been
constituted to iuvestigate and determine the
circumstances and causes of accident and
other allied matters.

(c! The findings of
awaited.

Written. Amswers

the Board are

Production of Aoti-Tank ‘Cobra’ Missiles
by Pakistan in Collaboration with
West Germany

530. SHRI K. P. SINGH DEO :
SHRI N, K. SANGHI :
SHRI1 SEZHIYAN :

SHRI SAMINATHAN :
SHRI RAM GOPAL
SHALWALE :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is & fact that Pakistan has
begun production of anti-tank “‘cobra”
missiles in collaboration with a West German
Firm :

(b) whether it is also a fact that this
collaboration is in contravention of Bonn's
declared policy since 1961 mnot to inject
military hardware in tension areas ; and

(c) if so, the reaction of Goverment in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.

(b) and (c). The production is in fulfile
ment of a contract for the purpose signed in
1963. Government have seen Press reports
to the effect that the Foreign Minister of the
Federal Republic of Germany had iecently
explained that the licence enabling Pakistan
to manufacture these missiles had been
granted before the Government of the
Federal Republic of Germany decided *as
a matler of principle” in 1965 not to supply
any weapons to areas of tension or issue
licences for weapons supply by German
firms.

Setting up of 200 MW Power Stations

531. SHRI K. P. SINGH DEO :
SHRI SITARAM KESRI :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government proposc !0 set
200 MW pewer stations in-the country ;
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(b) if so, the States in which such
power stations are proposed to be set up ;

(c) the period likely to be taken in the
execution of the project ; and

(d) the extent to which power shortage
is likely to be met in the areas as a result
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir

(b) Tentatively, it has been proposed to
instal four thermal generating units of capa-
city 206 MW each as follows :

Badarpur (Delhi) 1x200 MW
Obra (Uttar Pradesh) 2x200 MW
Kothagudam

(Andhra Pradesh) 1x200 MW

(c) Depending on the availability of
funds and the progress of manufacture, the
period of executicn is expected to be 4-5
years.

(d) If the proposal is approved for im-
plementation, power shortage in the Nor-
thern Region would be reduced by about
550 MW and in the Southern Region by
about 180 MW.

Denial by Prime Minister of Charges by
Ex-Chief Minister of U. P.

532. SHRI S. M. BANERJEE : Will
the PRIME MINISTER be pleased to
state :

(@) whether the Ex-Chief Minister of
Uttar Pradesh has denied the charges of the
Prime Minister that he failed to submit a
priority list to Centre and the Planning
Commission ;

(b) whether it is a fact that Uttar
Pradesh has suffered because of the negli-
gence of the Uttar Pradesh Government ;
and

(c) if so, in what manner ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(aj to (). Itis not quite clear what pre-
cisely the Hon'ble Member has in mind.
Presumably, he is referring to the identifi-
cation of backward districts, in terms of the
reports of the Pande sad Wanchoo Com-
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mittees. In their circular letter of the 10th
December, the Planning Commission re-
quested all State Governments to identify the
most backward districts which would qualify
for financial concessions and Central subsidy,
and to send their recommendations by the
15th January, 1970. The recommendations
of the Government of Uttar Pradesh were
received in the Planning Commission on the
10th February, 1970.
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Shortage of Work in Ordnance/Clothing
Factories

533. SHRI S.M. BANERJEE: Will
the Minister of DEFENCE be pleased to
state :

(@) whether there is still shortage of
work in Ordnance Clothing Factory, Shah-
jahanpur, Parachute Factory, Ordnance
Equipment Factory, Kanpur and Clothing
Factory, Avadi ;

¢(b) if so, number of workers who are
still on idle time ;

(c) whether this is due to giving work
to private sector ; and

(d) the steps taken by Government to
solve the present crisis in these factories ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.

(b) 2,982 as on 1-2-1970.

(c) No, Sir.

(d) Action has been taken to diversify
production in the Clothing Factories by
undertaking manufacture of items like tents,
durries, etc. for the Services. Efforts have
been made with some success to obtain
orders from other Central Government De-
partments and Public Sector Undertakings
for garments/stitched items and further
efforts are continuing in this direction.
Efforts are also being made to undertake
manufacture of ready-made garments for sale
inside the country and for export.

Alloy Steel Plant at Kanpur

534, SHRI S. M. BANERIJEE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the special alloy steel plant
at Kanpur has been established ;

(b) if not, the reasons for the delay ;
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(c) the amount likely to be spent on
this plant ; and

(d) its utility and employment poten-
tial ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Not yet.

(b) It is only recently that the Govern-
ment have accepted the necessity for setting
un this plant at Kanpur. The project report
is under preparation,

(c) The amount likely to be spent on
this plant would be known only after the
finalisation of the Project Report.

(d) The plant will cater for the require-
ments of special and alloy steel required by
ordnance factories.

Its employment potential will be known
after the finalisation of the Project
Report.

Demand of Indian Eogineering Goods in
European Countries

535, SHRI G Y. KRISHNAN : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that demands in
European countries for buying Indian engi-
necring goods are increasing ;

(b) if so, the names of the c.untries
which have placed orders ; and

(c) the terms of coatracts for the supply
of Engineering goods ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). Yes, Sir. A
statement showing exports of engineering
goods to major European Countries during
the last few years is Jaid on the Table of the
House. [Placed in Library. See No. LT-
2596/70.] India's exports are moving to al-
most all the European Countries.

(c) There are no standard terms for con. -

tracts for supply of engineering goods. The
terms are individually specified and agreed to
between the buyer and the seller on contract
to contract basis.

Indos-Water Treaty

536. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of IRRIGA-
TION AND PQWER bs pleased to state :
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(a) whether the Indus-water Treaty
betwzen India and Pakistan is not going to be
renewed as Pakistan has not asked for it ;
and

(d) if so, how much water will be saved
to be used in India.

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER {SHRI SIDDHESHWAR
PRASAD) : (a) The Indus Waters Treaty,
1960 between India and Pakistan, which is
a perpetual Treaty, provides, inter alig for
supply of water to Pakistan from the
Eastern Rivers (the Sutlej, the Beas and the
Ravi) of the Indus system, during a Transi-
tion period of 10 years ending on 31st March,
1970. Thz Treaty also provides for the
extension of the Transition period by one,
two or three years at Pakistan’s request,
which was to be made by 31st Ociober, 1969,
at the latest. No such request was received
from the Government of Pakistan and there
is, Juently, no ¢ ion of the extensi
of the Transition Period beyond 31st March,
1970. With this Annexure H of the Treaty,
which deals with the distribution of water,
will come to an end.

(b} At the end of the Transition Period,
all the waters of the Eastern Rivers of the
Indus system would become available for
unrestricted use of India and we are not
required to give any water to Pakistan from
these rivers after 31st March, 1970. However,
some water will continue to go down during
the flood months of July, August and
September, til! the storages on the rivers
Ravi and Beas, the Beas-Sutlej Link and the
Rajasthan Canal Pruject, which will progres-
sively utilise these waters, are ready, During
the last year (1968-69), about 9 MAF of
waters of the Eastern Rivers had flowed down
to Pakistan, mostly in the flood months of
July, August and September, the correspon-
ding figure this year is expected to be about
9.5 MAF, due to higher river supplies.

Sale of Weapons and Ammunition to
other Countries

537. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of DEFENCE be
pleased to state :

(a) whether the couatry have now coms
to a position for entering the world market
for the sale of weapons and ammunition ay
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observed by the Director-General of Arma-
ment Inspection recently : and

(b) the basis on which such an observa-
tion was made ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISRA) : (a) and (b). Self sufficiency to
8 large extent has been achieved in
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Trading Corporation do not have any stock

of urea. The stock of muriate of potash

was 1,28,482 tonnes valued at Rs. 4.54 crores
as on 31-1-1970,

(c) The i rie lmve."_‘,in-

d recently b the d d has not

been of the expected level. The State

Tradtug Corpnmlon anticipates the stocks to

of Small Arms, Light Artillery and Morum
and connected type »f ammunition. The
country is, therefore, in a position to supply
these types of weapons and ammunition to
‘friendly countries.

~Opening of Office of S. T. C, in

Hangoon
538. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOREIGN

TRADE be pleased to state :

(a) whether the Government of Burma
bave agreed to the wvpening of the Office of
State Trading Corporation in Rangoon ;

(b) whether Government are making
efforts to expand the trade between India
and Burma ; and

(c) whether Government propose to make
efforts for export of coal to Burma ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The.e is no decision
yet on opening an office in Rangoon.

(b) Yes, Sir.

{c) Coal is being exported to Burma
since 1964,

Stockplle of Muriate of Potash and
Urea with 8. T. C.

539, SHRI BABURAO PATEL : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that the State
Trading Corporation has accumulated a huge
stockpile. of muriate of potash and urea ;

(b) if so, the actual quantity of the
stockpile and its value ; and

(c) the reasons for this accumulation
and for the slackness of the demand ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAMISBWAK) : (a) #ad (b). The State

be liquidated by end of July, 1970,

Lawlessness and Indiscipline Amoegst
Workers of Ganga Barrage Project

540. SHRI BABURAO PATEL : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whetber it is a fact that Shri D.
Mookerjee, General Manager, Ganga Barrage
project of Farakka who has been six years
in the post, now wants to be relieved of this
particular assignment as soon as possible
because of lawlessness and indiscipline
amongst the project workers ;

(h) if 50, the steps taken by Government
to curb lawlessness and protect officials ;
and

(c) whether it is also a fact that the go-
slow tactics adopted by workers will delay
the scheduled deadline of June, 1970 for the
completion of the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) The General Manager,
Farakka Barrage Project, had requested for
his reversion some months ago.

(b) The recent deterioratinog law and
order situation at Farakka has been brought
to the notice of the Chief Minister, the
Deputy Chief Minister and the Minister of
Irrigation and Waterways, West Bengal.

{c) Yes, Sir.

diwr  wtfisdl gz wige) g W &
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w17 A 97 qary Y FI7 FL9 F

(%) #ar 73 ad §a, 1969 ¥ wra
aar Avrw & gy FUT FMAT
ol @y WfRgY 9T wmT 2 5
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g & af wra-fary Wi ST
gra+at afafy A feNd  wedf & sega
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Trade with Pakistan

545, SHRI HIMATSINGKA : Will the
Minister of FOREIGN TRADE be pleased
to state :

{a) whether prospects for resuming trade
with Pakistan have been caplored in receat
months ;

b if so, the steps taken in this regard
during the last three months ;

(c) the latest prospects of resuming trade
with Pakistan and whether baa on trade
is likely to go by October, 1570 ; and

(d) the likely extent of trade to be
exchanged with that country during
1970-71 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to ic). The Govern-
ment of India have -on a opumber of
occasion taken up the question of resumption
of trade between the two countries, but
without success. Ban on trade with Pakis-
tan was unilaterally lifted by India in May,
1866 but the Government of Pakistan have
not reciprocated this gesture so far. Resump-
tion of trade between the two countries is
thus entirely dependeat on the attitude of
the Government of Pakistan. It is mnot
possible to say whether the Government of
Pakistan would lift the ban on trade with
India by October, 1970,

(d) This will arise only if trede with
Pakistan were resumed,
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Talks with Pakistan on Farakka and
Eastern Rivers

546. SHRI HIMATSINGKA :
SHRI TRIDIB KUMAR
CHAUDHURI :
S SHIVA CHANDRA JHA :
RI GEORGE FERNANDES :
SHRI MANIBHAI J. PATEL :
SHRIMATI ILA PAL-
CHOUDHURI :
Will the Minister of
AFFAIRS be pleased to state :
(a) whether talks were recently held
with Pakistan about the Farakka Barrage and
the use of the Bastern rivers ;
(b) if so, at what level ; and

(c) the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). The third Secretary-level talks on the
Farakka Barrage and other projects on the
Eastern rivers were held in  July, 1969 in
Delhi. The Minister for Irrigation and Power
had laid a statement regarding these talks on
the Table of the house on July 28th 1969,
The fourth Secretary-level talks are taking
place at present in Islamabad, The results
of these talks can only be known after they
are concluded.
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xS US] gIU TS FY AT
gseifas & fag faeifa
ofegg il ¥ wdfea
afi=ag
(w07 %o &)
1. mier w2w 8.00 4.00
2.99% 2.0 0.75
3. fagit 8.00 2.90
4. gerTa 1.00 1.00
5. gfemmr 4.05 1.25
6. T3y it
FTFHIL 0.18 0.15
7. %@ — 0.:0
8. M7 WG 4.30 *.50
9. HRIUK 4.50 4.50
10. AT 4,60 4.00
11. aimdE 0.04 0.04
12, Igiar 1.80 1.25
13. qumE 13.33 2.40
14, UoRET 1.25 1.00
15. ?lfqﬁmi 8.75 6.00
16. s@T 93w 19.00 8.50
17. gfewm
e 2.00 2.00
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Price of Natural Rubber

551. SHRI VASUDEVAN NAIR :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have taken any
decision on the recommendation of the

Tariff Commission regarding price of natural
rubber ;
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(b) if not, the reasons for delay ; and

(c) when a decision will be taken by
Government in the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (c). The recom-
mendations made by the Tariff Commission
in their roport on revision of minimum
prices of raw rubber are under consideration.
The Government decision will be announced
whean taken.

Money drawn by |8 Panjab Regiment for
Payment to Porters

552. SHRI SURAJ BHAN : Will the
Minister of DEFENCE be pleased to state :

(a) whether 18 Panjab Regiment drew
any money to be paid to the porters when
the Unit was in Mizo Hills from October,
1966 to April, 1967 ;

(b) if so, how much amount was drawn
and who were the paying officers and when
this money was paid ;

(c) whether it is also a fact that the
muster rolls were forged by getting thumb
impression/signatures of the Unit Jawans
and the amount was not actually disbursed
to the porters except for a part payment
of approximately Rs. 3,000)- ;

(d) if so, whether the muster rolls will
be sent for technical examination to establish
the authenticity of the documents and the
defaulters punished properly ; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M.R.
KRISHNA) : (a) to (¢). The information
is being collected and will be laid on the
Table of the House,

Raising of Battalion Fund of 18
Panjab Regiment

553, SHR1 SURAJ BHAN : Will the
Minister of DEFENCE be plcased to state :

(a) the figures of Battalion fund of 18
Panjab Regiment from 15th January, 1963
to 17th May. 1964, 18th May, 1964 to 30th
June, 1965 and from July, 1965 to December,
1967 ;

(b) the source of raisirg the batialion
fund for the said periods ; snd
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(c) whether Government are aware that
there had been an abnormal rise in the
assets/funds of the said battalion from 18th
May, 1964 to 30th June, 1965 ;

(d) if so, the action which has been
taken'is likely to be taken to ascertain
whether the means employed for raising such
assets/funds were not irregular ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAYY ENGINEERING
iSHRI SWARAN SINGH, : (a) to (d).
The requisite information is being collected
and will be laid on the Table of the House
in due course,

Recroitment of S. C. and S T. Candidates
as Supervisiors Grade II

554. SHRI SURAJ BHAN : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that some Super-
visiors Grade II were recruited in the
Dir of Technical Development and
Production {Air) in 1967 from the candidates
of general communities and no experience
was required from the i ding candidates ;

(b) whether it is also a fact that the
same Directorate has now got advertised
some reserved vacancies of the same grade
through their unit in December, 1969 and a
condition of one year's experience has been
made essential for the Scheduled Castes and
Scheduled Tribes did H

{c} whether Government propose to lay
copies of both the said advertisements and
the reasons why the condition of experience

has been imposed upon Scheduled Castes
and Scheduled Tribes candid only ; and
(d) the persons responsible for this

discrimination against the Scheduled Castes
and Scheduled Tribes people and the action
proposed to be taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (d). A statement is
laid on the Table of the House, [Placed in
Library. See No LT—2597/70)

Increase in Export of Handicralts
555. SHRI MANIBHAI J. PATEL :
SHRI J. K. CHOUDHURY :
Will the Minister of FOREIGN TRADE
be pleased to state :
(a) whether it is a fact that the export
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of Indian Handicrafts has increased enor-
mously ;

(b) if so, the actual export (in terms of
Rupee) of all the handicrafis during 1968-69
and 1969-70 ;

(c) the details of promotional measures
to be taken to further boost the export of
handicrafis ;

(di the iterns which ar= most popular in
the foreign countries ; and

(e) whether Indian handicraft is capable
of ing the i d d ds of such
items in the foreign countries ?

Written Anrwers

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) The actual exports of all the handi-
crafts during 1968-69 and 1969-/0 are as

under :
(i) 1968-69 Rs. 7647.38 lakhs
(ii) 1969-70 Rs. 5581.01

(upto 31.10.69)

() The promotional measures taken by
the Government for boosting up the exports
of Indian handicrafts are as under :

(1) Provision has been made for grant
of import repleni-hment licences to
Registered Exporters ;

(2) Design Centres have been set op
under All India Handicrafts Board
at a number of places in the
country to develop pew export

oriented designs in  handicrafts
and impart training to young
craftsmen ;

(3) A scheme for supply of tools and
equipment to craftsmen is in
force ;

.4) Credit facilities to artisans are
given for raw materials through
emporia ;

(5) Exhibitions for publicity and pro-
motion of handicrafts are held in
India and abroad ;

(6) Participation in trade fairs and

hibitions held abroad is orga-

nised ;

(7) Showrooms and shops in foreign
countries have been opened ;

(8) Trade enquiries from Indiin ex-
porters and foreign imporiers are
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attended to and necessary imforma-
tion is provided to them ;

(9) Credit facilities bave been extended
by banks to craftsmen : and

(10) Indian exporters are given assistance
in obtaining export credit.

In addition to the above mentioned

steps, the following steps are also proposed

to be taken in the near future in order to
capture more markets for Indian handi-
crafts :

(a) Conducting of market surveys for
handicrafis in European Common
Market countries ;

Production and display of colour

documentary films on handicrafts

for foreign publicity ;

Sending craftsmen for training in

costume jewellery ;

(d) Bringing out of a directory of
handicrafts exporters and importers
by the All India Handicrafts Board
in the near future to help establish
trade_gontacts ; and

(e) Sending abroad of study-cum-sales
terms.

(d) The following Indian handicrafts are
most popular in foreign countries :

(i) Handmade woollen carpets ;

(ii) Art metalwares ;

(iii) Woodwares ;

(iv) Imitation jewellery ;

(v) Handprinted textiles ;

(vi) Shawls and scarves ;

(vii) Ivory products ;

‘(viii) Jari items ; and

(ix) Embroidered goods.

(e) Yes, Sir.

(b)

©

Tralning centre Being ran by Chinese
Military Experts in-East Paklstan

'556. SHRI MANIBHAI J. PATEL :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that in East
Pakistan, some Chinese Military expers are
ronning a training centre some 75 miles from
Assam-Fast Pakistan border ;

(b) if so, the details thereof ; and

(v) the approximate tuniber of Indian
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hostiles being trained at that centre for
guerilla warfare and whether the rebel
underground Naga leader Phizo is also
actively engaged at the centre in anti-Indian
activities ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to ().
Government are aware of the existence of a
main training centre in East Pakistan which
is run with the assistance of Chinese Instruc-
tors where training is imparted to insurgent
clements from India. Government are
also aware of the approximate number of
persons undergoing training in this centre,
According to Government's information
Phizo is not at this centre,

Allotment of fands for Irrigation
Projects in Madhya Pradesh

557. SHRI MANIBHAI J. PATEL:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that Government
have recently allotted funds as aid to Kerala
for some irrigation project work which were
held up for want of funds ;

(b) whether Government are also study-
ing a proposal for financing similar projects
in Madhya Pradesh ; and

(c) if so, the details of the aid to be
allotted to that State ; and

(d) whether some project is going to be
undertaken for gemeration of power in
Madhya Pradesh with the help of Central
Government ?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) The question of accelerating

the work during 1969-70 on selected major
projects which are in an advanced stage of
construction so that the benefits from these
could be obtained earlier was considered by
the Govcrnment of India, keeping in view
the additional resources available to the
State Governments as a result of the Finance
Commission”s award etc. It has been agreed
to assist the Government of Kerala in
increasing the outlay on Pamba and Kuttiadi
irrigation projects in 1969-70 by Rs. 75 lakhs
each, by way of relief in the repayment of
Central ioans during the current year.
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(b) No such proposal is under considera-
tion as it was observed during the annual plan
di~cussions held in November, 1969 with the
represeniatives of Government of Madhya
Pradesh that the anticipated expenditure on
major irrigation projects in 1969-70 would be
less than the budget provision,

{c) Does not arise.

(di Central assislance is being given to
State Governments as block loans/grants
each year for implementation of their annual
plans.

Schemes Re-Inland Water Transport for
Movement of Defence Requirements in
Assam

558. SHRI JYOTIRMOY BASU : Will
the Minister of DEFENCE be pleased to
state :

(a) whether his Ministry had, at any
time, considered the vital role of Inland
Water Transport in the movenent of defence
requirements in Assam State ;

(b} whether Government drew up a
number of water transpori schemes, specially
for the movement of heavy defence
material ;

(c) whether the Government had a
particular scheme to launch the Jogigopa
(Assam) Ferry Service for the purpose ;
and

(d) if so, the progress, if any, made
so far 7

THE MINISTER OF DEFENCE AND
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STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to (d). The
entire requirement of Inland Water Trans-
port for meeting defence needs in the State
of Assam is reviewed from time to time and
the potential thereof is continuously inte-
grated in the logistic planning. It would not
be desirable in public interest to give the
details of the schemes drawn up for the
defence purposes.

Decline in Production of Cotton Textiles

559. SHRI S. R, DAMANI : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether it is a fact that the produc-
tion of cotton textiles has declined during
the first halt of the current year ;

(b) if so, the production figures and how
they compare with the production of the
last three years ; and

(c) the reasons for the decline and
whether exports have also declined and if so,
the steps taken to correct the situation 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) There has been a
decrease of about 5 per cent in the produc-
tion of cotton textiles during the first half
of 196Y as ¢ pared to the corr
period of 1968,

(b) The production figures of cotton
cloth for first half of 1969 and those of the
last three years are as follows :

ding

Jan.—June of Percentage increase/
decrease of 1969 figures
1966 1967 1968 1969 over 1968
Production of cotton
cloth in MI. metres
in Mill sector 2069 1957 2195 2083 (—) 5.10

{c) The decline in production is due to
closure of some mills durng this period and
to a certain extent less utilisation of the
installed capacity. However, exports of
cotton textiles including yarn, ready-made
garments etc. during the first half of 1969
were higher than the exports during the
corresponding period of 1968.

Report of Official Group on Merger of
Weaker Textile Mills with Strooger
Mills

560, SHRI S. R. DAMANI : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether the official group set up %o
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g0 into the question of merger of weaker
textile mills with stronger omes, has sub-
mitted its report ;

(b) if so, the details and the recommen-
dations made by it ; and

{c) if not, when they will complete the
work and submit the report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir,

(b) The recommendations made by the
Working Group are being examined and it
would not be in the public interest to dis-
close them.

{c) Does not arise,

Suorvey Re-Technical and Financial
Working of Marginal and Weak
Textile Mills

561. SHRI 5. R. DAMANI : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether a survey has been made of
the technical and financial working of
marginal and weak textile mills in the
country.

(b} whether this is done with a view to
avoid closures by offering immediate finan-
cial and other assistance in terms of the
recommendations made by the Kogekar
Committee ;

() if so, the facts revealed by the
survey ;

(d) whether Government have drawn up
any scheme to help such mills ; and

(e) if so, its details thereof and if not,
the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b) and (c). Do not arise.

(d) and (e). Mo scheme as such has been
drawn up by the Government. However,
the National Textile Corporation will under-
take modernisation of the cotton textile
mills for which Authorised Controllers have
been appointed after these mills are handed
over to the Corporation on completion of
action under the Cotton Textile Companies
{Management of Undertakings and Ligui-
dation or Reconstroction) Act, 1967. In
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cases of mills which are managed in a man-
ner highly detrimental to the textile indus-
try or to public interest, the management
can be taken over by Government provided
the mills can be run as viable units after
reasonable investments. Some other measures
like the provision of incentive 10 encourage
the merger of weak cotton textiles mills with
strong ones and provision of funds for pur-
poses of modernisation of textile machinery
are also being considered by Government.

First Year of Fourth Plan

562, SHRI S. R. DAMANI : Wili the
PRIME MINISTER be pleased to state
whether 1969-70 is counted as the first year
of the Fourth Plan or the Plan will com-
mence from the start of the next financial
year ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
The Fourth Five Year Plan (19:9-74) came
in effect on April 1, 1969. The Annual Plan
for 1969-70 was for the initial year of the
Fourth Plan.

Decline in Production of Tea

563. SHRI BISWANARAYAN SHAS-
TRI : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that there was
a fall in tea out-put in December, 1969 ;

(b) if so, how it compares with the
corresponding out-put in December, 19¢8 ;

(c) the difference in total out-put of tea
between the years 1968 and 1969 ;

(d) whether it is likely that the fall in

out-put of tea will affect the foreign market ;
and

(¢) if so, the steps Government propose
to take to resist the fall ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(In million kgs.)

(b) Production in December,

1968 13.41
Production in December,
1969 1333
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(In million kes )

(c) Production in 1948 400.87
Production in 1969
(Estimated) 393.55
(d) Yes, Sir.

(e} The fall in production in 1969 as
compared to 1968 is mostly attributable to
the reduced production in West Bengal on
account of a prolonged strike of tea garden
workers in August last year, during the
peak season for the manufacture of teas.

The following schemes are already in
operation for increasing overall production,
reducing costs and improving quality :

(i) Replantation Subsidy Scheme.
(ii) Tea Plantation Finance Scheme.
(iii) Tea Machinery Hire Purchase
Scheme.

Import of Cotton

564. SHRI BISWANARAYAN
SHASTRI : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) the total guantity of cotton imported
into India during the year ending on the
31st March, 1969 ;

(b) whether it is a fact that thereis a
great demand from the importers for import-
ing more cotton during the current year ;

(c) if so, Government’s reaction thereto ;
and

(d) whether there is any scheme to
supplement the import in future by indigenous
production ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) 725 lakh bales.

(b} Yes, Sir.

(c) Cotton requirements during the
cotton year 1969-70 are in excess of the
availability of indigenous and imported
cotton and Government have allowed import
of additional guantity of cotton and staple
fibre to meet the situation.

(d) As a iong term measure steps have
been taken to enlarge and intemsify the
prog for develop of cotton pro-
duction in the country.

Pak, War-Postures Against India on
Eastern Wing

565. SHRI KANWAR LAL GUPTA ;

PHALGUNA 6, 1891 (SAKA)

Written Answers 162

SHRI K. P, SINGH DEO :

SHRI SHRI CHAND GOYAL :

SHRI BENI SHANKER
SHARMA :

SHRI S. K. TAPURIAH :

SHRI TRIDIB KUMAR

CHAUDHURI :

Will the Minister of EXTERNAL
AFFALIRS be pleased to state :

(a) whether it is a fact that Government
have urged Pakistan to withdraw its forces
from alopg the Punarbhaba river and
demolish the bunkers and trenches ;

(b) if so, the reaction of Pakistan
over it ;
(c) whether it is also a fact that

Pakistan is making war preparations against
India ; and

(d) if 80, the steps Government propose
to take to meet the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRAPAL SINGH) : (a) Yes,
Sir,

(b) to (d). Measures to establish peace
in this area have been agreed to by both
sides and as’a result temsion has subsided.
Government have nevertheless taken steps
to meet any situation should that be
Decessary.

Alleged British Connivance at Invasion
of Kashmir by Pakistan

566. SHRI KANWAR LAL GUPTA :
Will the Minister of DEFENCE be pleased
to state ; .

(a) whether Government have seen the
news items which d in the [ndi
Express on the 5th January, 1970 regarding
the British connivance at invasion of
Kashmir ; and

(b) if so, the full facts and the reaction
of Government thercto ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) Govern-
ment have seen certain  comments relating to
the role of some British officers in the
Kashmir operations, in the book *Slender
was the Thread”, written by Lt. Gen L. P.
Sen, D 5.0, (Retired).

(b) Government have no comments to
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offer on the personal views expressed by the
author,

Curbs on East Africa Indians to
eater England

567. SHRI KANWAR LAL GUPTA :
SHRI BANSH NARAIN SINGH:
SHRI JYOTIRMOY BASU :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that Britain has
displayed little enthusiasm about India’s plea
for the relaxation of British Immigration
curbs to allow more Indians from East Africa
to settle in this country ;

(b) if so, the steps which Government
proposes to take in the matter ; and

(c) whether he discussed the matter
personally with the U K. Ministers and if
80, the result of the discussion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (c). The Government of India are in
close touch with the British Governmeat
regarding the problem of persons of Indian
origin in East Africa holding British pass-
ports, This matter was discussed during
the Indo-British bilateral talks at the official
level held in London in January, 1970, and
has again been taken up with the British
Government,

Import of rongh diamonds

568, SHRI SITARAM KESBRI: Will
the Minister of FOREIGN TRADE b:
pleased to state :

(a) whether Government propose to
canalise the import of rough diamonds ;

(b) if so, reasons therefor ;: and

(c) its likely effect on the export of
gems and on the infustry as a whole ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir,

(b} and [-CI. Do not arise.

Indo-HBritish Talks

£69. SHRI SITARAM KESRI :

SHRI1 ATAM DAS ;
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SHRI SHIV KUMAR SHASTRI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the bilateral
talks between the representatives of the
Governments of UK. and India were held
somet!me during January, 1970 ;

(b) the details of discussions held at the
meeting and the decisions arrived at ; and

(c) whether Government propose to have
bilateral talks with the Governments to other
countries also and if so, the names of such
countries 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) During the talks there was an
exchange of views on both bilateral relations
and matters of common interest in inter-
national affairs.

(c) The Government of India has
arrangements to hold periodic bilateral talks
with Australia, Ceylon, Federal Republic of
Germany, France, Japan, Malaysia, U.S A.
and U.S.5.R.

agmAr Wt ugwdm ¥ faww & fag
fadw agram
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Introduction of new ideas in Lraining
System for Officers and Jawans

SHRI JYOTIRMOY BASU :
SHRI P. GOPALAN :
SHRI UMANATH :

SHRI VISHWANATHA

MENON :

Will the Min'ster of DEFENCE be
pleased to state :

(a) whetker it is a fact that Government
are introducing new jdeas in the training
system and other programmes for the officers
and jawans ; and

(b) if so, the details thereof 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (b).
It bas been constant endeavour of Govern-
ment to introduce improvements in training
techniques and allied programmes both for
jawans and officers. Special training courses
have been introduced for operating on
difficult terrain and under hard conditions.
As a result of research, a new set of physical
proficiency and battle efficiency tests ha.e
been evolved for all ranks and age groups
and at high altitudes, The lessons learnt
during training cxercises have been utilised
for future training programmes to improve
battle worthiness of formations and troops.

572

Ban on export of rosewood and
figured lanrel wood

SHRIJ P. GOPALAN :

SHRI C. K. CHAKRAPANI :
SHRI P. P. ESTHOSE :

SHRI VISWANATHA MENON :

Will the Minister of FOREIGN TRADE
be pleased to slate :

(o) whether the Deputy Chief Control-
lor of Imports and Exports, Cochin has
prohibited the exports of Rose-wood and
figured Laurel wood from Cochin during
January-February and March 1970 ;

(b) if so0, the reasons therefor ;

(c) whether this ban order is affecting
the entire export trade ia rosewood from
Kerala ; and

(d) whether Government propose to left
the ban 7

THE DEPUTY MINISTER, IN THE
MINISTRY OF FOREIGN TRADE (5iRI
(RAM SEWAK) : (a) to (d). The cxport

573,
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of Rosewood is allowed within an annual
ceilling on an all India basis. The ceiling
for the current financial year was exhausted
in December, 1969 and further release bas
been made as a special case in order to
avoid any dislocation in the exports during
the quarter Jaouary-March, 1970, However,
no quantity of ‘Figured Laurel Wood' has
been released for export, as this is in acute
short supply in the country and the existing
position is likely to continue for sometime.
Delay in import of Mercary

574. SHRI C. K. CHAKRAPANI :
SHRI A, K. GOPALAN :
SHRI P. RAMAMURTHI :
SHRI K. M. ABRAHAM :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the total loss suffered on the import
of mercury in 1966-67 ;

(b) whether it is a fact that when mer-
cury was needed to meet urgent requirements
in the country, its import was delayed as
the funds could not be released in time;
and -

(¢) if so0, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) The State Trading
Corporation suffered a loss of Rs, 2873
lakhs on import of mercury in 1966-67 ;

(b) and (c). In view of acute shortage
of fo.cign exchange it was decided to gener-
ate foreign exchange for import of mercury
from exports made under barter deals and it
took the Corporation some time before it
could effect import of mercury.

Wig trade and its exports

575. SHRI C. K. CHAKRAPANI :
SHRI B. K. MODAK :
SHRIMATI SUSEELA

GOPALAN :

SHRI SATYA NARAIN SINGH:

‘Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that the wig
trade and its export performance was no-
where near the estimates ;

(b) if s0, the r:asons therefor ;

(c) whether it is also a fact that the
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distribution agents in USA and Canada
went into liguidation ; and

(d) if so, whether it is also a fact that
the proper assessment of the firm, financial
standing and capacity to handle the business
was not made before the agreement was
signed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to ic). The export
trade in wigs fell short of the expectations
of the State Trading Corporation as the
firm which had been appointed as sole selling
agents in the U. S, A. and Canada by the
Corporation went into liquidation.

(d) No, Sir.

Rise in prices of Cotton
576. SHRI UMANATH :
SHRI K. RAMANI :
SHRI P. RAMAMURTHI :
SHRI E. K. NAYANAR :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government are aware of
the difficult situation facing the cloth and
yarn mills due to the rise in the prices of
cotton ; and

{b) if so, the action taken by Govern-
ment to have the mills from the closures ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir,

(b) Action has been taken on the
following lines to increase supply of cotton
or its substitute (Staple Fibre) and to
regulate the marketing and distribution of
available supplies of cotton : .

(i) Arrangements for import of 1.25
lakhs bales of PL-480 cotton have
becn made.

(ii) Arrangements for additional quanti-
ties of U. A. R. cotton have been
negotiated and are likely to be
finalised shortly .

(iii) Arrangemcnt have been made for
the import of 1 lakh bales of staple
fibre,

(iv) Limits upto which cotton stocks
can be held by mills have been
reduced by 1 month.
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(v) Credit limits in respect of cotion
have been suitably adjusted.

Co-ordination of Export Trade
577. SHRI K. RAMANI :
SHRI B. K. MODAK :
SHRI GANESH GHOSH :
SHRI E. K. NAYANAR :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that Government
propose to set up special Cabinet Committee
to co-ordinate exporting trade ;

(b) if so, the details thereof ; and

(c) when a decision is likely to be taken
in the matter ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) Mo, Sir.

(b) and (c). Do no arise.

of C

perative Societi
on Coir Board

SHRI P. P. ESTHOSE :
SHRI A. K GOPALAN :
SHRIMATI SUSEELA
GOPALAN :
SHRI K ANIRUDHAN :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that the repre-
sentatives of Co-operative Societies have
been over-looked in the newly constituted
Coir Board ;

(b) if so, the reasons therefor ;

{c) whether it is also a fact that Govern-
ment have given the assurance in the last
Budget Session that the representation of
Co-operative Factory Societies on Coir Board
would be considered at the time of reconsti-
tution of the previous Board ; and

(d) if so, the reasons for (he violation
of assurance 7

578,

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (d). Though there
is Do provision in the Coir Industry Act for
a serarate repictentstion of co-operative
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societiez, in the light of the reply given to
Lok Sabbha Unstarred Question No. 3652 on
19th March, 1-69, care has been taken to
give due representation to the co-operative
sector in  the reconstituted Coir Board,

though not specifically 1o the Co-operative
Factory Societies,
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Decline in Exports of Coir and
Coir Goods
579. SHRI A. K. GOPALAN :
SHRIMATI SUSEELA
GOPALAN :

SHRI K. M. ABRAHAM ;
SHRI K. ANIRUDHAN :
SHRI P. VISWAMBHARAN :

Will the “inister of FOREIGN TRADB
be pleased to state :

(a) the quantity ard wvalue of exports
of coir and coir goods during 1967, 1968
and 1969 ;

(b) whether it is a fact that the total
exports of coir and coir goods decreased in
1969 as compared to 1968 ;

(c) if so, the reasons therefor ; and

(d) whether Government have any pro-
posal to increase the export of Coir and
Coir goods ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a)

Year Quantity Value
(In tonnes) (Rs. in crores)
1967 59,707 13.47
1968 64,309 15.C0
1969 53,952 13.21

(b) Yes, Sir; to the extent of about
12% in value and 16% io quantity. The
decline is primarily in respect of coir yarn,
coir fibre and ropes.

(c) The decline is due to the advent of
synthetics and the consumer preference for
synthetic products. Another contributory
factor is ihe steep rise in the price of
husks.

(d) Various steps are being taken tn sus-
tain our exports of coir products,
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Extension of Chinese Base in
Chumbi Valley
580. SHRI B. K. DASCHOW-

DHURY :

SHRI JANESHWAR MISRA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the Chinese have extended
their base at Phari Dsong in Chumbi Valley
that cuts Sikkim from Bhutan Morth of
India-Tibet border to receive logistic sup-
port ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
{SHRI SWARAN SINGH): (a) and (b).
While Chinese troops continue their activi-
ties in various military stations across the
border, including Phari Dzong, there is no
indication of any significant augmentation in
their strength or build-up. Our security
forces continue to be vigilant on the
border.

Import through STC

581. SHRI B. K. DASCHOWDHURY:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have decided
to import some more items through the State
Trading Corporation ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) The import of the following items
has recently been canalised through the
State Trading Corporation :

Titanium dioxide.

Ammonium nitrate—technical grade.

Cresylic acid.

Hops.

Bilateral Trade Arrangements with
African Countries

582. SHRI B.K. DASCHOWDHURY :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the possibility of more bi-
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lateral trade srrangement was discussed by
Indian envoys frem African ccuntries in
New Delhi in December, 1969 ; and

(b) if so, the details thereof and the
decisions arrived at in the meeting ?
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THE DFPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). Heads of
Indian Missions in Africa, at their meeting
at New Delhi in December, 1969, discussed
various measures to promote Indian exports
to Africa. Among other things, it was
agreed that our Missions could investigate
the possibility of pew bilateral trade agree-
ments, provided these were such as could
create the right climate for increasing our
trade.

Exhibition Organised by Japan External
Trade Organisation

583. SHRI B. K. DASCHOWDHURY :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether India participated in an
exhibition of the primary products of deve-
loping countries organised by the Japan
External Trade Organisation ;

(b) the names of the countries which
participated in that exhibition ;

(c) the details of the goods exhibited in
that exhibition by India ; and

(d) whether any orders were booked for
the exhibited goods and if so, to what
extent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). Yes, Sir. It
was an exclusively Indian exhibition.

(c) The goods exhibited included indus-
trial raw materials, semi-finished products,
mineral ores, light engineering goods, auto-
mobile components, a8 wide range of agri-
cultural products, coir and jute goods, bandi-
crafts, handlooms, carpets etc.

(d) Trial orders worth $12,000 were
booked. This however does not reflect the
totality of export prospects geneiated. The
results in terms of specific orders booked
following our participation can be fully
guaged over a period of time,
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Construction of Western Kosi
Canals Scheme

584. SHRI BHOGENDRA JHA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether concurrence of the Govern-
ment of Nepal with regard to the immediate
construction of the Western Kosi Canals
Scheme has been secure ;

(b) if not, the causes for delay and
Governments reaction thereon ;

(c) whether it is being proposed to
make provision for the entire cost of Rs. 20
crores in the Fourth Five Year Plan for
the completion of the Western Kosi Canals
Scheme or an alternative Pilot Boring
Sch for its cc d area ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). Approval of His
Majestey’s Government of Nepal is still
awaited. The matter is being pursued al
the highest level.

(c) and (d). The details of the final
Fourth Plan for Bihar have not yet been
finalised.

Extension of Kamala Embankments
Beyond Jai Nagar (Bibar)

585. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the proposal for extending
the Kamala Emban«ments beyond Jai Nagar
(Bihar) upto Sisapani in Nepal is pending
approval of the Central Water and Power
Commission since long ;

(b) if so, the reasons for the delay ;
and

(c) the steps being taken to expedite
the same ?

THE DEPUTY MINISTER iN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). The Project Report
is yet to be finalised by the State Govern-
ment.
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Elevating Indian Mission in Democratic
Republic of Vietnam

586. SHRI BHOGENDRA JHA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have taken
any decision to elevate its relations with
the Democratic Republic of Vietnam to full

ambassadorial level ;
(b) if not, the reasons for the delay ;

(c) whether any decision has been or
is being taken to recognise the Provisiona!
Revolutionary  Government of South
Vietnam ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The Government are still consider-
ing how best expression can be given to
the desire in the two countries to strengthen
their reiations.

(c) and (d). In viev of the fluid situation
in South Vietnam and India’s position 6n
the International Control Commission,
among other factors, the Government are
not at present considering the recognition
of the Provisional Revolutionary Govern-
ment of South Vietnam,

Border Roads Development Board

588. SHRI GADILINGANA GOWD :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the Border
Roads Development Board had taken some
decisions to step up its construction pro-
grammes in certain strategic areas ;

(b) if so, the details thereof ; and

(c) the approximate cost involved in
the construction work, area-wise ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to (c).
The programme of construction and priori-
ties are reviewed periodically and decisions
are taken keeping in view the strategic plans
and needs of development. A review of
the programme is in progress. The results
of this review cannot be anticipated at this
stage,
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Address by Shri Tata at Goldem Jubilee
Conference of Associated Chambers
of C ce and Industry
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589. SHRI GADILINGANA GOWD :
Will the PRIME MINISTER be pleased to
state :

(a) whether addressing Golden
Jublee Conference of the Associated
Chambers of Commerce and Industry, Shri
Tata urged for specific plan for creation of
welfare State ; and

(b) if so, the reacti
thereto ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENBERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) Yes Sir.

(b) The Cons:itution of India enjoins
that the State shall strive to promote the
welfare of the people. It is in pursuance
of this Directive that Plans of socio-econo-
mic development of the country are being
formulated and executed. The central
objective of planning in India is to raise
the living standards and open out to the
people new opportunities for a richer and
more varied life through a process of
development.

the

of G

Foriegn Tours of the Minister of
Foreign Trade

590, SHRI RAM SINGH AYARWAL :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the number of times he visited
foreign countries and the names of countries
be visited in 1967-69 and 1969-70 ; and

(by the total expenditure  involved
thercon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAEK) : (2) and (b). The Ministry
of Foreign Trade was constituted in
February, 1969 and the trips undertaken by
the Minister of Foreign Trade since then
are as follows :

FEBRUARY 25, 1974

Year Mo. of Countries Expenditure
Times  visited incurred
Rs.
196570 1 Syria 5,284
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1 Czecho- 1
slovakia |
Switzer- | 21,500
land and I
1 Yugoslam 8,921
1 US.A. 25,600
Total 61,305

Note. These are estimated figures and
also include the air fare to and fro,

Pakistan Refasal to Brabmo Samaj
Pilgrims to Visit Bagora District
of East Pakistan

591. SHRI RAM SINGH AYARWAL :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that Pakistan
has refused permission to a group of Brahmo
Samaj Pilgrims from India to visit Brahmo
temple in Bagura in Bast Pakistan ;

(b) if so, whether Government have
taken up this matter with Pakistan at
diplomatic level ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) Yes, Sir.
(c) Does not arise.

Special Training Programme in Export
Promotion and Trade Expansion

592, SHRI K. ANIRUDHAN : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Indian Institute of
Foreign Trade has organised a special train-
ing programme in export promotion and
trade expansion for developing countries in
Asia and Africa :

(b} if so, the response by the developing
countries to this training ; and

(c) whether this training will ease our
present problems of adjustments and balance
payments ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE {SHRI
RAM SEWAK) : (a) Yes, Sir.

(b} The names of the countries which
sp d the did are given in the
statement laid on the Table of the House.
[Placed in Library. See No.LT-2598/70.]

(c) The programme was not designed
for purposes of easing our present problems
of adjustments and balance payments. It was
primarily a training programme, which also
provided an opportunity for the nominees of
a large number of countries to meet and
exchange experiences on matters relating to
trade policy and export promotion, and also
to see during the study tours in the country
India’s ability to export a large number of
goods, turnkey projects, consultancy services,
etc.

Joint Committee on Coir Industry

593, SHRI K. 'ANIRUDHAN : Will
the Minister of FOREIGN TRADE be
pleased to state :

{a) whether the European Common
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MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b) Does not arise.
Chinese Nuclear Installatlon in Tibet

595. SHRI SAMAR GUHA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that China has
developed a part of her nuclear installation
in Tibet ;

(b) whether she is making elaborate pre-
paration for using nuclear weapons for
offensive purposes from the bases built-up in
Tibet region ; and

(c) if so, the likely impact on defence
complex of India in the Himalayan
region ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to (c). We
have nc information that China has deve-
loped any nuclear installation in Tibet
though it is known that China is engaged on
the develop of inter-continental ballastic

Market (European E C ity)
and India have set up a Joint Committee for
solving the problems facing the Coir In-
dustry ;

(b) whether this Joint Committee has
met ; and

(c) if so, the main deliberation of the
Committee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) and (c). The Committee is expected
to meet soon. Preparatory work has been
undertaken by both the parties (E. E. C. and
India) to the Agreement.

Trade Conference in Nepal

594. SHRI K. ANIRUDHAN : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whetber a high level meeting is
scheduled sometime in March at Kathmandu
between India, Nepal, Sikkim and Bhutan
on matrers of trade ; and

(b) if so, the details of the same ?

THE DEPUTY MINISTER IN THE

missiles. Government's assessment of the
Chinese nuclear strength as well as policy
regarding nuclear weapons has been conveyed
to the house on a number of occasions. Our
plans to meet the threat are kept under con-
stant review.

Use of Nuclear Engineering Technology
for Peacefal Parposes

596. SHRI SAMAR GUHA : Wil
the PRIME MINISTER be pleased to
state :

(a) whether nuclear engineering techoo-
logy can be used for peaceful purposes :

(b) whether for such nuclear esgineering
technology require experimental knowledge
in fission and fusion blast technology ;

(¢) if so, why so far AEC have been
denied the scope for acquiring experimental
k jed, developi i! blast tech-

& B Ly
nology ;

(d) whether with a view to the nuclear
blast power for peaceful enginecring purposes
the AEC will be allowed to conduct practi-
cal experiments in blasting of nuclear de-
vices ; and

(e} if not, the reasons therefor ?
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THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) Yes; Sir.

(b) Knowledge of fission and fusion
Blast téchablogy s tecessaiy for peaceful
diiks of nutleat explosions.

(c) to (e). The Atomic Energy Commis-
sion keeps itself fully abreast of all develop-
ments in this field. Howewer the peaceful
uses of Muclear Explosions are in edrly
stage of development and have still to be
proved.

Development of Handloom Indastries

597. . SHRI N. R. DEOGHARE : Will
the Minister of FOREIGN TRADE be
pleased to state :

{a) whe‘thet Governmént have any pro-
posal under consideration to use a part of
the funds of the nationalised banks to develop
Ind finance the handloom industry in the
eﬂuntry H

(b) if so, the details thereof ; and

() if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAFK) : (4) to (c\. Under the
schemes of assistance to small scdle indus-
tries, small artisans a~d self-employed groups
introduced by the nationalised binks, the
bandloom industry is eligible for financial
assistance.

Parchase of Land by U.$.S.R, Embassy

in Trivandrom
598. SHRI BABURAO PATEL : Wiil
the Midister of EXTERNAL AFFAIRS be

pleased to stitd ¢

(a) the date when the deal regarding thé
potéhiise of 4 ldrge plot of land by the
U.S. S R. Ewbasty in Trivandrum  was
fitislisell afid the particulaty theréof ;

(b) the price actually paid by the
U. 8: S. R. Embassy for this ladd ; and
_{c) whetlier prior permission from the
Mlmstry had been obtained by the Embassy
for the purchase of the lind and fif not,
the steps taken sgainst the Embassy for the
dzliberaté bréath of diplomatic nots 7

FEBRUARY 25, 1970

Written Answers

fHE DEPUTY MINISTER TN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
According to information available to
Government, the sale deed was executed on
11th Abgust, 1969, and presented for regis-
tration before the Sub-registrar, Trivandrum,
on 23rd September, 1969,

(b Rs. 3,80,000.00.

(¢} No prior permission from the
Government of India had been obtained by
the Soviet Embassy. On being informed
by the Ministry of External Affairs that the
construction of & Cultural Centre could not
be dohe without Government’s permission
the Sbviet Embassy stopped furthet con-
struction of the building and agreed to
fully ablde by Government's decision i the
matter.
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ey WA & g w51 frabon

599. =t ey« fag watfear :
it e fas
T WA WW AT AATT B FAU
&0 fr
(%) 71 @I & gwrA dAN ¥
faarm ea@, wEFT WAT F g8 FTET
7% fat @ faafwr fegr qar & ;

(=) afe =&Y, &Y ga&% v WO
g

(7) & IFR cErgEE ANt
qrfasT & smas § #21 § & g waT
F 3 ®T W 7 agrar Ay ; Wi

(a) #Far g WY §1 27 Fw@sT
fis 3721y gEFe waT §Y Aze AE W

% fegr 2, awT &, W ¥2 WA @A D
TF A H A7

sain Fa, faw e, oy wher €5
agr grer Wt (0wt gfee abd) ¢
(%) &t (w). 2wt 53w a0z qg@fasr
gfafraw & weiia gg st a1 fafm
a5 giw & Ak fagdt e g
faeficd 1088 ¥ gt a1 1 v A ax
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faX & faaea frar s ¢ 1 fafaas
FITNIWT, FIREAIT A4 TG 9T
fear a1, afFT gagar g 3 @
Friaf X qF gmw AL o w2
IRl 3 A & fRgaiy A & A1 @,
g F wifgsdt @ ww #@ QU
FIA & foar ol &1 s1dar §4

(m) < A&

() wmarg waw wEIgT W9 age
weE fafe & 2 faar qar 3 grawas
FEA FAEA F QU WA ¥ az
qegfas gevimey fFar s %
fg s ge st A 7€ 1

STATEMENT CORRECTING ANSWER
TO UNSTARRED QUESTION NO. 1542
DATED 26TH NOVEMBER, 1969 RE:
CANTEEN STORES DEPARTMENT
(INDIA)

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : I take this opportunity
to clarify the reply given to Unstarred
Question No. 1542 on 26th November, 1969,
The question related to retired employees of
CSD (I) accepting services with certain
manufacturing firms supplying goods to the
Canteen Stores Department (India). I
would like to amplify the reply given to
part (c) of the question as under so as to
avoid a misunderstanding.

“(c) According to the existing orders,
service officers of the rank of Colonel
and above are debarred from taking up
commercial employment within 2 years
of the date of retirement without prior
Government permission, and these re-
strictions are considered adequate. Since
there are at present no civilians in the
Department eguivalent to the rank of
Colonel and above, and also since the
present civilian employees are not all
necessarlly pensuonabie, the question of

ex restricti to the
civilian oﬂfioers ‘of the Department does
not IHWB

. AFFAIRS (SHRI

4he External Affairs Minister.
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12,00 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Sitaation in Laos

SHRI BAL RAJ MADHOK (South
Delhi) : Sir, I call the attention of the
Minister of External Affairs to the following
matter of urgent public importance and I
request that he may make a stalement
thereon : — !

The situation in Laos resulting from
North Vietname¢se offensive in the Plain
of Jars and its implications for the
security and stability of South East
Asiap region adjoining India.

THE MINISTER OF EXTERNAL
DINESH SINGH) :
Government have noted recent developments
in Laos with grave concera. As a party to
the 1962 Geneva Agreement on Laos, and as
Chairman of the International Commission
for Supervision and Control set up under
that Agreement, India is committed to the

t of the sovereignty, territorial
integrity, independencce and npeutrality of
Laos. The present situation is the result
of non-observance of the letter and spirit of
the Geneva Agreement by various parties.
Another important factor in the unfortunate
sitvation bas been the spilling over of the
Vietnamese conflict in Laos. Prospects for
a peaceful solution lie in a strict observance
of the Geneva Agreements of 1954 and 1962,
and the ending of all foreign interference.
This in its turn will also be beaeficial to
peace and stability in South East Asia.
India, both in her individual capacity and
as Chairman of the Commission, has been
working towards such a solution, It is,
however, necessary that all concerned parties
should co-operate rather than resort to
fighting

We uage all parties concerned to put an
end to the hostiljties and take concretc steps
to abide by the Geneva Agreements.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : Not a word against North
Vietnam.

SHRI BAL RA] MADHOK : Sir, | am
really sutprised at the statemept made by
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to evade the entire issue, He talks of the
Geneva Agreement of 1954 and of 1962,

The question is: What is happening
today ? Loas is an independent country, a
friendly country and a neutral country, a
country which occupies the key. place in
South-East Asian region in which we have
a special stake. These borders mest not
only Vietnam but also Combodia, Burma
aod Thziland. North Vietnam has been
putting pressure oo it for many years. But
so long as Vietnam war was being fought,
the bombing was going on there, the
‘Vietnamese pressure on Laos had lessened.
Now that the bombing has stopped there,
the pressure has increased on Laos, a small
country which is not in a position to defend
itself. The Americans too are disinterested
now. Therefore, the Vietoamese armies are
pushing forth in a very quick manner,

The Plain of Jars is the most important
part of the country which was overrun by
the North Vietnamese some years earlier
too and thousands of civilians were
massacred there, We hear so much of My
Lai massacre. But about the massacre which
the Vietnamese committed in the Plain of
Jars, nobody talks of it. Nobody knows it.
That e was itted there. Later
on, the Laotion Government was able to get
that area back.

Mow, the aggression has started not only
in the Plain of Jars but they are pushing
towards Vientiane on the bank of Mekong.
And Mekong is a border of Thailand and
Laos. Therefore, it is not only a threat to
the integrity, security and sovereignty of
Laos but it is going to be a threat to the
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countries in the South-East Asian region in
which Laos is a living example.

In this background, I would like to put
a few questions and 1 want the hon. Minister
to give specific answers. My first question
is this. The king of Laos was here yesterday.
May 1 know what assessment he gave of
the situation and what suggestions he made
as to what the Government of India can do
not only as the Chairman of the 1.C.C. but
also as a major Asian power to sefeguard
the security of that country 7 It is no use
indulging in only wishful thinking. Some-
thing concrete has to be done. I want to
know what suggestions did the King of Laos
make in this regard.

Secondly, will the Government of India
convene a conference of the countries of
South East Asia which are directly concerned
with the security of the region against the
expansionism of Communist Chipa and
North Vietnam and particularly against this
method of war by proxy which has been
started by them and take concerted steps to
safeguard the security of the entire region in
which India’s interests also are directly
involved ?

Thirdly, will the Government of India
take steps to approach the Co-Chairmen of
the Geneva Conference and bring them
togethar, preferably in Delhi, instead of in
Paris and also take steps in UN to see that
some pressure can be built upon North
Vietnam so that it can be stopped before it
takcs over the whole of Laos ?

Lastly, T would like to know whether the
Government of India will stop hobnobbing
with North Vietnam. To-day we have

integrity, security and sovereignty of Thailand
and Burma also and, later on, it may
impinge on us. Itis not something about
which India can take a disinterested attituds,
it is something which concerns us directly.

The petty Arab States always kick us

loped a new love for North Vietnam
which has been abusiog us all the time and
which has been taking the side of Pakistan
on Kashmir and which has been taking the

side of China on every matter. May I know

and we lick them. Here are the States which
have such close cultural relations with us,
who look to us and who are friendly to us.
But we do not take any interest in them as
if their interest is quite ssparate from our
interest. My b ion is that, in this
matter, the Government of India must
completely re-think. Our future lies with
South-East Asia and not with West Asia,
W< must take more eolightened interest in
‘the safety, security and integrity of the

hether the Government of India is prepared
to clearly declare that North Vietnam
is itting an age in Laos, that we
condemn that aggression and we express our
displeasure to North Vietnam for what it is
doing in Laos ? Finally, will the Govern-
ment of India on its own account do
something to offer help to Laos in whatever
way, dipl ic or dical pplies and
other things ?

SHRI DINESH SINGH: The bon.
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Member has drawn my attention to the
importance of Laos and the importance of
South East Asia to India, and there can be
no two cpinions about it. South East Asia
is undoubtedly extremely important to us
and I would only like to slightly amend the
statement by saying, ‘So is West Asia’.
Because we are situated in South Asia, both
the Western and the Eastern flanks are of
very great importance to us. (/nterruptions)

So far as the question of taking  interest
in this region is concerned, the hon Member
knows that on a number of occasions we
have discussed this matter in the Consul-
tative Committee and also in the House
here. The efforts that the Government is
making to get closer identity with the
countries of South East Asia are known to
the House. Of course, these methods may
differ, The hon Member may have one idea
about our getting close to the South East
Asian countries and we may have another.
Our feeling is that close collaboration can
be established only by making important
moves in the commercial ond in the
economic fields and in creating close identity
between these countries by merging their
interests and by brioging in them common
interests.

AN HON MEMBER : Bania mentality.

SHRI DINESH SINGH : Despite what
some hon Members may sav about a
particular community in this country which
has been trading, Mr. Speaker, Sir, in the
international community and even in the
national context trade still forms B very
important aspect of getting peoples’
tied up together.

So far as the question of our talks with
the King of Laos is concerned, I had an
opportunity of talking this momning with
the Minister who is in charge of Foreign
Affairs in Laos. We went over the situation
there and I am afraid I am not in a position
to give the details of the discussions we
have had, but the main point which Laos
has been seeking is that we should reconsider
this matter in a Geneva type of Conference.
Now the Geneva Conoference can be
summoned by the Co-Chairmen which are
the United Kingdom and Soviet Union. If
they wish to reconvene the Geneva Con-
ference and discuss these matters, we shall
be very bappy 1o associate ourselves with it.
The Government of Lacs bas made moves
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with them and it is for them to decide
whether they would wish to convene the
Geneva Conference.

Laos (C.A.)

One point I would like to say. The
hon Member referred to my statement. I
would wish that he bears in mind that we
have a special responsibility in Laos as
Chairman of the Control Commission,
Therefore, the statements that we make have
to be guarded and can only be those state-
ments which the C ission as such app
because when we make a statement that
so and so is doing such and such a thing in
Laos, then it must be in conformity with
our position in the Commission in Laos.

Therefore, when hon, Members raise all
these matters, it is not possible to say any-
thing unless they have been established by
the Commission. ’Hm\ so far as the

ion of o ing a conferénce of the
soulh east Asian countries is concerned,
this is really a suggestion for action ; but
since the hon. Member has mentioned. I
would like to say that we would have o
objection to their convening a conference on
taking part in such a conference, but it has
to be seen as to what would be the appro-
priate occasion and what would be the
impact of this.

SHRI RANGA (Srikakulam) : After

Laos is swallowed up.

SHRI DINESH SINGH: It ispota
question of swallowed up. It is a question
of what is going to be the impact. If the
hon. Member can say that convening &
conference will stop the hostilities- I am
prepared to convene a conference.

SHRI BAL RAJ MADHOK : I am not
the Government ; you are the Government.

SHRI DINESH SIDGH : We should
not say things in such a way which will not
solve the problem. We are trying to solve
the problem and so far as the gquestion of
help to Laos is concerned we have rendered
assistance to Laos and there has been a
military hospital and we are rendering
assistance to the limits of our capacity.

SHRI BAL RAJ MADHOK : You had
a medical mission ; but you have wi.Ldrawn
that.
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BHRI DINESH SINGH : Upto the
limit of our capacity we shall consider help-
ing Laos. Tt is dependent on  our capacity
and based on the request from them of
assistance. So far as hobnobing with
North Viet-nam is concerned, of course, it
is for the hon. Member to choose his words,
but then, I think, it would be in our interest
to maintain close relations with North
Vietnam which is a democratic republic of
Vietnam,

SHRI PILOO MODY (Godhra) : Spell
it out. What is the interest ?

st war wa@ qw (feeet @ew) ¢
wg fguaaw & ¥ F s 9¢
grpaw A frar g ox Afse oiaa @
¥ fag atg & wadsT ST War @,
a ggd a1 faggamm WX fgasm &
FI9 WU §, ITH W FIW AW £,
I aTg ¥ wawy gawr o Afre viwa
gear =ifgn ) § @ara swar § ok
wigar § fe @afes a@a far @mo
MY g ard fagara FY wile & e
§ frar &, 3z 71 Afwe wiew & ar T
R AT g A G WA W W=
# fegoyy #af 7@l s@r ¢ ?

U AW AT AZ Y ) WO TF
o sg

Both in ber individual capacity and

as Chairman of the Commission has

been working towards such a solution.

o argar g6 wow s
RAfEF &9 g1y § Tq wmy ¥ afw
wrf a =1f g fAsw W 7 W sar
2ot M—Iowia § @ @y #
UG ST AT 20 A g eaE AG)
Ay w9 Yacks § Wk T A
% gfawa & wivd s w0 shafacfe
faar & g1 % I8 qraNT FE F fag
ol w7 F A #4f Aag v ? A
R Pfer @og qgafiz g1 @ § aifs
WG G EY |
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a1 fqggam &1 91 wxgfae S &
9 &% ¥ 9wl g W& IR AFA
¥ fag oft wgm welt § fasd feAl
sparfregneady & @i F @ig
argdta F4 G wair wfaw 7 @@ 4
ga tw Y smrEr gaw dar A&,
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Ig% fog geFT s wig-og & W ¥
T FU ? qrg & W@ aF Ag
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fear § fr fecoinifes fRige 9% @ig
Rl & s@ & g8sr wo efg
e ?

=t fgdw fag : aAdly gzem & @
g8 & s gwd F3: 9Yg wq9 9Ed § Far
# 7yl a1 a9 ®@ ¥ faw, s ar
us aFE ST 2 | feq ag g gw
amE F gradeEls W 9T qAT-HHT
AT g7 Fgwn FfagAt & ga9 T Faw
91X fow avg § 9 gR J9WA § g% A7
gHIR |Ta7 WY @91 A I few avg
§ g@ 5109 ) fifaw Y o frw a@
§ wifgw £ f5 @ifaqg &0 & arve
guent &' g9 fwd, ag a7 ¥aw  fear
Q@Y 98 UF aFl FE) g | afed
O qF AAAVT 9q€7 AT &4 F &
e g YaT Aea WAL & 6
i gw A1 N FF A7 AwAr g
w11 91 fF g9 waw) 7@ FT W®E
Tafag wer gaw AE W @
feafa adf @ fs Y stwr gam FedT
Ffgy 91X g3 7EF &1 ok w@ Q@
Ay sawk gu 1 ¥ @Y F wA-
sl gewA 57 aga 21 fgawd
weatisdta feafa § $1E gure A At
afmw qFf ofmmr & gram & gaw gr
ek W gew gl @ fag
Y Bl W< g Wit W P
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@ wgar  wifge e grama w1 fand
aff 1 zgRy Afamw B R AT WA &1

sgi aF s M A & a9 FA
W aFT F! qEEeT 2, dYo WEIF F gaATT §
% gaer gov 2 fear a1 w9 3w A e
o deard § 39 A v B N A
radla gaeq 3 gWA A0 ¥ 77 Y Ay
gRF IAHT q71 AZF 31 FEFT TAT 097
&1 HHAT 2

st WigT AT oA AL OF qAT H
warg 7E gy 21 A4 famaaw 3 Sy
sam frar g sur ag o9 adi
gz & @t g 9w femoga Y A
Fx g ?

# gt gaia frar a1 f5 wig aar
drafes crow 351 TR § a1 gy § 7 A
aRrzg ¥ #21 2 fF ag oF Y SEA
2| odY wgr & @Y aF @) fmz & b
ag qar &Y a5 § )

% &1 # 9w segfae F1ay
uaT g8 @r 2 39% arx § wT A @
Ty w17 7 fedt WY AR @grE w1 a9
a8 wrar 2

=t fedm fag : 9f 9% gwEww w7
wmEEAgag AfF wAWE A A
#r{ &6 a5 A9 § greww TG g
8.

SHRI BALRAJ MADHOK : It is not
that Laos forces. It is North Viet Nam
forces.

SHRI KANWAR LAL GUPTA: It is
North Viet Nam forces. This Government
should be ashamed.

SHRI BALRAJ MADHOK : I would

like him to revise his statement. He is
creating difficulty by this kind of statement.

it wzw fagrt waddr: & 0w
SqTEY| FT YA ST Wigdr 1 enh

PHALGUNA 6, 1801 (SAKA)

196

fadw 5=t A Fg1 2 e W@ Yaw 2
o gafag g ¥ FNE @ T 5
awy § o Yqeda & AW g gy w
fgg . =T ag gt ava ax sraw
& & aow awar a1 1 AfET ag gt and
FEREIN T gy Tw @A F
fagg @rdt § st &t @ & feafa
& AT AUT FU 1 AT WY T
afl s a5y & fs mid fagaam & O
gzt 1

SHRI JYOTIRMOY BASU (Diamond

Harbour) : It should be left to the people of
Laos.

Laos (C.A.)

SHRI S. M. BANERJEE (Kanpur) : It
should be left to the people of Laos.

SHRI JYOTIRMOY BASU : It should
be left to the people of Laos. They are
strongly fighting for their own rights.

SHRI M. L. SONDHI (New Delhi) : He
has made a wrong statement. It should be
expunged.

SHRI RANGA : Srinagar is in Kashmir
But was there not an invasion by Pakistan ?

WeqW WEIT : WU IS TFA W
wzliz Nt e T fear di g
AU IF1AT I WA WY qEy ¥ R
Fgrar g gara A A g
qr

SHRI PILOO MODY : It wis only
when the dubaara savaal was put thit wé

fouiid out ow his mind was thinking.

=it fodrm fag : W Al @Eew
oo} wedl #Y fee ¥ g7 &% AR A
sraat q fpe & frare &% Y & aff @w-
war 5 safas & & &1 T §)
amdtg Y wew fagrd araqdy ot §
wat 5 agi or &t Affaw § ar A
# witw gifgw & a1 T, wowr @
faw & foar 1 wTae o wgr 6 amity
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[= fadar fag]
AT AFITT g & K qg wF
@T § fe ag s wrolw 3w ot § oEE
@ H g E &, = sEsr @m ax
WIEET geT €, a8 arw i & feafy §
T 2...

SHRI M. L. SONDHI : May I give him
a map of Laos ? It is a serious matter.

weqw WEET : ST 77 difeam
AeT § Y e Afkm i, @D g
qolt ¥ @id &

SHR1 NAMBIAR (Tiruchirapalli) :
There is an upheaval in Laos. The people
of Laos are acting. We cannot dictate from
here how the people there should act or
that they should act in a particular manner.

SHRI A. SREEDHARAN (Badagara) :
If the Chinese come and act in this country,
will he say that the people of India are
acting 7 Why should he say that the people
are acting ? There are no people there.
Infiltrators are acting.

SHRI ATAL BIHARI VAJPAYEE :
Let the hon. Minister clear the misunder-
standing that his reply has created.

wEaw WEEW . WA gaedt &
I w4 gAAr 9ifge o & gmwr gver
o faear g7 ST @ 0% H Sw@
- ().

SHYI PILOO MODY : If you give him
a third chance, he will be changing a little

more. So, let us ask the question for a
third time.

it fedm fag - mada gzeg A AN
7g wgr e amilg 9T OF AT ATEAQ
gwt & Fmk ay F oo wwrAr
AT qaeq, st GiEY, o oF e
femr W@ ¥ T ag g I AEA
ag g asy 1 3G fF AT WE ARG
st iiomag A § AW WmE I
¥ 3Ed N gedE BAIEA, A I
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fafmgm frag 29 & fw g, 2w
&Y @1 9T g | fagrar wgrd 5w A
WHFAT g W) aei w fe
2t FY B § a1 AT W O §, NS
graeg ¥ §% g7 7 sgr 2

SHRI BAL RAJ MADHOK : Itis a
continuing aggression.

ot fidm fag . & Y ale geew
& ¥I9 73 AHEA N ANfgq €7 @r
ar fF agt 9 o wwer &, agaar
JUF UF AY WIEAW T €7 X &
qaTa Al & | wET ¥3T §, W v ow g
awm g1 agt ox @gr & ¥ Eav
T o3 Ft Y @ gva F S &
qIEY qFAT 3T g, a9 FHWA A qqAT
saer faar § fF agi 9t g N Fared
ot 2 qragl 19U I@ A F A
# A F gAY g I3, A7 ST
HYAT Saer a7 5 @igT # Famd &
AT gt AYgE & 41 A | w9 graew ¥
o §g weard ¥ g1 ¢, g g7 gy
gaeii & urgw &) H9eF Ak Fa
a1 AT FF TG W ATRAT |

SHRI PILOO MODY : Let us ask him

for the fouth time, Then the answer might
still further improve.

WEW AW ¢ §W avE AT HfRg
YA |81 21

SHRI PILOO MODY : I have come to
the conclusion that only aggressors can stave
off aggression.

SHRI NAMBIAR : He has a huge figure
and he leads the aggression, -

SHRIMATI SHARDA MUKERIJEE
(Ratnagiri) : It is rather surprising that
the statement of the External Affairs Minister
is like the Sermon on the Mount and it
proves more than ever before that this
Governmeat's effort is always to play the
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blind man’s buff. 1 cannot understand why
the Government cannot call a spade a spade
here. In all the forcign papers, the back-
ground of it has come out. We koow, for
instance what the B-52s of the USA have
been doing there. The USA is just as much
responsible as the Chinese in creating a
crisis there. 1If India is the chairman of
the ICC, I want to know one thing ; India
should give up that position, because even
in the London papers and on the BBC it
has come out definitely as to what has been
bappening there ; the US planes which were
supposed to drop foodstuffs there have been
droppiag arms aad ammunition. Why can
the Government of India not admit this on
the floor of the House, if they occupy the
position of the chairman of the ICC.
Secondly, I want to know whether Govern-
ment are even aware of what the background
of this is or whether they come here to the
House unprepared.

AN HON. MEMBER : As usual.

SHRIMATI SHARDA MUKERIJEE :
Everybody knows about these things after

ding the pap Why can the
Government of India not admit this 7 My
specific question is this. In regard to the
situation which is developing on our frontiers
and in our eastern sector where the Naga
hostiles are getting aid from China and are
being trained, it has come out in the press
some time ago that Mr. Phizo has said in
London that he had a thousand people
trained in China. If that is true and if the
Government are prepared to identify its
enemy, which I think at this time is China,
will they either give up their position as
chairman of the ICC or will they at least
take a definite position in South-East Asia
in regard to the relationship with the South-
East Asian countries ? How can they run
with the hare and hunt with the hounds ?
How can you have friendly relations with the
Chinese and also try to protect the
Americans because you get aid from
America ? Why do not Government make
up their mind and take a definite stand ?
How can we have co-operatios with South-
East Asian conuntries in this fluctuating
condition ? (Interruprions)

MR. SPEAKER : I strongly disapprove
of this shouting. After all, we aro an
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avgust House. I do not want to see it in

future.

SHRI PILOO MODY : What can you
do if you accept Communists in this House ?

SHRI DINESH SINGH : The situation
in Laos is really a very grave situation, and
I am sorry that we have allowed such inter-
jections to come in which have detracted
from the consideration of this matter in view
of the gravity that really exists in Vietnam

1 am glad the hon. Jady member has
come prepared and has called a spade a
spade. But has it helped the situation ? So
far as I am concerned, I have said in my
statement that the situation has been
deteriorating because of the non-fulfilment
of the Geneva Agreements by the parties
concerned. It does not help if the hon.
member has mentioned certain countries.
We can all mention the names of these
countries. But that is not going to help a
solution in that sense,

The hon. lady member weat on to say
that we should give up the chairmanship
of the Commission. Would that help in
the situation 7

SHRIMATI SHARDA MUKERIJEE :
Yes, if they make up their mind and take a
definite stand.

SHRI DINESH SINGH: We have
the opportunity here, according to the hon.
lady member, to sit her and call a spade a
spade. But we should get away from our
international obligations, where we have an
opportunity to help......

SHRI MANUBHAI PATEL (Dabhoi) :
What is the alternative.

SHRI DINESH SINGH: In the
absence of alternative from the hon. member,
he wants to find out an alternative from me.
I shall be glad to give him the alternative,
The alternative is to have a little patience
and try to work in the international field...

SHRI MANUBHAI PATEL : And lose
everything.

SHRI DINESH SINGH: ...instead
of bull-dozing our views or, of criticising,
other countriers (Interruptions)s
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SHRI M. L. SONDHI : If vou refer
to our previous debates, you will find that
during the time of Shri Nehru's conduct of
our foreign affairs. the name of Prince
Souvanna Phouma was a very respected
pame in this country. He stood for the
principles of non-alignment, neutralism and
independence in foreign policy. What do
we find here now ? The stat made
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to despatch a medical team to Lao*. There
are 5,00,000 refugees there. We have been
known to help refugees everywhere and in
our own country. Can we not help them ?

I was in Vietnam last week., I met
Prince Souvanoa Phovma, and I quote him
who was a person respected by the
Communists, by the neutralists and by the

by the Minister is, I think, an effort not to
really go to the root of the problem. I
would crave your indulgence to mention
that we have an amb d Vienti
Not only are we Chairman of the ICC but
we have a full-fledged ambassador there.
Certain instructions could be issued by the
Minister.

I would crave the indulgence of my
friends to my left and say that the present
situation there is as a matter of fact
aggravated by the presence of nearly half a
lakh of North Vietnamese soldiers .. ...

SHRI NAMBIAR : No, no.

SHRI M L., SONDHI :
1 said I crave his indulgence,

That is why

SHRI ATAL BIHARI VAJPAYEE:
The hon. membsr should not be disturbed
like this.

SHRI NAMBIAR :
their battie.

They are fighting

SHRI M. [I. SONDHI: North Viet-
namese prisioners of war who were inter-
viewed by the world press have confessed
that they were fighting alone and not with
the Pathet Laos—these particular units.
There is a historical reason also. Laos has
very hostile neighbours and the majority
of the Laotian people actually reside outside
because their territory has been eaten away
for centuries, Now there is an opportunity
ta know whether Laos can exist as a nation
or will be swept away from the map of the
world.

May I kaow from the Minister whether
India has specifically asked the signatories
of thz Geneva Agreement to act in accor-
dance with Article 4 of the Agreement lo
ensure neutraiitv of Laos ? May I know
if Tndia will announce immediately some
snecific action 7 For example, the Minister
g4n here and now anoounce that be is going

n-aligned people at one time, and there
is no reason why that should chanoge. 1
quote his words, He said ;

“We would be happy if India could
help us in maintaining and defending
our independence and neturality as laid
down in the Geneva Agreement. The
war which we are faciog here is not a
civil war, it is a case of iaversion by
a neighbouring country which is also a
signatory of the Geneva Agreement.”

I have the right to inform this Houss, to
inform the Minister...(!nterruptions).

SHRI BAL RAJ MADHOK : If they
go on behaving like this, I give a warning
that we will not allow them to speak. This
is not the way. When our speaker speaks,
they should not interrupt him like this. It
is not proper.

SHRI M. L., SONDHL: I will not
say anything which 1 cannot substantiate.

MR. SPEAKER : I would request
Mr. Nambiar to remember that this is
Parliament whzre everyihing goes by dis-
cussions. He should listen to other’s views,
and when his turn comes, he can give his
own views, Do pot iry to obstruct him.

SHRI NAMBIAR : The rule is for
all, not only for Mr. Nambiar. Let them
practise, that, and Nambiar will do the
same.

MR. SPEAKER : Do you want me
to withdraw and leave it to both of you.

SHRI NAMBIAR :
they must be told.

If they misbehave,

SHRI ATAL BIHARI VAJPAYEE :
By “both™ you mean Mr. Jyotirmoy Basu
and Mr. Nambiar.

SHRI NAMBIAR :

The proceedings
will show whethe

I was misbehaving or
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others. The past proceedings will show
that.

MR. SPEAKER :
Please sit down.

I bave po doubt.

SHRI M., L, SONDHI : In 1964 Prince
Souvanna Phouma went to Hanoi and met
Gen. Giap and he tried to find out the
solution for this question of the Plain of
Jars. Itis a matter of great regret ihat
Gen. Giap actually told him that he would
not tolerate the presence of any other
troops in the plain of Jars, and naturally
Prince Souvanna Phouma thought that it
was very shocking to hear such a statement
from the General of the North Vietnamese
Army, There was nothing which Laos had
done to violate the Geneva Agreement.
Prince Souvanns Phouma said, and it is an
record, that Laos is a free country, and It
is not a lacquey of the USA or of any other
country, but he would like the Plain of Jars
to be neutralised. Has the Government
of India made its position clear that we
want the neutralisation of the Plain of
Jars 7

Is it known to the Minister that Prince
Souvanna Ph hil If was | at
Khan Khay in the Plaip of Jars ? That
is what I meant who I asked him to see
the map of the territory. Of course,
we can recognise that beyond it there are
other probl For ple, there is this
Gen. Wong Pu who is operating and caus-
ing concern to China and others. But as
far as India is concerned, the problem is
that of the 500,000 refugees. What are
you going to do about them ? Are you
going to send a medical team immediately
or not ?

Secondly, regarding the non-observance
of the Geneva Agreement, will you make it
clear that you feel that these Interested
parties Lave faiied in the observance of the
Geneva Agreement ? 1f India, says that,
it makes all the diffcrence,

Thirdly, will our Ambassador—I am not
referring to the Chairman of the ICC—be
instructed that in the spillover of the
Vietnam conflict, India wants all the respect
the neutrality of Laos, and specifically the
neutrality of the Plain of Jars, because
it is at the time of spillov:r ibat
neutrality must be guarapiced 7 Otherwise

what is the necaning of neutrality 7 It only
crerates when there is spillover.
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SHRI DINESH SINGH: The bon.
Member referred to the respect that Prince
Souvanna Phouma enjoys in this country, in
the past tense, I should like to assure him
that so far as we are concerned, it is very
much in the future tense. Prince Souvanna
Phouma enjoys respect in this country.

SHRI FILOO MODY : Since we are
talking about ten:es, what ebout the present
tense 7

SHRI DINESH SINGH : 1 was talk-
ing in the present tense. If the hon.
Member would take out the plug in his
cars, he wouid hear me speaking in English
... fmterruptions).

SHRI PILOO MODY : Everything
about you needs amplifications.
SHRI DINESH SINGH : About send-

ing a hospital team, if we receive a reguest
from the Royal Government of Laos that
they would wish us to have a hospital team
in Laos, we shall certainly cousider the
matter. So far as the question of consulta-
tion is concerned, I mentioned even earlier
in reply to a question by Mr. Madhok that
we would be ready to consult with the
Geneva Conference Powers or the other
countries to find a peaceful solution on
Laos. We are not afraid of consultations,
in fact when you rule out tte use of forces
as a solution for any difference of dispute,
consultations become inevitable and that is
the only way in which you can resolve the
differences. The hon. Member said that
we should make it clear that the Geneva
Agreement is not being fully implemented
by all concerned. 1 said so in the body
of my statement and if the hon. Member
feels I should repeat it. I am willing to
read it out again.

The hon. Mcmber pgave me some
historical background on the neutralisation
of the Plain of Jars. I am greatful to him ;
perhaps I could add to that if he so desires,
something about the location of . the
peutralissed head-quarters in the Plain of
Jars and how they were thrown out not by
the leftists but by the rightists, from there
and how Prince Souvanna Phouma was
there in various capitals tryiog to preserve
its pcutrality, etc. All these things are
there and they could te repeated if 1lic 1cn.
Member so feels, It would pot b right
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[Shri Dinesh Singh]
for me 1o say that onply the Plain of Jars
should be neutralsed ; in fact the whole
hostilities thould cease and not only the
Plain of Jars but the whole area should be
neutralised... (Iaterruptions).

12.38 hrs.
PAPERS LAID ON THE TABLE

Naval Ceremonial, Conditions of Service
and Miscellaneons (Amendment)
Regulations, 1969

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : On behall of Shri Sawarn
Singh ] lay on the Table a copy of the
Naval Ceremonial, Conditions of Service
and Miscellaneous (Amendment) Regulations,
1969 (Hindi and Eoglish versions) published
in Notification No S.R.O. 271 in Gazette of
India dated the 9th September, 1969, under
section 185 of the Navy Act, 1957. [Placed
in Library. See No. LT-2193/69).

Notifications under Export (Quality
Control and Inspection) Act, 1963,
Annual Report of Export Inspec-
tion Council and Agencies,
and Textiles Committee
(Third Amendment)

Rules, 1969

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): I beg to lay on the
Table :

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 17 of the Export (Quality
Conirol and Inspection) Act, 1963 :

(i) The Export of Dried Shark
Fins and Dried Fish Maws
(Inspection)  Rules, 1969,
published in Notification No.
S.0. 5055 in Gazette of
India dated the 29th December,
1969.

(ii} Tke Export of Fish and Fish
Products (Inspection) Amend-
ment rules, 1969, published
in Notification No. 8.0, 5058
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in Gozette of India dated the
30th December, 1969,

(iii) The Export of New Jute
woolpack (Inspection) Rules,
1969, puoblished in Notification
No. S.0. 51 in Gazette of
India dated the 1st January,
1970. [Placed in Library. See
No. LT-2585/70].

A copy of the Textiles Committee

(Third Amendment) Rules, 1969

(Hindi version) published in MNoti-

fication No. G.S.R. 2172 in Gazette

of India dated the 3rd January,

1970, under the sub-section (3) of

section 22 of the Textiles Com-

mittee  Act, 1963, [Placed in

Library. See No. LT-25%6-70].

A copy of the Annual Report of

the Export Inspection Council and

Agencies for the year 1968-69

along with the Audited Accounts.

[Placed in Library. See No. LT-

2587/70].
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COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Fifty-seventh Report

SHRI G. G. SWELL (Autonomous
Districts) : I beg to present the Fifty-seventh
Report of the Committee on Private
Member’s Bill and Resolutions.

COMMITTEE ON PUBLIC
UNDERTAKINGS

Fifty-Second and Fifiy-Foerth

SHRI M. B. RANGA (Broach) : 1 beg
to present the following Reports of the
Committee on Public Undertakings :

(1) Fifty-second Report on action taken
by Government on the recommenda-
tions contained in their Sixth
Report on contracts entered imto
by Rourkela Steel Plant of Hindu-
stan Steel Lid. with M/s. B.
Patnaik (P) Ltd. and others for the
supply of iron ore and manganese
ore,



ﬁl President's Address (M) PHALGUNA °, 1891 (§AKA" President’s Address I.')IW) 2602

(2) Fifty-fourth Report on action taken
by Government on the recommen-
dations contained in their Fifty-first
Report on State Trading Corpora-
tion of India, New Delhi.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

Fifth Report

SHRI BASUMATARI (Kokrajhar) : 1
beg to present the Fifth Report of the
Committee on the Welfare of Scheduled
Castes and Sch-duled Tribes on the Ministry
of Labour, Employment and Rehabilitation
(Department of Labour and Employment.
Directorate General of Employment and
Training-Employment of Scheduled Castes
and Scheduled Tribes in Services.

BUSINESS OF THE HOUSE
MR. SPEAKER : Shri Hanumanthaiya.

SHRI BAKAR ALI MIRZA (Secundera-
bad) : I have a submission to make before
the discussion starts. The President’s
Address is to be discussed not only in this
House but in the other House.

MR. SPEAKER : It has not started yet.

SHRI BAKAR ALI MIRZA : For four
days it is to continue. It is not possible
for the Prime Minister to be present here
and elso in the other House at the same
time. Is it fair to this House ?

12.40 brs.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS

SHRI HANUMANTHAIYA (Bangalore):
Sir, I beg to move :
“That an Address be presented to the
President in the following terms :—
‘That the Members of Lok Sabha
assembled in this Session are deeply
greatful to the President for the

Address which he has been pleased to
deliver to both Houses of Parliament
assembled together on the 20th February,
1970

Sir, the President's Address this year is a
unique one. The circumstances. ..

it oy e (70) : wsaw wdww,
{77 ATAT F1 TG § 1 ggAAAT A EE
97 FT ¥ AI9Q 9C AGF T TG
F_sydmed arga ¥ 9@ 91, IW I
FZ @ 5 a1 A ST wERT & @
a1 91, ST WY FI R F ?

ASQH WERT : I AW 9T &Y
gagled § war warg 1 agh o\
o g A wgw, W AW W e
Hemragr g, I TIFTC@ &

st qy fowd (7'9) : geaw wiEy,
wa &3 34 fa sgaeqT &1 WA IIMAT
ar, o9 garar 47 5w AR # af
afcfeafs sar 8, sas1 9ar aorm, .,

weaw wgtea - w9 qfifenfr ag g
fF ag sarg= 8T a1, | 7 § Frargw
AT § AT 7 975F q1gT s 4.,

stoag fawd ot A s @ §
Hi9w A GIEE WG qET 9 99 faq
fraa € fear siT wig ot Adf @ @

g1

SHRI PILOO MODY (Godhra): I
think that out of the two speeches that were
delivered, the person reading the English
speech looked like the President,

MR. SPEAKER : No, no. You are
sometimes too much .. ({arerruption)

st Wz fagr A} (Tange)s
wsge wE@Rd, § ow W aw e
argar 2 1| wegefa ¥ gfwnew o 919t
gE A @ §, 1@ T4 130 #¥7 3m,
SaT wAY & gE ¥ Adf &)
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asaY WHAW : Gz a5 §

ot wew fagrQ awdd ¢ w7 A
IaT T ?

oY vy fawd : weaw Aglem, e
frga g ? w7 @i g9 @ & wifaw
gigfem agfi ¥ F g@ arg w1 war
g

MR. SPEAKER: That point was dis-
posed of. No please.

ot wy fowd : ag W WA wor
FSTAT AT @

MR. SPEAKER : I do not want to
entertain this point. This was disposed of.
The speech was placed on the Table of the
House.

st wy forwd : 9w e TR wEr
a1 f5 & agi e ad < @ W,

S agi @Y w e sx @ §

stfaua: Tafeg & wmog
= 1@ &, Sfede ¥ meg o Af AW
®E

SHR1 SHEO NARAIN (Basti) : When
the President’s Address is discussed, where
is the Prime Minister ? She must be present
bere.

MR. SPEAKER : My ruling is, when
be is going to speak, every Minister is not
bound to be present here, Now, I received
this letter from the Prime Minister.

SHRI ATAL BIHARI VAJPAYEE :
Now ?

MR. SPEAKER : No ; a little earlier.

I did not want that it should be read in the
House. She says :

“Immediately after the question Hour,

at 1215 today, 1 have to leave the

House for Rashirapati Bhavan for lunch

in honour of the King and Queen of
Laos.”"  Inrerruption.

wo T gwa fag (F5w3) : q9 A
o Ay AT

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT {SHRI RAGHU
RAMAIAH) : Lunch is earlier. (Inferrup-
tionm)

MR. SPEAKER : Should the King and
Queen sit without the Prime Minister 7

Y vz fagrdt ;S : oF graw
o aara faar ¥, g wwge

SHRI PILOO MODY : Why was not
the Foreign Minister invited ?

MR. SPEAKER : Order, order. Mr.
Heanumanthaiya.

SHRI HANUMANTHAIYA : The

Address by the President this year isa
unique one. ([nterrupiion’

AN HON. MEMBER : What about the
Speaker 7 (Interruption)

MR. SPEAKER : If the Prime Minister
goes, if the Speaker is also invited, then
God knows | Mr. Hanumanthaiya, please go
ahead at once.

SHRI HANUMANTHAILYA : (Banga-
lore) : This year the President’s Adress is a
unigue one not merely in its contents, but in
its approach to problems. The highlight
of the Address is the fact that it contains
many measures in order to bring into
existence a truly socialistic society, I
persued the headlines and editorials of all
the leading newspapers in India and I found
there was a general welcome. The headlioes
have been flashed so as to bring into piomi-
nence the picture of the society this Govern-
ment proposes to shap,

For the First time, I feel the preamble of
the Constitution has been taken seriously—
the preamble which charges us that justice,
social, economic and political and equality
of status and opportunity should be the
guidelines in all our workin gs, legislative or
administrative. For the last 20 )ears we
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knew the preamble but the tempo with
which we were implementing it was rather
slow. It was to general. For the first time,
we have mads up our mind to increase the
tempo of implementation of these funda-
mental concepts. If there is any difference
between the previous Addresses and this
year's Address, it is the pace, the speed, of
implemsntation of these ideas. For example
bank nationalisation has been fortunately
welcomed by every section of this House
except probably one party. I say it not to
take political advantage of it, but to it pro-
ject the picture of the enormous amount of
public opinion behind this move. Though
the SSP and Jan Saogh differ in many
matters they pre earnest and u“animous in
the matter of even going further ; they
want the Government to nationalise not
merely these 14 banks but also all foreign
banks, foreign tea estates and foreign oil
companies. Therefore, it is an admitted
fact that this Government is going in the
right direction, even though it may not be
possible immediately here and now to
implement it allto the full extent. The
President says that these important and far-
reaching measures cannot be adopted by
Parliament at one sitting, not even in one
year, maybe because of the question of
heavy compensation. Therefore, the President
has said that they are building this new
society based on justice and equality brick,
by brick i.e. gradually. This has made even
the conservative elements happy that we are
not rushing pell-mell but progressing
methodically. Even from the point of view
of implementation, this has brought satisfac-
tion not only to the progressive elements
but also to the conservative elements.

Then comes the question of the privy
purse in the context of implementing the
rrinciple of social justice as well as equality.
In case of Bank MNationalisation I have to
say that the Supreme Court has done its
duty. I do not want to make any adverse
comments on its functioning. I myself
belong to the legal profession. I know the
tenets of interpretation. The primary and
the only function of a court is to interpret
law and not to make laws,

SHRI RANGA  (Srikakulam) : What
about judge-made laws ?

SHRI HANUMANTHAIYA: It s
outside the jurisdiction of courts to alter

the content of the Constitution or the inten-
tion of the Constitution-makers. It is
outside the jurisdiction of the court to
distort the law so as to defeat the intention
of the legislature. I had been a member of
the Constituent Assembly ; so also many
of my colleagues sitting here. One of the
cardinal principles of interpretation is that
the intention of the framers of the law must
be taken into consideration.

SHRI J. B. KRIPALANI (Guna): No,
it is wrong.

SHRI HANUMANTHAIYA : He knows
more philosophy than law. He should keep
quiet,

SHRI RANGA : You should know the
philosophy of law also.

SHRI HANUMANTHAIYA : In the
Constituent Assembly it was nobody’s case
pot even the case of my hon. friend, Shri
Kripalani, who murmurs now, that there
has to be another Constituent Assembly to
amend the Constituent. 1 had been there
throughout and I want to ask any hon,
Member to show me one sentence in the
whole proceedings of the Constituent
A bly which spe d the idea that this
Constitution canoot be amended by Parlia-
ment, and that it has to be amended by
another Constituent Assembly. Everyone
of us took it for granted that the article
concerned with the amendment of the
Constitution conferred that power exclusively
and fully on Parliament., For the Supreme
Court to go beyond this known intention
and declare that another Constituent
Assembly should meet in order to amend
the Constitution is something which is not
in consonance with or in harmony with the
principles of interpretation.

SHRI RANGA : Question.

SHRI HANUMANTHAIYA : I wish
the respected Professor Ranga to show me
any of his speeches where he bas taken the
stand, which be is now taking, with reference
to the Constitution-amending power of
Parliament.

SHRI RANGA : This has reference
only to the Chapter on Fundamenta] Rights;
not the eatire Constitution.
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SHRI HANUMANTHATYA : Therefore,
whether it is the bank nationalisation or the
the privy purse, it is my earnest prayer to
my hon. friends who differ from me, not to
take a partitan view. not to take political
advantage of the present position but to
see whether the provisions of the Constitu-
tion are being rightly implemented by this
Government.  If that generous and patriotic
view and the preamble of the Constitution
are taken into consideration, the inevitable
conclusion that we reach is that this House
has got the power to amend the
Constitution.

= 1

the floor of the House that 87 per cent of
the recommendations of the Administiative
Reforms Commission have been accepted.
Theref~re, I have no quarrel with the Govern-
ment or with my friend"s earnesiness in see-
ing to their proper implementation,

Apart from this constitutional issue, as
you kmow, tke law’s delay and expense are
things that are corroding our society, 1
need not explain it ; there is no difference
of opinion regarding the havoc caused by
the delay and expense of legal procedures.
This needs to be looked into in order to see
that justice is done speedly and without

The Supreme Court decisions ves
are inconsistent. In its earlier decisions it
bhas taken the view which I am holding.
Subseq ly, the jud, t of Mr. Justice
Subha Rmo brought in a new or different
view of the matter. After all, it is a judge-
ment by a majority of one. [ have some-
times felt that this judgment has not tak'm
fnto consideration the true spirit of the
previous judgment of the same court.
Therefore, even though 1 will not blame
the court for what it has done, when the
case law goes beyond the intention of the
Constitution and the enactments of Parlia-

much exp . The Supreme Court, in pro-
portion to ijts digonity and authority, has
become the most expensive mode of seeking
and obtaining justice.

Therefore, to look into all aspects of the
matter, I want the House to see the reason-
ableness of a Commission being appointed.
In the interest of the country and of shap-
ing a new society that we have in view, a
judicial reforms Commission ought to be
appointed. The only condition I think of
is, that there must be no judges on the com-
mission because the repercussions of the
judicial have a bearing on the

ment, it is time that Parliament should sit
up and mend matters. Unless this is done
the just and humane society which the Presi-
dent speaks of cannot be brought about,
the egalitarian order of things that every
one of us has in view cannot be implemented
and the disparities in income which many
members of the House have reffered to
cannot be mended. 1 de not exactly know
how to deal with this, but what I say is
when the administration required reform a
Commission was appoiated.

Agriculture requires looking into and a
commission is proposed to be appointed.
Likewise necessity has arisen for a commis-
sion to sit to recommend judicial reform in
this country. It is everybody’s case.

SHRI P. K. DEO (Kalabandi) : T would
like to ask the hon. Member as to when the
various recommendations of the Adminis-
trative Reforms Commission will be imple-
mented by the Government and whether any
reference has been made to that in the
President’s Address.

SHRI HANUMANTHAIYA : Yes, Sir;
the Government has made a decll_,r"utlon on

] ¥

people in 1, specially the clientele, The
Members of Parliament are the best judges
to see whether these legal procedures have
profited society or whether they have worked

havoc in some respects. Any judge can lead

evi‘ence before the commission. Any judge
can ‘make proposals. But the ultimate
authority that shapes judicial p dure and

system must be Memb=rs chosen by Parlia-
ment. The personnel of the commission can
be agreed upon by the leaders of the Oppo-
sition and the Prime Minister. What I want
to emphasize is that people, who are
interested in the maintenance of srurus quo,
are not the proper judges to give correct
decision in the matter.

SHRI RANGA : He wants to get rid of
the Supreme Court with the help of Parlia-
ment. We cannot co-operate with you.

SHRI HANUMANTHAIYA : I want to
make another suggestion, Sir, you rightly
remarked that I should straightaway start
the speech, That has a bearing of its own
because interruptions are rather too many,
The Pre-*“~nt has also made an appeal to
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Members of Parliament in the last paragraph
of his Address when he said :

“May you truly reflect their urges and
aspirations, end may your deliberations
and wisdom bring them nearer fulfil-
mt-"

The Parliamentary procedure formulated
and being worked is almost a century or two
old. Here we ars paying attention to small
controversial matters—somebody’s son is like
this, somebody is arrested there, somebody
is detained here. These take most of the
the time whereas we have not got one hour
of time to discuss public undertakings whose
investment is Rs. 3,400 crores,

MR. SPEAKER : He may continue
after Lunch., Now we adjourn for Lunch
and re-assemble at 2 O'clock.

13.00 hrs.

The Lok Sabha adjourned for Lunch tili
Fourteen of the Ciock.

14.05 brs.

The Lok Sabha re-assembled afrer Lunch
at five minutes past Fourteem of the
Clock.

[Mr. Deputy-Speaker in rhe Chair)

MOTION OF THANKS ON THE PRESI-
DENT'S ADDRESS —(contd.)

MR. DEPUTY-SPEAKER : Mr, Hanu-
manthaiya.

SHRI HANUMANTHAIYA: 1 was
making a case for reform of Parlimentary
procedure. Much of our time is now being
taken away on minor matters, sometimes
frivolous matters, and issues—big and far-
reaching—are not being discussed thoroughly

their administration. It is with that veiw
that I am proposing this reform.

This idea of the Upper House being a
Chamber of revision is no Jonger relevant,
It might have been so in England in the
19th century. But here Party High Com-
mands and Legislature Parties process and
formulate measures before they come up
before Parliament. Therefore......

SHRI ATAL BIHARI VAJPAYEE:
Sir, I do not want to interrupt Mr. Hanu-
manthaiya, but I want to draw your atten-
tiou to the fact that there is not a single
Cabinet Minister present while we are dis-
cussing the President's Address. Is this the
way to treat the House,

SHRI SHASHI BHUSHAN (Khargone) :
Here is a Deputy Minister.

MR. DEPUTY-SPEAKER : 1 am told
that Cabinet Ministers will be coming.

SHRI CHENGALRAYA NAIDU (Chit-
toor) : Let Mr. Raghu Ramaiah be promoted
as Cabinet Minister.

SHRI ATAL BIHARI VAJPAYEE:
Then he will also be absent.

SHRI H. N. MUKERJEE (Calcutta
North-East) : You should direct the Minister
of Parliamentary Affairs to convey to the
Cabinet Ministers the displeasure of the
House in their being absent in this fashion in
spite of this matter having been raised in
this House so many times,

SHRI SEZHIYAN (Kumbakonam) : I
can understand the Prime Minister having
lunch with the King, but what about other
Cabinet Ministers ?

SHRI HANUMANTHAIYA : This is
the polnt I want to deal with. If Ministers
are not present in full strength, one of the

is the duplication of work in both

and in all their depth and consec For
instance, we have invested Rs. 400 crores
in our public undertkings. I have not seen
for the last one decade this House taking
up this big issue for discussion at any
length of time, Theie is no method. May be
we make some casual remarks about their
working now and then. I want Parliament
to have purposeful and effective control over

Houses. That is the pattern of procedure
in the other House and this House. You
will agree that wherever there is duplication,
it results in waste of effort and waste of
money. Therefore. we have to rationalise the
functioning of these two Houses 50 as to
remove duplication of work as far as

possible.
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Secondly, this House has to be more
effective in the matier of controlling the
administration not only in the matter
of policy but also in the day to day working.
We must project the wisdom and the ability
of the House over matters more serious than
the minor and frivolous ones we are accus-
tomed to. This procedure which was laid
almost two centuries ago in England is
in tore adopted and it does not fit into the
picture In the old days it was meie admi-
nistration. It was not a guestion of building
a new society. It was pota question of
managing public undertakings. Now the vast
area of public undertakings is th= task of the
administration  So, Sir, this House has to
remove durlication of efforts, and make the
functicning of this House more purposeful.
If this is to be done, the present set of rules
has to be amended or changed. Of course,
this cannot be done by Government. Parlia-
ment is the authority here. It is thes ques-
tion of the Leader of the House and the
Leaders of the Opposition puit'ng their
heads together and appointing a committee
with the unanimous consent of the House,
so that the Rules of Procedure of the Houses
may be in tune with the times and the new
responsibilities we have underiaken.

So far as food production is concerned
the President in his Address gave us & happ -
note.  Agricultural production has made a
break-through.  The other day the Minister
of Food and Agriculture made a statement
that in an year or so nct only will we be
self-sufficient but we may be in a position to
export  Agricultural production, by our
scientific approach to 'he problem has im-
proved Nobody can deny this proposition.
The Agricultural production, in myv view,
is most important  The first and foremost
thing for a human being is food. We have
spent during the last 20 years more than
Rs. 2,000 crores in importing foodstuffs.
This vast drain of our resources has not only

this connection. The latest scientific dis-
coveries show that use of chemical fertilizers
and insecticides is not an unmixed blessing.
Many a time the food gets poisoned we have
so far invested Rs, 731 crores in chemical
fertilizer production and the p jon in
this field is only about fifty per cent of our
requirements. The sewerage and wastage, of
our cities and towns, are not only polluting
the air and water, but are polluting the whole
environment. In the United States of America
and in Europe, everybody knows, they are
now spending billions and billions of pounds
and of dollars to prevent this air and water
pollution, It is time that we do not commit
the same mistake. I therefore propose that
besides chemical manures, we have to pay
particular attention to the manufacture of
natural manure It is the law of nature that
wasiage ultimately becomes manure and
manure ultimately gets converted into food
through plants. In big cities like Calcutta,
Bombay, Bapgalore and Hyderabad, for
instance, the sewage water is polluting the
air and is going waste, If at least Rs. 100
crores are invested to convert sewage and
other waste into manure it will be a blessing.
It will prevent the air pollution, as well as
the other dangerous consequences.

Along with the production of chemical
fertilizer being allowed to go ahead, we
should see that the wastage and sewerage in
this country are converted into manure. We
have encugh public enterprises and private
enterprises which can easily manufacture this

hinery to o rt ge into
and waste into maoure. This will not require
any foreign exchaoge or foreign knuw-how.
Government has to see that considerable
portion of investment is made 1o manufac-
ture of composts and conversion of sewerage
and waste into manure.

I was very happy to know only two
days ago the Mysore Government making

affected our economy but also our foreign
exchange resources. And the PL-480 has also
had its own repercussions on our internal
finances and piices. Therefore, il we are
able to dispense with food imports, it is a
blessing cqual to any blessings that we can
think of Government, I am happy to say,
Sir, has arrived at this point of making the
country confident about its food production.

Qnly one suggestion I want to make in

an ann that the Mysore State had
becyme self-sufficient in food. That is one
of the happicst news that I have ever read,
If the whole country bccomes self sufficient
in food, we shall have made much progress.
We shall huve removed many factors which
give rise to irritation and dissatisfaction,
That will also bring down prices.

Agriculture is still the most important
sector. In our anxicty to promote big
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industries, we have forgotten this primary
sector. In the Fourth Plan and in the
various other plans that we are formulating,
agriculture has to receive much more
att=ntion and much more investment than it
has received so far.

In the industrial field, the picture

SHRI HANUMANTHAIYA : They are
certainly entitled to bargain, because the
capitalist wants to make as much profit as
possible for himself and his family. But
where the meais of production is owned by
the State, as in the case of our public
undertakings, labour has to realise that the

equally bright. Recession has ded
Exports are increasing. Imports are becoming
less. The position has been well explained
in the President's Address. Th: rate of
growth may cross 7 per cent. In the current
year the growth rate may still go up. So, in
the industrial field also, it is a hopeful
picture that we have been presented with. If
these two sectors, namely agriculture and
industries prosper and produce, then most
of our problems are solved. We shall have
the satisfaction of seeing that the people are
properly fed, properly nourished, properly
clothed and provided with the good things
of life.

As the Economic Survey has pointed out,
one of the reasons why industry is suffering
is labour trouble, particularly inter-union
trouble. All the time, the labour unions
are insisting upon their rights to get more,
I have never come across a trade union
which says something about production,
something about efficiency and somethiog
about increasing the pational wealth. All
the time, all of us sitting here are so anxious
to secure votes that we have gone on
promising people everything that can be
promised. We have egged them on along
the lines of insistence upon their rights,
side-tracking their duties. I make bold to
make a new proposal. Of course many of
my friends may not agree with me. If we
want a socialist society, then we must work
for it in its correct way. Trade unions
cannot have it both ways. They cannot
have the capitalist way of agitation and
strikes and at the same time increase pro-
duction and bring about social justice. One
of the Cabinet Ministers told me that he
was having some conf with the
Rumanian Ministers, and they were surprised
to know that there were strikes in our
public undertakings. Nothing of the kind
could happen in those socialist countries.
Strike way come into the picture and it ought
to come into the picture where the motive is
private profit.

SHRI RABI RAY : If the bureaucrats
replace the capitalists, there should be no
strike 7

socialist pril

SHRI INDRAJIT GUPTA (Alipur) :
The management also has to realise that.

SHRI HANUMANTHAIYA :...requires
that there should be no strike. The only
right is to produce...

SHRI JYOTIRMOY BASU (Daimand
Harbour) : What about five lakhs of casual
labour on the railways ?

SHRI HANUMANTHAIYA: After
production, there will be sufficiznt time for
equal distribution of the wealth produced.
Afier all, this Parliament as it is constituted
today is not in favour of the capitalist
system or of uorestricted growth of private
enterprise  and wealth.  Ultimately, all
disputes between Iabour and management
should be adjudged by ‘ribunals. Let there
bz tribunals. Let there be a supreme
authority, and let that be a committee of
Parliament to arbitrate. But to go on
encouraging inter-union rivalries and agita-
tions will mean the ruin of our enterprises.
In the Hindustan Steel enterprises, the
labourers some of them, went and even
ruined the machinery. They could not be
punished or taken to task, This is the most
ruinous way of pampering labour...

SHRI JYOTIRMOY BASU : Like Shri
Atulya Ghosh going to Durgapur,

SHRI HANUMANTHAIYA : Labour
must bz paid properly but they must be
made to produce. Without production, there
can be ncither a capitalist nor a socialist
society.

Under some misapprehension and some
miscalculation, we do not bring a sense of
responsibility and sence of duty to the
labour sector to produce. However much
we may speak, however high our policy
formulation may be, we shall never be :h'e
to achieve a socialist society Without pro-
duction. Therefore, labour policy has to be
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so oriented as to fit into the socialistic
society. The present policy and the present
law has been more or less attuned to the
capitalistic system of society. We are afraid
to say these things because we are atraid
that the popuolar vote in this sector may not
be available to vs. But I would submit that
it is not a question of votes, butitiza
question of prosperity of the whole nation.
Any Member who has oply his election
prospects in view and mot the prospects of
prosperity of the country will not be serving
this House or Parliament or the country
effectively.

SHRI CHENGALRAYA NAIDU : We
afl agree, except his new colleagues.

SHRI HANUMANTHAIYA : Govern-
ment have now become acclimatised to
takiog quick and proper decisions. The
other day, we had a decision on Chandigarh,
which was pending for years and years.
Whatevcr may be the formula, this Govern-

ment had the determination and the
impartial h to the probl They
have given the decision.

SHRI RABI RAY : Ask Shri Randhir
Singh. He is unhappy.

SHRI HANUMANTHAIYA : Let me
state the proposition clearly. Here also, we
are somewhat weak with referemece to our
own people. It has becomy one of our
weapons to incite linguistic and regional
fanaticism to maintain our hold. It is not
the fault o one party. All of us more or
less have worked ourselves into such a pitch
that it has become almost impossible to
retrace our steps. No reasonable discussion
can take place when State boundaries are
concerned or when the language issue crops
up. Each one of us is so much concerned
with our own constituents, whether right or
wrong, that the atmosphere has been vitiated
Tt has even erased party distinctions.

This House, being the sovereign authority
in the land, consisting of the representatives
of the nation has to rise higher, so that we
may take decisions in consonance with the
interests of the nation. in keeping with the
unity of the country and in harmony with
the culture and tradition that th ds of

years have bestowed on us, Itis in this
spirit that 1 say that the Prime Minister has
given decision on Chandigarh. So far as
the other lingunistic and border disputes are
concerned, 1 bshave the Prime Minister is
capable of taking equally impartial and
determined decisions. It may not be satis-
factory to all. But the Prime Minister’s
dec’sion must be accepted. Even if my very
good friend Dr. Ram Subhag Singh becomes
the Prime Minister tomorrow, I shall have
to accept his decision, whatever it is, because
there is no other means of settling it.

Therefore, in our anxiety to decry one
another in the anxiety of one party to
denigrate another, let us not mix up the
issue and fail to see what is right and in the
interest of the country. Border disputes
have to be decided ultvmately by Parliament.
Parliament should not b2 pressurised by any
section or group. Itso happens that each
State may be interested in a particular
manner of solution of a problem, But when
Parliament as a whole approves a decision,
I am sure it will be in the interest of the
nation If you lose faith in Pacliament, if -
you lose faith in the Leader of the House,
there is no other method of solving such
questions. I hope the Prime Minister will
proceed along the lines she is doing and see
that every controversy is set at rest.

SHRI RANGA : The Prime Minister is
better than the Chief Justice !

SHRI S. M. KRISHNA (Mandya):
Where do we start 7

AN HON. MEMBER : Mysore-Maha-
rashtra,

SHRI HANUMANTHAIYA : The
Mysore-Maharashtra  border dispute s
capable of solution. Ifyou leave it to the
Maharashtra people, they want to make the
whole_ of India their Maharashtra ; if you
leave it to Mysore, they are permanently
fixed to the proposition of the Mahajan
Commission Report.

SHRI RANDHIR SINGH (Rohtak) :
What does he say about the Shah Com-
mission Report ? Let him pot fake a

dictory stand.
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SHRI HANUMANTHAIYA : I do oot
want to go into details. There will be
occasions for us to discuss details here. 1
assure you that in spite of my being from
Mysore, I will refuse to take a partisan and
fanatic view of the matter. The very first
imprisonment I suffered was when | hoisted
the national flag. In those days, it was
treason 1o hoist any other flag except that of
the Maharaja in Mysore. Then I stated,
almost 35 years ago, that 1 am an Indian
first and everything else next,

SHRI G. VISWANATHAN (Wandiwash):
Indianisation !

SHRI HANUMANTHAIYA : 1 can give
him an effective rejoinder, but my point is
not to win a point but to win his heart. 1 do
not want to throw some remark or joke and
hurt feelings because here we are coordi-
pating our views and feelings to evolve
acceptable solutions. Tf I have begun with
that principle and sufered imprisonment,
I have no cause whatever to change it now,
and I will abide by the decision of the
Prime Minister. I am sure that being
peither a Mysori an nor a Maharashtrian
and being the first citizen in the sense of
responsibility, she will take a just and
honourable decision which will be good to
both the States.

Hon., Members have given notice of as
many as 600 amendments

SHRI MADHU LIMAYE: That
Shows widespread resentment.

SHRI HANUMANTHAIYA : Wide-
spread int in the administration,

SHRI RABI RAY : Interest and
reseotment, both,

SHRI HANUMANTHAIAYA : If you

have as your profession resentment all the
time, your life will be full of resentm=at
and you will end with resentment, There-
fore, resentment is not an honourable
occupation. In fact, you yourself say in
many of your public statements that after
the 1972 elections there may be a coalition
Government. Prepase your mind, resenting
mind into a co-operating mind.

Many hon. Members have taken notice
of the law and order situation in Kerala
and West Bengal amendments have been

tabled by the leaders of opposition parties.
The Government answer is already there.
T am not advocating either the cause of the
Congress Party or the Communist Party
who are in power in these States, Far from
it. If you look into the report of the
administrative Reforms Ccmmission on
Centre-State relationship ..

SHRI MADHU LIMAYE: | want
you to be made a Cabinct Minister i
charge of administrative reforms.

SHRI HANUMANTHAIYA: Thank
you very much for your good wishes. At
asy rate, there is a certainty that I will be
in the Cabinet when you are in power,

In the Centre-States relationship report
1 have advocated the righis of the States,
autonomy for the States, much more than
anybody has done up till now. Itis not
because that I want to make the Centre
weak. Delegation of autliority, as they
say, makes for administrative efficiency and
economy, Concentration ol power thou-
sands of miles way will not make for
efficiency and economy. It is on this high
principle of administrative cfliciency that I
have based all my recommendations. You
will see that law and order being a State
subject, Parliament and the Government of
India canonot lightly interfere. Mahatma
Gandhi said we want democracy and we
must have she right even to err. Please do
not take it literally. If tre electorate, if
the people of West Bengal and Kerala have
made an error in electing the C ist
Parties to power, let them realise it. If
they fzel that the present state of law and
order is ducive to their i to the
national development, I have mno quarrel,
let them elect them for another term or amy
pumber of terms.  But if they feel that the
position is bad it is for them to revise their
opinion. Therefore. on the basis of
provincial auntonomy and true democratic
principle if the Government of India doos
not interefere in the day-to-day working of
the law and order situation in Kerala and
West Bengal, it is not that the Governmeat
of India is weak. It is that the Government
of India is coostitutional, correct, in its
approach to problems on the basis of
autonomy and democratiz principles. If
some of my hon. friends feel aggricved that
the law and order position is bad, .t us
go and appezl to the people there. 1
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[Shri Hanumanthaiya]
happy that some of the leaders of the
opposition do go and they beard the lion in
its own den. [Instead of doing what is
effective, if you merely come and espress
resentment in this House, it wil'! not solve
the situation.

DR. KARANI SINGH (Bikaner) : Did
you appeal to the people before you imposed

20

taken. Many years ago the President of
the Theosophical Society a: Madras who
is also the President of the International
Society of Theosophists told me that the
P form was a big irritant and served po
useful purpose. It so happened that a
year later 1 joined Administrative Reforms
Commmlon under the leadership of my

President"s rule in Rajasthan 7

SHRI HANUMANTHAIYA : His
Highness is guite correct in the question
he has posed. But I should like to remind
him that befors the President's rule is
imposed according to the Constitution,
thers is no question of referendum aond
taking the people’s will, The Governor is
confined to a limited question, whether
a stable Ministry could be formed or not.
He enxercises his discretion. The question
of taking people’s opinion does not arise
in these cases. But even this situation I
bave met in my report on Centre-State
pelationship, Many members have tabled
amendments to the same effect. We found
an eoquiry and after taking cvidence that
one Governor acted in a particular way in
a particular situation and another Governor
in some other way. This should not be
done. Under rule of law, there must be a
certain uniformity of action. It is, there-
fore, that we recommended formulation of
guidelives for the Governor. Instead of
seeing that guidelines are framed, if you
merely raise a discussion and ventilate your
feclings against the Government, it is of
wvery little use, because this Government
is very strong and very  atable...
(Interruptions). For what I know of the
Prime Minister she is not going to change
her attitude, policies or methods merely
because there is some resentment or some
personal attack or some motive attributed...
{Imterruptions). In order to solve the
controversial questions about Goveirnors, we
have to formulate guidelines for the Gover-
nors. As many of our Opposition leaders
suggested there should be an Inter-State
Council as contemplated under the Consti-
totion to sort out the diff

lleague Mr. Morarjl Desai. We
exomined this aspect and by the time we

could take a decision, he had left the
Commission.

AM HON. MEMBER : He got his P
Form.

SHRI HANUMANTHAIYA : When
we pgot it thoroughly examined, it was

proved by facts and figures, not merely by
sentiments, that the P form had failed to
fulfil the iotention with which it was
introduced, It did not save foreign
exchange.

SHRI VASUDEVAN NAIR (Peermade) :
After how many years did you realise it ?

SHRI HANUMANTHAIYA : We are
a slow set of people and do things progressi-
velv, and not by revolution.

When this P form was found to be so
useless, and at the same time causing so
much annoyance and irritation, we thought
it was right to recommend to the Gowvern-
ment that it should be abolished. R Iy
the Cabinet has taken the decision and
abolishing the restriction almost 80 per
cent. T would appeal to them to abolish
it altogether, No harm will be done. This
P form is an indication of the tempo and
psychology of bureaucracy. Whenever they
get something in their hands, they will
never release it. And then the gquestion
arises, what to do with the staff who are
engaged in the P form work. We are
so accustomed to be humane that we do
not want anybody to be hed. At
the same time, we are so public spirited that

we want afficiency and economy to be
introduced in Government, This is a
The diction that is h ing the House

zonal councils do not deal with canstitu-
tional matters ; they deal with minor
administrative matters.

Though it is a miner matter, I am happy
sl one decision that the Government has

and all of us. It has to be resolved.
Merely because we have to maintain a few
officers or merely because it is easier to
maintain  the ssatus quo 80 far as the
administrative structure is concerned, we



22t President's Address (M) PHALGUNA 6, 1891 (SAKA) President’s Address (M) 222

cannot afford to continue to annoy and
irritate people. It is not right.

This Government’s hallmark, as they
say, is new method, new drive, Wherever
there is har it and Y , it is our
primary duty to see that they are completely
removed After all, in a democracy we
have to be responsive to the people,
(Interruption) This P form having been
done away with to this extent, the Govern-

ment can as well go the full length and earn

the appreciation of the people

The most important question that faces
us today, as the President has said, is un-
employment. Many of the leaders of the
parties have given amendments stating this
problem. This unemploymsnt question has
also to be tackled in an altogether new way,
as I enunciated the new policy for 1~bour.
This unemployment is a characteristic
feature of the capitalistic societv. Ewven in
the most prosperous country, the United
States of Ameria, there is always unemploy-
ment of about fiv. lakh people. All schemes
which we are formulating and the policies
that we pursue, all the new cnterprises that
we start, increase employment ; there is no
doubt about about it. But it does not
abolish unemployment. Here also, if you
are very serious about socialist ways, we
must adopt socialist methods in the matter
of solving unemployment. I am thinking
over the matter and I hope many of my
friends who are confirmed socialists, who
think that socialism is the ideal thal will
solve all these problems, will assist me in
formulating new proposals.

The fiirst and foremost source of un-
employment is the educational system which
cootinuously supplies unemployed people.
The people who get educated become fit
on'y for office work. In the rest of the
areas they become unemployable, There-
fore, the educational system his to be
changed. Inspite of several Commissions
we have not been able to effectively change
this educational system.

Secondly, we cannot afford to give the
employment that-each one asks for. Every
graduate may ask that he should be an IAS
officer. It is impossible to make all the
graduates 1A% officers though they may
deserve it. So, 1 formulated the idea of
National Service Corps twenty years ago in
my report, when the Mysore Government
appointed a Commission on educational

reforms. All the educated youth must be
harnessed to this corps. There must be a
rule that the Public Service Commissions
should not entertain any application unless
there is a certificate attached that he has
served in this new organisation for about a
year. Thus, the whole educated class of
people can be made to come into this or-
ganisation As soon as somebody gets a
degree, by memory tests or by intellectual
ability, he may be able to get some employ-
ment. The salary figures are so high there
is a rush towards employment in offices.
Hereafter, we have to so frame our policy
that service should be the motive and not
salary. In the Administrative Reforms Com-
mission"s work, we have found that every
sector of Government servants wants more
in terms of money. I am yet to see a person
who is inspired by the incentive of service and
devotion to duty.  Over all these years, the
whole psychology has been made selfish and
everybody thinks in terms of money. Even
the ICS officers, who get Rs, 4,000/-, say
that they will get Rs. 10,000/- if they go to
the private sector. The High Court Judges
who get Rs. 3,000/- to Rs. 4,000/- say that
the lawvers are getting more money. Though
the scheduled rate is 5 per cent, the lawyers
take 10 to 1< times that figure as a matter of
contract, If a shop-keeper sells an item at
10 paise more than the listed price, he is
called a blackmarketeer. But the honourable
profession of law knows no blackmarket. On
the bases of the blackmarket fees of the
lawyers, the Judges develop the argument
that they must be paid more.

The whole area has to be re-examined
with the purpose of bringing about, as the
President says, a just and humane society
based upon equality and justice. I hope the
House this time will relegate minor and
frivolous matters to the background and
ll(n 1. I Ty or a £ A tal mtm
on the basis of service and not salary.

sitwat arfast sam (wigar) @ I9-
s73 wAtzg § wg 7 usgafs wdw ¥
sufawrgy g3 W@ T GG NEAT
foraat &t gaudar WY 7 T§ Fuwar,
quar W12 42 1T F 919 @GRy
737 ¥ wega fruy 2, wgAlET & ¥
ECE-T il g{ g
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[t wifafr wara)

siegufa aftza ¥r a2 gfoyem g9
[WMF FULt avarfed it s=g,
wransl, sEigrEl @i sfuewai s
wE¥E & | gw wegafa mgigg AT S
F FERF I o § fFea @
gr & SO wagd sO31 el
waw ¥ faaifagi, 3@ 23 & foed
aul, z@ W ¥ 2w gg aml N0
FUG, IATT AT Fi 937 AT
sgarm fear £ gg wfawiew & s
H OF 7341 9241 aH A9 W@ &,
HF A= UF FAAAT 2, TAF WYL CF
®UAT §, T9% WET uF fagare &1 A6
& wad®t @ fr guwr s s 30
A s AT 2 s 6.7 AA gy
0 3T F eI OF TITACN RaAT, AW
% WY OF AFAT AT g§, A H 9z
weuw ga1 fF g8 smaifas e ¥
gart WY 9 wfesT &, wv 3w & adr
g€ weAn & olT St wew ofcfes
= gE I BW AR A IBT A% E,
e g7 A0 A IAF FEARIT A fged-
TR AN § 159 39 AN gy " qure
WA Efs 38 3@ & A1 | H
FIFT S & 7627 MR 3w 7t w1 4w
ara famr oiT wa wsgafy & wfwarae
% 59 ara w1 afcag fam fs awwe g9
FCI S0 § IWE FE@ HHF TUA
... (vowwrA),, AT F FT AN
#, mal 41 ot i 3, AT F gwc
oF ge ?, frmal ¥ g ow ga o
fegra wmgd & fr 9awr @AY fAd, @fe-
smewe fad, dta fay s g agfaad
fast | faard w123 § fF 93#) farerr &
sgfead fad | gz sataafa s
& s gwey ot agfaas fad ag wa w1
t 7 zafae f5 3di gawr wzang fean)
gz frg %1 31 g e gmt o oy
wiewe §, gue! it o #Y grEsasad
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Iuwen gyt wifgwi dar fr wsgafy
witew ¥ ooy oftwem F w3 & &
IHY quiFar qgAT § A< Teas F 6 gA
™ g & @y §fF ogw sdy ¥
aded z§ 3 zad swveg gardl &
wreafasiear gifes Y & | zaTTr QAROYE
731 &, AT TRIE gREdlEgwa gAr @1
#iT @ gat FA-Fe@A ofiAw AN,
TFA A § ¥ g7 ot nfqafraar of
F famia ¥ aYt 9t & wEwr A g
fe Y famig &1 wrearar @ 989 w9
fadl & a1z god afa %1 aveT § 1 9AE
9E HAY w9 T oF g9 & fau @
H4g FmId § | g@ aw@ ¥ QAo
qro o FY q17 & FAlfE w7 H7 qEAY
FINLH @ f5 gad 34 @ W
gFREA g Afea fer N ¥ 2@t § T
W §FET 3 qEL AT FRO AR §
9Y7g IEFT T MAL AFT § 1 48 1% YA
FHWE ) a3 7@ @ w1 aEw & fF Y
JF @A A G A E I F owgew
FEIT AWM ger qw F usgdfs ¥
afqga & @170 97 staq & faar faar
& | 9gAY TIT gAA g8 A1 % AT

16 /19 gC F6Y §EA ¥ gAY €@ 9T
% srqa # 4 f5 7g 3@ oF gEEER
29 @i, TESY gd-sgaeqT gEIAIEr
gt 1 @ o wgw N fFr g
e’ o 7 3w F gAww @ oad,
@t gg gw AfeT g 2 @ fasad
FATME wge, FoF AT gAAg W
|t § Sege AT T@r WY A 1 2
fEarg g oAt 3g A geAEE #r
ardew & af, &Y F ¥R & wdy
@ # 97 fgem af faar @ gad
qxmAt @ @Y 1 5T ard fiE S ogw
Tg Fg FL AACETA TG we qvy v ag
wegfaeet Ft 2zt § ar Avgaqf ahw
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&1 ag Al Y Uz &, A A ag
7Y ar wafm @14y § 1 gmeEE A
w1 qzary faege A § ¥fwT agd gu
ara, Aar g Wi afifeafs ot
I gt & sl & ggam ¥ Wi
FAAT & WeA'w ¥, IAW AIAU HIET
? 1 qog w7 gafasita maal B ada @
wfafwaidY arFdl § SRG FEAT 0§ |
safachs aiwal & U ¥ gdx e
oré § 1T IT wHaET * g@AT AT R |
€@ qrgeq ¥ rq gfrar & sfaga =Y 3§
s @ WY &Y wear agr & oY SOH Wiy
sifaeit arsat oY fasa g€ & oY ga@
T H T are @rd B wA AW A
famg fear & ol A8 usglaa agy
2 1 @ gug ogr gmt A Ay afifeafa
g

e & fga & oo A =@ ¥ AT
AT & GO B, AT ¥ eATE ¥ T
®1 TS VIFTN GAT | JAFT T 4G
=gl & 1 399 92 97 ¥ qfF gT faw o
gt wifge 1 gitw FE 7 g7 S
T g7 gifsaifas qzgel f1 I3
gam 1 & frm | gard g@faad gt
Ta 3w & swar w1 fawEw 3 gErd
g@fgad waar ¥ afesrd )t wedfeas
oYz mfsras § 1 3few |rg &) arg géfa-
g0 & oY weadare § I9% g 97 A€
Taar §im 5 qisidE daar §1 aadw
a3, few aeiee T faw wis fx
gfyd | IawT FBT AF A grAW P
grar @ 1 gm A W giiw FE wr fw
g1 g T g| q1a w1 9gaT g fwar
fe @ dF auAergyam fagw w1 Fifex-
gfaa wiv dAfafes ad® o o1 8%
q1q § g 59 a7 w1 W wAw faar—
gey fefewfaias fam @& @t @
A gramrd, 5 en 2wy oy
&FT F1 TraFY 1 94 T N

T gwX w1 faw amr wifge s fw
fasgw 1w v Qfafes ¢ aifs gk
e F WY oY wwraE A g W

INEqH AghEg, 2w ¥ wea faad
Wt A 7% ar foadt o gfaww
Nei T mger 7@ ™ Q8
s 2w &1 ward &), FAar &1 wwrd @,
wAar & ®1q amfas W gfes =g
g femra & dte qx wae fedt s
gt gfyer & s @, fed) A wA
8 fasan dar @1 @, Wi Gar &
g ar feferfrdga Gar Qe &, o g
waeg I¥ g weAT Iifgq 1 gAT Hfaw
¥ qerieeq A ¥ ugE AR WOEd
feargur 21 gAk @ & ang safraal
& gra aaran gor ag wfesre &1 Afsa
g F WY ¥ w, dw o ager gf
fpar & sy, wAar & msiaE ¥
vt afs ¥ sga ar wud fez ad
dodt § aY g s ;Ew IW Wfm
YT Qar &< § gif Arf g0 af s
afge 1

oY vrw fagrdt aradat : gar IzAAw
=nfge ?

siwat arfelt waw
a192% |

ot wza fagrQl aada : @ &%
faar amdy ?

staet efet @O S ogF ) A
2 Y wfgsiw F37r afs o faeld
adt o, 93 g7 Aa K AL AR oY
80 FradY orar ot ol § wget d
gk orw 7% & fAg qr 3y ¥FN s
2 1 oW qTQ UST WIFTL WIN 4 IA
afts qr d@ifqnr Fm oaedt ¢, s
a7 w §7 §T qEA § a7 fre gz §
@ ay @ wolt el e e

AR 915
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[=hreeft arfafs ]

g0 ¥ agr o%, 7g S T Ay ! Uy
srifaw g 787 & wfas s ad
& xafae g w wfesr = ghard
wfewrdl ¥ frsmmar @m 1 dfana &Y
ol & g & s [13 (2)],
Gerdizw vreew, gfaardy wfesrd ¥
FTT Qe oY 1A A8 aar g g,
# 7Y anwdt 5 ag 91 emratfar A
p ) g Y § gitw @ wEa # )
Tg Q¥ ¥ g g wigww T8 2 A
fwr & 7t auwd) fs Y2 @ oy
@ ¢ a1 w17 @ Q€ guaa @ w Aifs
w sw F sfaset f gfws @
ardl g Wi wAar & Saa & qfiadw
ar g%ar § TouT g7 Sifay f& 98
arz fipz oY wfag 7 & aftada s@r 98,
dfagrs & g 358 & we qfadq
T3 F1 o) Natww faar gor 2, I@F A
wnT geigar &) wig, WY foleqgEs
#t ¥ @ & anwdt g 5 zq wafaaha
qifegi st gafasy= safsasi &1 awdq
fadnr 1 2o & sAar 1 @ada fqEm
T ST g ;T A gmEnd
/AT ¥, 91 98 tHo uHo o F g Al
qlo uRo dlo F &I, IA FI W gAAT
fadmy, saife s gaar N vin @ < &
qga, w1 IF AT TGl & FaF gwy
v« wEE. g@uE §dE or o
YAl F1 GIHFIT A AT WT &) I A
A @ W ®TFT 9@ WY gw wAr
T £ |

15.00 hrs.

wrszafa e ¥ wad wfwqranor
% agy fasar sy &Y 3 FIAN TR
¥ gnv, Wiy areay ¥ oz fasar &1 faua
Y Y @7 FqAg wifAd w1 ogER
glot § ax 31 @ Par §, gAar

w6 giar & fam &1 fowrar agl )
TRl W famdt oA 2, Al W
arand R oA E, 37 F gy A R
o § 1+ fagd WY gAY safewt ar
Ffamw #23 & a7 ¥ uwH @l W
frmd Qg &t @i & ag fAeem
Frar snar 2 fs fsa & oger amg & €
w130, frg & g <rE @ & @
T gafer & aw v @@ gy
T § AT 3T FT qgww @ @Ay
fer @y &1

SY AwAs AT FfEw § FieiT
gf=® ¥ w7 w1 freaw Pwar mar ar
=T wearg ara gar a5 @ uadfas
aifzai =& @ agara &9 fm 2w F ow
et Fraracw Sufeeq fisar srg faa &
FHAT gAY Tl gy, wm9q F 1§
AT A {1 Wit gw ¥ ¥ar fF @7 W9
¥ Jar 5t A9IF ¥ °qA ez ¥ uF 9t
& war fwar & faa Y ¢ §fegarsdma”
Fgd &1 39 q awr feoer ot gl
FEA 2@ FY gwE ot ¥ 1 F A ;Ad
feza & agr @@ g &4 § o 39%T
wawq A agr wmy grr e feagvaT
#ragr wfusrg @ AT 39%F ST 4§
wmeend i arar & Afwa AT S fan
ot famr afag 58 & @% A% W@
afl anw  fE 97 &9 ) WWH
gawArEl 3 fagara agdf g1

ot wew  fapr@t amdad : 099
T

sftmit mfeht sam : & o TAw
g ¥ @fer W e mw
agAT ez d, @ W & wewe el
WY arzmfeds § a7 w) o 3w ¥ @A w0
qu g7 AfawrT 2, @ik @z ArefE
& wize g wg Al F g ) aw ww
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WA A ULl 9 i A1
qIFEAFIT ¥ g9 a7 A1 g F @S
forg &Y T8 gawwma & |7 ¥ wod)
wegtgar stz 2w wfem w1 afwg faar
girow o fedt N wushaar an
gWiTHgaT aifag T T H AY 9 qF
& 72Y auwdt & Ffr &Y N waredla
S AT AHAI A 7T § qgw F=HAA B
WA % &1 TAET KET AfEy W%
39 FY U AT AT | Tg AT @
T grIegwar 2

&t wza fagrd ;i@ . ad garw
FgAaT 2 )

QF WAHl @yed - =7 9EE &I
ATAIAHIW g1 aufgd o

stadt wifasft w37 ; I@H FgA B
A®TT § 741 9§ ?

gardt qrdy gafy FY & gy wegafy

wRe Fwfamgg H & € & ow @9
S ATEIUF G Y 1 IgAFAZ a2 B T
Stay gy 29z 3UC 93 39 ¥ @Y
grarfas @Y7 wadifas saw @ =R
Fr frwid &), MY TINAT T FW A
oI P, TR AT g7 R FY A9 @Y,
INAT FTATEE UF A &, wi F@
aFT WY ¥ §T gH w77 ThRET

&g front 1 gg @ gl FAwET
¥ ger Afadl 81 o shetw gf At
99 # oz frewg A Y A ot 5 gfw
£ g1 St 7 1 qeA @ yfw S
it § e pren F frar @t @war &
faesr 7 few gwre @ foar e gsan
&1 o 9T parR Al § Y e g,
g9 §4Y {7 WY wqar ow A faar,
iz T ew ard # JarEAr &, A
qimlgs Jaradt o FF oFel @ d9
femd g am adf & g5 219 w3
e @ 1 e gl § gg A Al

faar fa 8 1970 & wwa aw #aw
fastfed &t w0 Ft 2ar 1fgd, 9w Jg
o0 oY deqrAl ¥ gfa Y, ¥fFT @
FT 91 fasam 7 gar fr oY o=
gz@It 91 &Y W I &' &tag v
g =t gz Ay fra gradt § waw
waT @ gFy F )

IAT 2T & wirErdr Erfama e
# argfg garr & us @Ir Swwmeaw
2 @y ) famar & f5 10 Srady it
& qrg A & 50 e yfa g & A
aawAt s 0 e fowd & #1€ @mH
g arar 31 ag oF U W § AR
o Y T g W7 gE I &
Jardt ¥ a4 s gETT S Fraar Tifgy
f& dx fomd feg 9w & aFaT §
=T Hgi 9% W F GEAYT FAAT AT
qHar g

Fraat & qit 8 o § uF wex A0
TIgaT g 79 § 15 @vdg gt f5 fagw
QY aat & afveas gurd Fag o@ §
1965 & Fwai & 11 7 16 wfawma as
a@adt gf 9t gz frgy @ fwdi &
6afma gradadgi g g7 MafA 3
Tzx &1 7% qfaqiy 33 ¥ 5 gart agt
At § a7 A FAEA A 2@ A
fond wad § 92 59 1@ ¥ qIG AQ
aEy §) Faag & @ W & F.
FsraFal g A1 3@ W F fed ow
gfamz a7 awdt § | av. & 7 ar agh
qzraar ot M5 W 737 sarar fzAl @F
faezr adf ' @w1r 1 zafad aga
aF-arT ITg A I A Wy §A W
@3 F7 AFAT | FHT 927 § AT
ofs gzt 3 stz as7 A afer zanr
Ry & frgy ad A afr=s & aga
frl & arg a7 &7 2 —1.5 sfawa
98Y & 1 39 & F1em 3 <lad w4 )
At 1 qgar aga dai o AT
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[y arfafy @)

fag® af 3@ sft 71w A€ 7w
gz ¥ guz gafeaw fFar a1 @t s<ER
e @a % Fgr a1 fr efee awz a6
@ mfed, adf & N agwr ) wsay
w1 19T-gI9E w9 @A wifgd Ay a
Wqy agd | SwawT  agar wifgd,
e wzar wifed, adf & NaF agd
aray ¥ ag agad qer AW gwA B
ma W gw ded § fr wsi w1 Aae
e g Wirew § A wwae i
BN ® HIIT-[GT FY W7 FT HF §TAT
sifed adf aY ag garY AnF Wz H
sgras gl fravdt i@a fi @19 gw
NEwT I Fr ad F@ F1 K A
gwdar 1 oew g SRR A
¥ W7 R w1 wgE fea fe
€ 99T ¥ wga agwar 9ifgd, gng
¥ wqa amnT &7 wfgy 1 v gw
WA ® A wed f5 gmrd wfvew
&) FAT FRUIRTAT G gAY §, $foew #}
TRTAT 56 AW H fraY @@ awen &
wam & 21t few fav 4 gt
E fadez ad Al g1 Az gw A H
|1q g arefezfafz &1 am @ §,
IFFamifasa siefeefadt &Y ag =@
gagigiagamd N xe wifgy fs
gl Sfvze Y qenrzwar w fre Uy
& ggar wifed, @ N 1§ arffefes
wia g Al ot 3@ ¥ gard
Mefsefadt agt afgd

i 3w dmA § 5 ofeas Jmax
IFEEGAT 1I8 T wWW Y fe
gl $faza & gevmwar agi &) afx
wEdE {3z # M NwwmA agr gw
fRefar ¢ at ag N ags wa a®
GF 8, 99 ¥ WeagA F & §iAg
frarar asar § | cafad wrawms 2 0w
K1ETMT IPT 61X 99 F g NefeefE

ov ufes ST 2, WX 37 ¥7 ¢a2E W
fasr ¢ st § oY oA |pw H
EaE Y §

weefs AEm ¥ §7 @@ AR
far & e fadw ifq 9v & aawd
giefarfatm Afrsrgrrwod 2w &
wiary, fRedg 99 & g aga W
g gad W ¥ gw wer fawaw
sAgIe @ aF £, "o fxar faar @@
g 1| At 2w MY o AYaarg, afcaraang
ggrawmfasr &1 o @ oA
ST W1 ST AT 1 oanan, aegafy
& & o, a1 arfAaTEgt ¥ .
sraman & aawdt § fs agy afaw
a @ AYUEE A aga afas  wrEawsal
oA d ady @iw @ar 3
gaTY uagarey aft § 1 gH A€ wifwe
fas &1 2err ot wfts w1 AU} ag
zat ¥l # G &, gEY WY A% qger
2 1 & 1 7z Aadten & fw wa Sed
fawgw 97 agi ¥ Fwg 1 gvafea
w@ &t gat mfia F @ #1 fom
&3 &, wgreat atdl /Y mA-gEAEE
T T AT gEAET ¥ geA@ HQ@ g !
ggagy W@ g 1 g W faRw
fifs @ § ag fargw ffls @t &
gua AT @ waAr fazw Afy @
sgawy frar & 1 arg faaaaw &1 9
AT §Y T WAL F1 gad fdfemgdw
aqd fame wsz R € 1 Wi oY w3
SATHY T AT WA A1 o gad fraffear
g% g9t arar &) gfaar & qrad
o fadw Afs gad aoark 2 gusr g
fffwargd s sfaniaT fear &1 ew wgd
g frgart oY 9@ist 3w &, W@ ag
qrfeeai €Y ar s, g3t & wg g
faar & geaey g1 #fer g @ T
w1 gw 3 e T @1 awm W P gu
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Wt farg &Y gra &Y fafags & sady @
IqY gATt rEew GET AL A% § | TWET
geu s1vw g 78 faarg ar ¢ fF 9w
& ¥ srexfaa & @ A & ¥ aga
gravfasier & & gl § &
fergeaa WY 13 & grasg famaq &
¥feq o a8 gy a1 ¢ Wl 29F fad
agt &Y detfas ags gz a% fdwie
g1 ¥fem it zi gwa @Y gE gl
g1 ot § Jgar stz safe g gE
gt & ol & muwdt g e 98 Ja9Ar Wi
sl & s @gt & Aefow 1 gFa
q¥ar 1 qz2f &1 Aedwe ¥ T 0F
quTT gy, afvadw @ s ST A
% @ww waw  ga, TR WeEt
AT ASE( I

wx & gfafaw F at § g@ Fg
qigat g | @) AW gEIR IR g WIC
st for g wfinaw & ofd § gTeR
¥ dtr uegafy Agigw ¥ wegd fear g
a7 ¥ AT @F Fgeq ¥ afng @
sra F19 a2 ®fafaq &1 2, TR
arFIT eT 35 1 At fedErd @ =g
afafgm aT 2 1 Famat 2 & garlt 3w
& dfafge & qr@ w19 wsdr § A6
gigg a1 affren @@ € %
faaqet nfasiaar sy & @l Wi d
faadt dhamr S & WA 9@ W &
o &Y afafas & g ag wifg,
uadfas  Fae & seaT i Qg
gy @ dw % @ gefafaede §
% wT W oFg  afasitaar @
el feedl Jg 9 99T WA A ST
o7 fir gfafew &1 w0 3w & Afgal &
g Ay @ ey | e ¥ ST
Ag1-feagt g€ oY 1 AfwT v o -
w1 wfama o saify ¢ o1 fs afafaw
Y o g g1 ifey ar shrar @A
qifed « s Fgan ot fie o Al
wA% @rg AW AT gAr wifgd |

w3 37 Afaal ¥ sfa afafes N oear
A8, tavarg AE Ot #8 ¥ 97 gy
Fiaffaa sz ast & | g7 ¥ am?t
granz sm ] g@ A afafaw & fg
gg wiaeas § f& 9 WY g garey
& 99 gvwrT & Afdl &1 ¥ afaarE
F2, faw ¥ e Y a7 o AR
grg #% W 99 g dEr fear ol
g7 A ¥ av @ gFar 2, wwemy
' § gawr gw fagsr @war ¥ ow
difaat pradz af @A § o @ S o
gl @ fosdme s 3, WA W
O &1 a1 3A Afagi A 3@ §
afys areng ¥ sgz gar & 39 &Y S
ST & Aifaal #1 s1dey ¥ ofge v @
TEOI AR FWE 1 59 a@ Y uw
aga aer 49 Al & wgEye F ok
I poAega H G4 g wAr o oww
F1 W ) UF IA T FOAT A6, gEN
g FI F FTar wifgr 1 gard oY
qwead § A% g W A gRv X
& HTAT WIfgd | gL A w0 @ qg W
gfen oz gar wifed | wwar F waw
g gifa 91 gl a@ 3 fr ag
sfafewa §19 a% gaaE wT G T@ T
%1 5 o5 a7 &9 @3 qren &1 wwar
gt & R AN ¥ mre gue aweTd
g% & it gmwr wfasy gewaAw W |
TH! A qgF 7 AY6T FAwar afgy o
ok g T kmA @ §, gw AY
Fasr frerar ava ) fagw st wadfew
s § g9l fard w1 e i W
g ®T WM AGAT FOM 1 qE WIS WY
wrIEaEaT 2 |

¥ wrowt wvgare A -F Ao gR
TG Fg7 & v faar & wow ww A
sraraarsY qaEd ¢ e gR @ vem .
wgHieT & 1 wawx fear ma o &
ae7 & Adle e & wfa W AR
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[t arfafr sam]
wafer? st g s o g & @Y 3@
Y & %77 IgS! IEA TE AWM W
fen g femed feu gu gav &
FIT WY 1

MR. DEPUTY SPEAKER : The Motion
bhas been moved and seconded and is now
before the House.

Motion moved :

*“That an Address be presented to the
President in the following terma—

‘That the Members of Lok Sabha
assembled in this Session are deeply
grateful to the President for the
Address which he has been pleased to
deliver to both Houses of Parliament
assembled together on the 20th Feb-
ruary, 1970°.”

SHRI MANIBHAI J. PATEL (Damoh) :
What is the total time they have consumed,
Sir ?

MR. DEPUTY SPEAKER : That will
calculated.

Now there are a large number of amend-
ments to the motion. Hon. Members present
fn the House who are desirons of moving
their amendments, may send slips indicating
the serial numbers of the amendments they
would like to move. These amendments will
be treated as moved.

DR. KARNI SINGH : If there are
fnaccuracies in the amendments, what is the
procedure ?

MR. DEPUTY SPEAKER : Well, 1
think, amendments have been listed and
circulated.

DR. KARNI SINGH : But there it an
fnaccuracy in relation to what we have sent.

MR. DEPUTY SPEAKER : We will see
when it comes,

SHRI RAM SINGH AYARWAL (Sagar):

1 beg to move :
That at the end of the motion, the
following be added, namely :
“but regret the failure to find a suit-

able solution to the problem of Chandi-

garh.” (1)

That at the end of the motion, the
following be added, namely :

“but regret the failure to find a satis-
factory solution of the Telengana pro-
blem to the satisfaction of the people
of the area.” (2)

That at the end of the motion, the
following be added, namely :

“but regret the failure to establish a
second oil refinery in Assam,” (3)

That at the end of the motion, the
following be added, namely :

“but regret the failure to implement
the recommendations of the Gajendra-
gadkar Commission regarding the re-
moval of disparity and discrimination
between the different regions of the State
Jammu and Kashmir.” (4)

That at the end of th: motion, the
following be added, namely :
“but regret the failure to take measures
to meet war like preparations by Paki-
stan.” (5)

That at the end of the motion, the
following be added, namely :

“but regret the failure to prevent sub-
versive activities in various parts of the
country.” (6}

" That at the end of the motion, the
following be added, namely :

“but regret the failure to set up the
Third Pay Commission and provide in-
terim relief to the Central Government
employees.” (7)

That at the end of the motion, the
following be added, namely :

“hut regret the failure to remove the
disparity in grades and allowances bet-
ween the Government employees of the
Union Territory of Chandigarh who
joined before 1st of November, 1966 and
those who joined after 1st November,
1966." (8)

That at the end of the motion, the
following be added, namely :

“but regret the failure to build houses
for the Central Government employees
in Chandigarh.” (%)



237 President’s Address (M) PHALGUNA 6, 1891 (SAKA) President's Address (M) 238

That at the end of the motion, the
following be added, namely :

) “but regret the failure of foreign
policy more especially in maintaining
good relations with Nepal and other
neighbouring countries.” (10)

That at the end of the motion, the
following be added, namely :
“but regret the failure in arresting the
rise in prices of essential commodities.”
(an

That at the end of the motion, the
following be added, namely :

“but regret the failure to nationalise
all foreign banks and foreign oil, tea and
jute companies.” (19)

That at the end of the motion, the
following be added, namely :

“but regret the failure to provide
drinking water in certain areas of the
countries.” (20)

That at the end of the motion, the

That at the end of the ion, the
following be added, namely :

“but regret the failure in proper uplift
of the Scheduled Castes and Scheduled
Tribes," (12) '

That at the end of the motion, the
following be added, namely :

“but regret the failure to solve the
gigantic unemployment problem.” (13)
That at the end of the motion, the

following be added, namely :

“but regret the failure to remove the
present disparities in incomes existing
between the various sections of the
society.” (14)

That at the end of the motion, the
following be added, namely :

“but regret the failure to make the
Fourth Five Year Plan completely
Swadeshi depending upon the country’s
own resources.” (15)

That at the end of the motion, the
following be added, namely :

“but regret the failure to maintain
Democratic and Constitutional norms by
the Governors of Bihar and Uttar
Pradesh who have installed minority
Governments.” (16)

That at the end of the motion, the
following be added, namely :

“but regret that there is no mention
in the Address of the denegration of the
Supreme Court by certain  political
parties and individuals after their deci-
sion invalidating the Bank WNationali-
sation Law.”™ (17)

That at the end of the motion, the
following be added, namely : )

“but regepet that the Address does not
spell out the acceptance of popular de-
mand on the manufacture of nuclear

weapons.” (18)

following be added, namely :

“but regret that there is no mention
in the Address of th= slow growth of
industrialisation in the country owing
to the non-utilisation of installed capa-
city.” (21)

That at the end of the motion, the
following be added, namely :

“but regret that there is no mention
in the Address that even after 20 years
of Independence untouchability exists in
the country in one form or the other.”
(22)

That at the end of the motion, the
following be added, namely :

“but regret the failure to implement
the Directive Principle of the Consti-
tution regarding a complete ban on the
Slaughter of cows, calves and other milch
cattle.” (23)

That at the end of the motion, the
following be added, namely :

“but regret that there is no mention
in the Address of the misuse of power
and position by the Prime Minister in
undertaking tours of Uttar Pradesh and
Gujarat in helicopters and defence planes

"in order to topple down the Govern-
ment in those States.” (24)

That at the end of the motion, the
following be added, namely :

“but regret that there is no mention
in the Address of the non-implementation
of the recommendations of the Wage
Board for non-journalists.” (25)

That at the end of the motion, the
following be added, ly :

“but regret the failure to introduce
prohibition throughout the country
even after 20 years of independgnce.”
Q6)
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That at the end of the motion, the
following be added, namely :

“but regret the failure to scrap auto-
mation in L. I. C. Railways and other
public undertakings.” (27)

That at the end of the motion, the
following be added, namely :

“but regiet the failure to secure the
implementation of proper land reforms
throughout the country.” (28)

That at the end of the motion, the
following be added, namely :

*but regret that there is no mention
in the Address of the misuse of the All
India Radio by the party in power and
discriminatory treatment meted out to
the opposition parties.” (29)

That at the end of the motion, the
following be added, namely :

“but regret the failure to provide
adequate relief to the drought affected
areas of Rajasthan and Gujarat."(30)

SHRI N. SREEKANTAN NAIR
(Quilon) : I beg to move :

That at the end of the motion, the
following be added, namely :

“but regret that in the Address no
mention has been made of the need to
withdraw  disciplinary action taken
against the Central Government em-
ployees for participating in the strike on
19th September, 1968." (31)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address no
mention had been made of the need to

nationalise the foreign-owned plantations
in the country.” (32)

SHRI VISHWA NATH
(_Sllempur!: I beg to move :

That at the end of the motion, the
following be added, pamely :

“but regret that the Address has
failed to announce any definite policy
towards the sefeguarding of minorities
in India, reasonable taxation policy
specially removing burden on the com-
mon man through ipdirect or direct
taxation, removing corruption nepotism

PANDEY
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among the high officials and leaders in
the ruling party.” (33)

That at the end of the motion, the
following be added, namely :

“but regret that there is no mention
in the Address of the measures to be
taken by the Government to secure
complete vacation of the areas of Indian
territory occupied by the Chanese
and by Pakistan in Jammu and Kashmir
territory,” (34)

That at the end of the motion, the
following be added, namely :

“but regret that there is no mention
in the Address of the sufferings of the
Scheduled Castes and Scheduled Tribes
nor any - definite welfare measures are
indicated.’ (35)

That at the end of the motion, the
following be added, namely :

“but regret that the Address has failed
to announce aoy definite policy :

(a) improve the conditions of agricul-
turists and provide adequate
irrigation facilities and incentives
for increased agricultural produc-
tion, check increase in prices of the
essential commodities and the
necessities of life as well as food-
grains ;

(b) check the deteriorating condition
of law and order in the States of
West Bengal and Kerala and some
other States also ;
improve the lot of the backward
areas of the country through
adequate development ;

(d) check the worsening political and
administrative situations in many
States, specially Kerala, West
Bengal and Jammu and Kashmir ;

() adopt strong measures to tackle the
activities of fifth columnists in the
country.

(f) provide for adequate water supply
in the rural and urban areas and
for rural electrification programme
throughout the country.” (36)

That at the end of the motion, the follow-
ing be added, namely :

“but regret that the Address has not

(c
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mentioned agy cﬁ‘ectwe measures to

imbal. in the
dmnbunon of national economic re-
sources.” (37)

That at the end of the motion, the
following be added, namely :

“but regret that the Address has failed
to mention anything about the undemo-
cratic and uncoostitutional methods
adopted by the Governors of Bihar and
Uttar Pradesh States in installing the
Government recently in those Sta
(38)

That at the end of the motion, the
following be added, namely :

“but regret that the Address has failed
to mention anything about the nationali-
sation of the key industries like sugar and
general insurance wmpmlea in India.”
(39)

That at the end of the motion, the
following be added, namely :

“but regret that there is no mention
in the Address about the deteriorating
relations between the Centre and the
States.” (365)

That at the end of the motion, the
following be added, namely : )

“but regret that there is no mention
in the Address about any specific steps
for removing the deteriorating Centre-
State relations which have assumed
added importance when the Centre is
ruled by a minority Government.” (366)
That at the end of the motion, the

following be added, namely :

“but regret that there is no mention
in the Address of nationalisation of
import and export trade.” (367)

That at the end of the motion, the
following be added, namely :

“but regret that there is no mention
in the Address regarding the ceiling on
urban properties in view of the declared
principle of the socialism by the Central
Government."” (368)

SHRI RANGA : (Srikakulam) : I beg
to move :
That at the end of the motion, the
following be added, namely :
“but regret that the Address displays

a spirit of smug complacency - and

claims illusory achievements in the lielda
of agriculture, i y and emp
which are entirely mmhtad to the grim
realities of the common people’s plight.”
51)
That at the end of the motion, the
following be added, namely :

“but’ regrets that while taking note of
the mamifestations of violence in the
country, the Address :

(2) does not refer to the situation in
West Bengal where, according to
the Chief Minister of that unfortu-
nate  State, there exists an
‘uncivilised and barbarous Govern-
ment’, nor contains any statement
of intentions as to how the Union
Government propose to deal with
the situation which involves a
complete breakdown of the consti-
tutional machinery and of law and
order ;

(b) fails to take note of the widespread

seizure of crops in the State of

Kerala with the connivance and

encouragement of some of the

parties in power, both in the past
and at present ; and

ignores a factor which aggravates

the violence in the country, namely

the incitement from the highest
quarters towards a disregard for
the Rule of Law for the Funda-
mental Rights of the citizen and

for the judiciary.” (52)

That at the end of the motion, the
following be added, namely :

“but regret that while dealing with a
regional arrapgement for economic
cooperation in South, South-East and
East Asia the Address indicates mo
readiness or intention to take steps to
develop corresponding measures of
political cooperation and for the defence
of the region.” (53)

That at the end of the motion,
following be added, namely :

“but regret that while giving expres-
sion to an un realistic expectation that
the Chinese Communist regime would
respect our sovereignty and territorial
integrity, the Address fails to make any
mention about steps to redeem the
pledge given in Parliament on 22nd

(©)

the
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MNovember, 1962, for the recovery of the
territory which continues to be wroug-

fully occupied by Communist China.”
(54)

That at the end of the motion, the

followiug be added, namely :

“but regret that in regard to the
continued hostilities in Vietnam the
Address, while advocating a facile and
one-side withdrawal of foreign troups,
makes no corresponding demand for the
withdrawal of the North Vietnames
ageressors from South Vietnam or Laos.”
(35)

(d) immediate setting up of Third P
Commission ;

(c) steps to constitute developmet
authority for famine striken areas
and to institute federal metropol
tan authority for development ¢
metropolitan cities and rehabilitt
tion of pcople living in slum areas

(f) steps regarding political develop
ment of anti-national, anti-demc
cratic and communal pature i
certain States of India.” (56)

SHRI YASHPAL SINGH (Dehra Dun)

I to move :
SHRI HEM BARUA (Mangaldai) :1 | %
beg to move : That at the end of the motion, th
: : following be added, namely :
That at the end of the motion, the “hut ¢ that po mention has beet
following be added, namely : reare Do men

“but regret that the Address has
failed to mention the following :

{8) pationalisation of all banks, foreign
and Indian ; nationalisation of
general insurance, of import and
export  trade, eic.; steps to
nationalise in a positive manner
the commanding heights of the
economy and 1o streamline the
adminjstration in public secior
industries 1o make it more cfficient
and remunerative ;

(b) Iegal end other steps for abolition
of privy purses and privileges of
ex-rulers before the presentation
of budget on the 28th February,
1970 ; steps to restore the right
of Parliament to amend the Funda-
mental Rights and Removal of
property right from the Chapter on
Fundamental Rights ;  concrete
measures to remove disparity in
income pertaining to rwal and
urban scctors and  administration ;
positive steps for fixing of ceiling
on urban properly, enunciation of
s'eps to resolve dispuies between
the Centre and States on different
matters ; and enunciation of
concrete steps to eradicate corrup-
tion from public and administra-
tive life and to curb ious

made of the following in the Address :

(a) failure to vacate the aggression by
Pakistan and Chipa and recovel
those territories ;

(b) invitation by the Governors ol
Uttar Pradesh and Bihar for the
formation of minority party
Governments ;

(c) payment of proper price to the
farmers for their produce and
making available seeds and fertili-
zers to them at fair prices and
supply of free irrigation water to
the farmers ;

(d) failure in removing the anarchical
and disturbed conditions in the
country ;

(e) ever increasing unemployment in
the country ; making available
residential units ; cloth and food-
graios to the countrymen at cheap
rates ; and

(f) providing doctors and hospitals in
rural aress for the treatment of
patients there. need to check the
propagation and ive use of

t d of exercisi

ptives

self-restraint.” (66)
That at the end of the motion, the

following be added, namely :

“but regret that in the Address no

expenditure

(c) ac of ndaticas of
thg Committes on Defectigns ;

has been made about the
exempting of such cottage industries as
khandsari industry from the levy of
excise duty.” (461)
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SHRI ATAL BIHARI VAJPAYEE
{Balrampur) : I beg to move :

That at the end of the motion, the
following be added, namely :

“but regret that in the Address no
mention has been made of Government’s
decision to give interim relief 1o
Central Government employees without
any delay.” (¥2)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address no
metion has been made of the steps to be
taken by Government for meeting the
just demands and aspirations of the
people of Telengana.” (93)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address on
mention has been made of any concrete
measures proposed to be taken by
Government to remove economis im-
balances in different parts of the country
created as a result of ecopomic plan-
ning."” (94)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address no
mention has been made of the taking
over by Government of the import
export trade carried on with Communist
countries on rupee payment basis.” (95)

That at the end of the motion, the
following be added, namely :

“but regret that in the Addressno
mention has been made of the peed for

of foreign companies in jute, tea, rubber

and cigarette industries.” (98)

That at the end of the motion, the
following be added, pamely :

‘but regret that in the Address no
mention has been made of the need for
establishing diplomatic relations with
Israel, East Germany and Taiwan.” (99)
That at the end of the motion, the

following be added, namely :

“but regret that in the Address there
is no mention about widespread discon-
tent among the people over the decision
taken by Government to increase the
prices of steel and Vanaspati ghee.” (292)
That at the end of the motion, the

following be added, namely :

“but regret that in the Address there
is no mention that the recommendations
of the Fifth Finance Commission lo the
effect that excise duty on cotton textile,
sugar and tobacco should be abolished
and sales tax should be levied thereon
have been rejected by the Government.”
(293)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address there
is no mention of the measures to check
the retrenchment of employees by foreign
oil companies.” (291)

That at the end of the motion, the
followiog be added, namely :

“but regret that in the Address there
is no mention about the decision of the
Government for giving directions to the

&ppointment of a higher-power
sion for investigation into bungling,
irregularities and corruption rampant in
import export trade.” (96)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address no
mention has besn made of the efforts
made by Government to settle
Maharashtra-Mysore and Mysore-Kerala
boundary disputes.” (57)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address no
ment:on has been made of the peed for
accepting the d d for Indiznisation

Go to be kept im view while
taking decisions at their discretion.”
(295)

SHRI RAMAVATAR SHASTRI (Patna):
I beg to move :

That at the end of the motion, the
following be added, namely :

“but regret that no mention has been
made in the Address of the need to
nationalise basic industries.” (100}

That at the end of the motion, the
following be added, namely :

“but regret that no motion has been
made in the Address of the need to
natlo_n'a]ise sugar mills.” (101)
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That at the end of the motion, the
following be added, namely :

“but regret that no mention has been
made in the Address of the need to
nationalise foreign oil companies.” (102)
That at the end of the motion, the

following be added, namely :

) “but regret that no mention has been
made in the Address of the need to
nationalise import and export trade.”
(103)

That at the end of the motion, the
following be added, namely :

“but regret that no mention has been
made in the Address of the need to
nationalise general insurance.” (104)
That at the end of the motion, the

following be added, namely :

“but regret that no mention has been
made in the Address of the need to
nationalise foreign banks and other
Indian banks.” (105)

That at the end of the motion, the
following be added, namely :

“but regret that no mention has been
made in the Address of the nced to
nationalise the tea industry,” (106)

That at the end of the motion, the
following be added, namely :

“but regret that no mention has been
made in the Address of the need to
nationalise the drug industry.” (107)

_ That at the end of the motion. the
following be added, namely :

“but regret that no mention has been
made in the Address of the peed to
nationalise the medical service,” (108)
That at the end of the motion, the

following be added, namely :

“but regret that no mention has been
made in the Address of the need to
accelerate the pace of industrialisation.”
109)

That at the end of the motion, the
following be added, namely :
“‘but regret that no mention has been
made in the Address of the nced to
) develop small industries in rural areas.”
T (110) :

That at the ecd of the motion, the
following be added, namely ;
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“'but regret that no mention has been
made in the Address of the need to
remove corruption prevalent in indus-
triss.” (111)

That at the end of the motion,
following be added, namely :

“but regret that no mention has been
made in the Address of the need to give
up capitalistic method of development
and adopting non-capitalistic method
therefor,” (112)

That at the end of the motion, the
following be added, namely :

“but regret that no mention bas been
made in the Address of the need to
bridge the gap between wealthy and poor
people.” (113)

That at the end of the motion, the
following be added, namely :

“but regret that no mention has been
made in the Address of the need to
confiscate the wealth of monopolist
capitalists and utilising it for develop-
ment programmes in the country.” (114)
That at the end of the motion, the

following be added, namely :

“but regret that no mention has been
made in the Address of the need to stop
the capitalists from tax evasion.” (115)
That at the end of the motion, the

following be added, namely :

“but regret that no mention has been
made in the Address of the need to
realise the arrears of tax of Rs. 500
crores from the monopolist capitalists.”
(116)

That at the end of the motion, the
following be added, namely :

“but regret that no mention has been
made in the Address about the measures
to be adopted for unearthing the black
money amounting to Rs. 600 crores.”
(117)

That at the end of the motion, the
following be added, namely :

“but regret that no mention has been
made in the Address of the peed to
control the prices.” (118)

That at the end of the motion, the
foilowing be added, namely :

" “but regret that no mention has been

the
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made in the Address of the need to

nationalise wholesale trade in food-
grains.” (119)
That at the end of the motion, the

following be sdded, namely :

“but regret that no mention has been
made in the Address of the need to take
strict action agains’ foodgrain black-
marketeers, profiteers, hoarders and
speculators.” (120)

That at the end of the motion, the
following be added, namely :

“but regret that no mention has been
made in the Address of the need to
protect the farmers from double loot of
profiteers.” (121)

That at th: end of the
following be added, namely :
“but regret that no mention has been
made in the Address of the need to fix
reasonable prices for farmers’ produce.”
(122)

That at the end of the motion, the
following be added, namely :

“but regret that no mention has been
made in the Address of the need to fix
the price of sugar-cane at Rs. 15/- per
qunital.” (123)

That at the end of the motion, the
following be added, namely :

“‘but regret that nc mention has been
made in the Address of the need to
supply industrial equipment to farmers
at cheap rates.” (124)

That at the end of the motion, the
following be added, namely :

“but regret that no mention has been
made in the Address of the need to fix
need-based wages for Government
employees.” (125)

. That at the end of the motion,
following be added, namely :

“but regret that no mention has been
made in the Address of the need to
reinstate without any condition those
Government employees who took part
in token strike of 19th September, 1968.”
(126)

That at the end of the motion, the
following be added, namely :

“but regret that no mention has been
made in the Address of the need to

wittdlaw  ccurt cases against the

motion, the

the

employees and their leaders who_were

arrested in connection with the token

strike of 19th September, 1968.” (127)

That at the end of the motion, the
following be added, namely :

“but regret that no mention has been
made in the Address of the need to
condone the break in service of those
Central Government employees who
participated in the strike of 19th
September, 1968.” (128)

SHRI DEVEN SEN (Asansol) : I beg
to move :

That at the end of the motion, the
following be added, namely :

“but regret that in the Address no
mention has been made about the failure
to re-instate the Central Government
employees not invoived in violence in
the general strike of 19th September,
1968.” (129)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address no
mention has been made about any policy
to fix need based minimum wage.” (130)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address no
mention has been made about the failure
to maintain the export level whichis
gradually going down.” (131)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address no
mention has been made about the failure
to evolve a policy to manufacture auto-
matic bombs as a defensive measures.”
(132)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address no
mention has been made about the failure
to propose a dialogue with China fos
creating trade relations.” (133)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address no
mention has been made about any pro-
posal for recognition of German Demo-
cratic Republic.” (134)
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That -t the end of the motion, the

following be added, namely :

“but regret that in the Address no
mention has been made about the failure
to nationalise foreign banks and foreign
oil companies.” (135)

That at the end of the motion, the

fbllowing be added, namely :

“but regret that in the Address no
mention has been made about the pro-
posed steps for raising the standard of
living.” (136)

That at the end of the motion, the

following be added namely :

“but regret that in the Address ao
mention has been made about the failure
to make provision for the implementation
of the scheme of gratuity for the coal
industry.” (137)

That at the end of the motion, the

following be added, namely :

“but regret the absence of any pro-
posal to cancel the fertilizer licence
granted to the House of Birlas.”
(641)

SHRI MADHU LIMAYE (Monghyr) :

éir. I beg to move :

That at the end of the motion, the

following be added, namely :

“'‘but regret that in the Address there
is no mention that the Government in-
tends to withdraw or recommend with-
drawal of all cases against their em-
ployees arising out of the 19th September,
1968, token strike, cancel all disciplinary
actions, including break in continuity of
service and to recogpise all the Unions
whose recognition was withdrawn after
the strike.” (138)

That at the end of the motion, the

fol!owing be added, namely :

“‘put regret that in the Address there
is no meation that the Government pro-
pose to take early steps to confer on all
those who are 1§ years of age or above
the right to be registered as voters and
to exercise their franchise.” (139)

That at the end of the motion, the

following be added, namely :

“but regret that in the Address there
is no mention of the Government's in-

tention to issue general directions to the
Governors in regard to the principles
they should observe in forming . popular
Ministrics in the States so as to avoid in
future the wide-spread resentment such
as was caused by their aciions in
Kerala, Uttar Pradesh and Bihar.”
(140)

That at the end of the motion, the

following be added, namely :

“but regret that in the Address there
is mo mention of the Government's
decision in regard to the demand of the
students and teachers for compulsory
recognition of their College and Uni-
versity Unions and for their partici-
pation in College and University Admi-
nistration.” (. 41)

That at the end of the motion, the

following be added, namely :

“but regret that in the Address there
is no mention of the Government’s in-
lention to impose a ceiling on persomal
income and consumption so as to achieve
the objective of austerity, hard work
and  equitable distribution of good
things of life.” (142)

That at the end of the motion, the

following be added, namely .

“but regret that in the Address there
is no mention of any Gowvernment plan
to enforce their old circular that the
representation of Harljans and Adivasis
in all classes of Central Government
services should be equal to their propor-
tion in the total population of the
country,” (143)

That at the end of the motion, the

following be added, namely :

“but regret that in the Address there
is no mention of the Government's in-
tention to mationalise foreign banks, oil
companies and rubber, tea and coffee
estates so as to free the npational
economy from foreign control.” (144)

That at the end of the motion, the

following be added, namely :

“but regret to observe that there is no
mention of a concrete snd time-bound
progi for the progressive pationali-
sation and channelisation through the
S. T.C. of the import trade in raw
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materials, and, especially, imports, of

crude oil at reasonable prices.” (145)

That at the end of the motion,
following be added, namely :

“but regret that in the Address there
is no meation of the Government's in-
tention to solve the Mysorc-Maharashtra
border dispute on the basis of the princi-
ples of contiguity and majority and with
village as the unit.”” (146)

. That at the end of the motion, the
following be added, namely :

““but regret to observe that there is no
mention on the Address of any Govern-
ment plan to amend the Trade Union
Law providing for the compulsory re-
cognition of Unions as the sole bargain-
ing agents and representative Unions
and also providing for the settlement of
rival trade union claims through the
instrumentality of secret ballotr.” (147)

That at the end of the motion, the
following be added, namely :

“but regrat that the Address does not
meation the decision to cancel the ferti-
liser licence granted to the House of
Birlas and the price hikes granted to the
producers of Vegetable ghee and steel.”
(424)

the

SHRI YASHWANT SINGH KUSH-
WAH) (Bhind) : T beg to move :

That at the end of the motion, the
following be added, namely :

“but regret that there is no meation
in the Address about the undemocratic
conduct of Governors in U. P., Bihar
and other States under Central Govern-
ment’s pressure.” (188)

That at the end of the motion, the
following be added, namely :

“but regret that there is no mention
in the Address of any change in India's
foreign policy which has proved a
failure and is unrealistic.” (189)

That at the end of the motion, the
following be added, namely :

“but regret that there is no mention
in the Address of steps to be taken for
the & facture of nucl to
safeguard mtto'nal freedom.” 1190)

That at the end of the motion, the
following be added, namely :

“but regret that there is no mention
in the Address about removal of un-
employment and taking necessary steps
to bring about requisite reforms in edu-
cational system.” (191)

That at the end of the motion,
following be added, namely :

“but regret that there is no mention
in the Address about the withdrawal of
privy purses to ex-rulers whereby the
promises given to them by Government
have been broken,” (192)

the

SHRI SHIVA CHANDRA JHA (Madhu-
bani) : I beg to move :

That at the end of the motion, the
following be added, namely :

“but regret that the Address has
fanhe" to gwe a scientific view of the
bl of the Indian

economy.” (296)

That at the end of the motion, the
following be added, namely :

“but regret that the Address has
failed to highlight the method for bring-
ing about a qualitative change in the
relationship of land ownership.” (297)

That at the end of the motion, the
following be added. namely :

“but regret that the Address has
failed to prescrib: any radical cure of
the landlessness problem in Indian agri-
culture.” (298)

That at the end of the motion, the
following be added, namely :

“but regret that the Address has
failed to offer any solution to the pro-
blem of the unemployed and under-
employed agricultural labourer.” (299)

That at the end of the motion, the
following be added, namely :

“but regret the failure to bring about
full employment among the tribal
people.” (300)

That at the end of the motion, the
following be added, namely :

“but regret that the Address has
failed to show that the new industrial
licensing policy has the growing propen-
sity towards Laissez-faire ecconomy.™

{300
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That at the end of the motion,"
following be added, namely :

“but regret that the Address has not
explained why in view of the setting up
of the enquiry against the Birla firms,
the latter were given the licence to set
up the fertiliser plant in Goa.” (302)
That at the end of the motion, the

following be added, namely :

“but regret that the Address has
failed to point out the imperative need
of nationalizing the 75 top monopoly
bhouses.” (303)

That at the end of the motion,
following be added, namely :

“but regret the failure to stop the
inflationary trend in the economy.”
(304)

That at the end of the motion, the
following be added, namely :

“but regret that the Address has failed
to give categorical to stop deficit financ-
ing.” (305)

That at the end of the motion,
following be added, namely :

“but regret the failure to freeze the
PL-480 fund portion ubused by the
American Embassy.” (306)

~ That at the end of the motion, the
following be added, namely :

“but regret that the Address bas failed
to point out the need for immediate
nationalization of all the Indian and
foreign banks in India.” (307)

That at the end of the motion, the
following be added, namely :

“but regret that the Address has not
poioted out the nesd for pationalizing
the plantations, foreign trade, general
in , sugar industry textile indus-
try and jute industry.” (308)

That at the end of the motion,
following be added, namely :

“but regret that the Address has not
pointed out that the EI'WIEIR pﬂvlte
sector is a to Indian de
(309)

That at the end of the motion, the
following be added, namely :

“but regret that the Address has failed
o point out the planning of the press

the

the

the

the
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industry by nationalizing the Indian
newspapers above 1. thousand circu-
lation and by boosting up the party
presses by giving an annual subsidy to
cach.” (310)
That at the end of the motion, the
following by added, namely :

“but regret that the Address has failed
to show any policy regarding full em-
ployment in the economy.” (311)

That at the end of the motion, the
following be added, namely :

“but regret that the Address has failed
to mention about bringing back the
Indian brains from abroad.” (312)

That at the end of the motion, the
following be added, namely :

“but regret that the Address has failed
to chalk out a new education policy for
the whole country.” (313)

That at the end of the motion, the
followiog be added, namely :

“but regret that the Address has failed
to point out the growing corruption in
the officialdom in India.” (314)
That at the end of the motion,

following be added, namely :

“but regret that the Address has
failed to end the regional imbalances.”
(315)

That at the end of the motion, the
following be added, namely :

“but regret that the Address has
failed to recommend the inelusion of
the Maithily language in the Eighth
Schedule to the Indian Constitution.™
(316)

That at the end of the motion,
following be added, namely :

“but regret that the Address has
failed to point out that the UN.O, is
the clearing house of international
intrigues.” (317)

That at the end o. the motion, the
following be added, namely :

“but regret that the Address has
failed to show .that American finance

italism is end: ing peace in the
World,” (318)

That at the end of the motion, the
following be added, namely :

“but regret that the Address has

the

the
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failed to point out the Importance of

getting out of the Commonwealth of

Nations.” (319)

That at the end of the motion, the
followivg be added, namely :—

“but regret that the Address has
failcd to advocate the immediate and of
racial discrimination in thé world.” (320)
That at the end of the :.otion, the

following be added, namely :—

“but regret that the Address has
failed to point out the policy of banning
the nuclear weapons.” (321)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address has
failed to show that India’s foreign policy
is devoid of both idealism aad practi-
calism.” (322)

That at the end of the motion, the’

following be added, namely :—

“but regret that the Address has not
pointed out categorically the need for
the manufacture of nuclear weapons for
the defence of the Indian freedom.” (323)

That at the end of the m:tion, the
following be added, namely :—
“but regrst the failuse to solve the
boundary disputes with the neighbouring
countries.” (324)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address has not
pointed out the convening of a new
Constituent Assembly for framing a new
Constitution where there would be no
right to property and where would be
the right to work.” (325)

That at the end of the motion, the
following be added, namely :—
“but regret that the Address bas
failed to show that the Government acts
according to Gandbhiji's behest.” (326)

SHRI MANUBHAI PATEL (Dabhoi):
I beg to move :

That at the end of the motion, the
following be added, namely :—

“but regret that no mention has been
made in the Address regarding the
deplorable condition of Indians and
persons of Indian origins in East Africa

and the facilities to be afforded to
settle them in India.” (328)

SHRI RABI RAY (Puri): I beg to
move :

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address no
mention has been made about the failure
of the Government to nationalise foreign
companies engaged in the manufacturing
drugs and pharmaceuticals.” (330)

That at the end of the motion, the
following be added, namely :—

“but regret the failure to nationalise
foreign owned rubber, tea and coffee
plantations in the country.” (331)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address no
mention has been made about the steep
rise in steel prices sanctioned by Govern-
ment as this would give rise to a spurt
in prices and accentuate inflationary
trends.” (332)

That at the end of the motion, the
following be added, namely :—

‘but regret that in the Address no
mention has been made about the
recent increase in the Vanaspati ghee
prices which only benefits the monopoly
producers like Hindustan Lever resulting
in products going undergrouad and
causing hardships to the people.” (333)
That at the end of the motion, the

following be added, namely : .

“but regret to say that in the Address
po mention has been made about the
present Constitution not being an ade-
quate and fit instrument for satisfying
the urges and aspirations of the vast
economically unprivileged and socially
repressed  sections of our people and
for realising a free and equal society.”
(334
That at the end of the motion, the

following be added, namely :—

“but regret that in the Address no
mention has been made about convening
of a new Constituent Assembly to be
elected by all those who are eighteen
years of age or above before the end of
1970 s0 as to frame a new (onstitution
for a sociglist Indis.” (335)



259 President’s Address (M) PBBRUARY 25, 1970 President’s Address (M)

{Shri Rabi Ray]
That at the end of the motion, the
following be added, namely :—

“bat regret that in the Address oo
mention has been made about formulat-
ing a scheme for taking over through
a Governmental agency the import of
India’s entire requirement of crude oil
before the end of 1970." (336)

That at the end of the motioa, the
following be added, namely :

“but regret the failure to take steps
to nationalise all the foreign companies
engaged in oil refining and distribution
of petroleum products.” (33N
That at the end of the motiom, the

following be added, namely :

“but regret the fiilure to resort to
capital formation by limiting personal
expenditure to a sum of Rs. 1500/- a
month.” (338)

That at the end of the motion, the
following be added, namely :

“but regret the failure to nationalise
steel, sugar, textile industrics, gemeral

insurance and imports and exports.”
(339,
That at the end of the motion, the

following be added, namely :

“but regret the failure to undertakings
in the public sector in such a manner so
that bureaucratisation is checked and

ic power is decentralised.” (340)
That at the end of the motion, the

60

as all Governmental and Judicial
Services in the regional languages.” (343)
That at the end of the mction, the
following be added, namely :
“‘but regret the failurs to give 75 per
cent of the Commissioned jobs in the
army to jawans by promotion.” (344)

That at the end of the motion, the
following be added, namely :

“but regret that there is no mention
in the Address regarding establishment
of a single class for all sorts of
passengers in the Railways.” (392)

That at the end of the motion, the
foliowing be added, namely :

“but regret that in the Address no
mention has been made to fix a price
policy for essential commodities in such
a manner that the sale price of these
essential commodities does not exceed
more than 1} times the combined cost
of production and t port.” (393)
That at the end of the motion, the

following be added, namely :

“but regret that in the Address no
mention has been made to establish a
fair equilibrium between the prices of

industrial and agricultural products.”
1394)
That at the end of the motion, the

following be add:d, namely :

“but regret that in the Address no
fon has been made to regulate the

following be added, namely :

“but regret the failurc to reserve at
least 60 per cent of the posts for the
backward classes including proportional
represeniation in all Ceniral Services
through new iaws of recruitment and
appointment.’ (341)

That at the end of the motion, the
following be added, namely :

_“but regret the failure to allow
students and teachers to form their
unions in the upiversitier and afso allow
their participation in the mansgement
of the universities.” (342)

That at the end <f the motion, the
following ke added, namely :

“but regret the failure to comduct
cxaminations for Centra! Sorvices as well

prices of agricultural produce in such a
manner that the agriculturist is enabled
to earn an income for decent living and
also the agricultural prices are not
allowed to fluctuate by more than
twenty per cent during two crops ' (395)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address no
mention has been made to provide
employment or to grant unemployment
allowance to the unemployed.” (396)

That at the end of the motion, the
following be added, pamely :

“but regret that in the Address no
mention has been made to provide
drinking water to every village within a
definite period.” (397)
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That at the end of the motion, the
following be added, namely :

“but regret that in the Address no
mention has been made to provide
irrigation facilities to all agricultura!
land at cheap rates within a stipulated
period.™ (398)

That at the end of the motion, the
following b~ added, pamely :

“but regret that in the Address no
mention has been made regarding legis-
lation for the recognition of trade unions
on the basis of secret ballot and thereby
ensuring participation of workers in the
management of undertakings.” (399)
That at the end of the motion, the

following be added, namely :

“but regret that in the Address no
mention has been made to ensure equal
wages for equal work for both men and
women.” (400)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address no
mention has been made to regain our
lost territories from China and Pakistan.”
(401
That at the end of the motion, the

following be added, namely :

“‘but regret that in the Address no
mention has been made to work for
Wourld Parliament through adult suffrage
and Lo !

a world develop
authority that could give technical aid
and capital to the developing countries
50 as to come to a par with the develop-
ed countries in the world.” (402)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address no
mention has been made about severing
diplomatic relations with Peking and
establishing an exile Government with
Dalai Lama as its head so as to free
Tibet in the long run.” (403)

That at the end of the motion, the
following ve added, namely : _

“but regret that in the Address no

mention has been made to recognise

SHRI  VISWANATHA MENON
(Ernakulam) : I beg to move :
That at the end of the motion, the

fullowing be added, namely :

“but regret that while the Address
claims to take steps to curb the growth
of monopolies, the Government has
sanctioned big increase in steel prices
which will help the flow of further huge
resources into the hands of the mono-
polies,” (347)

That at the end of the motion, the
following be added, namely ;

“but regret that the Goveroment in
violation of its declared policies have
granted a new licence to the Birlas to

. set up a huge fertilizer factory in Goa
with foreign collaboration.” (446)
That at the end of the motion, the
following be added, namely :

“but regret that the Central Reserve
Police are being ussd indiscriminately in
Kerala to suppress mass movements and
oppress the people.” (347)

That at the end of the motion, the
following be added, namely :

“‘but regret that in order to put down
the just struggle of peasants in Rajasthan
for the distribution of irrigated land to
the cultivators in the Ganganagar
District the army and other oppressive
forces have been made available by the
Ceotral  Government, to the State
Government.” (348)

That at the end of the motion, the
following be added, namely :

“but regret that the Address has not
mentioned anything about the deleterious
effiect of the continued inflow of large-
scale foreign capital into Indian economy
and the serious consequences in the
drain of our resources resulting from it.”
(349)

That at the eod of the motidp, the
following be added, namely :

*“but regret that despite the experience
of the last hundred and fifty years of
the domipation of forcign monopoly

East Germany and Taiwan Go
in so far as they have been functionirg
as legitimate Governments in those areas
since years.” (404)

\pital over our economy the Govern-
ment coptinues 10 encourage and woo
fresh foreign imperialist capital into the
country with fresh concessions.™ (35,
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That at the end of the motion, the

following be added, namely :

“but regret that the Government in
violation of the industrial policy resolu-
tion is continuing to grant majority
participation to foreign capital in indus-
tries being set up in the name of export-
oriented industries etc.” (351)

That at the end of the motion, the

following be added, namely :

“but regret that the Government is
utterly indifferent to the serious conse-
quences of its new policy of allowing
foreign monopoly capital to set up
private panies for h and
development which will have a very
damaging effect on the development of
our national science and technology and
will render superflous the large number
of pational laboratories and research
institutes already set up in the country
aod in which our Indian scientists and
research workers bave achieved com-
mendable results.” (352)

That at the end of the motion, the

following be added, namely : .

“but regret that 1he Address has not
given any attention to the serious pro-
blem of Centre-State relations especially
in regard to the problem of the financial
autonomy and self-sufficiency of the
State in view of the upanimous and
persistent demand of the State Govern-
ments for fer of gr
from the Centre to the Sta " (353)

That at the end of the motion, the

following be added, namely :

“but regret that the Address has not
elaborated a consistent and effective
socio-economic policy towards the solving
of the problem of mounting unemploy-
ment.” (354)

That at the end of the motion, the

following be added, namely :

“but regret that despite serious
situation of unemployment the Govern-
ment is going ahead with and encourag-
ing the mechanisation of agriculture
which will throw out millions of agricul-
tural labour from their traditional
occupation and render them destitutes.”
(355)

That at the end of the motion, the

following be added, namely :

“but regret that in the utter disregard
of the necessity of increasing the employ-
ment avenues the Government is going
ahead with and helping the private
capitalists to enforce automation,
rationalisation and such other devices
which will reduce both the present labour
strepgth and potential employment in the
affected industries.” (356)

That at the end of the motion, the

following be added, namely :

“but regret that while the Address
mentions about the necessity of carrying
out reforms, it bas failed to anayse and
locate the basic causes which led to the
non-implementation of even the mild
measures of land reform already on the
statutes of most States and ignores the
iron grip of the landlords and rich
peasants on the Government's bureauc-
racy, police and other apparatus of State
machinery."” (357)

That at the eod of the motion, the

following be added, namely :

“but regret that the Government have
not still resiled completely from its
policy of victimisation of the Central
Government employees who took part
in the 19th September, 1968 strike and
regret that still a large number of em-
ployees are out of job or facing various
other disciplinary proceedings in the
different departments of the Government
of India.” (358)

SHRI MRITYUNJAY PRASAD

(Maharajganj) : I beg to move :

That at the end of the motion, the

following be added, namely :

“but regret that in the Address no
mention bas been made of the break-
down of the Constitution in Wut Bennl
and the quential constituti
duty cast on the Central Government to
impose President’s Rulé over West
Bengal.” (370)

That - at the end of the motion, the

following be added, namely :

“but regret that no effective me p:ure
bave been outlined in the Add rcset
stop the endemic orgy of political iricp
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loot and murders in West Bengal where
the Chief Minister himself has publicl

That at the end of the motion, the
following be added namely :

described his Government as uncivilised
and barbarous.” (371)

That at the end of the motion, the

iollowing be added, namely :

“‘but regret the Government's feilure
to effectively curb the subversive activities
of political parties and groups owing
allegiance to foreign countries inimical
to India, particularly China and
Pakistan.” (372)

That at the end of the motion, the

following be added, namely :

“but regret that in the Address no
mention has been made of any concrete
steps proposed to be taken to stem the
tide of fissiparous tendencies evidenced
in fights between various States for
realing boundaries between the neigh-
bouring States or in demands for new
States to be carved out of the existing
ones,” (373)

That at the end of the motion, the

following be added, namely :

“but regret that in the Address no
mention has been made of any concrete
steps taken or proposed to be taken to
liberate the territories illegally occupied
by Pakistan and China, in redemption
of solemn pledge given to Parliament by
the then Prime Minister Shri Jawaharlal
Nebhru on the 14th November, 1962.”
(374)

That at the end of the motion, the

following be added namely :

“but regret that in the Address no
mention has been made of any concreate
steps taken so far or proposed to be
taken to nullify the transfer by Pakistan
or illegally occupied Indian territory by
it to China.” (375)

That at the end of the motion, the

following be added namely :

“but regret that in the Address no
mention has been made of the steps
taken or proposed to be taken to suffi-
ciently improve the conditicns of the
Harijans and Scheduled Tribes so that
they may become indistinguishable from
other sections of the Society and all
types of reservations and special facilitics
for them may become unnecessary and
thus may be withdrawn without any
injury or loes to them."” (376)

“but regret that in the Address neither
any anxiety bas been expressed regarding’
the high prices of essential commodities
nor have any effective steps been suggest-
ed to curb them.” (377,

That at the end of the motion, the
following be added, pamely :

“but regret that in the Address there
is no expression of any anxiety about
the continued industrial backwardness
of some of the most depsely populated
tracts in India, such as North Bihar,
por of any schemes to bring it at par
with other industrially advanced areas,”
(378)

That at the end of the motion, the
following be added :

“but regret that through the first
Uranium mine and mill have been com-
missioned in Bibar, yet no steps are
being taken for setting up an atomic
plant in Bibar.™ (379)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address no
serious concern has been expressed at
the growing unemployment of the
educated, uneducated, skilled and un-
skilled labour in the country and the
failure of the Government to check the
same.” (380)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address there
is no mention of the unwillingness of
the Government to introduce prohibition
in the country in general and in the
Union territories in Particular even in
the Gandhi Centenary year after 22 years
after independence.” (381)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address there
is no mention of the failure of the
Government to check the mounting
losses in Public Sector Undertakings,
while their counterparts in the Private
Sectors are making sizeable profits,”
(382)

That at the end of the motion, the
following be added, namely :
*“but regret that there is no fndication
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in the Address of adequate awareness of

the growing gap between the rich few

aod the multitude of people in the

country nor of the steps contemplated

to reduce the growing economic dis-

parities by improving the lot of poorer

sections.” (383)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address there
is no mention of the Government's
failure to pationalise all Indian and
foreign banks, even though ordinance
renationalising certain Indian banks has
recently been issued.' (384)

That at the end of the motion, the _

following be added, namely :

“‘but regret that there is no expression
of concern in the Address over the
ineptitude of the Goveroment in rushing
through illdrafted legislation which is
struck down by the Supreme Court as
ultra-vires thus rendering even salutary
measures as null and in effective.” (385)

That at the end of the motion, the
following be added, namely :

“but regret that the Address does not
make mention of any concern about
student unrest in the country and the
need of a sympathetic approach to the
youngmen and their problems in orde:
to help and solve them.” (386)

That at the end of the motion, the
following be added, namely :

“*but regret that there is no mention
in the Address of any schemes to study
working conditions in various industries,
offices, etc, in order to determine fair
and just criteria to fix rMunimun- wages
as well as minimum quantum and
quality of work per man per day.” (387)
That at the end of the motion, the

following be added, namely : '

“*but regret that the Government have
not given any indication of having a
clear policy on ‘Gherao’, resulting in
avoidable, unjustifiable and uofortunate
clashes and fall in production.” (388)
That at the end of tbe motion, the

following be added, namely :

“but regret that there is no mention
o1 repeated orgies of wanton destruction

of public and private property, specially
Railway property and Government's
failure to check and curb such tenden-
cies.” (389)

That at the end of the motion, the

following be added, namely :

“but regret the Government’s failure
to provide adequate protection to em-
ployees of public wutility services, such-
as Railways, Road transport etc., from
beatini, killings by disorderly mon.,
resulting in disruptions of such services.”
(390)

That at the end of the motion, the

following be added, namely :

“but regret that there is no mention
in the Address of the acute shortage of
facilities of fina-ce, fertilisers, insecti-
cides, improved quality seeds, modern
farm implements tractors etc., facilities
for their proper repairs etc., and the
dministrative inadequacy and ineffi-
cieacy in fair distribution of whatever
facilities are there.” (391)

That at the end of the motion, the

foilowing be added, namely :

“but regret that there is no mention
in the Address as to how Government
have been pressurised to reward a person
presumably on the reco:nmendation of
the Prime Minister, Mrs. Indira Gandhi
with Padmashri who publicly foully
abused Mahatma Gandhm and India’s
first P, M. Pandit Jawaharlal Nehru.”
(462)

That at the end of the motion, the

following be added, namely :

“but regret that there is no expression
of concern or condemnation of the P.ime
Minister on her attempts to topple such
Chief Ministers ns do pot play to her
tune, particularly Shri C. B. Gupta,
despite her professed neutrality.” (463)

SHRI NAMBIAR (Triuchirappaili) : 1

beg to move :

That at the end of ih:moiiun, the

foliowing be added, namely :

“but regret that the Address has
failed to declare that foreign banks in
India will be nationalised forthwith.”

(408)



269 President's Address (M, PHALGUNA 6, 1891 (SAKA) President’s Address (M) 27)

That at the end of the motion, the
following be added, namely :

“but regret that the Government
have failed to declare their intention to
nationalize Central Insurance.” (409)
That at the end of the motion, the

following be added, namely :

“bui regret that the Government have
failed to declare their intention of
nitionalising the whole of export and
linport trade of the country.” (410)

That at the end of the motion, the
fullowing be added, namely :

“but regret that the Government have
failed 1o declare their intention of
nationalising foreign oil monopolies.”
(411)

That at the end of the motion, the
following be added, namely :

“but regret that the Address has
failed to mention that any unemployment
allowance Bill will be brought forward.”
(412)

That at the end of the mution, the
following be added, namely :

**but regret that the Address does not
emphasise the necessity of suitable
constitotional amendments in order to
push through urgently needed agrarian
reforms.” (413)

That at the end of the motion, the
following be added, namely :

“but regret that the Address has failed
to declare moratorium on peasant
indebtenzss and division of credits for
the labouring peasantry in order to free
themi from the clutches of usuricus
moneyleoders.” (414)

That at the end of the motion, the
following be added, namely :

“but regret that the Address has
failed to pinpoint the necessity of taking
over some of viable big concerns of the
big capitalists.” (415)

That at the end of the motion, the
following be added, namely :

“but regret that the Address does not
declare that a thorough proble will be
undertaken in order to locate and weed
out burcaucratic elements who sabotage
progressive reforms.™ (416)

That at the end of the motion, the
following be added, namely :

“but regret that the Address dces not
promise full autonomy to the States
pnding which does not promise immedi-
ate grant of legislative, executive and
Fny ial po to i I 1 a dical

democratic programme and plan for the

rapid industrialisation of the States and
execute progressive agrarian reforms.”

417

That at the end of the motion, the
following be added, namely :

“but regret that the Government have
failed to declare any intention of with-

drawing and annullipg  repressive
measures and acts like CRP and
Industrial Security Force etc.” (418)

That at the end of the motion, the
following be added, namely :

“but regret that there is no mention
in the Address of the vicitimisation
perpetrated on the Central Government
employees who went on a token strike on
the 19th September, 1968 and the need
to cancel all such actions of victimisation
forthwith including the break in service
imposed on them.” (627)

That at the end of the motion, the
following be added, namely :

“but regret that there is no mention
in the Address about the need to grant
an interim relief to the Central Govern-
ment employees while a promise of a
Third Pay Commission has been made.”
(628)

DR. KARNI SINGH (Bikaner) : I beg
to move :

That at the end of the motion, the
following be added, namely .

“but regret that the President’s rule
has not been imposed in Rajasthan
following mass firings and thousands being
put into jai!, when on much lesser reason,
President’s rule was imposed in 1967,
bringing the minority party into power
in the State.”” (425)

That at the end of the motion, the
following be added, namely :

“but regret that Rajasthani language
has still not found a place in the Eighth
Schedule to our Constitution.” (426)
That =t the end of the motion, the

following be added, pamely :

“but regrot the failure to take up
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Rajasthan Canal Project on a war
footing to avoid frequent drought con-
ditions in Rajasthan.” (427)

That at the end of ihe motion, the
following be edded, namely :
“but regret that Rajasthan Canal
Project has mot been taken over by the
Centre.” (428)

SHRI INDERAJIT GUPTA (Alipore) :
1 beg ic move :

That at.the end of the motion, the
following be added, namely :

“but regret to note that the Address
does not mention about the urgent need
for natiopalisation of the entire banking
sector, including foreign banks.” (438)
That at the end of the motion, the

following be added, namely : ~

“but regret to note that the Address
does not propose to take necessary steps
to remove the right to property from
the Fundamental Rights under the
Constitution.”™ (439)

That at the end of the motion, the
following be added, namely :

“but regret to not that the Add ess
does not mention the growing menace to
democracy and secularism from the
rightist combination of the syndicate,
Jana Sangh and Swatantra Parties.” (440)

SHRI JANESHWAR MISRA (Phulpur) :
I beg to move :

That at the end of the motion, the
following be added, namely ;

“but regret that in the Address there
is no mention of Government’s resolve
to free public life and official working
from the use of English language this
year onwards,” (455)

That at the end of the motion, the
following be added, namely :

“but regret that in the Address there
is no mention of the Government’s firm
resolve to restore the boundary of India
to its position that existed on 15th
Avgust, 1947, which has since con-
tracted ** (456)

That at the end of the motion, the
following be added. namely :

*‘but regret that in the Address thero

is no mention in view of the obstruction
being caused by caste system in the
general progress of the country, of
Government's resolve to give special
opportunities to the persons belonging
to backward classes, Scheduled Castes,
Schedoled Tribes, Muslims, women, by
providing 60 per cent. jobs to them ™
457)

That at the end of the motion, the

following be ndded, namely :

“but regret that in the Address there
is no mention that Government would
remove the unemployment fully by the
end of this year, otherwise unemploy-
ment allowancs would be given to every
unemployed person at the rate of
per capita pational income." (458)

DR. RAM SUBHAG SINGH (Buxar) :
I beg to move :

That at the end of the motion, the
following be added, namely :
“but regret that the Address fails to
suggest ways for uncovering potential in
the for expand duction,

& ¥
g P ivity aod g
employment, thereby improving levels of
living of the working people.” (490)
That at the end of the motion, the
following be added. namely :

“put regret that the Address makes
no reference to people’s right to work by
assuring them productive employment
and deplores the misleading reference to
massive rural works programme.” (491)

That at the end of the motion, the
following be added, pamely :

“but regret that the Address fails to
suggest measures to be taken to arrest
the dangerously deteriorating law and
order situation in major parts of India.”
(492}

That at the end of the motion, the
following be added, nemely : ’

*but regret that while expecting China
to respect our right to pursue our own
domestie affairs and foreign policy the
Address does not make any mention of
the measures to be taken to regain our
territory forcibly occupied by China."
(493) ' '
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SHRI SRADHAKAR SUPAKAR
(Sambalpur) : I beg to move :

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address about the delay in the
finalisation of the Fourth Five Year
Plan.” (508)

That at the end of the motion,
following be added, namely :—

“but regret the failure of the Govern-
ment to find effective solution to the
growing regional economic imbalances in
in the country.” (509)

That at the end of the motion, the
following be added, namely :—

“‘but regret the failure of the Govern-
ment to check the growing disparity
between the rich and the poor.” (510)
That at the end of the motion, the

following be added, namely :—

“but regret that there is no mention
in the Address about the concrete steps
taken to improve our relations with
Pakistan or to check the growing hostility
of that country.” (511)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
about the solution of the problem of the
ever increasing number of unemployed
persons in the country.” (512)

the

SHRI TENNETI VISHWANATHAM
(Visakhapatnam) : 1 beg to move ;

That at the end of the motion, the
following be added, namely :—

“but regret the failure to announce
the location of the Fifth and Sixth
integrated Steel Plants at Visakhapatnam
and an Alloy Steel Plant at Salem and
leaving matters to further agitation in
the streets.” (516)

That at the end of the motion, the
following be added, namely : —

‘“but regret the failure that there is
no massive programme indicated for the
perennial supplv of drinking water to all
the villages by forming a water grid from
the waters of all the Rivers in the
country connecting them by cast iron
pipe lines with booster pumps and
balancing reservoirs wherever needed.”
¢17)

That at the end of the motion, the
following be added, namely : —

“but regret that there is no massive
programme indicated for slum clearance
and rehousing of the slum dwellers and
the poorer sections of the people living in
all Industrial Towns.” (518)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no programme
indicated to improve Broadcasting and
Television by increasing the strength of
the Stations at strategic centres and at
places like Visakhapatnam covering the
agency areas of Visakhapatnam, East
Godavary and Srikakulam Districts.”
(519)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no programme
indicated to remove beggary in the
country, rehabilitate the beggars as
useful citizens and confining the disabled
ones, shelter and food in State-run beggar
Homes.” (520)

That at the end of the motion, the
following be added, namely :—
“but regret that no steps are indicated
for the Government—

(a) to supply raw materials to small
scale industries at cheap prices ;

(b) to make available water and
electricity to such industries at
concessional rates ; or

(c) to purchase their products, subject
to qualitative standards, without
obliging them to follow tender
p d in petition with large
scale industrial producers.” (521)

That at the end of the motion, the
following be added, namely :—

“but regret that no large-scale pro-
gramme is indicated to popularize
Sanskrit having regard to its resilience
and capacity to bind the Nation
together.” (522)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no programme
indicated to raise the status of —

(1) Ayurveda and Siddha ;
(2) Unani ; and
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(3) Homeopathy
systems of medicine,” (523)

That at the end of the meotion, the
following be added, namely :—

“but regret that no steps have been
indicated to use atomic power for
defensive purposes.” (524)

That at the end of the motion, the
following be added, namely :—

“but regret that no programme is
indicated to protect the Bay of Bengal
and Arabian Sea from foreign domina-
tion and safeguard the security of India,”
(525)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does not
indicate any positive or serious steps to
combat the atmosphere of violence and
lawlessness prevailing in’ the country.”
(526)

That at the end of the motion, the
following be added, namely :—

“‘but regret that no realistic approach
is indicated to strengthen our relations
with Dalai Lama and help him and nor
are stens indicated to meet the danger
arising out of the Chin:se massing of
military strength in Tibet." (527)

That at the end of the motion, the
following be added, namely :—

“but regret that no effective steps are
indicated to widen the scope of banking
by nationalising all banks and help the
common man by abolishing all private
money lending and strengthen the base
of Indian economy.” (528)

That at the end of the motion, the
followiog be added, namely :

“but regret that ‘Rajasthani’ has not
been irdicated to be added to the
languages mentioned in the Eighth
Schedule to the Constitution.” (529)

That at the end of the motion, the
following be added, namely :(—

“but regret that in the Address no
proposal is indicated to aholish awards
like Padmavibhushan etc., as no worth-
while principle is disclosed in the

I of the d and their
prestige has gone down.” (585)
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That at the end of the motion, the
following be added, namely :—

“but regret that the Address does not
disclose any measure to stop the foreign
money and monopoly capital flow into
the country.” (586)

That at the end of the motion,
following be added namely :—

“but regret that in the Address no
adequate scheme for crop and cattle
insurance has been indicated in the
interests of the agricultural economy of
the country.” (587)

That at the end of the motion,
following be added, namely ;—

“but regret that there is no meation

the

the

in the Address about removal of
discriminatory treatment of different
g of J. and Kashmir.” (58.)

That at the end of the motion, the
following be added, namely ;: —

“but regret that in the Address no
legislative measure is indicated to ban
the usz of words, in surnames and proper
names indicative of caste or sect.” (589)
That at the end of the motion, the

following be added, namely :—

“but regret that there is no mention
in the Address about proposals to raise
the status of non:journalistic workers in
Newspaper establish or to imple-
ment the recommendations of the wage
board regarding them.” (590)

That at the end of the motion,
following be added, namely :

“but regret that in the Address no
indications have been given of any steps
for bringing all Asiatic natioms, parti-
cularly of South-Eastern Asia, into a
common set up for their econamic uplift-
ment and for common security.” (591)
That at the end of the motion, the

following be added, namely : —

“but regret that in the Address no
steps are indicated to str il the
administration of public sector projects
with a view to efficiency and profitabi-
lity, giving a base [or real social econo-
mic change.” (592)

That at the end of the motion, the
following be added, namely :—
“but regret that in the Address no

the
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comprehensive scheme is indicated to
make India fully self-sufficient in food-
grains.” (593)

That at the end of the motion, the

following be added, namely :—

“but regret that the Address does not
disclose a spirit of liberality towards
those who participated in the strikes of
1960 and 1968 and who as a consequence
have been punished with break in their
service, after resorting them in the ser-
vice as a concession to public agitation.”
(554)

That at the end of the motion, the

following by added, namely :-—

“but regret that in the Address no
effective steps are indicated to tackle
effectively and impartially the problem of
tax-evasion, black money and monopoly
devices, which are destroying the plans
and adversely affecting about 90 per
cent of the population.” (595)

That at the end of the motion, the

following be added, namely :(—

“but regret that in the Address no

are indi d to start student

and labour participation in the manage-

ment of Universities and Industrial
Undertakings,” (596)

That at the end of the motion, the

following be added, namely :—

“but regret that in the Address no
effective steps ar: indicated to compel
State Governments to protect the
interests of linguistic minorities inhabi-
ting the States in spite of the continued
reports of the Linguistic Commissioner.”
(597)

That at the end of the motion, the

following be added, namely :—

“but regret that in the Address no
steps are indicated to take over foreign
oil companies in a phased manner;
either by purchasing or by participation
of equity capital or by following both
methods.™ (598)

That at the end of the motion, the

following by added, namely :—

“pyt regret that in the Address there
is no indication for reversing the present
licencing policy which is entirely in
favour of monopolists and breeding cor-
ruption at all levels.” (599)

SHRIMATI SHARDA MUKERJEE

(Ratnagiri) : I beg to move :—

That at the end of the motion, the

following be added, namely :—

“but regret that, in making an impor-
tant departure from national policy,—as
evident from the present Government’s
inteniions as regards matters arising out
of the historic national seitlements made
with the then sovereign Rulers, and the
pledges given to them on behalf of India,
which were embodied in the constitutive
instr ts or ch ters of the Union,
there being the very first treaties or com-
pacts entered into by free India after
independence, the Address gives mno
assurance :—

(a) that the Government shall not
swerve from respecting the consti-
tuticnal and other legal guarantees
and assurances given to citizens,

h h --J' o'., 1} ’ by
the State, but shall ensure that the
meaning of “guarantee™ by the
State sand Government in India
is not contemned or derogated ;

(b) that in respect of compactual en-
gagements and understandings with
people, entered into by Government,
for reciprocal advantage and with
honest intention and purpose, the
state shall faithfully keep the same
and discharge its obligations there-
vnder ;

{c) that the Government will see to it
that nothing is done that may
compromise or injure honourable
conduct and policy, such that is in-
voked and enjoined by the Direc-
tive Principle of State Policy con-
tained in article 51 of the Consti-
tution ;

(d) that it shall not merely proclaim
moral principles and standards but
shall, by its own example, seek to
maintain and promote them, in all
hnman dealings, not only in world
counsels but in Indian life and
affairs ;

(e} that the public probity and recti-
tude of the Siate and public
authority in India will not be
subordinated to the prevailing pro-
clivities or expediencies of the party
in power ; ’
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(f) that the State shall not depart from
the universal canons of justice and
propriety, for any reason, nor shall
resort to arbitrary or ooercive
means in its dealings with law-
abiding citizens ; and that the State
shall oot neglect to recognise and
honour these that make useful
contributions or sacrifices for the
sake of the country and the com-
mon good, which would also serve
to encourage emulation by others.”
(530)

SHRI SHINKRE (Panjim): I bes to

move

That at the end of the motion, the

following be added, namely : —

“but regret that in the Address no
mention has been made to make use of
Pataskar Formula to solve all the Inter-
State boundary disputes, luding one
between Maharashtra and Mysore.”
(531)

That at the end of the motion, the

following be added, namely :—

“but regret that in the Address no
mention has been made to the aspi-
rations of the Marathi speaking people
of Dadra and MNagar Haveli who are
demanding the integration of these terri-
tories into adjoing Maharashtra State
since their liberation from Portuguese
yoke.” (532)

That at the end of the motion, the

following be added, namely :—

““but regret that in the Address no men-
tion has been made to the schemes for the
rehabilitation of the people of Indian
origin who have been throwxm out from
many countries of East and West Africa
and have been forced to return to India
without taking with them their hard-
carned belongings.” (533)

That at the end of the motion, the

following be added, namely :—

“but regret that in the Address no
mention has been made to any well-
planned development programme for the
industrial growih in the Union Terri-
tories s0 far badly neglected and which
deserve better treatment from the
Central Government.”™ (534)

That at the end of the motion, the

following be added, namely :—

“but regret that in the Address no
mention has been made to analyse the
cause of cropping up of regional senas
like Gopal Sepa, Kannad Sena, Shiv
Sena, Bangla Sena and others, and devise
ways and means to solve the regional
problems and put an end to the activi-
ties of these disruptionist forces.” (535)

That at the end of the motion, the

following be added, namely :—

“but regret that in the Address no
mention has been made to the need of
imp t the rec dations of the
Administrative Reforms Committee re-
garding Union Territories, namely mer-
ger of the small units in adjoining States
and big ones deserving the status of full-
fledged States,” (535)

That at the end of the motion, the

following be added, namely :—

“but regret that no mention has been
made in the Address of the steps which
will be taken by the Government in the
near future to strengthen the very cor-
dia! relationship between India and
South American countries.” (636)

That at the end of the motion, the

following be added, namely :—

“but regret that no mention has been
made in the Address about the steps
taken so far and also which will be taken
in the near future to put on sound
grounds the commercial relationship bet-
ween India and South American countries,
specially non-aligned omes.” (637)

That at the end of the motion, the

following be added, namely : —

“but regret that no mention has been
made in the Address of the steps taken
by the Government to seck the release
of Dr. Telo Masearenbas, a Goan politi-
cal worker, who is languishing in
Portugal's Jail, even after 9 years of
liberation of Goa.” (638)

SHRI MOHAMMAD ISMAIL (Barrack-

pore) : I beg to move :

That at the end of the motion, the

following be added, namely :—

“but regret that there is no mention
in the Address about thoussnds of
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workers employed under contract Sardari

system even in permanent nature of work

in almost in all the collieries in the

country. (551)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address of the need to introduce
gratuity scheme for the coal mine wor-
kers, which numbers in lakhs.” (552}
That at the end of the motion, the

following be added, namely :—

“but regret that there is no mention
in the Address about stoppage of recruit-
ment through Central Recruiting Organi-
sation in the coal mines.,” (553)

That at the end of the motion, the
following be added, namely :---

“but regret that the Address does not
mention about full paymenot to patients
suffering from T. B. and other such
diseases till full recovery in collieries,
and accumulation of sick leave and leave
upto four years attendance Bonus on daily
attendance to be paid weekly, earned
leave for 12 days to underground workers
and 16 days for surface workers.”
(554)

That at the end of the motion, the
following be added, namely :—

“'but regret there is no mention in the
Address about the need to take over
coal mines, iron ore mines, tea gardens,
jute mills, foreign oil companies, which
is a source of curbing the monopolists.”
(555)

That at the end of the motion, the
following be added, namely :—

“but regret the failure to mention the
peed to recognise trade unions by secret
ballots.” (556)

That at the end of the motion, the
following be added, namely :—

“but regret the failure to mention

service conditions rules 1o the employees
working under thc private civil aviation
companies such as Airways (India)
Jamair Co. and failure to nationalise
private companies under the IAC or
make obligatory to implement service
conditions rules of TAC to private com-
panies at the time of granting licences.”
(558)

That at the end of the motion, the

following be added, namely :—

“but regret the failure to consider pro-
posal to form another corporation to
take ove the private routes operated by
private companies.” (559)

That at the end of the motion, the
fol'owing be added, namely : —

“but regret the failure to prescribe
working conditions for employees on
permanent muster roles in Bokaro and
other public sectors.” (560)

That at the end of the motion, the
following be added, namely : —

“but regret the failure 10 merge full
dearness allowance of the Ceotral
Government employees and to grant
financial assistance for payment of
higher salaries and dearness allowance to
the State Government employees,™
(561}

That at the end of the motion, the
following be added, namely :—

“but regret the [failure to withdraw
order of break in service of Goverment
employees who participated in the 19th
September, 1968 strike, and stopping of
in and p i and railway

That at the end of the motion, the
following be added, namely :—

“but regret the failure to mention the
need to withdraw dispute of the LIC
from the National Tribunal and settle by

o L N ded by the

about large scale eviction of p
from land by the Zamindars and
thousands of arrest cases against the
kisan and landless Harijans, in Cham-
paran, Purnea, Monghyr, Bhagalpur and
Saharsa districts of Bihar.,” (557}
That at the end of the motion, the
following be added, namely :—
*put regret the failure to apply IAC

p , as

LIC employees.” (563)

That at the end of the motion, the
following be added, namely :—

“but regret the failure to vest land to
the landless, such as the Harijans and
other Scheduled Caste peasants in the
country and prevent eviction from the
land,” (564)
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That at the end of the motion, the
following be added, namely :—

“but regret the failure to make legis-
lation for giving minimum need based
wage to the working-people in the
factories and in the rubber plantation
mines and offices.” (565)

That at the end of the motion, the
following be added, namely :(—

“but regret that the Address does not
mention about lowering prices of agri-
cultural products at steep rising prices
of industrial and other essential com-
modities prices.” (566)

That at the end of the motion, the
following be added, namely :—

“but regret the failure to bring unified

wages for the agricultural labour in the
country.” (567)

That at the end of the motion, the
following be added, namely :—

“but regret the failure to stop beavy
workload on the workers, in the railways
and abolition of casual system.” (568)

That at the end of the motion, the
following be added, namely :—
“‘but regret the failure to curb the big
monopolists and landlords in the coun-
try.” (569)

SHRI ANBAZHAGAN (Tiruchengode) :
1 beg to move :

That at the end of the motion, the
following te added, namely :—

“‘but regret that there is no mention
in the Address of the failure of the
Goveroment to find a final and just
solution to the official language pro-
blem.” (629)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address of the demand for re-
moval of the chapter in the Constitution
giving official status to Hindi and for
suitable amendments to the Constitution
in order to remove the present discrimi-
nation egainst and the additional bur-
den on the pon-Hindi speaking people,
especially in the South,” (630)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention in
the Address of the failure to recognise
the imperative need for empowering the
States with moie financial and l'censing
power in order to give them more initia-
tive in development and progress of all
regions.” (631}

SHRI JAGESHWAR YADAYV (Banda) :
1 beg to move :

That at the end of the motion,
following be added, namely :—

“but regret that although in the
Address there is a mention about en-
couraging industries in backward areas
yet the names of backward areas
have not been mentioned, especially the
southern part of Jumnpa river in U. P.
which is a backward area and which has
been left untouched as far as indus-
trialisation is concerned and places like
Bundelkhand Chitrakus.” (639)

the

That at the end of the motion, the
following be added, namely :—
“but regret that in spite of a

mention in the Address about the im-
proving of the conditions of workers in
major industries like steel as far as the
living condition of labourers is con-
cerned nothing has been done to :—

(a) improve the conditions, and rates
of wages of agricultural labourers
who constitute a major part of the
population of India in villages ;

{b) improve the living conditions, edu-
cation, working conditions of agri-
cultural labourers and Koles and
Bbeels living in billy areas.”™
(640)

MR, DEPUTY-SPEAKER : The amend-
ments are also tefore the House.

DR. RAM SUBHAG SINGH (Buxar):
1 am grateful to the President for his
Address but 1 am sorry that he took the
trouble of reading out an Address which
was prepared by a Government which has
lost legitimacy and credibility ; because the
Government, as you know, is headed by a
person and also contains persons whose
words and signatures cannot be relied on.
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Now, I do not know what was the
credibility of the Address which was
described ‘unique’ by my d friend,

charge this Government that everywhere she
uses the CRP and the military to crush the

Hanumanthaiyaji, because, in my opioion,
this is most disappointing and disgusting.
{Interruptions) This is thoroughly contradic-
tory. I say this is disappointing because
everywhere this Government has created
insecurity and disorders by its decisions.
Wherever this Government has taken any
decision it has bulleted the people. Only
recently, over two dozen persons were bullet-
ed in Haryana and over three dozen persons
were killed by the supporters of the Prime
Minister and her Government apparatus in
Rajasthan. (Interruptions) Poor agricultural
labourers and peasants who are working in
the desert area on the border of this country
were killed. Rather than helping them, they
are bulleted. The Prime Minister goes on
professing in the country-side that she
stands for the common man. Did you kill
any capitalist in the country 7 Did you kill
any persons who come in the top fifty people
in the country ? The persons you have got
killed by your supporters in Haryana and
Rajasthan are the ordinary citizens of this
country, I challengs her to prove whether
they are ordinary citizens or not. All
the measures that have been taken by this
Government which has lost all credibility have
increased the burden of the common man,
Only day before yesterday 2 burden of Rs.
39 crores has been placed on the weak
shoulders of the railway users. The Prime
Minister travels by helicopter or plane and
her supporters also do so, and also those
who are in the higher strata. They never
care to go by train, more particularly by
Third Class. Now she has come out with
a budget through the biggest ‘Sadachari® of
this country who wanted to root out corrup-
tion within two years and in that process
got himself rooted out not because he wanted
to create reforms in his Department or give
any good guidance to the people but because
he wanted to change or transfer a Secretary,
She was the biggest advocate of that
Secretary. Now she has thought better to
bring him to increase the burden of the
ordinary citizen of this unfortunate land.

Now, Sir during her Vijaya-yatra she
reached in Manipur The Manipurians—
Mr Fakhroddin Ali Ahmed knows a little
because he comes from that part of the
country --thought that they are going to be
pressed. They battled with her forces, I

freed of the common people and the
freedoms guaranteed in the Constirution,
And therefore 1 oppose what Shri Hanu-
manthaiya has said. He and his colleagues
consumed three years in preparing this
Administrative Reforms Commission’s
Report. I don’t know whether by that report
anything good has come out. I again see
that he made out a good case for reforming
the judiciary. For what purpose ? Do you
want that the power of judiciary should be
transferred to a person whose signatures do
not count, to persons who will not be
rclied upon by any of our countrymen 7
And therefore I am totally opposed to any
packing up of the judiciary however skill
fully Mr. Hanumanthaiya might have argued
his case,

And in Manipur, Sir, what has
happened ? The Home Minister is not here.
He witnessed last year that the people of
Manipur wanted Statehood and gave a
challenge that they are going to goona
safyagraha. You vyourself are familiar
because you yourself come from that area.
They are very zealous to safeguard their
freedom under the Constitution. Therefore,
I say, Manipur should be forthwith granted
statehood. If you do not do that, I do not
know what will happon. You are not
interested in popular Goveroment, You are
using the institution of Governors to root
out the people. I know how skillfully she
manceuvred and what argements were given
by the Home Minister, She used the
Governors for this purpose. I charge ber,
let her say ‘No’ if shoe can. She had used
Mr. Kanungo for that purpose. I am not
interested who is thers and who is not
there. But what is the good of misutilising
a nominee of yours, They have po guts.
These people come with bended knees saying
‘Give me extension’ and only on this issue of
extension can they do something. This
notorial Governor’s institution has not
created any tradition so far, And the
sooner it goes the better it is for the country
and Tor the people.

In Manipur she used her military force ;
but the Manipurians were not at all afraid.
She got them in her presence killed ; but they
were not at all afraid. And now they hawe
given notice to this Government, this useless,
thoroughly incompetent Government. I say
incompetent because, even in some foreign
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countries they have created a statue of
Mahatma Gandhi but this useless Govern-
ment—it is good for nothing—could not
construct even a statue of Mahatma Gandhi,
by whose name they swear in India Gate.
But what have they done ? They have done
away with the heritage of Mahatma Gandhi,
and al] that stands good for the country.

The President took so much peins to
read out the Address, As regards Haryana.
this Address mentioned that they will be
setting up another Commission. What for
are you going to sct up the Commission ?
You got one man killed in Amritsar, the
Sardar Sahib, Mr. Darshan Singh Pheruman.
And at that time you were nct at all
interested. because he was an honest man,
because he used to be a congress worker
at some time. But later on you yielded.
And on bended knees, you got Mr. Randhir
Singh's house burnt. (Jarerruption) 1 say,
burnt, because, it was from here.
(Interruption) Yes, 1 charge you, becauss
you have all aroused the people who burnt,

SHRI RANDHIR SINGH : People of
your party burnt my house.

DR. RAM SUBHAG SINGH : I know
you will say what will please the Prime
Minister.  (Interruptions)

st Toete fag @ =9 0 7 AYf WY
¥ gwad ¥ @1y, & 93 A AAF 7=
ST Far

DR. RAM SUBHAG SINGH : This
was done by the Prime Minister and her

In Rajasthan, there is a 20-point demand
from the Kisan Samiti. There, as I said,
earlier, they reclaimed the forest area. From
the forest area, they are being evicted,
evicted by a Government headed by a person
who is there. How was that Government
brought into being in Rajasthan 7 You know
the whole history. The Governor is now

p- 1

About tenants, the Government express
sympathy. Why do they not start and do
something for them ? Why wait until
December 1970 7 Give the right of security
of tenure to all the by an Ordi
Have they got the guts to do that 7 Now
they are in control of the Union Territories,
particularly Delhi. Why don't they get a
ceiling imposed on urban property ? Why
do they fight shy of initiating land reforms
according to their Bombay brand of
socialism 7 Why don't they at least get it
done here ? Why are they hesitating in the
name of the Chief Ministers ? Why do they
pot ask their own Chief Ministers to set an
example to the country—here is a land
reform programme., Ask Sukhadia, ask
Bansi Lal, ask your new ally, to give the
country a good land reform programme, and
legislation on urban property as well.

As regards bank npationalisation, they
have come out with an Ordinance covering
the 14 banks only. According to the requir-
ment of the Supreme Court judgment, the
list should have been expanded. But why
did Goveroment fail to come out with that
type of acquisition 7 Because that will create
conflict with their interests.

This Guvernment has yielded on the
Indus basin waters question. If it is going
to yield on the Farakka issue also, I warn
them that it will be creatinpg confusion
throughout eastern India.

An atmosphere of complete insecurity
bas been created by this Goveroment, Not
only ordinary people but even the Chief
Justice of the Supreme Court has got afraid
of the situation. Speaking at Agra recently,
he expressed his dismay and said that the
‘parliamcotary system is getting hot in the
country. 1 consider the word ‘hot'
appropriate...’

SHRI S. M. BANERJEE : He is feeling
b of the j

DR. RAM SUBHAG SINGH : May be.
He expressed his dismay at the working of

dead. [ do not want to say anything agai
him. But a minority government was
installed in Rajasthan and that Gowvernment
is creating conditions there for agrizultural
labourers and others in which it is difficult
tw them to exist,

parli acy in India, parti-
cularly, the persistent floor-crossings and
change in party alliaaces, aod called upon
the youth of the country to clean the nation
of all elements that clogged the working of
parliamentary democracy.



289 Prestdent’s Address (M) PHALGUNA 6, 1891 (SAKA) Presidenr’s Address (M) 790

He has given this warning at the
appropriate time. He had a very important
apparatus of the State.

SHRI HANUMANTHAIYA : Is it open
to a Judge to make political comments ?

DR. RAM SUBHAG SINGH : If it is
open to the Prime Minister to make an
inroad into the judiciary, it is open to
everybody to pass anv remarks he fikes,

SHRI N K. SOMANI (Nagaur) : Only
Khadilkar can do that.
Shri

DR RAM SUBHAG SINGH:

Khadilkar made the other day a most
unfortunate statement e <aid in Poona
that the uumber of Judges would be
increased

Gen. Manekkshaw, Chief of the Army
Staff, has also pot fed up because the
military is being requisitioned to do police
duties.

Everywhere there is insecurity. I do
not make any exception, there is insecurity
throughout the country and therefore it was
very appropriate on his part to give this
warning that if the military is used by
ordinary magistrates and it is made to act
according to their desires, if the military
goes on killing people in the way they killed
in Haryana and Rajasthan, there will be an
end of democracy and there will be a total
end of the parliamentary system. Therefore,
he said that he does not want that the
military chould be used in these rio*s 1

be dry and I wonld Iike that suitable
measures should be taken to improve condi-
tions in dry farming arcas, becanse unless
and until we do that, by merely concentrat-
ing on irrigated areas, no real service to
agriculture can be rendered. Again T would
like to remind the Government, because the
Government has not succeeded in manu-
facturing tractors in enough numbers, that
they should see that agricultural implements,
the most modern implements, are manufac-
tured in the country and made available to
agriculturists at reasonable prices.

I do not agree with the view that prices
have not appreciated because after Bombay
I do not know whether that was socialism
or not, T say that that had nothing to do
with socialism, it was not at all justified
prices of Dalda and steel have been increased.
Steel production has fallen due to your

errors, your i P ce, vour
ment. In Durgapur production is less than
50 per cent. If this is going to be the

shape of things, only God will help this
country.

The price of steel has been increased by
Rs. 78 per tonne. Who uses stee) ? The Prime
Minister does not use any steel. She does ot
know how to handle a khukri, klurpi, sicle
or any such things Only a labourer or a
kisan uses them. Therefore, the burden on
the ordinary persons has been increased by
Rs. 78 per tonne after the Bombay brand
of socialism. And the burden on every
housewfe has increased by 25 paise per
kilo of Dalda by this Bombay brand of
socialism. Why ? Decause they did it-I

harge them with this—to help the business-

demand that there should be a judicial
inguiry both into the firings at various
places in Ganganagar District as well as in
Haryana and elsewhere. ’

- AN. HON. MEMBER : As well as in
Mysore.

DR. RAM SUBHAG SINGH: 1 do
not make any exception. Wherever there
has been any communal or any type of riot
or any insecurity, there should be a thorough
judicial inquiry.

A picture has been painted of our
economy in the Economic Survey that was
given to us today and also in the Bombay
resolution, to which I have already referred,
that agricultural production has increased,
byt the picture of dry areas still continue to

men who helped to manage their Bombay
show, the traders and industrialists who
deal in Dalda and steel to mint tons of
money overnight.

Industrial production has not gone up
as much as was paraded by the Misistry of
Industry. Export also has fallen as has
been mentinned in this Address, but a larger
number of people go to export fairs, to
Japan. Even the Prime Minist r went ‘0
Japan., 1 do not know what foT they go
there. So many girls, hundreds of them,
and others are sent to the export mela. The
Prime Mini was the pr deily over
the selection of the girls who were sent. Not
one of the girls comes from an ordinary
family. Mr. Deputy-Speaker, your are: is
highly literate. Can you say that balf §
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dozen went from there, though of course
more than 300 went to Japan 7 If this
is going to be the picture, again 1 s.y that
country this will go to hell if this is allowed
to continue,

In the Industrial field the situation is
fluctuating. The index of industrial produc-
tion between January-July 1969 and January-
July 1968 increased by seven per cent but
there was decline in the textile and steel
which mean so much for our country. The
percentage of industrial advance is rather
low ; it must be around ten per cent if we
have to lift ourselves from the recession.
The national income was expected to increase
by three per cent during 1968-69 :even
three per cent was low but it actually
increased by 1.8 per cent. Our national
income continues to be among the lowest
in the world inclusive of Afro-Asian
and South-Asian countries. In the current
year, when the Prime Minister is not only

292

young persons who are unemployed. In
their calculations they have very cleverly
said thousands. Then they say 1600 persons
will be given petroleum booths. But these
1600 are not going to help the young of
this country, They run into crores., 2.5
million able-bodied young men and women
are there : they are in need of employ ment
opportunities. 1 am likely to agree with
Mr. Hanumanthaiya, who has left his seat ..
(An Hon. Member) : He has not left ; he is
there very much). He has changed his
colour like his ministerial people. The
President has throughout his life been labour
leader  'When I refer to his Address, I do
not refer to him. The Address does oot
give any guideline for creating new employ-
ment opportunities. The little it says is
that two per cent more people will be
emploved in the industries that exist.
It is useless and non-sentical and is
not -going to befool the youth. You
must change the entire structure. You are

the Prime Minister but the
monarch of this country and the Chairman
of the Planning Commission and the Finance
Minister, what is the position 7 Yesterday
Mr. Fakhruddin Ali Ahmed was saying that
the small car project was not clzared by the
Planning Commission. If the Government
wants to go ahead, 1 do not know how the
Planoing Conumnission headed by the Prime
Mipister can  put ohstructions Plan
invesiments will be lowszr than last year ; it
is 7.8 per cent of the national income as
eompared to 8.4 per cent last year and 11.36
per cent before she became the Prime
Minis'er. Consequently, tkere has been a
steady ercsion in  activiiies that help to
exrand and diversify pro‘uction and there
is erosion and declinz in the resources made
available to the Plan. That decline is
coptinuous from 36 per rent in 196%f6 to
25 per cent in 1969-70, The momentem is
steadily falling and there was a decline
frem 28 to 25 per cent between last year
and the current sear. During all these
three Plans the foreign investment was only
one-fifth or near-about : now it has gone
upto 1wo-fifths of the fotal investment. 1In
that wav she has got th2 country's economy
mortga; ed to foreien countries If two-fifths
of the investment come from  foreign
counfries. T do not know what will happen
to the industrial programme

Whergver you go, there are hundreds of

incompstent to provide employment to the
people. Manpower in our country is the
biggest asset and if you tap it properly you
can increase the wealth. But neither the
Government nor the Prime Minister possesses
that competence.

Even if you emulate the Russian system,
1 would welcome it, but they are thoroughly
incompetent 10 go in for that either, because,
everybody, whoever is not employed, should
be given something to depend upon. Give
them Rs. 50, if you can succeed ; or sur-
render before them. You say that your brand
of socialism is guing to solve the problem of
youth of this country. How many people
have you got employed ?  After your hurri-
cane tour, what has been the total cost of
your tour ? I ask this because the total cost
is not being borne by any individual, It is
being borne by the State Government and
the Government of India. What for ?

In Kutch. a bridge had been there for the
last 16 months or so. She can correct me if
I am wrong. I shall then stand corrected.
But that bridge was opened now | She went
to open the bridge. This is an utter waste
of expenditure for the State Government ;
this is an utter waste of expenditure for the
Government of India. Iam told that hun-
dreds of acres of land, wet land and other
land, were destroyed because of the helipads
that were constructed in Uttar Pradesh and
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elsewhere, And that is again also a dead loss
to the people of this country.

About unemployment, I want to say one
thing. It is not a new thing that I am saying.
She knows it and her other colleagues know
it also. Your Plans have been given a wrong
orientation. White-collar jobs are created.
This influx from the rural to the urban areas
has increased due to the wrong implemen-
tation of the Plan, Unless and until you take
the manufactures to the rural areas, unless
You take the factorics to the rural areas, un-
less and until you make peasant proprietor-
ship a firm institution, unless and until you
provide security to the tenant, you would
not be able to give any encouragement to
the people of India, whatever be your
Plans.

About foreign affairs, the less said, the
better. Mr. Fakhruddin Ahmed was kicked
out of Rabat : everybody knows. I beg your
pardon for mentioning your personal per-
sonality. I attack the policy. He was kicked
out of Rabat, and here they gave big ex-
planations for that kick. You later recalled
your ambassador also. Now, they are saying
that we are not going to join this Islamic
Secretariat. Can you say that there is no
contradiction in the two 7 At that time they
came out with the big arguments that we
were correct. Only a foolish person can
understand that rash and reckless argu-
ment,

She has completely given up the stand of
the Government of India from Jawaharlal
Mehru's time. Whenever there was any

pression or danger to the freedom of the
country, he raised his voice on behalf of this
vast country.

SHRI RANGA : on ooe

occasion,

Except

SHRI RAM SUBHAG SINGH : I stand
corrected. Now, there is nothing being done
in that regard. I would like to ask, what was
the objective of the Congress, If anybody de-
viated—Gandhiji or Jawaharlal Nebru or
anybody, for, 1 do not hold any brief for
them—that was wrong., There should not be
any deviation from the declared policy of
the Congress. I charge her that she totally
deviated from the Congress objective.

AN HON, MEMBER. : Which Congress.

DR. RAM SUBHAG SINGH : The
parent Congress. MNow, the President has
mentioned zbout Cevion, Nepal, etc  Now,
there is a race between the Prime Minister
and the rest, | do not want to say anything
about the Precident. Previously it was
paraded in the press ‘hat the Prime Minister
would not go to Nepal and only the Presi-
dent would go. We felt saiisfied : “All
right, on behalfl of this patiop, at least the
Head of the nation is going to atterd tha!,”
Suddenly, this morning, the competition is
noliceable : the Prime Minister is also
following, so that there may not be this
grace for the President alone. Anyway, 1 do
not mind that, but among these countries
whose namnes are mentioned and which they
visilted, is anyone of these countries your
real friend ? Can you pame any country
where from Indians are not being kicked
out 7 Are you in a position to say it 7 You
go and parley with them, and exchange
pleasantries and return and say in the Con-
sultaiive Committee meetings and in your
room that my foreign policy, my economic
policy, my social policy, is the best in the
world."”

You can have your self-satisfaction. This
is a Government of self-interest. But there
is ny country in the woild which is a real
friend of India at the mament.

This Parliament has taken a solemn
pledge to stand together and regain the
areas that we have lost to China. That did
not happen a long time b.ck . it happencd
only in 1962. Everybody, including the
Speaker, stood up he.e and @ solemn piedge
was taken. But shz has completely forgotton
it. T do not know whether this Government
is possessed of any sense or not to mention
it in the Address. It has allowed her to
pursue a domestic and foreign policy accord-
ing to her own likes but at the cost of sur-
render of 6,000 square miles of sacred
Indian soil [ do not have any animosity
with China or Pakistan or any other couniry,
but I want that if there is an area which
belongs to the people of this country, that
area must be regiined.

I want a judicial enquiry into the firings
in Haryana and Rajasthan to be instituted
immediately. A pledge was given here and
it was the consensus of opinion that there
should be, an enquiry rcgarding Netaji
Subhash Chandra Bose. That enquiry also
should be iostituted. I want that M='a ma



295 President’s Address (M) FEBRUARY 25, 1990  President’s Address (M) 296

[Dr. Ram Subhag Singh]
Gandhi's statue which was earlier decided

to be erected at India Gate must be erected
there,

AN HON. MEMBER :
acquiring Birla House ?

What about

DR. RAM SUBHAG SINGH: You
took money from Birla for your Bombay
Session. You acquire Birla House ; you
acquire everything. (Interruptions).

I thought Mr. Hanumanthaiya was a
fearless perscn, but after listening to his
speech today, 1 have to change my view.
About Haryana, a Commission is being set
up. Who is the Prime Minister ? According
to the Constituiion, it is the Parliament
which is Supreme and which has to take a
decision, not any individual, however high
he or she may be. With what face is she
putting it into the President's mouth that a
new Commission would be appointed to
demarcate the boundary between Punjab,
Haryana and Himachal? What bhas
happened to your Boundary Commission's
recommendations 7 What are you going to
do about the boundaries of Mysore and
Madras ? Mr. Haoumanthaiya, you must
ask about it. Don't be afraid of your Chair-
manship of the Administrative Reforms
Commission or minisir.al seat. I want that
if Government set up any Commission,
they must abide by the iecommendations of
that Commission.

Regarding the Defection Committee
report, it was an all party committee and it
made certain i mendati
Those recommendations must be
mented.

I want that the Speaker should institute
a High-Powcred Parliamentary Committee to
lay down norms for the conduct of Gover-
pors. The Governors met recently but they
proved th Ives to be incapable of taking
any decision in that Governors’ meeling, It
did oot decide anything in this regard. They
are shaping in a manner which is mcst
abominable. The Speaker must appoint a
Parliamentary Committee to go into it.

The Speaker must not surrender the
right of Parliament to any Embassies.
Because, Sir even though you headed a
Partiamentary Committee to U.A.R. the
Speaker has written to me that he was not

imple-

at all Ited. It seems that the list was
seen and approved only by U. A.R.
Ambassador. Are we goinz to surrender the
right of Parliament to Embassies ? We
cannot surrender the sovereign right of
this Parliament to any Embassy. Therefore,
I waot that the Speaker should appoint =&
Committee to decide these things rather than
allow government to do all that.

Then, the Government must immediately
implement the land reforms and programme
of ceiling on urban property in Union
Territories. Statehood should be given to
Manipur and Himachal Pradesh.

AN HON. MEMBER
Telengana ?

: What about

DR. RAM SUBHAG SINGH : Telengsna
is a depeniable area from ber poiot of
view. Still, confusion is going on there for
the last one year. Why not you consult all
the Telengana members who are here and
give a verdict according to tbeir wishes 7
What is the difficulty ?

1 want that every citizen should be treated
on a footing of equalily irrespective of caste
or creed, She professes o be a friend of
minorities. But I think she uses that term
only in relation to her ience. That is
not proper. This country belongs to all the
people who are here, to whalever creed they
may belong ; they are equal and respected
citizens and no Minister should be allowed
to misguide them, and that too by using
governmental machinery.

In the Presidential Address she should not
have seen to it that only Ahmedabad was
mentioned. At that time ther¢ was communal
trouble in other areas like Indore, Jagatdalpur
and Bhilai. Therefore, it is discrimination
on the part of the Government to refer to
communal trouble only in Abmedabad and
not in other areas. For instance, some
Harijans were burnt in Andhra Pradesh
which was the most heinons thing which
should have been condemned, Why was it
oot mentioned in the Address of the
President ? 1 waot that every citizen, be he
& Muslim, Christian. Hindu or Sikh or
Harijan should be given equal protection
and that there should be no discrimination
on any score,

A sum of Rs. 400 crores to 500 crores
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should be allocated for rural works prog-
ramme so that a large number of uneducated
and cducated people may get employment,
Then some of the people who have paraded
at the residence of the Prime Minister will
also get some employment.

Then, in consultation with State Chief
Ministers, a natioral commission should be
appointed to suggest measures to remcve the
insecurity in the country, Then, certain
suitable measures should be forthcoming
soon to regain Indian territory forcibly
ocgupied by China. Then, Indian interests
being evicted from East Africa and other
places everywhere—their number is increasing
every vear—should be given proper protec-
tion. You say that you have washed your
hands off those people. Then where will
they go ? It is only because of your
activities that they are in their present
pitiable position.

So, the entire Address seems to be most
disappointing, contradi y and di ing
This looks like 2 Greek mytholomcal story,
Penelope. ..

AN HON. MEMBER : Camilla.

DR. RAM SUBHAG SINGH : She was
a woman. Whatever she wove during day
time she unwove during the night  What-
ever has been woven by Mahatma Gandhi
Jawaharlal Nehru and other great leaders
is being unwoven now. Perhaps, Shri
Fakhruddin =~ Ahmed is undoing what
Maulana Azad had done. Shri Gaffar Khan,
a leader of whose stature you are not going
to find elsewhere, said when he came to
India “you have done away with Gandhiji
and Gandhism ; you do not remember
him". It means that you have completely
unwoven what Gandhiji had woven during
his tjme.

1 think that this Address is an address
full of regrets and tradictions and it is
prepared by a government which must not
be relied upon and must be kicked out.

DR. KARNI SINGH (Bikaner) : Mr.
Deputy-Speaker, Sir, I wish to speak in
support of my amendments many of
which are raised on the subject of firing
that took place in Rajasthan. Belonging to
a group known as the United Independents
Parliamentary Group, which gave is
conditiopal support to the Prime Minister

in the interest of stability, I feel that the
time has now come when we must stand up
like strong men and place the facts before
the House. Why we supported the Prime
Minister's Government was because there
was nu viable opposition available in the
country.

SHRI RANGA : I should have been
called after Dr. Ram Subhag Singh.

MR. DEPUTY-SPEAKER : Most of
the major parties have not given the names
of speakers from their parties.

SHR1 RANGA : What do you mean by
our not giving names ? Is it necessary for
important things like this that [ have to
write to you that I am to speak ?

DR. KARNI SINGH : Independent
Membeis also should have a chance to
open the debate like in the past Parliament.
We are 10 per cent nf the House.

SHRI RANGA : 1 ha~e no quarrel with
Dr. Karni Singh.

DR. KARNI SINGH We are not
taking Aaway Shri Rapga's right. But we
wiil fight also for our rights. Just as we
respect Members of the Opposition, we
expect that they respsc. the independent
Members also. We will not allow them to

ride roughshod over us. If the Deputy-
Speaker ised an pendent, we go
right ahead

Recently, three firings have taken place
in Rajasthan in my present constituency
and in my exconstituency within a period of
one week and all this is done in the pame
of sccialism, in the name of democracy, by
my Chief Minister who happens to keep
Shrimati Gandhi's party in power. We
wanted to support Shrimati Gandhi because
we thought that she would help us with 8
stable government in our country, But it
had never occurred to us that this suppost
would mean support to the State Govern-
ment and by the same State Governmeat to
the Centie to spill the blood of innocent
people in the States.

I visited the sites of the firing and I
saw it with my own eyes that firing had been
resorted to on children ; litde ‘boy: of 14
and 15 running away were shot in the back.
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Yet, the same Government calls itself a
socialis government ! In the time of Nchru
and Shatstri I would have said that socialism
bad some reul meaning Today socialism
means oniy one thing—chairism love of the
chair. Anybody who helps to keep these
governmenis in power is a p.ogressive ;
a man who opposes it is a reactionary., 1
can tell vou that we are not prepared to
stand by and see human blood spilled this
way eveo though it may be in the name of
socialism,

I would, therefore, rejuest not only
Members of the independent groups but the
D.M.K. aiso both of whom helped Mrs.
Gandhi, her minority Government to stay
in power that we are not the slaves and
lackeys of the Congress Party that sits there;
we are public representatives and we must
stand like men. I am quite sure that if
Shri Aooadurai had been alive today—a
great man--this type of blanket support
would never have been given by the D.M.K.

I hope that the Government will take
stock of this situation and see that if they
speak about socialism, they really in fact
mean socialism and not socialism of a type
which worships their chairs. If the time so
requires, they must be prepared to kick their
seats and walk out on principles.

1want to ask Shrimati Gandhi now :
Why did they not impose President’s rule in
Rajasthan this time ? 15,000 men are in jail ;
there is a hnge land agitation going on ; 20
people have been but into hospitals by
firings eight have been killed. 1 know the
reason. The reason is because Shri Sukhadia’s
men belp her to get the votes stay in power.
We also give her the votes but certainly not
with the intention of permitting this type of
rule to continue.

SHRI ATAL BIHARI VAJPAYEE :
That was the mistake you committed.

16 hrs.

DR. KARNI SINGH : 1In 1967 there
was absolutely no need for President's rule
in Rajasthan but Shri Chavan, the great
conjuror, arranged it in such a way that
President’s rule would be brought about in
Rajasthan giving Shri Sukbadia adequate
time to be able to purchase Opposition
members,

That is precisely what happened and
democracy was murdered in Rajasthan, 1
ask Mrs. Gandhi today, and the circum-
stances are much worse today, why does she
not impose the President’s Rule in Rajasthan?
Does she have the courage to kick her seat
and say, “I stand on principles.” ? Or is it
that Mrs. Gandhi wanis the chair so badly
that she is not prepared to do so ? This is
a question which the people of Rajasthan
will want to ask her because she has reflect-
ed a progressive thought in the country.
We would like to know whether the
President’s Rule will now be imposed,
whether a mid-term election will be held in
Rajasthan so that the people of Rajasthan
are given a chance to decide whether they
would like to be ruled by a man like Mr.
Sukhbadia who rules over the spilt blood of
the people. 1If you, in fact, believe in
democricy, we would like you to live upto
that belief.

AN HON. MEMBER : What about
your privy purses ?
DR. KARNI SINGH: As far as

privy purses are coocerned, as I had said
once before, as far as 1 am concerned they
can go to hell. If the hon. Member wants,
he can roll it up and put it where the
monkey puts his nuts, so far as I am
concerned,

ANOTHER HON., MEMBER : What
do you mean by that ?

DR. KARNI SINGH :
anything you like.

On a previous occasion, when firing had
taken place in another part of the country,
I had raised the matter about the use of
S.P.A. bullets—Special Police Ammunition.
At that time, I brought it to the attention
of the Government that these bullets were
not making adequate noise resulting in far
too many people being killed and injured.
The matter was treated very. lightly. When
the first firing took place in Rajasthan
on 7th January, 1 brought it to the attention
of Mr. Y. B. Chavan when I presznted my
memorandum to him on the 7th January.
Again, when the firing took place in Churu,
I brought it to his attention once again. I
feel that the House should take stock of the
situation, This new ammunition, though

That means
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less lethal, makes #o little noise, that when
there is a firing in a large crowd, that the
people think that only crackers are going off
resulting in more people being . killed and
injured. Previously, when firing took place,
you usually heard one or (wo people being
killed or injured. Today, far too many

people arc killed and ipjured 1 think,
Mr. Chavan has tuken it up at last. I got
letter only yesterday from him  t am glad

for once the Government has seen a litile
reason.

Sir, Mr. Sukhadia, a great socialist, has
not even had the courage to tour the firing
areas and he talks about being one of the
most popular Chief Ministers. Will the
Prime Minister ask him to be good enough
to tour his own State ? In tne interest of
socialism, will he have the courage to face
the people ? He has already imprisoned
15,000 persons. I have seen blood of these
people flowing on college floors and bullets
fired on students at top-floor galleries by
aiming whizh is never done in police firing.

SOME HON. MEMBER : Shame,
shame !

DR. KARNI SINGH: Will Mr.
Sukhadia have the courage to face the
people ? This is something I would like to
know.

We have all made a demand—the leader
of the Opposition has also made a demand
—that there should be a  judicial inguiry
into thess firings. 1 believe that no judege
in Rajasthan is prepared to head such an
inquiry because when the Beri Commission
of Inquiry was apnointed. the Chiel Minister
said that the Goveroment was not bound by
any his recommendation Now, in the
interest of justice, I would appeal to the
Prime Minister to see that her Chief Minis-
ter in Rajasthan will give an assurance to
the people of Rajasthan that, when this
inquicy is held, the Governm=nt will be
bound by the findings of this injuiry.

Now, | would like to say something to
my brothers in the Opposition, as I always
do being an Indepeadent. 1 think, we in
the Oppisition have tailed the pation by
our lack of unity, Therc is absolutely no
doubt about it. The Congress party is in a
minority and, for keepiaoz this Gowvernment
in powsr, the Opposition is responsible,
Apart from that, I'want to ask : Why can't
we in the Opposition who fill up so much

of this House from a coalition Government ?
Have not we got the guts to unite 7 Don't
we have thce respounsibility to the nation ?
Are we slavishly going to follow the Cong-
gress party 7 About Lwo years back, I had
mentioned the same thing. The time will
come when the countty will ask these very
Opposition leaders, all of them siiting here
what did they sacrifice to unite together.
We know perfectlv well that these small
parties can never do aoything. It is only
through the merger of these parties that
something can be brought about. I would
like to koow what the Swatantra, the Jana
Sangh, th2: DM K., ths SSP, the PSP.
and other parties are going t2 do.

1 think this is a million dollai guestion,
This, the leuder must answer in the intcrests
o7 the future of democracy, IT India becomes
a Comnunist country tomorrow, if we have
Stalinlike purges. il we lose our individual
freedom. if we iose evarything that we stand
for as frez man, the Opposition will be as
much responsible s the Congress. 1, there-
fore, feel that the time has come when we
have to take stock of the situalion, -unite
among ourselves in the Opposition and
provide the necessary two-Party system
which the country is crying for, I have a
fear that when the 1972 Elections come, the
same picture will be present+d —five-cornered
contests and ten cornered contests as in the
past. What sort of democracy is this ?
Partics ru’e on minorities' Votes. If the
Opposition leaders, have not learnt any
lesson from the four elections, when are we
going to learn 7 If the Opposition cannot
uaite, then we must prove to the country
thar the Opposition Parties have failed and
are upable to rule and Independents should

be returned to Parliament and to
Government,
Sir, there is so much I wan' to say. I

know to other Members from my Indepen-
dent group want to speak. I thank you for
giving me time to speak early io the debate.
1 would request the hon. Opposition Mem-
bers in the Fouse, ‘Please be tolerant to
independent members’. We must learn to
live together. If you do not, you can never
expect any unity in the Opposition.

SHRI R BARUA (Jorhat) : Mr. Deputy
Speaker, Sir, I have the pleasure to associate
myself with the motion that has been moved
by Mr. Ha haiva on of the
Address the President gave to the joing
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session. [ also take this opportunity for
making a few « bservations.

T heard with rapt attention the speech
that was made by the Leader of the Opposi-
tion and it is consistent with the tradition
of democracy that it must be listened with
due attention. May I also express that the
whole speech would have been better
if the tinge of bitterness and snger were not
there ? That is my personal reaction.

Since the General Elections of 1967 this
country is facing a polltical upheaval. The
generation gap is showing its manilestation
in our thinking, both political and social
and in our behaviour too. Besides the
scientific and the technological developments
that the world is sesing are having their
fmpact on the rountry and as a result of it
we face a sense of restlessaess. This rest-
lessness is gripoine this generation beauss
In spite of the developments we have not
been able to bridge the gap botween cur
aspirations and our achievements. This is
one reason why things have gone thes far,
Bvents that have taken place in the last
Few months in t-e countrv are t'e outcome
bf the pirocess of the same movement.

MNow, the area of onc-Parly ruling the
country both in the Centre and in the Siates
has almost come to ap end Therefore, it will
be wrong o presuine that it will be possible
for any single Party to rule both at the
Centre and in the Sta'es. As a result of this
we should cooform oursclves 1o the new
context and see that adjustments aie possi-
ble. To my mind the posture of extremism,
whether of the right or the left, willy-nilly,
is not going to give agy dividend either
politically or socially. This is a lesson one
should learn at this moment

Sir, let us look at the entire spectrum,
that is India. Coalition means adj

the other day and is he also not partly res-
ponsible. ’

According to the report released by the
Economic and Scientific Research Foun-
dation, India is slipping behind in the race
for economic development not only behind
the developed couontries but with some de-
veloping countries. In terms of per capira
real income, India’s growth rate is less than
1.6%. It will take 218 years at this rate to
reach the level of the U, S. A.of 1963, In
terms of rate of growth India is 20 years
behind Brazil, 44 years behind Japan, 45
years behind U. K. I do not deny that
during the last 20 years India has made
significant progsess in many fields.  But that
does not obviate the grim picture that the
per capiia production of most commodities
remained the lowest. When we look back at
this state of affairs the responsibility lies not
only on this side of the House alone, but on
those also on the other side who shared
power during these long 20 years and now
prefer to sit opposite. I am saving this not
to have a dig at anybody. Butl am just
thinking aloud

May I remind you, Sir, that the average
growth rate of India’s per capiru real income
in 1950-60 was 1.6 per cent? And, itis
much less than that now. To achieve an
average long-term growth-rate of 3.2 per
cent per annur, India’s economy will have
to grow at the average rate of 5.3 per cent.
Japan’s economy growth during the last two
decades is really marvellous. Can we not take
some lessons out of these countries 7 Should
we get ourselves bogged down in some dog-
matism because of some political reasons
and should we compete in only slogans and
do nothiog in the real terms 7

MNow. Sir, let us look at some of the
budget presented in different States The

If any one uses strong words to describe it,
I have no quarrel over it, but I am con-
cerned with the reality that is presented.
Sir, in the economic field the country
after 22 years of independence presents a very
difficult picture. I do not say that the
Government is not responsible for these. But
till yesierday, some persons w:re sitting on
this side, and are they not equally responsi-
ble 7 Therefore, when the Leader of the
Oupposition was speaking, T was just wonder-
fop, was he not a part of the Government till

West Bengal budget has come up with a
deficit of Rs. 40 crores, Assam will have a
defic.t of Rs. 50 crores. In Haryana also there
is a big deficit. In the matter of economic
growth are they imparting a sense of res-
donsibility in the matter of husbanding the
resources, with a view to take the country
forward economically ? The indication of
fiscal choice for quick economic growth is
absolutely lacking in thc State budgets. I
am afraid, if this happens also in the
Central budget, I don't know where the
couatry will go,
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Sir, we are faced with a serious un-
employment problem. The unemployment is
rising at the rate of over 7 per cent and we
are providing employment only at the nomi-
pal rate of 2 per cent.  If these things go on
like this, in the not-distant future we will be
faced with ao avalanche the intensity of
which we never dreamt of, or we can never
dream of. This is a serivus thing which one
should take note of

Iz order 1o tackle this problem, itis
absolutely necessary that the economy
should be put in proper gear and in the
fiela of production, we should go forward in
a meaningful way, T agree with the Leader
of the Opposition completely that in order
to tackle the mounting unemployment pro-
blem, we must create amenities and initiate
economic activities in the rural sector so that

- there is diversification and people do not
get concentrated in urban areas. That alone
will bs a possible step for meeting the com-
ing emergency.

Not only this. There is increase in the
price level. The Economic Survey, through
which 1 have gone, gives the correct picture
of the presant position. Reading between the
lines, it would be apparent that the price
rise in assuming disturbiog proportions. The
increase of the price level by about 7 per
cent over last year is very disturbing. The
increase in the case of industrial raw
malcrials is between 10-11 per cent. This
inflationary trend ought 10 have becn check-
ed long before. Somehow or othar, only
recently the RBI has come up with a credit
squeeze. This should have been done long
before in order to correct the imbalance.
Money supply in the country was not pro-
perly handled during the last few months.
The result is that today we are faced with
this rise in prices.

I must congratulate the Government on
showing some sort of resilience in their
industrial policy. For the first time, they
have got out of the traditional rut and have
extended delizensing for medium size indus-
tries. This will go a long way to create a
climate of investment and thereby open up
possibilities of employment. This is one good
thing.

Secondly, 1 would plead with Govern-
men to s22 that resources in the rural sector

are properply hasbanded so that they are

purposes,  That
th:  requirement

utiliszd for dsvsiopmeat
aloay wiil gt with

of our economy and also create employment
opportunities.

There has been a further departure in
the attitude of Government in regard to
the relaxation of majority-minority partici-
pation with foreign collaborators. Of course,
there are critics who say that Government
are wedded to a particular philosophy which
may not be conducive to development, but
all the same, these are instances in which
you can say that Government are not wedd-
ed to any particularism. Allowing majority
foreign collaboration participation is a step
i1 this direction.

Recently trade delegations from West
Germany, Japen and UK were here.  From
the talks held, we find that Government
propose to make things easier for foreign
colloboration. Why is it necessary 7 Because
we must create wealth, we must produce,
and for that capital formation is essential.
But mere capital formation is not enough,
We also require in certain sectors, in certain
areas, foreign know-how and critical supplies,
That is why it is very pragmatic on the
part of Government to take this new and
bold step in the direction of industrial
growth,

I am aware that Government will be
faced with criticism, and this may be loaded
with political overtones.

But I am sure the Prime Minister will
not succumb to such criticism because she
is aware of the economic situation of the
country and she means business.

Coming to the eastern region and my
State I want to pin-point a few things.
Firstly, we are very grateful to the Prime
Minister for announcing the package deal for
Assam and our people are also equally grate-
ful to Parli for extending full support
when the announcement was made here. But
I want to pose a question. When are you
going to implement the package deal ? Are
you getting at least the preliminaries done
in the next few months 7 What is the time-
table for this ? What about the oil refinery,
or for the matter of that, th= expanded capa-
city for refining crude oil ? That is one
aspect. The other aspect is that upless you
imp the cx ications it will be
meaningless to talk of industrial develop-
ment. The heavy machinery cannot move as
speedily and as comveniently on the meter
gauge as it can do on broad gauge. Thete-
fore, broad gauge is a must for Assam’s
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industrial development It is because of the
absence of broad gauge that is took a lot of
time for us previonsly to get the few things
that we waanted. Nobody could stick to the
time schedule b the moveh was 50
slow. We were told that the broad gauge
was there, but in the Ruailway Budget I did
not find anything Will the Government give
areply and say that they mean business,
that they will really get going with imple-
menting this broad giwge linz? If you do
not ret a broad gauge at least upto Gaubati,
the assurance industrial development will be
delayed by another five or eight years, but
will the unemployment problem which is
aesuming greater proportions wait for that
time ? [ submit that an answer from the
QGovernment will be very helpful.

I have been insistent that a Brahma-
putra Valley Commission should be appointed
and the question of flood control of the
Brahmaputra should be dealt with by the
Centre and that Parliament should be seized
of this We were given an assurancs that
this would be done because every year for
the last few year the Brahmaputra has bzen
causing damage to Assam’s economy to the
tune of Rs 10 to 12 crores Everywhere
land is being eaten up by the river, fts
behaviour is su-h that if land is eroded on
one side, it does not put up similar soil else-
where. There is no question of luvium or
diluvium as in the case of rivers like Padma,
etc. ‘Therefore, erosion means complete
washing out of the arable, cultivable land
from Assam. Therefore, I would also like
to gzt an answer from the G-vernment 3s to
what they ars proposing to d> with regard
to the Commission. These are some of the
problems concerning Assam.

There have buen certain problems coming
up in the country bzcause they have not
zen tackled in time. The Chandigarh ques-
tion could hav: besy settled long ago.
Because of the delay we face these things.
Himachal Pradesh i: also in a similar posi-
tion The guestion of Statehood for Himachal
Pradesh wis agitating the minds of the
State's people and  alsy  Parliament was
seized of ir. If | remember aright the Home
Minister also assured that the quesiion of
viab lity with rezard o the Siwarehood of
Hinicoal Pradesh would be examined. 1
would like to know whether the Government

08

means to come to a conclusion with regard
to the Statehood for Himachal Pradesh.

The State of Manipur also is equally
hangipg fire. 1 do not think we will be able
to keep the prpblem of Manipur pending for
long  Therefore, these are problems which
I hope the Government will efficiently tackle,
so that untoward developments, both politi-
cal and otherwise, do not come to pass.

Particularly in the eastern region we are
more concerned that the people living in
our borders should be kept content so that
we can have a strong and contented people
to fight against our border enemies.
Uosfortunately, even ioday Pakistan and
China are not on friendly terms with us, I
found a report in a paper—it is subject to
correction—that the Foreign  Minister
expressed his opinion in favour of Russia
on the Russia-China disputs. I do oot
know if Russia ¢t any time expressed her-
self in favour of India when China and
India were fighting each other. Even today
Russian maps are circulated in which
Chinsse-occupied India is being shown as
part of China and not of India. This seems
to be unnecessary involvement by India in a
dispute between China and Russia in which
we should have adopted an attitude of
neutrality. That alone would help us to
have some sort of a non-alignmen: approach
towards a neighbouring State.

It is very necessary that we maintain
very cordial relationship with the African
countries. When world powers are poised
one against the other, it is difficult to aspire
for their friendship, If any body has got to
be our friend that will be our neighbouring
countries such as Nepal, Burma, Pakistan
and also the African countries, Of late
why are the African countries not favouraly
disposed towards India 7 Who is answerable
for this ? T believe our External Affairs
Mipistry lacks something somewhere and
because of that this irritant has started. 1
am sorry that somebody in Parliament had
to use harsh words with regard to our
friends in Kenya. I have a soft corner for
Kenya, Uganda and all these African
countries, I see no r=ason why there should
be any occasion for irritation at all. If we
make the right approach at the right time in
the right manner, I think this irritation
would not be there ; Our approach to oyr
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neighouring countries as well as African
countries should be put in the proper gear 80
that the relations may improve in the not
too distant fature. With these words I
associate myself with the motion mowved by
my friend Mr. Hanumanthaiya,

SHRI RANGA (Srikakulam) : It is
rather strunge experience that the proposer
and the seconder of the motion commending
this Address to Parliament are not in
agreement with this Government. Their
souls and hearts are so far outside the ambit
of this Address that they went on talking
about everything else, and made many points
which were outside this Address. 1 welcome
this development.

16.29 brs.
[Shrl K. N. Tiwari /n the Chair]

But I pity the political fortunes of these
friends who are obliged to talk thus here ;
while their hearts are outside the ambit of
this Government, possibly they feel that
their tnterests are within the ambit of this
Government.

The Prime Minister, I am told from the
press—] speak subject to correction—had
said that the most important event or
eventful achievement of the past year was
bank nationalisation. It shows how parochial
her mind has come to be and so self-centred
in her own achievement and in her own
politics, personal and political, so that she
could not think of national problems and
international issues that are facing this
country. What is the most important event
of last year or this year 7 It is Gandhiji's
centenary. It is the celebration of that
centenary all over the world. Although this
Government was not capable of drawing the
attention of the rest of the world by any
of its achievermnents thanks, to the advent of
Mahatma Gandhi in this country hundred
years ago, all over the world, all eyes, and
all their minds were riveled on Mahatma
Gandhi and Ssvagram,

My hon. friend, Dr. Rao, was there in
London, and he was witness to an extraor-
dipary function, a unigue function, and he
was glad there to express his gratitude to
more than 8,00 Britishers who packed
every seat and the cdrridors of that famous
Prince Albert Hall wheie they had gathered

to puy their homage to Mahatma Gandhi.
And yet, Indira Gandhi could not think of
this us the most cventful  achievemert,
happening, for India. India has ga‘ned so
much goodwill and repulation all over the
world because of this cvent,

The other one, which is cqually
important and perhaps a more intimate one,
so far as we are concerned, is the visit of
Khao Abdul Ghaflar Khan.  All over Indisa,
wherever he had gone, as if Mahatma
Gandhi himself was comiog, lakhs and lakhs
of people—I can bear witness to that fact
so far as Andhra Pradesh is comcerncd—
rushed to bave his darshan, and im spite of
the cold shoulderiog that the Reception
Committee had got from the governments
and the Central Government the ordinary
people, poor people, poured at his feet more
than Rs. 30 lakhs of hard-earned money, as
their homage, to this grand old sage of the
Gandhian age. That is the most eventful
achievement of last year.

But, at the sume time, we also know the
loss of conscierice that this coumdry bas
suffered at the hands of the Prime Minister,
the loss of prestige and reputation for the
word of honour. And what is worse, 1bhe
Gove'nment comes forward and pays a
tribute to (ke princes for the patriotic manner
in which they have placed 1heir crowns and
the gaddis at the disposal of this country.
It does not say that they have agreed to the
abolition of the privy purse. (f, between
themselves, they have ag.eed, well and good.
But in a unilateral fashion, it is going to do
something about which anyhow, at that
time, as the framers of the Coostitution we
thought fit to provide. You may throw it
out ; that is a different matter. But you do
it in an honcurable maoner, in a decent
fashion, in a manner that will do credit to
the Constitution, to the plighted word that
we have all given. I would certainly welcome
the Princes to come forward and say, “Yes ;
we have had emough of this and we are
prepared to give it up.” You dy persuade
them through your behaviour, negotiations
and goodwill.

Then, may I expect the Prime Minister
and then the Exterpal Affairs Minister to
hasten 1o express the gratitude of ths people
1o th- peoples of the world for having
henoured Mahatma Gandhi and about  their
faith in the principles of Ahimsa, truth an
humanism, as they did in the United Naions
Assembly and also 1o the conference oi the
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Internavional Parliamentary Association that
had its sitting in our Vigyan Bhavan a few
months ago 7 Would the Government assure
the country ard Parliament that the Gandhi
Darshan would be made a permanent institu-

_ticn and similar institotions will come to be
srganised in all the States ? I support the
view expressed by Dr. Rem Subhag Singh
that Mahatma Gandhi’s statue should be
installed under that central canopy in front
of India Gate.

It is also sy of the humble role
that this Government has got to be content
with in international affairs that the Address
18 silent about the significance of the recent
Sino-Soviet conflict in regard to India’s own
place in the world. We do deplore these
conflicts. My bon. friend who has just sat
down made a reference to what the External
Affairs Minister had said by supporling
Soviet Russia as against China. We wish
the wide world to realise that China’s
indulgence in the Sino-Soviet conflict is only
apcther instance of China's expansionist
moves and that China’s aggression against
India in 1962 and against Tibet since 1949
i5 th beginning of the threat of Chinese
expansionism against all the Asian countries
on her borders. It is also indicative of this
Government's  imbecility that the Address
does not protest with enough vehemence
against Russia’s decision to supply military
equipment and against the United States’
moves to resume her supplies of military
arms and know-how to Pakistan. I appeal
to all the parties in the House to register
their vehement opposition to these pro-war
manoeuvies of the great atomic powers.

How tragic it is that the Address does
not express the awareness of the Government
to the unique response made to all the world
forces for peace and humanism, such as the
Gandhi Peace Foundation, Bertrand Russell’s
Foundation for Peace, by the atomic powers
of U.S.S.R. and U.S.A, through their non-
proliferation draft treaty and by President
Nixon through his unilateral abandonment
of bacteriological weapons. It is right for
our country not to offer blindfolded support

P

3

eventual ratification but it does give usa
favourable opportunity to get the treaty
suitably amended and place us in the
co-operative circle of peace-loving countries
with atomic know-how. Such a posture
will minimise the risks posed by China’s
machinations with Pakistan etc. as against
India.

The Address says there can be a settle-
ment with China. What a vain hope that
China would respect our territorial integrity!
China continues to occupy our territory. I
am one with Dr. Ram Subhag Singh in
demanding of this Government to tell us
what steps it has been taking and it proposes
to take in order to liberate that part of
India which has com: to be illegally and
unjustly ozcupied by China, This Govern-
ment does not say what it is going to do to
vindicate the pledge given to Parliament on
22nd November, 1962 by Mr. Jawaharlal
Nehru.

There are people in this country who
openly hail Mao and Maxalites. They pose
an open challenge to the authority of the
government and our nascent democracy. Yet,
this miristry is dependent for its continuance
on such elements and their allies. What a
shame !

The Address gives the call for with-
drawal of foreign forces in Vietnam. We
are all in favour of it ; we have no objection.
We do not want any foreign forces in any
other country—without giving at the same
time a similar call to the North Vietnamese
aggressers who are aggressing on South
Vietnam and Laos. Only this morning the
External Affairs Minister covered himself
with shame and brought shame on this
country also by the kind of answers he gave
this morning. We put a poser before him, as
the Chairman of the International Commis-
sion, would he be good enough to take the
initiative to call a conference of all the
countries concerned in order to help Laos
in her great trial and tribulation today.
Once Jawaharlal Nehru called a conference

te the non-proliferation draft treaty, but it
will be certainly right for us to sign it,
subject to whatever conditions that we think
of stipulating in the special interests of
India, in the same way as Australia has
<¢ope. Such an acceptance does not mean

like that, the Asian Conference, when
Indonesia was in trouble. This is an ex-
cellent opportunity, if it is to be treated even
as an opporiupity, for India to take an
initiative on its own, taking advantage of the
fact that it haprens to be the Chairman of
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that Commission. Yet, this Foreign Affairs
Minister feels himself so humble as not to
be willing to take the initiative Most
unfortunately, he forgets the fact that he
happens to be the External Affairs Minister
of not a very small country with a small
population but of this great nation with 550
million people, that he i:. the External
Affairs Minister and oot a mere nominee of
the Prime Minister,

The other day when the North Viet-
namese attacked the plain of Jars and
occupied Laotian territory, they said “No
Vietnamese had gone there : only some
other people went there”. Who are they ?
Are they not invaders ? Another argument
given is that it is in the centre of Laos.
Bt is Srinagar not in the centre of Kashmir.
Yet, did ~e not send out troops in order to
liberate Srinagar as well as the whole of
Kashmir from those bandits who attacked
it 7 Still, the External Affairs Minister is
anxious to find an excuse for h's own failure
to take any initiative,

Is it not high time that this governmeot
should voluntarily make & patriotic gesture
to all the democratic parties 1o join it in a
national democratic coalition—we call it the
national democratic front or imited front—
excluding Communists of all types so that
they can work together on the basis oi
consensus of their vom:ion committal to
social justice and thus realise the goal of
pational integration and provide the people
good, hooest, eofficient and progressive
governauce and keep the value of their rupee
sound, stiong and safe. In this connect:on,
I would like to quote one sentence from
the resolution we have passed in the
National Executive of the Swatantra Party :

“The Swatantra Party will, therefore,
continue her efforts to build in co-opera-
tion with other socially democratic
parties a broad -based platform in order
to repel the effect of Communist subver-
sion already obvious in Beng:l, also in
Kerala and elsewhere, o that our
country may pursue the path of ordered
progress under a broad-based govern-
ment of demociatic unity and progress,
resulting in a richer and better life to our
peuvple.”

(Imterruptions 1 know that Shri Jyo irmoy
Basu has a beautiful pame. Unfortupately,
he has joined a dirty party...' Interrupiions;

All right, T will not say “dirty” ; I will say
“ugly”.

I would appeai to all democratic parties
1o unite and not to be helpless spectators of
further degeneration of the social economy
and degradation of tha country, Let them
hast:n 10 work out und agrez upon s
minimum programme bascd upon national
integration, respect to Stz::s rights, funda-
mental righ's a:d go>d, bepeficent govern-
ance and socio-economic planks of better
and greater production, non-explotative
type of distribution and hones' and efficient
administration—which this government has
failed to provide for this couniry—and &
non discriminatory, non political cmployment
policy.

Only this morning, my hon. 'riend, Shri
Hanumanthaiya, was s'yly and quietly
suggesting that couris should be subpoena’d
by this gzovernment having the power to
appuint more and morc judges to thrust
their own political poini of view and soon.
I do not agree with him there... '

SHRI HANUMANTHAIYA : Sir, on a
point of -personal c¢xplanation. I never
suggested anything of the kind stated by the
hon. Minister, 1 want a Commiss.on whose
prrsonnel will be agreed upon by the leaders
of the opposition and the government to
reform the judicial systeri. 1 do not take a
partisan view. I have never suggested,
either resiriction of tie functions of the
court or addition to their number, 1 have
never suggested that.

SHRI RANGA : 1 am prepared to
agree with him if he contents himself with
saying that the expenses of couris at the
district courts and High Court level and also
at the Supreme Court level should be
brought down, but I certainly will contest
anybody who wete to come and say, as the
Prime Minister bas been saying, as Shri
Khadilkar has been saying, as so many of
these would-be-ministers, pro-ministers and
ex-ministers have been saying, ithat the
Supreme Court’s authority has got to be
contested and should be posed as against
the powers of Parliament.

I have been personally pleading fos
India’s initiative since 1949 in achieving a
Pacific concord among all the Asian and
Australasian couniries in order to achieve
an effective spirit of cooperation and
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strengthen muiual defence against the Com-
munist offensive of China, How relevant
was that plea of minc has come to be
demonstrated by the presence of these people
whose sense of patrivtism is so thin as to
be willing 10 sponsor the cause of China.
How relevant was that plea of minc has
come tu bz demonstrated by Chinese moves
against Korea, Vietnamn, Cambodia, Thai
land, Malaysia, Indonesia and Burma and
our own motherland in 1962

Rajaji has been urging that our Govern-
ment should develop a Tokyo-Delhi trzaty
w be buttressed by similar treaties and
bilateral agreements with all other democra-
tic countries in this area of the Pacific and
Indian Oceans. Unfortunately, our Govern-
ment bas not made any progress since 19,7
when the then External Affairs Minister,
Shri Chaghla, made a shy re erence to some
such understanding. His successor and the
former Finaoce Minister sould only visualise
the need ior economic cooperation but no
concrete steps huve so far been taken even
it that direction beyond this reference in
the Address. Ts this epough answar to the
call of the exigencies of Pacific-Indian
Oceans politics 7 China has grown so power-
ful in the atomic sphere and in this area
and is so aggressive in its geographical
expansionism that even the USA is now
obliged to seek an understanding with her
and plead for Sino-Soviet understanding in
her desperate efforts to protect world peace.
Under such dire circumstances of irresistible
and growing power and pressure from Com-
munist China is it not high time that India
should take active steps to develop firm
chords of understanding with as many
democratic countries in this wide area as
possible 7

We learn from the talks that so many of
our MPs of different democratic parties have
had in recent. years with the MPs and
leaders of Pacific countries that the umm-
phere is ripe for the progress of the prop
cancord. I, therefore, hope t.hnt this
Government would begin to move in this
direction if at all it is sincerely keen on
augmenting the moral and material defence
of this country in our proximate interna-

tibnal envir and better and
bigger  resistance against the Clinese
Epgression.

‘The President wants us to believe that

-down. Now, my hon. friend,

there has been a lot of industrial progress ;
therefore, we have reached a kind of & take-
off stage and we can afford to much
more mopey in these wasteful jublic enter-
prises. Only this morning we have been
given the information in the Econemic Survey
that Hindustan Steel, in which we have
invested mure than Rs. 1,000 crores, is still
losing up to Rs. 38 crores every year and
tbat four giant engineering concerns are
losing Rs. 29 crores, Only 54 concerns
have earned some profits, to the tune of
Rs. 68 crores. But while they insist that
private corporate industry should not
distribute more than 6 per cent dividend to
their shareholders, here are these profiteers,
Indian Telephones have made a profit of
24 per cent; Bharat Electronics of 23 per
ce .1 ; Hindustan Antibiotics which produces
antibiotics for poor people of 15 per cent ;
Hindustan Insecticides ol 11 per cent,
This is the story of their public enterprises.

On pp. 14-15 of the Economic Survey
which was distributed this morning, you
will find the information there. I do not
wish to burden the House with all the
details. 1 would only mention the names
of industries which have not been able to
make any progress since 1956, not one or
two vears, for all these five years. The
industries which are not progressing are
Machinery except electrical, manufacture of
wood and cork except furniture, transport
quip , railway equif t, mental pro-
ducts electrical machinery, electricity generat-
ed, basic metals, fi of footware even
footware is losing in production—and then
fertilisers. About fertilisers, they say, they
are producing so much fertiliser and that
they are going to give it the highest possible
priority. They say, they are going to
produce more and more of fertiliser in the
quickest possible way, How ? It used to
be 30 per cent more every year. And pow
it is only 21 per cent.

What did they do with Mithapur
project ? They sent it to the Bay of Cambay
1t could have produced millions_ of tonpes
within a couple of years. Yet it was put
the Minister,
Shri Fakkhruddin Ali “ Ahmed went to
Talcher and wanted the country t. be proud
of this tiny venture. He has started these
three ventures. But one Mitbapur venture
alone would have produced 10 times as
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much as all these three put together. Yet
they have ignored it.

Then, you find mining and quarrying and
also manufacture nf textiles, cotton tex‘iles
and jute manufactures. What about the
handloom weavers ? What about all the
millions of artisans all owver the country ?
They are all suffering for want of employ-
mept. Ye' this Government wants us to
believe that there has been a great achive-
ment on the industrial front.

Th= most extra-ordinary thing is this.
You produce stesl. Why are you expanding
the capacity of these three steel mills. It is
not because thare is too much demand.
There is no demand for their products. It is
not because there Is so much demand from
outside alsn, They are giing abegging for
export market. And ye* they want to expand
their capacity, Not being satisfied with it,
they want to expand thz capa:ity of Bokaro
long before Bokaro is born. Bokaro is being
constructed and its capacity is to be
Increased from 3 million tonnes to 4 million
and odd tomnes because their great heavy
machioe manufacturing concerns which were
made a gift by Soviet Russia at Hardwar,
at Ranchi and at Bhopal have no orders.
They have got surplus capacity. So they
say, they want to provide work for them by
constructing three steel mills and, when the
stee]l mills are ready, there is no demand for
their steel. Is it not a vicious way, a
suicidal-way, in which our national resources
are being diverted and misdircct=d 7 This is
not enough. Is there proper distribution ?
Recently, I came across structural concerns
in Sanat Nagar area of Hyderabad who do
not get raw materials. Aluminium factories
do mnot get raw materials. In Coimbatore,
the peopie who make these pumping sets
and such things do not get raw materials,
But they are available. In steel mills I am
told 1,50,000 tonnes of ingots are available
in Bhilai stores and yet they are not being
distributed. -+ Why 7 It is because, they say,
thare are no orders from anywhere. The orders
must come through accredited agents and
accredited agents, of course, are there to give
necessary percentages and also to take
necessary percentages  In this way, the light
engineering industry is being starved for
want! of raw materials in this country. So
many other industries also arc suffering in
this manner.

Then, take textiles, They insist that all

the textile mills should produce utility gonds
for poor people at uneconomic prices. Why
should not the Government adopt the policy
of subsidising production instead ‘of forcing
this burden on the textile mills and after-
wards, saying that so many mills have
become sick and they are obliged to take
them over by nationalisation or socialisation,

What about sugar industry ? Sugarcane
growers are suffering like anything. The
other day, Mr. Charan Singh said that they
want to assure tie growers Rs. 100 per
tonne. They are not getting even Rs 60 in
Madras and Rs. 70 in certain areas Thay
are not able to find any market. Sugir
mills are groaning under their aucumulath
stocks of sugar. This Government does not
relcase ihose slocks.  If the sugar miils are
groaning under these accumulated stozks,
how is it possible for them to go on crushing
cane 7 If they do not crush the cane, how
will it be possible for cane growers to have
any kind of price for their cane at all ?

Now [ come to agriculture. They are
talkiog of ugricultural revolution and agri-
cultural land reforms. It is very easy for
my hon friend, the Prime Minister, to talk
about it b:cause she has no responsibility
except for her own area in respect of which
Dr. Ram Subhag S:ngh has already posed a
chall:nge to her, These reforms have got
to be implemented by the State Govern-
ments. Has this Government any moral
authority, Sir, to help the State Govern-
ments, to force or persuade them to do
anything ? There must be law abolishing
Zamindari system in Bihar State. You were
also present when [ was talking in the
Advisory Committee for your State of Bihar
Lakhs and lakhs of acres of land belonging
to the Goveroment are occupied by the
erstwhile land-owners and that land has not
been taken away from them and distributed
amonz the agricultural workers, Tens of
lakhs of acres of land are not surveyed and
registered. The ordinary poor peasants are
supposed to have been brought in direct
contact with the Government, But, on the
other hand, the erstwhile land-owoers are
collecting rent from these people in an.
illegal manner. I had to suggest to this
Government and the Advisers that such an
offence should be treat:d as a criminal
offence.  Therefore, the Abolition of
Zamindari Acts are not being implemented
by those State Governments including that
of U.P. and I do not know what my friend,



319 President's Address (M) FEBRUARY 25, 1970  President’s Address (M)

[Shri Ranga]
Mr. Charan Singh is going to do. Oa the
other hand, he gives a wrong lead to the
rest of the couatry following the wrong lead
from the Prime Minister and in the name
of half-baked socialistic reforms, they want
to reduce the ceiling further. I want to
warn this House and the Government that

320

is the campaign started by the Prime
Minister. This is the kind of atmosphere
she has created, Naturally She should be
beld responsible for this spirit of lawlessenss
that is prevailing all over India. She wants
our co-operation, respect for democratic
decencies. But she and her party make

one of these days some of our p 5 will
have to go to the Supreme Court in order
to test the tepability of this wrong proposal.
You fix a ceiling. That itself was wrong
because it was discriminatory. You did
not fix it on anybody else. When Pandit
Jawaharlal Wehru was Prime Minister, I
asked him to fix it first of all on Government
servants at Rs. 48,000 per annum. He said,
It was too low'. At the same time, h=
called himself a friend of the peasants that
he wanted to put it at Rs. 00 per annum
per a peasant family. That is why [ defied
him, his authority and his Party, To-day
ff one reduces it further, is it right 7 Is it
proper ? Is it not unconscionable ? It goes
against the fuadamental rights.

My hon friend, Mr. Hanumanthaiya, was
asking us this morning to agree with him
that this Parliament should take upon itsclf
the power 10 change the Constitution. You
have got the power to change the rest of ths
Constitution bhut, so far as the Chapter on
Fundamental Rights is concerned, this
Parliament should bz wise enough, should be
sensible enough, should be democratic
enough, to put 2 curb on its own wishes,
even though they have got that power.
Fortunately, for us, the Supreme Court has
already decre:d that this Parliament has
not got that right. Who is this Parliament ?
We were created by the Constituent
Assembly. T was also at that time a Member
of the Constituent Assembly. As a Consti-
tuent Assembly, we did not want to do all
these humble things. Therefore, we brought
into existence an interim Parliament. This
fs a creation and a creature of the
Constituent Assembly and, it is given the
authority as well as the sacred duty to be
the custodian of the Constitution. Each
one of us who comes over here takes his
pledge to stand by the Constitution and to
protect it. Yet, how does it lie in the
mouth of any hon. Member, any group or
this Parliament at any time to thick of
reviling the Constitution ? Secondly, il is
wrong to do injustice, to think of desecrating
this Chapter on Fundamental Rights. That

% cause, they make strange bedfellows
and comfortable bedfellows with the United
Front Government in West Bengal. That
was a Government which allowed a bandh
to be organised against established authority,
against law and order, against government.
That was the time when the Home Minister
should have taken courage and dismissed
it. But he said ‘No’. The Home Minister
has realised now that State Governments
have got their own power.

17.00 hrs.

But when it suits them, he does not
hesitate to utilise this institution of
Governors in order to subordinate them, in
order to weaken them. But when it does
not suit him, he says, law and order is quite
safe in West Bengal. What sort of a Home
Minister is he ? He is a name-sake Home
Minister, Indiraji's Home Minister, but not
at all the Home Minister for the whole of
India, not the Home Minister for Indian
democracy, not the Home Minister for
Fundamental Rights, not the Home Minister
who can be treated to be a decent enough
Home Minister according to. our Consti-
tution, Otherwise, would that Government
have gone on like that ? Need I have to
provide any proof in regard to the absence
of law and order in West Bengal 7 Ask the
Chief Minister there in West Bengal, The
poor Chief Minister is held a prisoner of
the Communist Parties, Very soon that
would be the plight of this Prime Minister
also. Similarly she is a prisoner, in secret,
covertly and invisibly. The ordinary people
in this country are not able to understand
this and when we say this they think, Mr.
Ranga and other people are exaggerating.
Actually she is a prisoner in the hands of
these Communists friends here 10 my left.
And, their principals are outside. The wvery
fact that she is a prisoner—she, in fact, iz a
prisoner—will come out in the open, very
ccon, to be seen by everybody in this
ccuntry.  Sir, nemesis will overtake them.
There have been many Governments here
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before. There
here and there
Afterwards, so
bhad been here.

had been a Bahadur Shah
was Aurangazeb before him.
many rulers and maharajas
And this Home Minister is
now holding this threat against the
Maharajas. Should hs nat realise that some
day the same fate will overtake many neople
like him including himself ? Did it not
overtake these friends here to my right 7
(Interruption) Would it take very long for
these very frieads who are laughing now to
come over here and to be laughed at by
other people who will be occupying those
benches ? But there cannot be even that
chance if these people have their own way.
If they go on dancing this dincs of death of
democracy in this country, those people as
well as ourselves, all of us, will be sent to
the guillotine by these Communist friends
who have no sympathy at all for any of
these people,

SHRI ANANTRAO : PATIL (Ahmed-
nagar) : Mr. Chairman, Sir, it is very good
that the President has made a mention about
the decision regarding Chandigarh in his
address. The decisions regarding Chandigarh
and Fazilka have been just and fair ; though
these decisions were a bit late, they were not
too late. The States of Punjab and Haryana
are fortunate enough to have their disputes
resolved within 3 years. Not only has the
issue of Chandigarh been re.olved, but the
Boundary Commission is going to be
appointed, to settle the claims between
Punjab, Haryana and Himachal Prodesh, for
the readjustment of their boundaries. Sir, I
regret that fhe President has not made a
mention about the other boundary disputes
existing in other parts of the country.

Shri Hanumanthaiya in his speech made
certain points. It is not a speech only ; But I
am surprised to hear a sermon from him about
nationalism, about integrity, about socialism,
about discipline, etc.

He said that he is an Indian first and
Mysorean next.  Everybody will claim that
he is an Indian first and a man from his
State next. I would like to remind Shri

be resolved on the basis of some princi-
ples.

The House may be knowing that the
dispute regarding Belgaum and the adjoining
areas was created by the then Chief Minister
of Bombay. Shri Morarji * Desai, when Bom-
bay State was divided. With some con-

ideration, he handed over Belg; and the
adjoining area to Mysore.  Since the last 14
years, the people of Belgaum and adjoining
area have been i ly d di

justice and fair deal from the concerned
States and the Centre. But they are denied
justice. It is said justice delayed is justice
denied. Now the patience of the Marathi-
speaking people of Belgaum and the adjoin-
ing area has come to an end.

The Mahajan Commissi d

was app
at the instance of Maharashtra ; that is the
contention of friends from Mysore. There-
fore they say, ‘Now you must accept the re-
commendations of the Commission’. But the
Prime Minister has recently stated that the
reports of Commissions are not saerosanct ;
they are open to correction or change.

SHRI G. VISWANATHAN : She has

denied it.

SHRI ANANTRAO PATIL ® In the case
of Chandigarh, the Shah Commission's re-
port has been abandoned and the right
solution found. I congratulate the Prime
Minister and her colleagues on the bold step
she has taken in solving this dispute. The
same courage and boldness Maharashtra
expects from the Prime Minister and her
colleagues in the Cabinet, to do justice to
Maharashtra and resolve the border dispute
between Maharashtra and Mysore 7

We want this dispute to be settled on
principles. These are simple principles enu-
d in the Patask formula, Take the
village as the unit. Take the relative
majority. Take geographical contiguity nnt!
take the wishes of the people, which Shri
Hanumanthaiya has already conceded. We
are prepared to lose anything, if all these

Yiad

Hanumanthaiya that cc ing h If an
Indian first, he also led a deputation 1o the
Prime Minister as a Mysorean and urged
upon her that the Mahajan Commission’s

principles are app We do not seek an
inch of territory belonging to Mysore. We
want that territory which belongs to Maha-
rashtra That is our claim  Belgaum has a

recommendations should be imp ted
We have no quarrel with Mysoreans ; they
are our friends. When we say that disputes
should be resolved, we mean they should

predominantly Marathi speaking population,
with 47 per cent. Hence it should come to
Maharashtra. Division is not going to solve
the problem ; on the contrary, it will com-
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plicate it. We do not want Karwar City ;
if it is predominantlv Kannada-speaking, let
it go to Mysore. But Belgium should come
to Maharashtra, the city as a whole,

In the Mahajan report, even the border
which is contiguous Goa which is a Marathi-
speaking area has been awarded to Mysore.
We are demanding that area on principle.
When a Boundary Commission is being
appointed to settle the claims of Punjab,
Haryana and Himachal Pradesh. why should
there not be a Boundary Commission to re-
solve all disputes, wherever thcy exist in
India, and solve the problems.

T regret very much the remark of Shri
Hanumanthaiya—there will b2 not only reg-
ret but there is general resentment in Maha-
rashtra—when he says that Maharashtra
will claim the whole India. That means that
Maharashtra is expansionist.

SHRI G VISWANATHAN :
be proud of it.

He must

SHRI ANANTRAO PATIL: I am sorry
a leader, elder statesmen and a parliamen-
tarian of the s*ature of Shri Hanumanthaiva
should stoop so low and charge Maharashira
like this.

With pride I can say that whenever the
country gets into difficult’es it is Maharashtra
which comes to help the country with its
solidarity and strength. whenever 1his party
gels into difficulties it is Maharashsra which
comes to the rescue of the party with its
strength and solidarity.  We do not want to
bring any pressure. We aeree that Parlia-
ment is supreme, We have got faith in the
Prime Minister’s lea-'ership. She has resolved
the dispute regarding Chandigarh betw=en
Punjab and Haryana Sh2 should take a bold
step and resolve the boundary dispute bet-
ween Maharashtra and Mysore without delay
and without division of Belgaum.

DR. SUSHILA NAYAR (Jhamsi): I
wish I could associate myself with the
Motion of Thanks moved by my friend Shri
Hanumanthaiya from the other side. Tam
sorry I em unable to do so because I find
that theie is too much lacking in the Presi-
dent’s Address.

It is a matter of deep regret to me that
though the President in his Address at the
close of Gandhi Centenary paid glowing tri-
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butes to Gandhiji, yesterday when he went
to the closing function of the exhibition
Gandhi Darshan, the President did not say
a word either about Mahatma Gandhi or
about Kasturba or any of the programmes
connected with Mabatma Gandhi in his
Address to the two Houses.

The President made an eloquent speech
when he inaugurated the Interoational Con-
fzrence 0n Prohibition a few weeks ago in
New Delhi. He went to the extent of saying
that he would introduce prohibition all over
in thz interests of the workers. industrial as
well as others, and he regretted that many
States had gone back on the policy of pro-
hibition. Yet, the same President did not say
a word regarding prohibition or any other
programme connected with Mahatma Gandhi
in his Address to the two Houses. Gandhiji
had said that if he was made a dictator of
India for one hour, his first job would be to
close down all liquor shops without paying
any compensation to anyone. And yet this
Government under the leadership of Mis.
Tndira Gandhi, who h1s the honour to have
the name which adorned the Father of the
Mation, dues not think it necessary that the
President should say anything on the
subject.

I do not blame the President for not
mentioning these very important things be-
cause, after all, the President merely reads
the Address that is prepared for him by the
Government and the fault is entirely that of
the Government for these serious omissions.
I do not expect Mrs. Gandhi to have
done anything else. [ find that recently Mrs,
Gandhi, while she was having a talk with
the representative of a well-known French
Magazine, Eije, said something which are
rather shocking to me. Her words are shock-
ing to me because I had put faith in Mrs.
Gandhi where that faith did not really be-
long, which she did not deserve. She has
ridiculed Gandhiji and Gandhiji's ideas
in the issue of that magazine dated October
6th, 1969, under the title “The Beloved
Dictator”. The magazine has called Mrs.
Gandhi the beloved dictator.

Mrs, Gandhi is quoted there as having
safd that Gandhiji was a reactionary and
more or less a mad-cap who wanted Indians
to live in the villages and travel by bullock
carts...{Interruprions). Tt is a French
magazine, Elle, which published this in ifs
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issue of October 6, 1969, four days after the
birthday of Mahatma Gandhi ; Mrs. Gandhi
says :
“If we decided to follow the line of
Mahatma Gandhi..."”

SHRI N. K. SANGHI (Jodhpur) : How
can such charges, quoting from a foreign
magazine, he put in the mouth of the Prime
Minister ; we cannot take cogoisance of a
foreign paper ; It is absurd.

DR. SUSHILA NAYAR : That magazine
published an interview with the Prime
Minister and I am quoting the words of the
Prime Minister. The Prime Minister is
reported to have said :

“If we decide to follow the line of
Mahatma Gandhi one has to admit that
in that case we would all remain in villages
and travl in bullock carts and refuse afl
the advantagss of modern life. If we are
ready to accept that it follows that we
do oot need industries. But if we want
trains, cars, planes and al! the equipment
that we are used to in our daily life, the
problem is to know whether we should
buy this material or whether we should
manufacture them.”

Gandhiji has never talked in that manner.
All that Gandhiji has said is that machines
should serve man and not become the masters
of man. May I remind Mrs. Gandhi and
her supporters, that at the recent seminar on
the relevance of Gandhiji most highly
qualified ists and technical people
from all over the world, came up clearly with
the view that what Gandhiji preached was the
need of the world today and that he was fifty
or perhaps seventy years ahead of his time,
he was not ante-diluvian or a reactionary.
I was glad that Mrs. Gandhi got a befitting
reply from the Presinent of her Congress,
Shri Jagjiwan Ram. In the course of his
address to the Requisitionists® Congress at
Bombay he is reported to have said :

“It is wrong to maintain that
Gandhiji was opposed to machinery or
industrialisation.  All that he cared for
was that machines should not be made
or used for exploitation.”

What is wrong about it ? If Gandhiji said :
do not exploit the villagérs and the poor
people but use the machines in such a way
that they provide people with such things
that they could mct mak~ with their own

hands so that machines do not -take away
the employment opportunities upon the
people, what is wrong about it ? How dare
Mrs. Gandhi ridicule the Father of the
Mation in the Gandhi Centenary year as
she has done 7 Does she only want to take
advantage of the name Gandhi ? Many
people outside think that she is the daughter-
in-law of Mahatma Gandhi. Unforiunately,
or fortunately, it is not so. Upto this time
it is obvious that Mrs. Gandhi has neither
bothered to read his writings of Mahatma
Gaodhi or understand them. She only wants
to distort things for her own purpose and
talk of socialism with her tongue in the
cheek.

SHRI RANDHIR SINGH: What is
this 7 What is she saying about them ? It
is a very low standard of speech.

DR. SUSHILA NAYAR: Why are
they being touchy about it when home truths
are beiog told 7

SHRI RANDHIR SINGH : The Prime
Minister is the daughter of the great
Jawaharlal Nehru and the grand daughter
of the great Motilal Nebru.

DR. SUSHILA NAYAR : I congratu-
late my friend Shri Randhir Singh for his
respect for dynesties. 1 too have great
respect for the great Motilal Mebru and
Pandit Jawaharlal Nehru, but that does not
mean that the progeny of that family is
pecessarily going to be as great.

SHRI RANDHIR SINGH: You are
not as great as Gandhiji.

DR. SUSHILA NAYAR: I do not
claim that. There was a time when I my-
self supported Mrs. Gandhi and her policies,
and 1expected her prove that she will be the
worthy daughter of Pandit Jawaharlal Nehru.
(Inter uption). If her actions bave dis-
illus'oned me and I hold a different opinion
today, 1 do not see why Shri Randhir Singh
should get upset over it. Hs is welcnme 10
build up that dynasty if he can.

=t vt fog : ag 9T @ WA
atdlel # Awed TP E Fuod Y
gegi= afftang &1 397 937 fermy 2
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DR. SUSHILA NAYAR : About all
this talk of socialism, as I said, one would
like to know how earnest and how serious
it is. Sir, Shri Jagjiwan Ram said,
“Gandhism is a way of life.” I accept it.
But may I know if the Ruling Congress

pts that Gandhi: is a way of life ?
To what extent have they adopted it or put
it into practice in their own lives 7 If they
did that, I would have no quarrel with them,
but 1hey only talk of socialism.

Bank nationalisation : yes; by all
means ; there is no quarrel about it. But
what is the result 7 1 was at Ajmer last
week and I found a lot of people who were
very much disillusioned. A tongawalla went
to the State Bank and he took a bag with
him. He said, “I have come for money.”
The Srate Bank “anager there said, “Well,
what have you to offer 7" The man said,
“Well, what have I to offer 7 1 went for
the demonstration to the Prime Minister's
house and she told me, “You can go for
money to the Siate Bank.”™ 1 have come
here for money, and I have been standing.”
When the State Bank man could not give
him money, he was very angry and bitter
about it. May I say that, after all. the
State Bank man has also to save his skin.

SHR1 DHIRESWAR KALITA (Gaubati);
What is the name of that State Bank man 7

DR. SUSHILA NAYAR :
is being taken like this,

Sir, my time

MR, CHAIRMAN: Why do you
yield ? You need not yield.
DR. SUSHILA NAYAR : But please

at least prevent these interruptions. Now,
they talk of socialism. The State Bank
man told me, “NMNow, if I give him a loan
and if it is not recovered, I will be hauled
over the coals. If I do not give the loan,
1 am in difficulties. What have I to do 7
It is a very difficult situation for these people
who are working in the banks. He said that
at least the Government should say that
Government will make up 50 per cent of the
losess if there are losses, but the Govern-
ment does not say that.

1 also met a representative of the
farmers, a big man who has in his own way
tried to serve the farmers quite & lot. He
sa'd you should be prepired to sink Rs. 500
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crores in the rural areas every year, 1 have
no doubt in my mind -that the rural areas
need money.

But whose a 500 crores are to be sunk 7
If the banks are to sink this money, they do
not have the money of rich pcople alone.
They have the deposits of five, ten, hundred
and two hundred rupees of the small people
also. Surely it is not right for any one to
think that this money can be sunk in this
manner, Therefore, the bank employees
bave to see to the safety of this money. If
they see to the safety of the money, they
become unpopular with the people. It is
for the Government to make clear all these
implications, so that the people understand
what they can get and what they cannot get
and the poor bank employees are not put
into difficulty.

By all means let privy purses go : no-
body stands for them Even Mr. Karni
Singh said, let them go to hell. But is it

not bankruptcy of diplomacy on the part of
this Government that they cannot negotiate
peacefully with them and come to some
kind of arrangement by which these things
can be ended 7 That great man, Sardar
Patel, made the princes give up all their
poweis, pomp and everything. There was
a day when Gandhiji went on fast for
reforms in that tiny State of Rajkot, and
there was a day when the pr.nces surrender-
ed all the power that they had. Surely if
this Governmert shows some courlesy to
them, there can be a peaceful solution,
But this Government does not know what
courtesy is. They only want to show off
their power. Every human being has a
certain amount of self-respect. People
respond to love, courtesy and gentleness ;
they do not respond to this kind of dicta-
torial attitude.

Let them take over general insurance.
Let them take over all means of production,
but let them run there efficiently. There
was a loss of Rs. 58 crores last year and
Rs. 38 crores this year in the Hindustan
Steel Ltd. Against that, Rs. 4 crores that
we pay to the pinces, in a2 year is a small
sum. By all means, if they want let them
do away with the privy purses, but there
should be very clear thinking on the subject.
Let us do things in a way that does credit
to us and brings prosperily to our people.

There is alk of communal riots, 1 agree
communal riots are 2 cause of sheme to us.
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But why should the President mention only
Ahmedabad und not mention Jagdalpur,
Banaras and other places where communal
rints took place and the dangerous lawless-
ness in West Bengal ? Is there a political
motive behind it 7 While mentioning
draught, the President has mentioned Kutch
and Saurashtra. But they ar. not the worst
affected places. Why did he not mention
Banaskantha 7 Is there any political
motive 7 Even if the Government puts
these things into his mouth, the President
should be more careful, not to be used as
a tool for political manoevuers of the ruling
groups,

Much has been said about these political
manceuvers in U.P. and Bihar. It is some-
thing about which we have to be very care-
ful in the interest of democracy. What s
the situation today ? The situation is that
due tn palitical machinations there is a
government in U.P. and Bihar which, God
alone knows, how long it wiil last.
There is a Government here aod God
alone knows how long it will last. The
President has not said a word about the
political instability or the problems in
Andhra and other States. Then, what is
the position of Harijans in this Gandhi
Centenary year 7 Have the Government
done something to remove their suffering ?
It is not only a question of mere reservation
of seats. By all means, let them have it.
But what about their socio-economic con-
ditions, their jobs, their services which are
more important 7 There is state persecution
of Harijans. Nothing has been said about
them,

Look at the position of Bundalkhand,
Uttarkhand or eastern districts of Uttar
Pradesh. There are in a bad state. The

Goverament of U.P. wants more money.
How are they going to get more money ?
By reimposing the land revenue on

an small holdings. By liquor shops and
lotteries ! The poor people have to be
paid a little more because the workers
demand it, the peasants demand better prices
for their products. But these people have
formed a way of getting that monev back
through liquor shops so that the poor remain
poor and their conditions of life never im-
prove. This is how this government is function-
ing. This is their brand of socialism. Under
tbe circumstarces, 1 am  very sorry to say
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that the Address of the President is most
disappointing, colourless and lifeless.

1891 (SAKA)

17.32 brs.
HALF AN HOUR DISCUSSION
Delbi Police

MR. CHAIRMAN : We will now take
up the half an hour discussion. Shri
Jyotirmoy Basu.

SHRI JYOTIRMOY BASU : Sir...

st wy femd  (F7) : o AW
sgFEql &1 N3 ¥6 9T & | wiw Mfew
aE ar 3 Far fr @YY A1 dmz o F
&3¢ frar qar wiw a3 1w fav 70 7g
Fgd Y AT-FIGA F19 97 1, (swwer)
# g7 & fady o w2 w@r g1 suMfady
ag # 719 90 1 ) w=i 2 77 wAw
¥ gl 913 e ot oY faq faw ow
qee FY 991 g1t @ sw fza fosia =
i@ FaA q92 JF L g WA
R qar & 4 war A9 492 @ fear
nar gg @ 39 faq Fa7 Ag & @i 99
FY geadt var a41 av a1 997 & ag Ad¥
..

gwTafa wfam - 9z gok feT @ @@
9T g9 &1 1 4Y, ag mEr quEr gfE
99 Uw g@dt o ¥ fag? fear
gafae s@ wt o gug fgan &

@t ny fwd : T, A, 9@ W
Qe T & a1 ;T 1 afqwe g
Afra 9a & H1e 9T AT AT N 4w
weTd & ? ZA1U T ETAEA1E T e
frar 7 gfe gt @ & § faarg
oft & AT FIAT TIZAT § 1... SAWA)

SHRIM. L. SONDHI (New Delhi):
Sir, your interpretation should be liteial.
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oft ay fawd : @) 741 fda § 9
o1 ! g gar € Agl W f§ ww Aar
d9z g qiAr g, gafagga & aw @
g fear 1 QAT dwz & WEY Y @9
#ifen &Y gk :% vawa 48,8 & g
geed) & wiaFwit F1 IgE K1 a1q FIE

g

oft st Teg (Dzas) : ag faaw
gfaw ariy #, 95 Fvedt 34 # grarw &N
& o gif aY wasg wYwr famar afgr

awmfe wgaa : wegr W9 gE
wfig ) gu fAga 33 §

SHRI JYOTIRMOY BASU : (Diamond
Harbour) : Sir, we are in no mood to pick
up a petty quarrel with the government, We
bave come with an expectation I am 1alking
about 1,000 very distressed policemen of
Delhi, We have come with the full expecta-
tion that we shall go back with some message
for these policemen. We are in no mood to
pick up a petty quarrel with the government.

SHRI MADHU LIMAYE : How isita
petty quarrel ?

SHRI JYOTIRMOY BASU : Peity to
me.

st waelie fag : ag o=y a0 €1
& F71TE 1@ Y @ @ §) g gy

gl AT @E I F g ok &
W flg F1 dar AL R, gT awg N
aweIE ag ToT G E AR I AR A ¥

AR @@ }E

SHRI JYOTIRMOY BASU: With the
entire atmosphere around us, with talks of a
better deal for the unfortubates and under-
dogs, for people who are less privileged,
with talks of fundamental rights and the
right of practising trade unionism, I am
raising this debate which, I hope, will receive
full comsideration from the Government.

We have no bitter mouths and we have
come here o appeal to Government to
rethink over the whole issuve fairly and
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squarely. This is a year when Government
is celebrating the Gandhi Centenary. This
is a year which is most appropriate for
dishing out a fair deal to people who have
been much less privileged and monied,

This is a very big problem facing and
occupying the minds of many of us. As
Shri Randhir Singh said, it s not petty. I
said, petty quarrel. He should understand
the difference between the two, 1 will give
you the details. 18 people were dismissed
under the orders of the President of India
on the advice of the Home Ministry on
14.4.1967. 61 lower subordinates, head cons-
tables and constables, bad been dismissed
from out of about 500 who were sent to jail
in April 1967 and are on bail. They are
standing trial in the court of law. They
are not getting any subsistence allowance
as they are dismissed. Some of them who
possessed Government quarters have been
made to vacate the same. How their families
and these poor people are passing
their days and also are facing trial in the
courts of law, is a matter which can only be
imagined by those who are jobless, shelterless
and accused of criminal charges for no fault
of theirs.

About 400 have been removed by termi-
nating their services. Out of them, nearly
200 are those whose are also standing trial
1o the courts of law. Most of them are
members of the Scheduled Castes and
Harijans. They are not eotitled to amy
subsistence allowance and have also to spend
not only to feed themselves and their
dependants but also to feed the lawyers and
to pay the court charges,

65 Delhi Police personnel have been
dismissed ufter their release on bail from
jail, on the allegation that they attended
public meetings held in their connection by
SSP. at Kingsway Camp on 181967, by
the Central Defence Committee for Delhi
Police Non-gazetted Kuramchari Sangh at
N.D.M C. Hall on 15.4.1968 and by Delhi
Confederation of Central Government
Employees and Workers held at NNDM.C
Hall on 2.5.1968 and for visiting their leaders
on hunger strike at North Block from
16.4.1968 10 2.5.1968.

Six of them were dismissed on the
allepation of misconduct of collecting dona-
tions from police personnel for the defence
of Delhi policemen involved in the police
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"aghtation in order to meet the expenditure
on advocates and court matters, One was
dismissed on the allegation of refusal to go
on fatigue while under suspension, Three
were dismissed on the allegation of misbeha-
viour or allegation of insubordination, Three
were dismissed on the allegation of owver-
stayal on leave or absence from the place of
posting for a very short time. 14 were
dismissed on the allegation of refusal to
accept incomplete uniform although the
order was contrary to the rules,

Two of them, Shri Gurdita Mal, Cons-
table, Delhi Armed Police, Delhi and Shri
Jassu Ram, Constable, South District, Delhi,
are standing trial in the case connected
with the 1967 police agitation. The cases
are still sub judice, They were drawing
subsistence allowance and were passing their
days miserably with their meagre allowance.
They have not completed the age of 55
years but they are forced to retire from
service compulsorily, using discretion on the
ground that they have completed 30 years
of service, despite the fact that the Allaha-
bad High Court has vpheld such retirements
illegal. But poor men cannct go to the
High Court because thes cannot raise the
funds.

Eight lady Constables had been sent to
iail. One of them has died. One more
has been dismissed from service on the
allegation that she went to see Shri Bhagwan
Dass Shastri when he was on 72 hours fast.
The remaining 6 are under suspension,
getting subsistence allowance, and they all
including the one who has been dismissed
are standing trial in the court of law,

One lady Constable Satwant Kaur who
was under suspension had died because she
could not ‘get proper medical treatment
after her release from jail on bail, who was
arrested on 15.4.67 and was standiog trial.

Shri Kanwar Pal Singh, Constable, "a
youngman, whose services had been termi-
pated has also expired. Hsz was also
standing trial in the court of law and could
rot face the situation economica ly after his
release from jail on Eail,

The suspended personnel, mearly 800,
have been directed and made to leave Police
branches. to make their own arrangements
for stay in or outside Delhi. The authorities
have done this mainly to keep them away
from the serving personnel whom they want
10 keep under terror and state of jnsecurity
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of service. These suspended personnel have
now to spend a lot on railway journeys
from and to their places of stay in Haryana,
U. P, Punjab, Himachal Pradesh, Tehri-
Garhwal eic. in order to attend courts in
Delhi on the dates fixed for their cuses and
also to collect their subsistence allowance
wh that is a

On 15467, a truck carrving police
personnel in custody turned turtle at Vijay
Chowk killing one Border Security Force
sepoy on sentry duty and one Delhi Police
Constable under custody. Several other
Delhi Policemen in the truck in custody
were injured and remained admitted in the
Willingdon Hospital and then io Tihar Jail
Hospital. The Goverament had announced
financi 1 aid to the tuns of Rs, 500 only to
those killed and injured in the accident.
But none of Delhi Policemen in jail who
are injured then has so far been given any
financial aid. They are also standing trial in
the court of law.

In April, 1967, when more than 1000
D:lhi Policemen were in  jail, it was
annunced that their families will be given
financial aid. For this purpose, some
officers visited their residences also and
collected some details This was also
announced in newspapers and the amnunt
so grant=d was given out at Rs. 50,000, But
none of them has so far been given any
financial aid and the entire amount is
reported to have been given in reward to
those who helped the then I.G.P. Delhi in
arranging this operation on Delhi Police to
wreck their organisation, namely, Delhi
Police Noa-gazetted Karamchari Sangh. All
that they wanted was to survive and live as
human beings.

Then, the Government appointed the
Khosla Commission. There is the Khosla
Commission's Report. What did they say ?

they say :
“All that has been said above and the
observations made in the Khosla

Commission’s Report establish that.”
(a) discontentment was the cause of
the unrest of 1966 and 1967 :
*(b) discontentment was due to the
inhuman/sub-human  conditions
of living and service in the
force ;
(c) the conditions had gone so bad
because of the neglect of the
force by the authorities, even
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the I.G.Ps did not take interest
in the force after some time of
their arrival here ;

the Delhi Policemen were by
aod large disciplined despite the
worst situation provided they
were handled properly ;

@

(e

the authorities are avengeful and
planned vicitimisation in 1967
through Shri B. B. Misra, because
of their annoyance on the events
held prior to the enforcement of
the Police Forces (Restriction of
Rights) Act, 1966, when the
Delhi Policemen enjoyed Funda-
mental Rights as contained in
Article 19 of the Constitution.
They then did not take action
against the defaulters concerned
for the reasons best known to
them.”

They tried all the possible means to
serve their purpose and to serve their
Government...

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : What is the
page pumber ?  From where are you
quoting ?

SHRI JYOTIRMOY BASU : This is
one of their leaflets.

SHRI VIDYA CHARAN SHUKLA :
You said that you were quoting from the
Khosla Commission’s Report.

SHRI JYOTIRMOY BASU :
give you later on. This
they have published it.

I will
is a quotation ;

SHRI VIDYA CHARAN SHUKLA :
Are you quoting from the Khosla Com-
mission’s Report or from the leaflet ?

SHRI JYOTIRMOY BASU : Thisis a
leafiet published by the Karamchari Sangh.
But the quotation is from the Khosla
Commission’s Report. 1 will satisfy you
later.

MR. CHAIRMAN : He wants to know
the page pumber,
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SHRI JYOTIRMOY BASU : I cannot

give now. I will give you later. T will
satisfy you.

Sir, Mr. Nanda, the then Home Minister
and who has now come back to the Cabinet—
what did he do 7 Subsequently, Shri G. L.
Nanda called for representatives of the
Union. In the meeting Shri Nanda was
quite convinced with the difficulties and
demands of the police personnel and was
also found sympathetic. He agreed that
the policemen should have the right to
express and impress on the highe r authorities
or the Government to make them realise
that the police personnel were in distress
and that their d ds were collective and
genuine,

During the talks with the Uniuon repre-
sentatives, Shri B. B. Banerjee, the then
1. G. P. of Delhi, who was fully aware of
the depth of feeling amongst the entire non-
gazetted staff of the police force of Delhi
regarding their wretched conditions of
service, assured to get them an organization
recognised by the Government. Shri
Banerjee confirmed this through his letter
No. 110-TS dated i3.10.65 addressed to
Shri Bhagwan Dass, the then General Secre-
tary of the Policemen's Union. I won't quote.

Then, I should say that Mr. Chavan
become the Home Minister. He was shown
all the respect by the Policemen. Shri
Chavan was received with flower petals when
he came to address the Policemen and he
was heard with all respect and paticnce.
Inspector, Shri Siri Ram Chaudhry also
visited the place end addressed the force on
15-4-1%67.

About their devotion to duty, on
15.4.1947, after their arrest, a truck carrying
them with Border Security Force sentries
turned turtle at Vijay Chowk killing one
B.S.F. sentry and one Delhi Police
personnel under amrest. One Delhi Police
Head Constable under arrest held safely the
rifle, and ition of the d d BS.F.
sentry and handed over the same to the
B.S.F. Officer, who visited the spot after
some time. This certainly establishes that
they were throughout loyal to the Govern-
ment...

In conclusion we would request the
Government the whole House joins me, 1

bave no doubt, in this regard yesterday
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there were more than 50 M. Ps. coming
from all the Parties knowing that this

was going to take place and
they have joined me in this regard to say
that ;

(1) the cases be withdrawn from the
courts of law ;

(2) the dismissed/terminated  Delhi
Police personnel be taken back into
service ;

(3) the Khosla Commission report be
implemented forthwith, specially
the part concerning the wages and
other amenities to the police force ;
and

(4) the Delhi Police Non-Gazetted
Karamchari Sangh be allowed to
function of course in accordance
with its constitution as accepted by
the Government.

Nothing more reasonable could be proposed
and I again request the Government through
Mr. Shukla here. Let there be no kind of
hatred, victimisation and taking a sort of
revenge.

I will suggest to this Government and
Mr. Shukla that they should take the clue
from the United Front Government of West
Bengal and follow the way that they have
t d the poli who had d some
trouble and confusion and they have not
treated them ilessly b Govern-
ment servants should be treated as members
of the same family and you should be guided
by that sense and spirit. ;

wATaf w@aw @ W wERy S

st Ay fand : guafy #dam,
wAT AEIET & Tgw w4 gd ;A g
& fod wgf goraw

wamfe At : ag @t @ oww
w2 Y qgE & A §Y T WA N, ¥
IR IR FTT N AR F T
WIT AT gAA FT AfRAAT ) AT 23
& &z § o @Y &7 Ay a1, g &
qare q@d & fadr s 3§, @ el
o1 T g3 ¥ gara qg Nfaga
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st wy fowd ;g Qv lar @
EfEogy waw gy ¥ @WE swd
I @ F AT g AT OF qTT Y
RE o TT Ay o aff s=wr
e § o gt am B

garafy wglem : ogy FEE Q9
sfad | st vy fagd o

ﬁngfuw&(@t}:amlﬁmﬁ
¢ fs ag wraar gaz faw st e
I & FIT &g fear arar oY @rag g
@7 NE wear frwAy Afer gar
feama ag & % T3l w99 a@ otn, o
TANE R oA NE az o a3,
T I9q W sqr2r wgeRqW AT @E R
f5 =% a8-38 AT E R o W,
TN F FIT W IAT R 1 gwfae F
graar 2 5 8 797 98 ¥ 92 o3
e ¥ N 7Y FF 1 5@ 747 7 9OH
weaws § § 1. (swwta) gmr? gy e
& gada & f@a1 g 9T OF fisw @
AgY 97 awdr | gEfAC ¥ wod anga
W ¥ waq w6¥ | & ag adf w7 wr g
e &% ¥ =9 ¥ ar 997 @1d F 9§ Fmg
#iff afew a5 FIHT FZ A T a5y
FTH &, §qAT AT at g4 AW w7 @A
& =rfge 1 & o ava @ @ e ¥
w @1 ) 0% aY ag fe faet A gfem
# fom o & arg s gt 2, faaey
A & fasrar aar—mandt & g,
g Ay § e i Sl &7 9gd qond
gt of, widt aF &1 A gf of, fod
I FEA T% F YHIA 7, A0 N w4
HTT 3 &Y & W2 Gg famqr o1 W/}
wv e ziar ¢ 5 A gwmreEg s
T AT (@I & A @AY auraAE &
JAM ¥ A AgAaeT §, N ahe §
grg it w1 =E WK W HwE
gafaq & gea 1 & wpw fr et g
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[sft =g Fawi]
wEl ¥ sre-wig wm 531 9AF fewe
W gt gwed § ¥ aifeg fag ond, o
weiE feg o § gaw &4 9T aifa@
ferar o v o feafire feg oq § @&
W arfrer P o

ara & @ra gk ag Y wgar y e
¥ geaie § garfani ¥ 19 fageat
£Y ot gidfas gaard Y 4 SO @AW
¥ g3 o & F v w1 97w fAar
fe w3 WAA A 1400 Ry ¥
flreTs gEEd 9w ¥ F WX 45 g
saaifcdl 1 g7 ¥ ¥ wfew far
T g ... (swwwr) ﬁ-a't%gfaarwr&
ﬂﬁw"&ﬁt%a‘mh fedra wit
got et dutwrd & f sy adar s
fr & £7% Al ot 58 §YT T § TR
A% §T, AT A ITL AT IAE TG
g &7 Gy wr e adi s EA E
bod farsi & S 5 g A A
Br9Y T g4 =1 371Y w1 N w1w w0

SHRI M. L. SONDHI (New Delhi):
Sir, the events which led to the so-called
police agitation here were, I would submit,
misjudged by the Government from the
very beginning. Because, 1 would put it
to the Minister, whether he has satisfied
himself that his cb Is of infc i
r not sul.‘h that Government ubmned

geerated réports about what wis hippen-
ing here and while the Government begame
omwed rhey lost their sense ot’ judgement
and ohe sees it in the divergences between
Government and mejority of the Members
of Tarliament who represent Delhi or from
offier polltical parties who hdve studied
this matter. The policg at no stage were
qmnstn stage a revolt, ]:ecauu,mn:f one
takes it for the of argument that they
were thinkiig of revolt, 1 am sure, the
Minister will grant, that there could have
been much better plunnms for this purpose.
But that was not at all on the s here.
What the police wanted was recogaition of
their nghls, e!empmary human rights. I
with it hoh. Minister hdd .colne to the
House with the Khosla Commission report
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and asked us to discuss it for one full day.
It gives eloquent proof of this fact. The
Khosla Commission says that in fact the
Delhi policemen had no other alternative
but to 1ake recourse to the course of action
which they have taken.

- Therefore, is the Minister satisfied that
at present those who advise him and convey
information to him have no wvested interest
in continuiog the present situation 7 Will he
and the senior Minister assure us that they
will look imo the problem de nove and
bring redress to these policemen, because
we the democrati.ally elected representatives
of the people of Delhi feel that there is
nothing amiss here and we have been sup-
porting the police. We are also concerned
with the security of the city. Will he,
therefore, assure us about a d=nove consi-
deration and that policemen who are being
harassed will not be harassed and they will
not be regarded as outlaws ?

SHRI S. KUNDU (Balasore) : We have
discussed this matter a number of times
here. [ do no want to repeat all that we
have said time after time and the requests
we have made to the Minister. This is a
matter not only for the subjective satisfac-
tion of the Minpister ; there must be an
objective outlook to the whole matter. What
is that objective outlook ?

These police constables were. compelled
by circumstances to make certain demands
before the Home Minister, The genuine-
ness of their demands bas been conceded by
the Khosla Ci issi Part-impl ta-
tion of their demands has also strengthened
their case. Their demands by the Govern-
ment being genuine and proper, why do
Government go on saying that they were
engaged in a mutiny, they were indisciplined
and so on 7 This does not appeal to any
mind which is objective and is prepared to
listen to reason,

Shri Madhu Limaye has correctly sald...

SHRI ATAL BIHARI VAJPAYEE
{Balrampur) : They have suffered very much.

'SHRI S. KUNDU : Exactly. Inofliction
of punishment does not lie only in convic-
tion. They have been harassed, drawn to
the courts a number of times for years;
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they have been dismissed, their families are
suffering.  All this is itself a punishment.

Shri Jyoti Basu was reffering to police-
men as mutinous when they entered the
State Assembly. Here Goveroment are
calling these policemen indisciplined. So
there is no difference between Shri Basu’s
approach and Government’s approach in
this matter. Both have the same sort of
outlook a “police outlook™ to state.

AN. HON. MEMBER : Bhai-bha.

SHRI BALRAJ- MADHOK
Delhi) : Good word.

(South

SHRI 8. KUNDU : This question has
to be looked into in this perspective. I
would request the Minister not to adopt
the danda approach ‘Interruptions),

This matter should be considered afresh
and a new outlok should be brought to bear
on the problem, mnot the same old
imperialistic outlook. In today's civilised
conditions, a Minister deserves ths salute of
a constable when he is on duty; after his
duty of eight hours is over, ths Minister and
the constable are friends, comrades. They
can together go and have coffee and a nice
chat,

18.00 brs.

SHRI BAL RAJ MADHOK: Notin
socialist India,

SHRI S. KUNDU : Do not think in the
same way as the ICS and British people
used to do. Mr. Chavan and yourself should
sit together and try to view this matter from
completely different angle.

To start with I suggest that you make a
thorough investigation as to whether you can
differentiate between those to whom you
can give immediate relief and others to whom
you can give relielf ‘after some time. You

hould make an annc in the House
that you are prepared to think on these
lines.

Secondly, there was a gentleman Mr.,
Mukund Parekh who has been dealing with
these cases for along time. Mr. Chavan has
said that he is an SSP worker, which he is
vot. Your game is to identify him with
some parly. Please do not involve yourself
in such a thing because he bas been a
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espousing the cause of all constables

irrespective of partics,

st afawr were (afwan) : a3 gfae
T §AT 2ga AZATY @A G T §
ag wifariz ¥ Arad F faw a8 2w
FTar & A agr Wi afqr cogz @
AT & 1 43 dta a9 @ 9@ § ol
AFqE T ¥ ¥ 31 98 ¥ N ww O
& wd o) 3T F A FN PN LW H
gafas 37 F) aeA1g T BT | AT
Refral Y 3@ FX A< gfAe aren
gfaaT qa@ 1 @F drwar § R 9w
qq ¥ fa @gar 2 #ifs 99 @ 91
gAars Agf gidh & dv ag aadr A4 Far
g1 A 3g 3 A F g FA®
77 @R §§ g s g @ 33
Taiz TgA Aa% g g1 38 § wFar

o fqug o 43 gga=t & awr gk
4t /1T IgIA 59 9T faa1e @ & fay
wgr a7 | & FAT0 qg@ § e ve faa
oY gardt a1a sta g€ oY 39 & graeq &
w1 guE fAEeFR @ § ?

ot waneiie fag : @wrafa wgeT, g%
&1 Y gATHd & AT FAT TEA HY |

awvafe whag: a1t & A9 W
qATE FWIE A T T AAS SO

qEAT |

st cmeie fag @ gAY @@ WY
WATS HAT 98T |

garafa Agaa : §19 #1 am g @
tg fayr & oo Agf w=w ) FI WY
FLAAIS L@ § &) TR FIAN FI0

st Tt Fag: X 9gwr W d
feqdee frgr o g3 A A1 & g
oY Jar

awwfa W : 33 79 & aFAT |
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st a¥rr @wi  (JgEE) AT
WATAT KT 4T § | A7 ot 9y fawd ¥
ot gFa ¥ gae qar @ @ wgr s
e ¥ &7 ggAT 8, Qs g=i & ofew
38T 2

ﬁqfﬁﬂi:ﬁﬂt#ﬂmﬁran

it giiex ot : A @ & wfaw
BT R IR smarar T T ag g
fa Qi 2= & W) At fawar wfgd e
ag =1 ny fany & garw & @ § |

st it fag: ¥ aga wew
wIgE W% WiET &1 @genr sfaaa
fafaret a1ga ¥ fagamam alg=r #faam
A e wis toifaegd oA faar ) /9
"iaat sfaga 7 gfae FHIfal & oo
T a1 & g% &Y 7 foar, Wi g §9
T %1 agfaaa  qgy ag e €@
o1 @ § a9 7% F4 e fem W
a%ar § 1 g uF Ofam FHAIE FT wE-
¥ew uiz § fs ag W9aT g% wiT @%ar
& a7 Tmr %3 fwar o gwar § 7 g
wig & % far g, g Ale s ae @ § 7
gt FEFI B 1 ¥4 Ar <@ € 7 9uh-
g ¥ T g w99 fear nar g, ww
gFammr s i A sl st ae @ g ?
g ) gfrer a3 agf Fom wfgd
‘78 89 %1 WYX feareargw 7 T

gafa WV ¥ W T@ ¥
qifamidiz s vt & 7 oY qAlT 7 @
@arEE q1% AT § |

st go ®Wlo awoif (wAge) : K A
AT VI THAT DFEIAAUT HgT 4T |

wit far AImw (Fwf) A7 AL
ai% Wi g1 wifeeggaa § gl
Tzzd for gu &1 ow F wru 19 § fow
& war g7 gt & e § fF ag
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gadt YEifguas | a9 fer gfew
1Al ®1 ag Iz #4% T fagr war ?

o} o #Yo AXAT : AU FIEE WY

qEAT QIR § |

awwafy agam : § sz AR g w
™ #Y $1E F8T AG) § | A0 qGET )

= qunAee ST (@A) faw ¥
T g )

qr-wtd weneg ¥ e wen (s
faer wow gew) : @wmafa @@, fa
Aty wgeal A g9 9g@ & W fRar §
% 37 & fadaT Fear sz g fe o &
TH 41 ®1 99 § a7 & qiEl ® g
gqn W 1 w@Ar sfama ¥ ogra
oo (FEAEH)

st g STET: ganefa mgEw,
oI ZHEr 9 A FT 1T FW W9
Y gardt g g wfgh ) mwgw W
Ao w0 § et gEl S oW
W1 23 &1 A wgm ag g o g
el F wwew § gw W 72 W F O
9T ¥ fager 1w, wv dug waq ¥ qmaA |
AUFIT 79 wfassr w1 gane aandt €
# =it wgram ¥ wrag FE A fs GETA-
I A O § aifeaidiz & azet B
oF A aH S Ig A W e @
¥ ¥ wHWIT A T |

wamafa vy @ ag W cargz W
arET agi g

it Torr ST EER 5 fag
a3g § w19 WA wfed... )

SHRI NAMBIAR (Tiruchirappalli) : My
name is there and I should be allowed to put
a question.

MR. CHAIRMAN : You were pot per-



s

sent in the House when I ealled you. 1 have
called the Minister now. I canoot allow
You now.

SHRI NAMBIAR : I came running.

|ATafy AgRT ;. W qE ¥ F4 I
aam? ¥ qeN agaw 1 g W g
(waeena) 1

@ g R (wdr) ¢ 9
7E 9N A ¥ WO wT @y 07 § 4 w40
gur | =7 fafreT mge ¥ 9@y W
LICERAIE Ll
L3 G EN & ot b0 (o 0p1) S GleT)
(Es2gromg g
aaTafe wEEw © W17 @A FE W
&2 W wa § gumn, IWF AR AT 0
w ax W war § gEEM? @ W ¥
a8 g

ot faren wewr g : gl wEET,
# vz wr ot fF ag it wwAw e
W yw X A s § AT
wEdaa AW EN T A awl W
wqra TaAT F1fEd | oy &Y ag s Egen
whe &1 ot fawid § I wE
gras 7g} e wfed ) & g @9-
g i T Sreen wifgg o A 5
e et gy feeelt gfaw & %9
it A feard o Fewer w9 a0 gw WR
JAY FAT-AAT AU ANA AR AT AT
awd § 1 & arri wedl & SgAT wTEAT
g s afe oa% e gw ¥t wforeat
9 a1 o g anes A @ gt
gfera sl & o & a3, o
gud 1frs, WA o =y adiE ¥ Fad
¥ oAt i GUEIT & AAA I F T

T
arfriiz & gror, 3 g sfaffel &

o ¥ g A A T gry ¥ o =9
¥ 0 qmqg\amiﬁ‘v’l@n’lsﬂ'{fﬂ?
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TEAFT AT A zzan 1 Hfew Rar
0 ¥ 7919 I N gywETdEar
&1 afcag faar | wira gawr WY 3 oF
f& 73 ©F wg 4fF a7 a1 gear g o)
sad faet o g § AqUEARAar Sy
w3 Ag frar S awar g, g fev
firdl ot aq &1 gowe adt T @ Ag
™ q@ F AAEALAT B FA AT
D AN FTAFN 1 @ T GG
afg GTHT N 4T AT F FAAT . AY
sAmF A A A ffm a@ &
sgdfs N e ar Geqid § I @
T a%¢ ¥ ¥9 fF wgmea §t =9% 9
W gl A WA, S WY H A A
aft 3@ a@ ¥ squEAfAar & wqrwe
P gH A1 G 97 99 a¥g ' wgw-
aTEIRar #Y gad 7w far @ fedt
g ¥, qunfer wv & @maw Al @™
HAT 2 | ¥9 QT 7T g7 ;A W @MW
waar wifgd

st st fag @ sw oy ¥ gl
ArwT g7 & WA o do qPT W
w

ot Qe wat : sAwtEl & gf
o auw Aifa goarg af 3, 9% fadw
¥ gw @ oft g @ § (freia)

ot feet werr gem: & awwar g
& s ggedl 3 g9 9w & 3T
9 sqrT Agy famn § (evoww)

SHRI M.L. SONDHI (New Delhi):
The Khosla Commission have said that the
police were treated badly by the Govern-
ment. (Interruption)

SHRI S. KUNDU : We are walking out
in protest.
{Skri S. Kundu and some other Members
then left the House)
SHRI JYOTIRMOY BASU : Is he going
to give us some thing new today ? Or else,
it is waste of time,
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MR. CHAIRMAN : Let us hear him.
SHRI NAMBIAR rose—

MR. CHAIRMAN : I will allow you one
question.

SHRI JYOTIRMOY BASU : Is he going
to say something new today ?

MR. CHAIRMAN : Hear him.

SHRI JYCTIRMOY BASU: We are
mot here to listen to his sermons.
(nlterruption) We are not interested. You
stay with your bureaucrats. We will know
exactly how to handle you. You get dictated
by Mr. L. P. Singh and stay where you are.
‘We know exactly what to do.

(Skri Jyotirmoy Basu then left the House)

ot faen @@ g St ogRR WA
A1y qeedl 7 931y § A facga nwa dn &
Ig § W1 S9% W W ¥ w1 gra
R safen & sgr Szargfs @Y
It aid w4 5 ga Mo A=aF gl &, ag
wog § | & qaen agar ¢ fe o w0
ff 7g wa7 @ag § sIEAr aar @, gw
&l ¥ ww 92 fawre fear &, O\ wee
g e feqr g1 g wgn e g@rd
wfamifeai & wg7 9z a1 998 wy %
Q}a_ua’hrw%_g, fatger moa ama @
w o faga sw@r 7 foar @ ok
gy wiawifal Y o fago & at
% Qw Fr faegw wwa ¢ & fAga
faar war § ag A taT a fear mar g
Wk 9E fqga & gu Qu N § ¥ daw
wferal ot @ wr § 1 2w fF awwrd
afaeifedl & #g7 ¥ a1 99% U GHET,
fRg7A &1 9T &9 a3 & F1W AT 4
4T , O 19T § oI 9 ¥ @FE
% 9 F 3 W ® qEa
&tﬂ%“mwaa% @ m:‘fqmﬁi \

W TS 8 A gun 5 fifaw
1 ol § 19T I & Al B @ W
AANT BRET AT WHT IAN ws =

FEBRUARY 25, 19%

i

agi 9T 3w FTRG 0 oq@d gg @uar g
& gt a% A faT &V ¥ weEl S @
g% 77 § fpdy wH N wEEE Ay
wiagar 7% ¥ afy g & wrEAr
g, afs IR gt et wggE W
gt ag Y Wi a7  gFEA o), 9
|Yar Ay gaqr a1 | ¥few faw aw @
FA%T sqagk 9« W@Wr g, fow w=we @
¥ qIT-AIT AN IBIA § IWN Anar @
f ot T Segly &Y @ SHOT W W@
Famn §, @ IR Ny 7 gU
o qF ¥ g ® Waar & @y,
G A% I g9 gig § 9% W K af
gavRar § v W @esIT 5@ At & wrg
N gga frgw & swat g fosw o9
fagfa & oy gwa faar &1 sad =g
ot BTags AL Qawar & )

#gt g 7 dat 1 g FG S g,
FAIAATT & AT w8 9 § 1 wfew
W GUIEEE § F1E qara Ag & |
qa1 ¥aw ag § e surew @ gHafes
st wgmfas dv ¥ ==rar AT g AT
agi | gad gfvar A & fasmeras
=1, gifgs faseaasl #1 a6 #1690
gare A8 & W @mar W oAEl S
=nfge + 70 AT wEwEt & sigar §
i gg gare =Y ¥ d59 g@ geyfa § 3@
A< 197 gegiv i 3EH Y S @A
¥ og ofte ag) st | § srdar s
g fir 32 ferm ¥ 3 58 9x faaR &<
ot I Aar fear @Y ¥ ) o frowd
9T 9g T fog o @RI 9 @1 3H
gvg #t wraAr frenar sl Wi @
At WX M9 A I@ T A, w@E
A & A faa # arww 9w &
T & fagg &7 # fFE) atg #1 ggrEar
adl fawdy | 5§ minar v afew gar
TiAar 1 A0 widar § f5 st ¥ oeqiA
M . d

(H.AH. Dis>



39 Delhi Poilce

wgt aw wwter ofew wwifal o
ww ey &, ¥ wiard fam gt gead
RE@IREHF s Mefais
fAverr &Y sErwdl & grr 1 gw Ay &
fir 37 gEadi A v ag § Wi oy
& oot g AW W wEEa IT W
fraia @ | w7 st fagin gl gueew
& 9T, AT IAE A gW GIT qFA
o Far 1 fg¥ 1 ¥fes w7 aw g21-
w7 #1 frag @ Ay ¥ af fawar @
g TAH &g & 1 o g § A7
7 & 58 FT 95T § | g9 @@ ¥ guwwar
g ufow w7 § gt &Y wwTQ Al
faa o geait a0 R § 99 guw WA
aifgd | AR & N WF T AG@AW®
q 4T 7 # Sifgw s § TR
ITHr F1E a0 g A

SHRI NAMBIAR : The minister said
their cases will be considered only after the
decision is given by the court. The cases
are going on for about two years. Itis
clear that the policemen are suffering because
iof this delay. Therefore, in view of the
fact that he was prepared to reconsider the
whole question provided the policemen show
a chaoge in their attitude, I put it to him
that if an attempt is made on the part of

Government or someone who is interested
n the policemen to take up this matter with
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them and see that they express formal
regret, will their cases be withdrawn 7

SHRI VIDYA CHARAN SHUKILA : I
agree that prolongation of these cases is
causing undue misery and hardship to the
policemen. I would appeal to those who
are responsible for this prolongation to
consider this aspect and not resort to
delaying tactics. These cases which have
been put before a special would
have been disposed of much earlier if there
were not these delaying tactics like revision
petitions, transfer applications, etc. I do not
think Mr. Nambiar bas got me correctly.
1 did not say that if they express regret, we
will revise the whole thing. The question of
revising our action does not arise as long as
these cases are not disposed of. First,
these cases should be disposed of and the
legal verdict should be given. If they are
found not guilty, action can be taken
accordingly. If they are found guilty, we
can comsider what to do. But unless the
cases are disposed of, it is not possible
for us to do anything. Therefore, I would
again appeal to the hon. members who are
interested in the welfare of the policemen
under suspension that the cases should be
allowed to be proceeded with, so that there-
after we can consider this matter.

18.20 hrs,

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, February 26,
1970/ Phalguna 7, 1891 (Saka).

Printed at Akashdeep Printers, 20 Darys Ganj Delhi-6,
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